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LOK SABHA DEBATES

Thursday, April 10, 1975/Chaitra 320,
997 (Seka)

" fhe Lok Sabha met at Eleven of the
: Clock

. {Mr. Sezaxer in the Chairl.

"WELCOME TO THE SOVIET PAR~-
" LIAMENTARY DELEGATION

. MR. SPEAKER: Hon. Membere, at

i""he putset I have t0 make an announce-

. On my own behalf and on behalf
of the hon. Members of House, I
have great pleasure in welcoming His
"p:mllency Mr. 8. B. Niyazbekov,
"Vice-Chairman of the Presidium of
the Supreme Soviet of the USSR and
the hon. Membery of the Soviet Par-
liamentary Delegation who are on a
visit to India as our honoureq guests.
The other members of the delegation
are:

1. Mr. S. ¥. Antonov, M.P.
2. Mr. A. M. Bagirov, M.P.
". 3. Mrs, E. P, Moskalenko, MLP.

4. Mr. G. T. Stenko, M.P,
v 4fficialy
¢ 5 Mr. V. V., Surotsev

oo B. Mrs. V. V. Shumarina
% Mr. A. K. Kapkaev
&Hr‘ V. ¥ Nazarov

md&hﬁﬁm arrivdlf: this morn-
: nd; will be in Indi the 17th

B TR I —

April. They are now seated in the
Special Box. We wish them a happy
fruitfu] stay in our country. Through
them we convey our greetings and
best wishey to the Parlisment, Gov-
ernment and the friendly people of
the USSR.

ORAL ANSWERS TO QUESTION

Admimion to Aireratt Factories in
Kanpuy and Bamgalere
+

*587. SHRI SHANKARRAO
SAVANT:

SHRI VASANT SATHE:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are aware
that Shri Pande, Minister of State for
Education in Maharashtra, has stated
in the Legislative Council of Maha-
rashtra on the 27th  February, 1975
that Maharashtrians are refused ad-
mission for training to the aeroplane
manufacturing Defence factorles at
Kanpur and Bangalore on the ground
of secrecy; and

(b) if so, what are the facis about
it and what steps are taken to do -
away with thig invidious discriming~ -
tion? ’

THE MINISTER OF STATE (DE- -
FENCE PRODUCTION) 'IN THE.
MINISTRY OF DEFENCE (snm .
RAM NIWAS MIRDHA): (a) ' ‘Yes
Sir .

(b) No instructiong hﬂa bu, jo-
sueq by Government o HAL. debar-
ring the entry of students frofm either
Maharashtra or from any other State
for employment in MAL  factories.

The Muharuhtm ﬂowmmant have
informed tlnt it haa ‘fween, found that




3 Oral Answers

was based on incurrect information
supplied to himy and that steps were
being teken to clear the wrong im-
pression created.

SHRI 8. M. BANERJEE: This s
a bogus question. This has never
bappened in Kanpur.

SHRI SHANKERRAO SAVANT:
The preva impression in Masha-
rashira is that this indivioug diseri-
mination ig the actual state of affairs,
but thig disclosure by the Maharashtra
Minister ig considered unauthorised and
inconvenient. I should, iherefore,
like to know how many students were
actually admitteq to the H.A.L fac-
torieg at Kanpur and Bangalore during
the last three years and how many
of them were Maharashtrians.

SHRj INDRAJIT GUPTA. Thic 18
ihe Shiv Sena business.

SHRI SHANKERRAO SAVAN1: It
5_:_ a fact.

SHR] INDRAJIT GUPTA: It jg not
only in Maharashira that there are
such umdertakings; there are so many
other States which have them.

SHRI SHANKERRAO
Let him say it.

SAVANT:

SHR] INDRAJIT GUPTA:
Shiv Sena business won't do.

SHRI §. M. BANERJEE: UP
the only State where there is no
parochialism. 1 am an example of
it.

SHR1 SHANKERRAO SAVANT: I
sm not accusing U.P. It ig a ques-
tion of HAL.

SHRY RAM NIWAS MIRDHA, Ag:
said in my answer, the Maharashtra
Government have admittey that what
their Minister bad eaid in the Council
ig based on wrong premises and
wrong infonnelion and it s not
correct, and they are taking the

Tnis

APRIL 10, 1976

Oral Answers 4

to go on thesp premises which they
themselves admis do not exist,

SHRI SHANKERRAD SAVANT:
Give us statistics.

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): 1 would
appeal to the hon. member not to
suggest thig because thus means that
in ull public sector undertakings in
al} States including WMaharaghtra,
we will be called upon to give
figures State-wise. For this, we should
have an all-India perspective, There
are already enougp of divisions. BSo
let this not be raked up. I would
appeal to the hon. wmember not to
pursue this.

SHR1 SHANKERRAOQ SAVANT; 1
would like to know what action hos
been taken against the persons who
gave wrong information and whether
they wure from the State or Central
aervice

SHRI SWARAN SINGH: The best
action is {o forget about it.

SHRI SHANKERRAO SAVANT:
That meang you are hiding sume-
thing

SHRI VASANT SATHE: 1 want
to thank heartily the hon. Minister
and the Minister of State for clarify-
ing this cloud which was caused on
account of the wrong informatlion
given in the Maharashtra Legisiative
Council. I am sure there will be no
dwscrimination in any part of the
country on this ground.

MR. SPEAKER: I will pass on {0
the next question. After the Minis-
ter's statemvent, there should be no
further gquestion.

SHRI G. VISWANATHAN:
a very important gquestion.
ask only one question.

MR. SPEAKER: Only one ig per-
migsible.
SHRI G. VISWANATHAN: ILet

me quote two gentenices only from
» statement of the Chisf Minister of

i

It is
1 will

e



" “he Maharashira Chief Minister,

ur 8, B, Chavan, said here today
- jbat the State’y policy towards the
'Inn; of the aoil' demand wag that
“in 8l new establishments, both in
“$hie public and private sectors, a

' minimum ‘of 80 per cent of the non-

.. moansgeria]l and 50 per cent of the
- goanagerisl posts should be to the
“locals.  In the existing establish-

; mﬁ,loeﬂnshonldmam!nimum
- of 90 per cent of non-mansgerial and
80 per cent of the manageria) posts
for ‘new recruitment so as to give
the locals their due within a rea-
sonably time”.

T would like to know from the Gov-
- grnment of India whether they approve
fo!thhponcyofthumolthemil‘
tbk new theory, which is disinte-
mﬁng thiy . country, and I want to
‘iknow from the Minister what iy the
reaction, of the Government.

SHR! SWARAN SINGH: If I may
suy o0, if dhe Chief Minister hag said
any such thing, he cannot lay down

‘a poHey for Central Government
undertekings. If it is a State....

SHRI G. VISWANATHAN: He has
included the public gector also.

‘SHRI SWARAN SINGH: Public
sector of Maharashira, not ours.
SHRy G. VISWANATHAN: Can

‘they do it?

" SHRI SWARAN SINGH: = Thig is

l‘ﬂlly & mattey for which I cannot
answer, For one thing I have not
‘Mudied that etatement carefully. I
- canmot in good conscience answer ag
[%whathinhlsmind
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(2) whether the Ministry has panc-
tioned any amount for construction of
a bridge over the river Mansai (the
bridge to be named as “Panchanan
Setu’) in the District ot Cooch-Behar,
West Bengal; and

{b) if so, the total amount required
for the scheme and the amount sanc-
tioned now and when the proposed
construction will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No Sir, .

(b} Does not arise.

SHRI B. K. DASCHOWDHURY:
Let me find out whether ] can find -
out anything from the ‘No’. While
he hag very emphatically said ‘No’,
is it a fact that the Government of
West Bengal haq already requested
the Centre {o sanction some amount
of money for the project mentioned
in the question? 1Is it also a fact that
the Government of West Bengal has
already projected thig particular pro-
ject in the Fifth Plan?

SHRI H M. TRIVEDI: As ] have
already indicated, no amount has been
sanctioned for this bridge. That is
the answer. But it is true that the
Wes; Bengal Government, amongst
several schemes which they have pro~
posed to the Central Government, on
the ground of their inter-State and
eccnomic importance, have proposed
the Mansaj bridge in Mathabhangs in

.the distr:ct of Cooch-Behar.




*590. SHRI NOORUL HUDA Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to slate:

(a) whether the construction of the

of years back and necessary expendi-
ture was sanctioned;

(b) whether Government are
aware that the said road is in a state
of disrepair and that the construction
work has not commenced till now;
and

{¢) M 8o, the reasons for the delay
in construetion and the time schedule
for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK)- (a) The road
Stichar-Jirighat (Jiribam) was taken
over by Border Roadg Organisation
from Asgam PWD on 15-2-1973 for
mprovement No expenditure on
improvement works has beep sanc-
tioned so far.

(b) The road suffered etxensive
damages dug to floods in 1972 There
were again severe floods and land
slideg in 197¢ and the road remained
blocked from 1-6-1974 to 22.7-1974.
The road was ‘made through on 28rd
July, 1874 after clearing land slides
and Yaunching of 2 bailey bridgey of
100r and 80’ span each. Slide prone
areas arp being studieq in detall in

Survey of India, Central Road Re-
search Institute ang the Contral Water
& Power Commission.

{c) The improvement works plan-
ned for 1974-78 could not be taken up
due to the need for early restoration
of demages that occurred sas a result
of floodg in 1874. The improvemsnt
works are now planned from 1975-78
onwards and ars expected to be com-
pleted by March 1078.

river Bargk a certain
road gets submerged and extensive
damage occurs. Since thig is the
only roaqd hinking Assam with Mani-
pur, and 1t ig a very strategically
important road, will Government give
sufficient attention to the construction
and improvement of this road because
we have seen over the last two or
three years that there hag been very
little construction work m the road?

2
]

SHRI J B PATNAIK: The road
is 40 km in length, not 50 km I
explained the reasons why extensive
repair work could not he undertaken
on thiz road because of recurrent
floods over the last 2-3 yesra. Now
we have plimned extensive repar
work and the road will be completed
by 1978.
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to0 know when the other road, liking
Tripura with the rest of Assam, would
be completed

S8HR]; J B PATNAIK: About
Silehar—Jirighat road, a sum of Rs. 87
lakhg has been providegd for 1975-78
Ag regardg the other road, I dc not
have information at present with me
The information wnll be supplied to
the hon. Member.

SHRI VISWANARAYAN SHASTRI:
1 want to point out that the Question
wag addressed to the Mimister of
Shipping and Transport But it was
veplied to by the Minister of Defence
‘What is the reason?

MR. SPEAKER: It wag amended.
I am eorry you were not informed.
This wag amended I have replied
on behalf of the Minister.

Shertage of Fundla for Natiomal
Malaria Eradicatien FProgramme
+
*381. SHRI P GANGADEB,
SHRI JYOTIRMOY BOSU:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

() whether the National Malaris
Eradication Programme is going to be
converted into a mere comtrol pro-

gramme because of paucity of funds
and non-availability of Insecticides;

(b) if so, what steps are being
taken by Government for eradication

of malaria; and

{¢) what would be the esiimated

cost and the allocation made by the

. Planning Commission for the pur-
pose?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SI‘NGH}: (a) and (b) A statement
i* lald on the Table of the Habha.

{¢) The present tentative allocation
for the National Malaria Eradication
Programme for the Fifth Five Year
Plan iz Ra. 84.92 crores.

CHAITRA 20, 1887 (SAKA)
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Statement

Two Committees of experta have
reviewed the Nationa] Malaria Era-
dication Programwme in 1974, The
first Committee inter-alia recommend-
ed that smce it was not possibly to
achieve the goal of complete eradi-
cation of malaria from the country
in the near future, the immediate
objective be made as ‘Effective Mala-
ria Control”. The Second Committee
endorsed in principle the above re-
commendation and suggested a new
strategy based on a realistic appraisal
of the position viz clasmfication of
different parts of the country accord-
ing to the malaria incidence, previous
'malaria status, etc and adopting suit-
able sirategy for each category

Based on these recommendations, a
revised strategy for anti-malaria
operations ig under consideration.

SHRI P CGANGADEBR: In view of
the fact that Malaria which was
quite under control and hag; again
come back to this country with a
bomb-shell, I would like to know
from the hon Minister what are the
steps, rather special eteps Government
is taking to make enough insecticides
available to the public at large and
to fight back constantly the spread
of mosquitos ang their diseases.

DR KARAN SINGH It is, un-
fortunately, true that Malara s
making a come-back in a big way.
There are so many reasons for thix
One of them is the chortage of insec-
ticides  Also, after the oil crisis in
particular, the cost of insecticides has
fncreased tremendously There are
also variougs organisational and other
problems We have looked into them
in great depth and we find that unless
more money is given for the Malaria
m-adica.tion programme than it has
been given at present, it may be
difficult to stop the come-back. We
are reviewing the whole matter.

The Central Council of Health is
meeting in Delhj next week ang 1
maﬁngnwﬂmmemeeam
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ernments because they mre responsible
in the ultimate analysis for the admi-
nigtration of the programme. We
have taken a number of long-range
measures, Wea are devising @ new
starimg pattern. We are taking up
an uyrben malatia eradication scheme.
Drug studies are being carricd out.
Insecticides are being imported Steps
are being taken to set up un additional
plant for the moduction of DDT.
But I wmust admit that these are
long-range measures In the short
iun, we are facing p very difficult
problem,

SHRI F GANGADEB: Since the
Umted Kingdom and USA have dras-
tieally cut down the production of
DDT wiuch posed p great risk to health
and contammation of thejr water, and,
more so very recently, at Bangelore,
where our India water the drinking
water supplv, was foung polluted with
DDT, 'may I know what immediate
steps Government propose to take to
check this health hazaid and to evo-
lve new and effective .trategy for
anti-malaria operations”

DR KARAN SINGH This 15 a
classic example of bemng double-
pointed The utilisation of DDT is
bemg stopped in many of the Western
countries because it ultimately finds
ite way lo the soi} and into water
supply and thereby causes pollution
On the other hand, if we do not usge
DDT, then we have no immediate way
to control the mosquito population,
There are some other drugs lke
BHC and Malathion, but those are
very much ‘'more expensive and are
also not available in adequate quan-
tities. We are in a very difficult
situation. DDT ig also used as a
pesticide for agricultural operations.
We are In an extremely difficult posi-
tion. On the one hand we had also
stoppeq utilisation of thy DDT and
the production of it to a large extent.
But we are now required to revive
that., The matter is under constant
review. We are in touch with the
latest srdentific development and we

Oral Answers 12

are trying to work out as satistactory
a strategy ws possible.

ot wfrewwiny : dw Wi ww W
Tgnt et & R wr e e sfir
for g o ST @y g 1 T W
A & arg-are w1 gy W OF v
aug 78 & B = ww v ¥ flr
ENT wr o § 7 A @R
S A FH T FWTZ L WTE T W
q W amy watan e oA
TriwT § ] 3% 7 wrifad A &
237 gz s do ¥ fafaw fewt 3
FW FT § W wE At 7 SN
wo W T E P gEwl qOiE S
¥ fau aar sfafem w4 & fag sod
w1 T AT qATE £ AT A qF X
soreft A & g wvw gwr ¥ ot TR
gfeg g gran ?

'ﬂo‘*f"ﬁ Fﬂ‘ﬁwﬁ
¥ WO EATY STANA & WrE AT ové g
W gl amwd W} Al
st ox oot % fx o=vs W oqu
TR AT WRY 1 %% qTC [@ET 9av
wor § i 2wd wq ag w1 T W
 forar & v vy T e oy Ty )
¥ wrod favgw wgwa g B w7 AR
T wfgd | T RTE W qwnAE
s ynfamrmg o g v ey
[T FwET § o O ST OF eI 6T
zrgw wdr e ar oafed  wrow
¥ wray qoariz % g7 on w6 ol
@t 1 e gww IeEy faa
o wwer &1 Wi gy W wge
LT A W o7 | N EIRG oir § I
ot wreay forerelt & o It W Qo

wor wified
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ot vy gy oty S miver ¥
1% o g v & Fr o gl W
yiw = & faar v oy gufoq a7 Fiw
over gy | § o g g e
Qar 71 & w4t 7A § T awwr e
qE T T T ACETTT R ST g a7
o owY ¥ ady M qEdd
arelt 31 Ty &Y <fe ¥ seacea
wafadt mn w7 w7 § fr s
TTECY AN WS &Y W4T W w4y o
®re o ¥ IV O w1E w7 A qEAT
fiaaidr PAWMIRE L Wg wAE
e o 773 § & o g v @
qEAT & T4 T W gRRUA w
¥ oo g€ ¥ BF w7 oY ourl w1 A
figar o A £ +0 o 90. ETWIY AEEE
e 1 W g T w T

o el oy : ZATYT AW W FAT
130 71 79 ¥ 77 a8 5 e feeh
¥ d5 T AT Ay wATRy A FAAT A€
AT §) A HTH A I W Ao
tiwmamaiamrafrafw Mt w7
arfta Tenfs @= ®7 fasm qEay
w & o€y W g fe ag o W
g 1A w0 ¥ whw @l
et ) WO STaenn T &
&1 & wo T ST K § WIS WA g
wfemafaferas @ gea v Wik
ww Tl &1 ¥ T W W
vareny waow & € weafua A 2
i, 23 e aeey sy § ot arafem
B W e W oaR e W
Ui WY e XA P 1 oY oW qEeY
QY WY T N § IR ST gWTYD Wg
fiwz w7 oo § Wi A e @@
fure fondl v @A § 7

CHAITRA 20, 1897 (SAKA)
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angd also the present set-up in which
we are passing our life, the adminis-
trative set-up, the national set-up anc
the economic set-up and all these
things, 1t is not possible to eradicate
the increasing number of mosquitoes
in the country. The garbage disposal
and the drainage problems in our big
cities and the urban centres pose a
dufficult problem Algp in the poor
economy We have ip ocur country, it
1s not possible to use insecticides m
large gquantities to eradicate MullFia
and the mosquitoes from our gp .
I want to know whether the th
Minustry 1s thinking geriously to'

some preventive drugs as you hapglfor
Cholera, Small-pox, typhoid ﬁd
othey diseases where we gene'raﬂf\

the pieventive drugs So, inﬂa
thinking of eradicating mosqult-peﬁ
and malana in our country which is
next to impossible and even after
spending such a lot of money during
the past so many years we feel again
that the mosquitces aie coming up
and even in the city of Delhi

Qur hwving 18 becoming very much
difficult during nights and mosquitoes
are increasing in our flats also I
want {0 know whether the preventive
drugs are possible or not and whether
the Mealth Ministry is going to study
the matter very seriously.

DR KARAN SINGH: This is a
very interesting paint—the immunilo-
gical approach, In other words, the
vaccine approach which has proved

so successful in small pox and also the
BCG

For malana the immunological ap-
proach hag not been developed and
our scientists are working on it. I
agree with the hon Member that we
will have to adopt gltarnative strate-
gies in thiy regard and one of the pos-
sible strategies is thiz immunological
approach, I am hapel'ul leut that
sooner or Ia!:er we will be able to
make some  bresk-through, Ht ) |
must admit that to the best of my
knowledge 5 break-through in this
articular field iy not imminent
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Shri Jyotirmoy Bosue vose,

MR, SPEAKER: Kindly sit down.
You are a bit late,

off e X g o WA
g ¥ v § o wafan
N e & fyg wl oW WA
W fear ar ag dav oz wr
qg WY I aavar § e weady & age
1 Q% wrer ag o § e siws wew
e i A &1 fawet WK W@ w1
af fooft @1 ofar o ox w9av @
afiat &) wam ar gt Wy weed w1 SwR
Ty wqTer 4§ Wy ¢ ) agt @ fs
W grey @@ A dw o § @
7T T Y faar wegeaf ot & avar
a7 gy § 1 & orar strgan § Fe W
st e W€ iy ¥k f
A 0 Sy v W A FT T A A
fwr |

oo wof Fog : 990 ¥ WX W@
afaeew srarn f ‘i & i T

T A1 q &Y AL AT ¥ Ay @ S
T T A FO0

SHRI VASANT SATHE: I woula
like to know whether the hon. Minis-
ter is aware of the fact that acientists
have discovered some genetic remedy
by which, by introducing it jn the
male mosquito .

SHRI BHAGWAT JHA AZAD:
Family Planning,

SHRI VASANT SATHE: ... other
male mosquitoes later on in the gene-
ration can be destroyed. Is there some
such thing? He knows it better, Is he
aware of that and i some effort being
done in that direction, at least to begin
with on the mosguitoes?

MR. SPEAKER: This one was dis~
cussed emrlier in the House,

DR, KARAN SINGH: Yes, one of
the alternative strategies i the poe-
sibility of genetic manipulation. It
has not yet reached the stage where
it can be applied to malaria problem
I am afraig yet.

SHRI JYOTIRMOY BOSU: I wou-
1d not have rigsen because at the pre-
sent raoment the GCMA project i un«
der our examination. I would nof
touch that, The time will comg when
the House will sit up to read it.

But I want to draw the attention of

the hon. Minister to a report in the
Hindustan Times which says:

“Against one lakh cases of mala-
ria recorded during 1865-68 when
the malaria programme had achie-
ved 80 per cent eradication. last
year 20 lakh malearia cases were re-
ported, Delhialone had the highest
number of caseg in a decade. In all
17000 cases were reported in Delhi
last year.”

I would also like to draw the atten-
tion of the hon. Minister to 5 Public

Accounts Committee report of 1972-78

Mr, Sezhiyan was the Chairman then.

I quote from the Seventy-fifth Re-
port of the P. A. C,

“The committee are deeply distur-
bed over the succesgive get back suf-
ferad by the National Malaria Eradi-
cation Programme. The Scheme
which was gtarted in  1088-50
initially expected to be completed
by 1968-60 and rephased for com-
pletion by 1074-756 is now no where
near completion The schemp was
reviewed by the Committee in
1960-70 and they were informeq iIn
January 1971 that the programme
was scheduled for completion by
1975-76. The Committee expressed
a hope that there would be no fur-
ther getback. The Committes are
taken back to learn after just a
year that the progvmme has suf-
fered yet amother setback”
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What efforts have been taken by
him and hiy department since then
in regard to eradiction of malaris?

DR. KARAN SINGH: The flgure
which the hon, Member has given un-
fortunately is an under-estimsation
Our figures for 1974 show that the in-
cidents is ag high gs 25 lakhs. Before
the hon, Member came in, I had very
clearly stated that malariag wag on
the increase, I have given the rea-
song for that. If he likes I can repeat.

SHRI JYOTIRMOY BOSU:
pox cases.

Small-

DR. KARAN SINGH: Mr, Jyotir-
moy Bosu, you must be graceful to
give us credit where it is due. There
has been no increase in small-pox
and a contradiction hag appeared in
the press and I am hopeful there will
not be g single indigenous case by the
end of the century.

SHRI JYOTIRMOY BOSU: In
Chandigarh. . .

DR. ¥ ARAN BINGH: Mr. Jyotir-
moy Bo u, it is nut small-pox, They
are agbout measles I sent a team
there. They are about measles cases
and not small-pox and a contradic-
tion has appeared |

MR. SPEAKER: Contradiction has
already appeared in the Press,

DR. KARAN SINGH: We always
give very respectfiul consideration to
the reports of the Public Accounts
Committee, which we hold in high
esteem and since then two specialised
committees have looked into this
problem. We ghould have more re-
sources to fight malaria back. So,
this matter hag been taken up at the
highest level. We need at least a
minimum amount of Rs, 45 croreg to
fight thiy back. As I have already
stateq the amount allotted is Rs, 23
erores. We are taking it up at the
highest level and | may assure him

that we are doing our best within the
resources available,
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SHRI INDRAJIT GUPTA: [ would
like to know whether any assistance
in this matter is received from the
WHQ which, I understand, has got a
number of schemes and projects in
operation in this country, Secondly,
I want to know whether it is a fact
that one of the WHO projects is
actually dealing with this particular
field of genetic control of malarial
mosquitoes. Is there any possibility
of this country benefiting from the
results of that project or is it true, as
it has been reported in the press,
that this is being financed by the
American armed forces and the army
for their own exclusive use 88 in
other parts of the World?

DR. KARAN SINGH: WHO hes
given assistance to the tune of 7 mil-
lion dollars. With regard to various
materialy which we require lika in-
secticides and anii-malarial things
they are helping us in a very big way.
Thig project has come under GCMU
and it has not reached a stage where
it can be said tp have a direct appli-
cation to malaria, As I have already
sald, a lot of scientific work ia done in
thiz projeet. But it has not reached
a stage where it can be said to have
a direct impact upon malaria,

SHRI INDRAJIT GUPTA: I wan-
ted to know whether it iz a private
research project earmarked for the
American army, so that you cannot
take advantage of it.

DR. KARAN SINGH: It iz not a
project earmarked for the same, Ac-
tually it ig a tripartite project and we
have WHO, PL-480 funds and Gov~
ernment of India and it will certain-
ly be advantageous if and when the
reparts become available to us. As
I have said, the whole question of the

project is under very careful review
at the highest level, -

Report by IL1M.C. on Family Plasning
Programme
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Mass Communisation, on the Family
Flanning Programmie;

(b) B so, the facty thereoi; and

(¢) the reaction of GCovernment
thereon?

THE MINISTER OP HEALTH
AND FAMILY PLANNING (DR.

KARAN SINGH):; (a) Yes, Sir

(b) A statement showing the sali-
ent features of the studies under-
taken by the Institute is laid on the
Table of the Sabha,

(¢) The bulk of the recommenda-
twons relate to greater involvement
of opinion leaders. The Ministry has
already takep steps to actively m-
volve Panchayat Piadhans, School
Teachers, Trade Union Leaders etc
1o make the piogramme broed-buased
Other recommendations are kep: in
view while formulating program ne
policies

Statement

The report of the Indian Inst:tute
of Masg Communications covers the
following studies:—

(i) Study on Admunistration and
Organizationa] Communication Be-
haviour,

(ii) Study on characteristics and
Communication, Behaviour of opi-
nion leaders in Family Plannming

(iii) Study on Comimunication and
satiation in Message Reception 1n
Family Planning.

(iv) Study on Motivational Train-
ing for rural lesders in Family
Planning.

The following are the salient fea-
tures of the each of the studies:

I Administration and Organisational
Communication Behavionr

(1) The Family Planning Supervi-
sory Staff are divested of suitable ad-
ministrattve aathority and as such the
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family planning programme organisa-
tion should be coupled with adminis-

irative suthority gver the workers
who are gupposed to carry it out.

(i) There iz need to appoint Lady
Medical Officer besidey the Medical
Officer-in-Charge of P.HC. to dix
charge supervisory roles to peripheral
field staf! as well ag mfluence the rural
women who form vulnerable gectioh
in the population, There is alss &
need to augment the strength of peri-
pheral field siaff

(ii1) The target ournted approach
needg rethinking and 1evision,

(1v) The follow-up vi~ily are o be
augmented to e¢nsure that each accep-
tor of Family Planning Methog be-
comes p satisfied adopier

(v) The finding- indicated the need
of strengthening the tinwning inputs
for famuly planning peripheial staff.
The present level of knonledge and
skill js found to be inodeguate The
traiming should be speclally iniensi-
fied 1n extension education and per-
suasive communication Apait from
regular in-service tramning and re-
fresher courseq there 14 a need to sup-
ply them with such printed materials
as bulletins, news letters, charts snd
other type of lterature to keep them
abreagt with latest advancement in
the field of family planning

(vi) The study further indicated
that the workers felt handicapped in
their educational ‘endeavours by the
non-availability of educational and
motivational aids. They should be
adequately supported with such vari-
ous aids asz films, exhibitions puppet
shows and other traditional media
like Katha’, Kirtan' and ‘Qwalis’ ete.

(vii) The cafeteria-approach s
found to be not strictly adhered to.
Ag @ result the adoption of family
planning methods by the clieutable is
found to be largely limijted to these
four methods only.
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(vill) The opinion leaderg have not
been utilised suitably in this pro-
gramme, They can be activised by
holding orientation training camps.

11, Characteristicg and Communication
Behaviour of Opinion Leaders in
Family Planning

(i) Data indicated that several di-
mensions of homophily (influence ex-
ercised within the {dentical population
of religion, caste, occupation, income
ete.) and heterophily (influence not
limited to identical population cf re-
ligion, caste, occupation, income etc)
existed between the leaderc and the
followers

(i) In socio-demographic charac-
teristics, leaders have higher status
than theiwr followers

(iii) The leaders were engaged not
only in particular activity of famly
planning or agriculture, but they
were almost in contro]l of pracilically
the whole range of village life

{iv) The study indicated that
leadership has fairly high degree on
awareness of family planning and are
favourably disposed towards it, They
have high degree of contact, with
Family Planning workers than the
motivators and non-leaders, But they
are at present helping the programme
in general without any specific educa-
tional and motivational roles

(v) By and large leaders were
different from the motivators who
were selected by the PHC, of the
area for procuring cases on payment.
It was also observed that most of the
motivators were disliked by Commu-
nity people in general. The motiva-
tors also found to have lower leve] of
knowledge on family planning aond
lesy favourably disposed towards it

{vl) The knowledge of opinion
Jeaders on family planning can be
furiber envicheq through Motivation-
8] tryining programme.
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(vii) Female leadership is foundto
be missing in this area. For this pur-
pose a few interested women and also
those commanding high respect from
the community are needed.

Il Communication apq Satiation im
Mewage Reception in Family Plan-
ning

(1) The study concluded that the
respondents were not sick of the mes~
sage but rather liked them and wante
ed to know more It found that ex-
tension education by family planning
worker, weie welcomed by the peo-
ple but n backward areas info:mal
per<onal sources as leaderg and
friends were more credihle

(i) The study found thai the gene-
ral level of exposure to the messages
was low and hence it could not be
established whether a high level of
exposure would create satiation to-
wards 1eceplion of messages op family
planning,

{ui) The study further pointed out
that though there Was general aware-
ness about family planning pro-
gramme, the problem of rapid growth
of populastion was not a major consi-
deration with the majjority of respon-
dents. Many people, however, equat-
ed family planning with the male
sterilisation operation.

{iv) The study came to the contlu-
sion that urbanisation progressivenem
and level of education influenced
knowledge about family planning
méethodg though this knowledge was
not necessarily proportionste to the
level of acceptance, The adoption of
family planning methods was found
to be rather poor.

(v) The study has mage several
suggestions in respect of better pro-
pagstion of messages, which include,
among others, propagation of mes-
sages relevant to local situations, in-
troduction of population education in
educational programmes disseminate
ing better information about various
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birth control devices, more extension
education work, judicious combing-
tion of various communicstion chen-
nels, involvement of local leaders ete.

IV, Motivational Tr for Rural
Leaders in Famlly

(i) A suitably designed short term
orientation training programme of 3
days duration could further enrich
the knowledge and awarenesg of 28
rural opinion leaders from 2 blocks of
UP who participated in this pro-
gramme,

(ii) The training programme also
could bring high degree of motivation
in undertaking specific roles in Family
Planning Programme ]t could also
provide them with adequate know-
ledge about Family Planning methods,
warious motivational and educational
techniques, provision of services etc

(iii) An interim evaluation on con-
clusion of the training programme as
well as a terminal evaluation after 3
months’ training could establish that
attainment in knowledge and impact
on attitude could be retained during
thiz period

(iv) The terminal evaluation also
brought out that during 3 months
time the trained leaders could moti~
vate 175 persons in the community
The cases brought by the tramned
leaderg were from all strata of com-
munity but of such age and parity
status which is given highest prionty
in Family Planning target

(v) The nature of education and
motivations done by trained leaders
were better than others who belonged
to the sample of motivators

(vl) Motivational work inibated by
fhe trained leaders had a snow ball
effect. In their turm the motivated
leaders could motivate 17 per cent
more, The study emphasised on the
need of making the training field
based. A uniform programme of train-
ing for different are ag may not deli-
ver the goods. There iy a need to
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conduct a pllot study for identifying
the training inputs and developing
the training content according to the
needs ex in the fleld.

! Yxo Qo qeeft afcare ot
FTEWR WY qE 3R & Fag -l
g ¥ foed off st offv g
S oy & & wgr gt 0 &
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T GHTNT WY W o GWW T T v
¢ 7 afy Ty @ guk " ATCT ¢

I-Ioﬁh: T TE A-THE
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o & ot wwar g A
ax ¢ fr ogt aw arwa @ W W aX
¥ TR AR A W AN w70 w3
T 1974 ¥, N Faw weaear a9 W,
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¥ ¥ Forerer o Wi TET € R WY
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fire &weT §, wiiTEee dwe } TR Y
s Pz ¥ e e ¥
ooy wf ¥ ¥ forg weT & 1 g wmltor
et ¥ frlwse s fier § fe oy
@ At & wfafae feqr g 1 aw-
aerd & g ¥ gardy Hifir § f sy
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Y oY o wew Rw F HA Y & ol

Wi & your g § e tmer oy
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afears frdtary srdwe oo T &, 9ER
q3 wiwe 3 ¥ fag der e frad
o R Ty A a§ 7 N e
qraey A4y ¥, a1 waly wifg A A9
o < &, Rt v Iy o Ty
Aot §? oy vl € Twed ¥
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Tt R g g7

Tre wet fag : T AT ¥ AY A
wrAersy At § « wag gAr fra w5 g
wrerd rat 7z aAd
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NN N agr o e gE ¥ ?
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Ny 7 ¥ HTC AT IW T 7 |
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oy Aew g7
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ag a@ f& aTqE aow =Y O
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Oral Answers 26

sfiqwo T Wiew g A=A
wgeg & v ¢ fr o cnfaey
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g e

<

SHRI BRIJ RAJ SINGH: May I
know from the hon Minister ihe
reaction of the Pradhans and Sar-
panchas to th~ Prime Minister's
letter?
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DR, KARAN SINGH: The All India
Panchayat Parishad held a special
meeting at Lucknow. I also attended
that meeting. My informatio, is that
the letter had a very good effect in
bringing home to these people that
the matter is being considered at the
highest level. 1t is difficult to quan-
tily the effect.

MR, SPEAKER: The Ministers and
ttll:‘?sMemberss!wuldzivealendin

off §o W AT ;W AR AR
foa o faarr &Y I, dfcr o, 21
% ST 18 7F F @ A eI W
g dvorar & ?

Mo quifag: wamn 7 aww
aaw 9T frary grn &, A ww WY Y
T &1 Sfea ofY 7% gw 7 7w wEay
¥ ®ré Qar fem T fear &

SHRI P. G MAVALANKAR: Mr.
Bpeuker, Sir, the Minister 1 his rcply
to part (b) of the question, has laid
on the Table of the House a very mn-
formative statement. May I invite his
attention to page 5 of that report
whereln the Indian Institute of Mass
Communications has very succinctly
put the matter. I will quote:

“If, (iv) The study camp to the
conclusion that urbanisation prog-
ressiveness ang leve] of education
influenced knowledge about family
planning methods though this
knowledge wag not necessarily pro-
portionate to the level of accepi-
ance, The adoption of family plan-
ning methods was found to be
rather poor.

{v) ‘the gtudy hag made several
suggestions in respect of better pro-
pagation of messages, which in-
clude, among others, propagation of
messageg relevant to  local situa-~
twens, Introduction of popu.lnth?
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edycation in educationsl program-
mes disseminating better informa-
tion about varioug birth control de-
vices, more extension education
work, judificious combination of
various communication channels,
involvement of loca] leaders ete.”

Sir, the Minister has only told us
about the involvement of local leaders
and programmes of panchayats We
want to know what are the concrete
plang of the Government in regard to
local gituations, in regerd to educa-
tionai programmes, etc. both in rural
and urban areas.

DR. KARAN SINGH; It Is entirely
true that the Family Planning pro-
gramme requires g very imaginative
multi-media approach to take the
message 10 masses, So far it has
been largely urban-orienied. Perhaps,
that was understandable and neces-
sery in the first phase. To meet that,
we want to take it to the villages. We
are in the process of restructuring the
entire approach. I am in close touch
Wwith the Information and Broadcast-
ing Mimstry and also with some of
the best minds in adveriising and
public relationg even outside the Gov-
ernment and we are trying to put to=-
gether a totally new muiti media
programme which will involve televi-
sion, satellite technology, radio, film,
audio and s0 on. We are trying to
move away from the rather ‘elitist
attitude and go right into the villages
with new messages and programmes,
This whole approach is now being
restructured and I hope to be able to
put this into effect by the end of this
financisl year,

" ot wreweE O : ¥ fanfed & o
w ¥ wg & Adw weT o R ¥
¥ 1% ¥ WA § AT IR A
alrer au ¥ wrovg, swerd i e
s war &, v faz ge &, ot e
= ox abk € A § A 5
wr ey fea o ogr §, o fiear ad,
ar W & ww w ik ol G ?
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%o ot fiwg ¢ &1 WETX & aQd
. g Y wrorcanes gq & 1 o o efaae
dae §, forast amenft o i
s ¥ 4% satee o ader ¥ gw
v & fo oW 1 i due ¥ agy

£S OF HOAT SGT AT ¥ qRy ¥

gwa adwr frdw #1 wam ¢ g
®T qavT FE SY o5 H g1 @ {1
i wre & e gw ww ol % ¥ I ¥
SA-Hear %1 77 7Y F9 773 ¥ s7vm
g 1 7 v ey a3 gy are §, W
I T g e w7 R ¢

SHRyr S. M. BANERJEE: Sir, 1
would like to know whether the hon.
Minister is aware that the upgradation
of a city by the Central Government
depends upon the growth of popula-
tion. If the population grows, the
Central Government employees won't
get higher allowances. This is one of
the incentives because of which the
Central Government employees are
not griously practising family plan-
ning. I would like to know whether
the criteria wilt be changed because
family planning and  population
growth cannot go together,

PR. KARAN SINGH: This is a very
interesting idea. It is net only a
question of allowances. There are
many such, should I say, incentives
or situations worked into the whole
structure, whereby there are some
advantages if there is increased popu-
lation. This is not only in regard to
allowances. This is also in regard to
representation 10 State Assemblies and
to this House itself. Unfortunately, I
am being guillotined this vear. There
wil] be no oppertunity for me to
speak, 1 would have liked to bring
thede matters before . the House 80
that the  House could have taken &
view on these matters, The question
iz, do.we really want population limi-
tation or . our policy should, in fact,
be: dedigned to strengthen the growth
of population ‘and are we not éounter-
*‘-‘ﬂﬂs ‘edth. other ang thereby nulli-
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fying our efforts. This is a very good-
point. _

ofy o feaire sl ot e
¥ mft sy § fefrdw w1 o
gF WO F0wr ¥ oy femfw F
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99 ¥ %9 B enfaw S 9T
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Pak Threat for War with Indiis Over
Kashmir Issue

*586. BHRT K. MALLANNA,
SHRI RAM PRAKASH

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Pakistan Prime
Minister has stated that Pakistan is
golng to war with India over Kash-
mir if efforty for a peaceful seftle-
ment failed;

(b) whether he has also gtated that
Pakistan had not signed 3 no.war
pact with India; and

(c) if so, the reaction of Indian Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b) According to the "Washing-
ton Post' of March 6 1875, Prime
Minister Bhutto stated in an inter-
view:

“We are nn going iy activate the
hostile policy. We are going to
activate the policy of telling India,
they are obliged to talk tu us
We arc committed to the idea of a
peaceful settlement, but we have
not signed a no-war pact. It s
premature to say if hostilities are
likely, But if all cur peaceful
eflorts are exhausted, then we will
have to see"

(¢) The Government of India have.
noted that in recent weeks, following,
the lifing of US Government em-
bargo on military  supplies ta'
Pakistan, leadery in Pakistan have,
begun t¢ hint @&t means other than
pesceful for setting differences bet-
ween India gnd Pakistan. However,
as made clear repeatedly India's posi-
tion remains that the situation arising
out of Pakistan’s illegal occupution of
a part of Jammu & Kashmir texritory
shoulg be seitled through peaceful



MRy K. MALLANNA: The hon.
Minigter has not answered part (b)—
whether he bus also stated that Pakis.
tan had not asigned a no-war pact

a, Also does the accord
axyived at between Sheikh Abdullah
Kashmir violate the
provisions of the BSimla

|

SHRI BIPINPAL DAS: In my
I have already quoted
Bhutto'y statement where he sald ‘we
have not signed a no-war pact',

So far as the pecond point is con-
cerned, the accord with Sheikh
Abdullah has nothing to do with the
Simls Agreement.

SHRT K. MALLANNA: My ques-
tion whether the aocord arrived at
between Sheikh Abdullah and India
on Kashmir violated the spirit and
provizions of the Simla Agreement is
not answered.

SHRI BIPINPAL DAS: The Simla
Agreement was between India and
Pakistan., The accord with Sheikh
Abdullah is an internal matter of
India. How does it come in?

SHRI K. MALLANNA: The Pakis-
tan Prime l@lnbﬁr has stated in one

the internal affairs of India, and if so,
what Is Government’s reaction to it?
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it clear that there is a clause in the
Simla Agreemeni regarding Kashmir

clause 6 of the Simla Agreement.

SHRI BHAGWAT JHA AZAD:
While agreeing with Government that
after the lifting by the US of ita ban
on the supply of arms to Pakistan,
Pakistan leaderg are talking in termu
of war, is it nol a fact that this is a
big conspiracy haicheg by the TUSBA
in that afier losing face in Vietnam
and Cambodia they want o make thit
part of the world a war theatre and
by helping Pakisten to grab Kashmi:
they also want to help the war mag-
nates who supply military hardware!

SHRI BIPINPAL DAS: We have
taken note of this fact that in 1972
Mr, Bhutto told Shri Kuidip Nayyar
in an interview:

“Pakistan’d military Yydvantage
over Kashmir which lasted till
1965 with which it tried to bring
a solution of the Kashmir issue has
been finisheq now and for the
future”.

This was what he said in 1972, but
now, in 1975 he talks about war. In
the meantime, certain things have
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SHRI RIPINPAL DAS: Certainly.
Pakistan hag illegally ceded that part
of Kashmir to China. That certainly
comes within this.

SHRI §. A, SHAMIM: I that in-
cluded in this?

SHRI BIPINPAL DAS; Yes.

ot v vty foy : fower wf
& Wz wrwie # wrew are d  qw
feadt arx orfieere WY Wk & firwar
i wr e g Wi fireet T IwY
¥ Hremrd o ward W weag g€
ot 3% ¥ fead oy wraw gq ?

W Wy ¢ T TN A e )
wedehi war @ § W wAw wn
SHRI BIPINPAL DAS: This infor-

mation is not at my disposal at the
moment.

SHRI SHANKAR DAYAL SINGH:
I have only asked about what hap-
pened after the Simla Agreement.

SHRI BIPINPAL DAS: I do not
have that information just now.

gee s oft ot spd F v
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ONS

Indiang killed or injured in Ethiopian
Civil War

*588, SHRI BIRENDER SINGH
RAO: Will the Muuster of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether some Indians have
been killed or injured in the Ethio-
pian Clvil War:

{(b) i so, their number; and

(¢) what compensation hag been
paid to their families?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
to (c), No Indian was killed in the
recent disturbances in Eritrea. One
Indian, however, received superficial
injury from a stray bullet. The
Question of compensation does not
arise, as neither such a request was
made by the injured person nor was
it warranted by tha nature of injury.
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Leglslation to Regulate Surgical
Oyperationg by Medical Practitioners

*592. SHR] AMBESH: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether at present there i3 no
legal ban on practitioners who are
qualified in the integrated system of
medicine performing operation:

(b) whether hig Ministry is conai-
dering legislation to “regulate” surgi-
cal operationg by medical practitio-
ners not qualified in Modern Medicine
and

(c) if so, the progress in thig re-
gard?

THE MINISTER OF HEALTH
AND FAMILY PLANNING (DR.
EKARAN SINGH): (a) There is no
system of medicine called the “Integ-

* rated System” but medical practi-
tioners trained in Indian System of
Medicine are taught surgery in vary-
ing degrees as part of their training.
There is no ban on such medical prac-
titioners performing surgical opera-
tions

'_ %) No, Sir.

(¢) Does not arise.

High Powereg Commitiee {0 Review
Government Purchases

*583. SHRI M. KATHAMUTHU:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

{a) whether Government have set
.up a2 high powered Committee to
::w the Government purchases;

()u w, the broad outlines

THE MINISTER OF SUPPLY AND
ATION (SHRI R. K
TLKAR): (a) Yes, Sir;
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(b) A statement in regard to the
composition and terms of reference of
the Committee is laid on the Table
of the House,

Statement

(1) Composition of the Committee
set up by Government to examine

the question of Government pur-
chases:

1. Minister of Su & Re-
habilitation ‘pply . e

2. Secret.
Su ppl;l‘lf. Depntmq';t o'f

Chairman

3. Shri N.M. Wagle )|
4. AN. Haksar §
5. Shri M.V. Kamath J
6

. A represenmtive each of the
Ministries of Finance (De-
partment of Expenditure)

. Communications (P&T Board),

8. Railways

9. Defence; and . .

Member

-3

"

ro. Industrial Development

11. A representative each of
Planni Commission (to
represent the interests of
State Governments)

12. Comptroller & Auditor Ge-
n y and . »
13. Direcror General (Supplies
& Disposals) .
Secretary.

(ii) Terms of reference of the Com.
mittee:

(a) To identify and suggest im-
provements in the system and pro-
cedures of purchases (both indi-
genous and imports) adopted by
different Ministries/Departments of
the Central Government with a
view to achieve the aim of effi-
ciency and economy in procurement.



39 Written Anawers

(b) To examine and syggest im-
provements in the system and pro-
cedures of financial peyments for
the purchases by afid on behalf of
Central Government with a view to
cut down delays to effect savings.

{c) Any othar related matters
such a3 specifications, inspection,
testing, clearance, shipment, etc.

(d) Organisational set up for (a),
(b) and ¢) above.

Theft of Maps of Farakka Barrage

*585. SHRI M, M. JOSEPH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether two top gecret maps of
Farakka Barrage are missing from the
office of the Calcutia Metropolitan
Planning Organization;

(b) whether the Defence Mnistry
and the barrage authorities were un-

aware about the thefy of the maps;
and
(c) if so, the action Government

propose to take on the persons respon-
sible for the loss of maps?

THE MINISTER OF DEFENCE
(SHRI BWARAN SINGH): (a) to
(¢). Ng Sir. Two maps belonging
to the Farakka Barrage Project
authorities (these were not Top Secret
maps belonging to the Indian Army)
were 1ssued to the Calcutta Metro~
politan Planning Orvgammation and
are i1n thejr safe custody,

Increasing ‘Vilifieation’ by Pakistan
Radie against Indiag Leaders

*508, SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian Government
have gent an urgent communication to
Islamabad urging the Pakistan Gov-
ernment to resirain Pakistan Radio
from carrying out the increasing vili-
fication sgainst India and Kashmir
leader Shaikh Abduliah;
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(b) whether Pakistan Government
hive ince takin' shy dbcifdn oy 1
and ' !

(c) if 20, the Tacts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AL, AP~
FAIRS (SHRI BIPINPAL DAS): (a)
Since late January 1978, Radio Pakis.
tan and other publicity organs of the
Government of Pakistan hsave, in
violation of the Simla Agreement,
been indulging .in hostile apti-Indis
propaganda especially over Kashmir.
This propagands hag attempted to
vilify some Indian leadery including
Sheikh Mochd Abdullah. The matter
was taken up at a high level with
Pakistan Government who were ask-
ed to put a restraint on the Pakistan
Radio.

(b) and (¢) Government of Pakis-
tan, in thewr reply, stated that they
were taking steps to investigate the
instances of infringement by Radio
Pekistan mentioned by us and that
there would be no recurrence of such
instances However, Radio Pakistan
propaganda, though somewhat mode-
rated in recent days, remains hostile
specially on Kashmir., Al India
Radio, in its broacasts, has hcen
counteracting Pakistan's campaign by
putting acrosg the corect facts

Shortage of Shipy for Coastal Cargo

*5089. SHRI MUKHTIAR SINGH
MALIK:; Will the Minister of SHIP-
PING AND TRANSBPORT be pleased
to state:

{a) whether Government are aware
of the ghortage of ships for coastal
cargo;

(b) whiether the private ship owners
are reluctant to operate on these lines
as thege ave not economically viable;

{c) it s0, whether Government pro.
pose to introduce their own Shipping
Service for cosstsl cargo; snd
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(d) if not, what measure Govern-
ment propose to take t0 meet the
demand of coastal cargo?

THE MINISTER O SHIPPING
AND TRANSPORT (SHRI UMA
SHANKER DIKSHIT): (a) and (b).
Yes, 8ir,

-

() The Shipping Corporation of
Indla Lid. & Mogul Line Ltd —the
two public sector shipping compames
are also operating on the coast They
will continue to do so. Apart from
this, there 1s no proposal that Gov-
ernment shoulq start a new shippmg
service on the coast.

(d) Government are seized of the
whole matter with a view 1o evolv-
ing a rational framework of arrange-
ments providing for wnter alic econo-
mic freight rales and adequacy bf
operating tonnage to meet our needs
Besides, scveral measures to mmprove
the turn round of vessels at the ports
ate also under way.

Construction of New Shipyard al'
Hajira, Gujarat

*600 SHRI P G MAVALANKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleascd to stater |

{a) whether Government propose fo
construct a new shipyard at Hajira in
South Gujarat, and

(b) if so, when and the broad fea-
tures thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI UMA
SHANKAR DIESHIT: (a) and (b). A
[Techno-Ecopomic Working Group set
E by the Govevinment recommend-

four alternstive sites, including
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Hazira in Gujarat, for setting up of
two new sghipyards in the Fifth Five
Year Plan. Three foreign consul-
tants were engaged to prepare Preli-
minary Projects Reports on these
four mtes. The Preliminary Project
Reports have been received ve;-y re-
cently. , A ,decigion .regarding the
location of two new Shipyards in
Fifth Plan can be taken only after
careful -examination of the FPPRs,

] L] . - L

. . L]

Man-dayg lost in 1974, State-wise

*G01 SHRI MOHAMMED ISMAIL:
Will the Mister of LABOUR be
pleased to state:

{a) the number of man-days lost
in the year 1974 due to industrml
disp.les, State-wise,

(b) the total nimber of workers in-
volved 1n these disputes, and

{c) the reaction of Government
thereto?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY: (a)
and (b). A statement 15 lad on the
Table of the House.

(c) The Industrial Relations Ma-
chinery, both at the Centre and in
the States, continues to make efforts
to minimise work-stoppages and to
mamtamn industrial peace through in-
formal mediation, conciliation, adjudi-
cation or arbitration as necessary
under the exisling satatutory provi-
sions and voluntary arrangements.
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STATEMENT
State/Union Territory w %of nm
disputes  involved Tost

Andhra Pradesh . . ., . . . 1 84133 153,53¢
Assam ., 4 s+ e & & 7 5313 14,206
Babar ., . . . . e e s 3t 365,364 1,524,995
Gujarat o . . . . . . 153 53,473 933,520
Haryana « ¢+ e« 4 ' . 30 30,134 215,336
Himschwal Praigsh , . . . . . 3 186 1,706
Jammu & Keshmir . . . . . 5 43% 2,7%
Karnataka . . . . . . . 70 45,330 357,958
Kemla , , . . .+ + « 170 139,856 950,131
Maihya Pradesh ., . . . s {120 99,335 #B43
Maharashtra . s e . . 592 513,285 10,139,464
Manipur e 2 = 2 e s 4 684 4,630
Orisa . o+ &« ¢ o .« e 73 131,339 142,348
Punjab . .« e . « e e 13 3,180 10,901
Rejastan . . + + o « 47 34,728 716,238
Tamil Nadu . . . . . 303 347,250 3,049,801
Tripara « s & + s e s 5 364 11,669
Uttar Pradesh . . e s e 200 113,616 715,686
West Bengal . . . . . . 33t 543,748 11,543,333
Andaman & Nicobar Islands . . . 10 5,038 16,119
Chandigarh ., . . .« . .+ 4 81 2,206
Deli . . + .« .« .« .« 27 24,769 274,128
Goa . . . . . . . . 29 117 as s
Pondicherry . . .+ . « .« = 13 39,433 333,053

C e . WL 334665 3n6ada
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Reaction of Staty Governmeng te In-
dusirial Relationg pommissiony in

802, DR. H. P. SHARMA: Will the
Minister of LABOUR be pleased to
state:

(a) whether reactions of the State
CGovernments with regard to establish.
ment of a net work of Industrial Rela-
tiony Commissions in each State with
the National Commission at the apex
for the settlement of Industrial Dis-
pute as recommended by the National
Labour Commission headed by Justice
Gajendragadkar have been received
from each State;

(b) it so, which of the State Govern.
ments are in favour of setting up of
such g mechanism for settlement of
Industrial disputes and which ones are
against it; and the main reasong ad-
duced by them for opposing this set
up; and

(¢) the decision taken by the Cen.
tral Government on this recommenda-
tion of the National Labour Commis-
sion?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). The recommendation
of the Nationa] Commission on Labour
regarding the setting up of the Indus-,
trial Relations Commission at the
Centre and in the States was accepted
at the 29th Session of the Standing
Labour Committee held in July, 1970,
which was attendeg by the represen-
tatives of the State Governments|
Adminigtrations.

(c) The matter is being considered
in the context of the proposed Indus-
trial Relations Bill,
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Tactoass I Fures of DY.C. Buses

*604. SHRI MOHINDER SINGH
GILL:; Will the Minister of SHIP-
PING AND TRANSPORT be plessed
to state:

(a) whether there are proposals to
revise the fares of buses in the Capi-
tal;

(b) if so, when a final decision is
hikely to be taken; and

(c) whether the upward revision 13
being made to meet the losseg that the
DTC is suffering continuovusly on ac-
count of thefts and pilferage in the
stores and depots?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI UMA
SHANKAR DIKSHIT): (a) to (c).
The present fare structuie of the
DT.C. wn foree since 1M4 315 un-
ceonomic Kerping in view the n-
cteased ¢o t ot operation dun to -
crease in prwce of petrol, lubricants,
spare parts, tyres ete, revision of the
scales of pay of the employees of the
Corporation on the recommendation
of the Third Pay Commission and
Payment of DA, the desirability of
suttable revision of bus fares mn Delhi
1s under Government's consideration.

wgaaw FAQ Afa

‘695 W &Yoo WT :
it wrary < fafegy
7T wm At qF AT T FAFG
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g
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Labour Trouble angd Breakdowns in
Public Sector Steel Planiy

*606. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the frequency of labour trouble
and breakdowns suffered by the
public sector stee]l plants in the
current year, unitwise;

(b) the Yoss of output as a result
thereof; and 1M

{c) the causes of breakdowns and
steps taken to prevent breskdowns
and labouyr troubleg in future?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

MINES (SHRI CHANDRAJIT YA~
DAV):
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(a) and (b)., The number of inci-
dents of labour trouble and break-
downs in the public sector steel
plants and he loss of production re~
sulting fhereform during the period
April, 1974—February, 1975, is indi-
cated below, pPlant-wise:

{c) Breskdowns ara mainly due to
continuous wear of equipment, accl-
dents, mal-operation, lack of proper
maintenance, and non-availability of

adequate and quantity spares,

Incidents of labour Breskdowns (24 hours of more
in durstion)
Plant
No. Loss of production No. Loss of pruduection
gn tonens) (in tonnes)

Bhilai Steel Plant , 8 B.F.coke . 649 s Pig iron ' 14,340
Ir:fot steel . 4,06 Ingot steel 1,577
Saleable steel . 543 Salcable ateel 883
Granulated Slag 1,540

Duargapar SteelPlant 180 Saleable steel R 10,940 14 Saleabiesteer , 11,435

Rourkela SteelPlant , 57 Ingot steel
Saleable steel

Bokaro Steel Plant |

Alloy Steels Plant  , 172 Metal
Durgapur.

. . .

8,200 10 Hot metal . 23,337
8,598 Ingot steel 23,82
Saleable steel , 15,53

8,464 42 Maetal . 5,683

The main steps taken to keep down
the numger of breakdowns include
inspection of equipmenet, scheduled
preventive maintenance and capital
repairs, proper technological regimes,
ihe training of employeea in the ope-
ration, maintenance anq servicing of
ecuipment and scientific inventory
procurement and control procedures
for spares and stores items.

There has been all-round better run-
ning maintenance in all the public sec-
tor steel plantg in the year 1974-75
and this is reflected in the increased
‘production achieved by the steel
plants,

Concerted efforts continue to be
made to improve industirial relations
by a number of measures like speedy
dizsposal of individual grievances of
workers, association of labour with
‘the management through joint consul.
tation in certain areas Hke produc-
tion, welfare gmenities and facilities,
safety gte. gnd continuous dialogue on
various matters of mutual interest
with representatives of Unlons, At
the industry level, the cooperation of

the members of the Joint Negotiating
Committee for the steel industry is
availed of in the gettlement of pro-
blems.

The total number of man-houra and
value of production lost in the three
integrated steel plants of Hindustan
Steel Limited in 1972-73, 1973-74 and
1874-75 (upto the end of January,
1975) are given below:

Manhours Value of pro-

lost  duction lost

(in crores

of Rs.)

1972-73 . . 386,682 8-876

1973-T4 . . 276207 13934

1974-7 . . 195,769 3434
754:4!' 74 to Jinuary *75)

The trend in the Igst two months of

1974-75 has also been the same as in
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Jast 2 years. This again is reflected in
‘the incressed production.

Similar figures for Alloy Steels
Plant are given Below:

Value of
production
Manhours  lost

lost (1n crores
of Rs.

1973-73 . .
1973-74

1974-7T5 .

(April *74 to Jan. *75)

240,991 13- 41
184,957 8 70
3255905 370

Though there has been an increase in
the number of man-hours lost, total
production in the Alloy Steels Plant
this year has gone up considerably
and has reached record levels,

Extraction of Manganege and Iron ore
from Kali Hydel Project

*§07. SHRI B, V. NAIK: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether an area comtaining one
million tons of manganese and 10
million tong of iron ore is likely to be
submerged by the Kali Hydel Project
in Karnataka permanently:

(b) it so, whether Karnataka State
Government hag requested the Union
Government and the MM TC, to per~
mi{ extraction of this ore for export
‘before it is irretrievably lost; and

(e) it 80, the action taken by Gov-
‘ernment thereto?

THE MINISTER OF STATE IN THE
‘MINISTRY OF STEEL AND MINES

) and (c). The State Government
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of Karnataka suggested that the
Mysore Minerals Limited be autho-
rised to directly market abroad the
quantity of low-grade manganese ore
mined by them from this zone. The
suggestion was considered by the
Minerals Ad Board and the
Board recommended that the Mysore
Minerals Limited should take leases
for quick exploitation of the minerals
in this zone gnd that the Minerals and
Metals Trading Corporation of India
should be asked top ensure off-take of
the mined ore and stock-pile it above
the submersion levely for eventual
export.

Plan Outlay for Cochin Port Trust

5877. SHRI C. JANARDHANAN:
Will the Minister o SHIPPING AND
TRANSPORT be pleased to state:

(a) the plan outlay earmarked for
the Cochin Port Trust im the Fifth
Five Year Plan;

(b) whether mo amount has beer

earmarked for the super tanker berth
separately;

(e) if s0, the reasoms therefor; ana

(d) what is the present stage of the
work of the super tamker berth and
whep, it is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) In the draft Fifth Five Year
Plan, an outlay of about Rs. 33.74

crores has been proposed for the
Cochin Port.

(b) amd (e). Out of the above out-
lay, an amount of Rs. 25.07 crores has

been proposed for the Super Tanker
Berth,

(d) The detailed project report on
the Super Tanker Berth is under con-
sideration in consultation with the
concerned authorities. According to the



5% Written Answers

Project Report, I’ will take about %
yeary to compiete the work gfter its
commencement, However, work on
the reclamation wall, slfeady sane-
tioned, is proceeding apace.

Recent Earthquakes in HP, UP. and
Bihar

5678. SHRI S. N. MISRA: Will the
Ministey of STEEL AND MINES be
pleased to state;

(a) whether any attempt has been
made to find out the causes of recent
arthquakes in Himachal Pradesh,
Uttar Pradesh and Bihar; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) the
earthquakes on 31st January, 1975 in
Kedarnath (Utta1 Pradesh) and Bihar-
Nepal border, were of a moderate
intensity while that in Kinnaur (Hima-
chal Pradesh) on 19th January, 1975
wag stiong enough to cause considira.
ble dumage and causeg thereof are
being studied in detail. All these areas
are, however, in the same seismic belt,

(b) Ground surveys are being
carried out by Geological Survey of
India over the areag affected by the
recent carthquakes in Himachsl
Pradesh and Uttar Pradesh, The
whole data has to be synthesised
and analysed with the data collected
by Meteorological Department and
Survey of Indla It is, therefore, too
early fo say anything about the
causes,

Construction of Roads in Coastal Vil-
iages In West Bengal and Kerala

5680. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the Central Govern-
nmient have received a communication
from the West Bengal and Xerala
Governments for undertaking ocon-
struction of roads in the comstal vil-

lages;
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(b) i so, the resction in this e~
gard;

(c) whether any action has been
taken to undertake the construction of
roads in the coastal fishing villages

l:nn:er a centrally sponsored scheme;

(d) if so, the outlines thereaf?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRT H. M. TRIVEDD
(a) No, Sir.

(b) Does not arise,

(¢) The draft Fifth Five Year Plan
Central Sector Roads does not have
any such scheme.

(d) Does not arise,

Labour blamed for Slow Growth of
Production

5681. SHRI H N. MUKHERIEE:
Will the Minuster of LABOUR be
pleasel to state.

(a) whether he has blamed labour
for slow growth i production, and

(b) if g5, the reasons for arriving
at this conclusion?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Presumably reference is to the Ad-
dress of the Union Labour Minister to
the first meeting of the General
Council of the National Labour Insti-
tute on March 9, 1975, In his Address
the Labour Minister did not blame
labour but had indirectly referred to
the process of alienation inherent im
capitalist production relations,

Use of Armyy Vehicles and Antomatie
Weapous againgt Wiid Life in Rewn
8882, SHRI RANABAHADUR
SINGH: Will the Minirter of DEFEN-
CE be pleased to state;

{a) whather some personnel of the
army posted at the Kalmoor artillery
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vange near Rewa town of MP, have
used many vehicles and automatic
wespons to shoot scarce wild life in
snd sround that region; and

(b) if g, what steps are proposed
10" stop such misconduct?

THE MINISTER OF DEFENCE
(SHRI SWARAN BSINGH): (a) No
army units are posted at Kaimoor
Artillery Range near Rewa. The
units from Allahabad go there for
artillery practices. No such report of
shooting of wild life has been receiv-
=d

(b) Does not arise.
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Setting up of a Permanent Machinery
on Lahouwr Rowsy

5684, SHRI M, RAM GOPAL
REDDY: Wil the Minister of
LABOUR be pleased to state:

(a) whether Government's attention
has been drawn to the reported sug-
gestion of former President V, V. Girl
for setting up of a permanent machi-
ne? on labour rows in the country;
an

(b) it go, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI
W VERMA): (a) Yes,

(b) The suggestion has heen noted.
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Amistant Jourmalists in Sainik
Ramachar

5685. BMRI KUSHOK BAKULA:
Will the Minister of DEFENCE be
pleased to state:

(a) how many Assistant Journalists

are at present working In the Sainik
Samachar; and

(b) what are their future prospects
as regards conflrmation and promotion?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Four.

(b) At present four persons are
working as Assistant Journalists in
the Sainik Samachar, Out of these
one person is holding the post on an
ad hoc basis. As regards the remain-
ing three, they were originally
working as Translators On the abo-
litton of the post of Translateor m
1863, these three persons were not
found fit for appointment to the
post of Assistant Journalists. Howw
ever; as two of them had already been
holding the posts of Translators in a
substantive capacity all the three
were allowed to continue as such
and three supernumerary posts of
Assistant Journalists were crested
for that purpose. They are there-
for not eligible for either confir-
mation in the Grade or promotion to
the higher Grade of Sub-Editor under
the existing Rules.

Taking over Lady Harding Hospital,
New Delhi

5686. SHRIMATI ROZA DES-
PANDE: Will the Minister of
HEALTH AND FAMILY PLARNING

be pleased to state:
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(a) whether proposs to

Government
take over the Lady Havding Hospital,
New Delhi soon; and

(b) if 9o, the facty thereslft

+* .

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMLY PLANNING (SHRI A, K M,
ISHAQUE): {(a) and (b). A pto--
posal to take over the Lady Harding
Medical Collage and Hospitel and
the Kalavati Suran Children’s Hos.
pital, New Delhi by the Central Gove

ernment is under active considera~
tion,

All India Body for Relations with
Bangiadesh

5687. BHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state whether Government have any
scheme to aid and finance any gocial
and cultural body on an  allIndia
level to foster close understanding
with Bangladesh as it is essential to
further the cause of friendship with
the Bangladesh people?

THE DEPUTY MINISTER IN THE®
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS):
There iz no scheme to provide finamn.
cial assistance to an all India body of
the kind mentioned, However, under
the Indo-Bangladesh Cultural Agree-
ment of December 1872, a comprehen-
sive cfltural exchange programme-
covering various flelds including edu-
cation, arts, information media and
sports is being undertaken, It is the
Governenment’s policy to strengthem
and promote friendship and under-
standing between India and Bangla-
desh in all possible wayz including
cultural exchanges.
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Khetrl Copper Complex Lime-Stone Deposits In J.5K., H.P.,.

5688. SHR1 BASHWESHWAR NATH
BHARGAVA;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the number and nature of cases
pending in different courts in connec-
tion with Khetri Copper Complex;

(b) the expenditure on above cases
and the amount paid to legal advisers;

(¢) whether two cases in connection
with contempt of courts against the
officers are pending; and

(d) if so, whether three officers of
Khetri Copper Complex were gentenc-
ed to 15 days’ civil jail in one of the
rontempt case?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). At present 40 cases pertain-
ing to Khetrj Copper Complex are
pending before the various courts,
.These cases mainly relate to money
suitg for breach of contract, short sup-
Pply, land acquisition disputes, writ
petitiong for refund of customs duty.
sales tax, payment of wages, arbitra-
tion references, etc 'The Legal ex-
penses incurred during the financial
year 1874-75 upto February, 1975 was
Rs, 35278,

; (¢) and (d). It is a fact that two

gases pertaining to the contempt of

against the officers of the com-

y are at present pending. One

se decided by the lower court is

in appeal with the District

ourt. The proceedings of the other

have been stayed by the District

Matter being subjudice, it is

desirable to divulge more details
thiy stage,

Haryana and Punjab

5680. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of STEEL AND
MINES be pleassd to state:

(a) the names of places in the States
of J&K., Himachal Pradesh, Haryana
and Punjab where the Geological Sur-
vey of India has located any Lime-
Stone deposits in gufficient quantity
for the setting up of cement factories;
and

(b) the dates whep the reports of
these deposits were received by Gov-
ernment in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) As
a result of the surveys conducted by
the Geological Survey of India for
limestone, reserves of 188.76 muilion
tonnes in Srinagar, Udhampur, Kathua
and Ladakh districts of Jammu and
Kashmir; 309.54 million tonnes in
Bilaspur, Surmur and Mand: districts
of Himachal Pradesh; 3656 million
tonnes m Ambala, Gurgaon and
Mahendragarh §istricts of Haryana,
have been established. A few small
occurrences of hmestone have been
located in parts of Hoshiarpur and
Gurdaspur districts of Punjab.

(b) Since preparation of the report
afler the completion of the surveys
takes some time. Geological Survey of
India have been intimating the Gov-
ernment of the main findings through
their periodical progress reporis to
the Government. These findings are
also reported in the publications of
Gasl,
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Recognition of Diploma of Nehru
Homoeopathic Medical College and
Hospital, Defence Colony,
New Delhi

.5690. SHRIMATI MUKUL
BANERJEE:

Will the Minister of HEALTH AND
‘FAMILY PLANNING be pleased to
state:

(a) whether diploma in Homoeo-
pathic Medicine and Surgery (DHMS)
of the Nehru Homoeopathic Medical
College and Hospital, Defence Colony,
New Delhi is not recognized by the
Central Government, if so, the reasons
therefor;

(b) the total number of students
passed out (year-wise) from this Col-
lege and the amount of grants given
to thig Institute for the last three

years;

(¢) whether he hasg given some as-
surance to the said College authorities
in March 1975, if so, the outlines theTe-
of; and

(d) what action Government propose
to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K. M.
ISHAQUE): (a) The Diploma is re-
cognised by the Central Government.

(b) Information is furnisheq below:

No. of
Year students
passed out
1972 . . 5 62
1973 . . . . 80
1974 . . . . 75

No grants were given to the Insti-
tution during the last three years. The
expenditure on the Institution with
effect from the 1st September, 1972 is
being met by the Delhi Administra-
dien,

APRIL 10, 1975
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(c) No.

(d) Does not arise.

Scootor Stand in South Moti Bagh,

New Delhi
5691. SHRI ISHAQUE SAMBHALI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to the TUnstarred
Question No. 3205 on the 13th March,
1975 and state:

(a) whether it had been specifically
brought to the notice of the Delhi Ad-
ministration by a resident of the Shan-
tiniketan locality in New Delhi that
spooters are not normally available
at the Ring Road bus stop and one
has to go all the way for about a mile
or so to hunt for one;

(b) what difficulties lie in the way
of the Delhi Administration in permit-
ting the location of a Scooter Stand in
the South Moti Bagh (Nanakpura)
Market where there is space to afford
this much needed relief to the resi-
dents of this locality as also South
Moti Bagh and Anand Niketan; and

(¢) the action Government propose
to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir. This position was
brought to the notice of the Delhi
Administration by a resident of Santi
Niketan area.

(b) and (c). The Delhi Administra-
tion do not on their own, put up sco-
oter stands. If, however, any party
interested in operating such 3 stand
in a particular locality applies for
permission to the Deputy Commis-
sioner, Delhi, in this respect, the mat-
ter is considered by the Administra-
tion. The resident, mentioned in (a)
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sbove, was advised to make an appli-
cation. If and when an application is
ved from him or any other pri-
person for setting up a scooter
in the South Moti Bagh area, it
be examined by the Administra-

all the relevant factors
n view.

“§igsi

Irom Ore Export

5602, EHRI P, VENKATASUB.
BAIAH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the spate of labour apy-~
tations during 1974-75 have cost the
country at least Rs. 25 crores by way
of logt earnings ffom iron ore export;

(b) if m, the reasons for the agita-
tions and the steps taken to look into
them; and

{c) the steps envisaged to step up
the exporie?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD). 14 and
(b). It is estimated that the loss of
fureign exchange earnings from iron
cre exports due to the All-India Rail-
waymen’s sirike during May, 1974 and
& strike by the National Mineral
Development Corporation workers
from 8-4-1974 to 13.5-1874 was of the
order of Rs. 16 crores Negotiations
are being conducted with the NMDC
workors for settlement of outstending
issues,

{¢) Iron ore exportg are planned to
be inereased from the level of about
225 mt, in 1074-78 to 35 m.t. by 1878
79, ie, at the end of the 5th Plan
period. Necessary steps are being
taken for the Integrated developroent
ot iron ore production, transport and
port facilities, ste., for the reslisation
of thiy target,

20¢ LS8
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Quick Servicgy of DT.C, hetween
Janakpuri and Central Becvetariat

5603, SHR] SHIV KUMAR
SHASTRI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is no quick transit
service of D.T.C. like “Sugam Seva”
between Janakpuri and Central Sec-
retariat Terminal in New Delhi;

{b) whether in the absence of such
a service hundreds of people are com-
pelleg to travel by scores of private
buses run under ‘contract’ label,

(c) the rough estimate of the loss
of revenues to the Delhi Transport
Corporation ag a result thereof; and

(d) what steps are being taken by
the Admmstration to provide the
quick transit service to the said colo-
ny with a view to plug the leakage in
the revenue of the DTC?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI) (a) At present, there is
no direct gervice between Janakpuri
and Central Secretariat under ithe new
design system, though the colony is
hinked to Central Secretariat by the
old routes No 3B and 6. The new
routes 711 and 811 provide change
over facilities for Sugam BSeva at
Dhaula Kuan and Moti Nagar respec-
tively, These services have become
fairly popular and have provided
some relief to residents of Janakpuri.

The following special trips for the
Central Secretariat have been provid-
ed for the convenience of office gocrs
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(b) Yes, Sir It has come to notice
that some people travel by private
contract buses to reach thewr places of
work

(¢) It is not possible to make a pre-
cise assessment of loss of revenuc to
the DTC on this account, since some
persons may prefer to continue to
travel in contract buses, even if
direct DTC bus services are avail.
able to and from their places of
work.

{(d) Additional serviceg will be
provided to and from Janakpur: when
the required number of buses become
available,
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Inclusion of Names of Unmarried
Sisters, Brothers, Adopted Sons|
Daughters of Governmont Ser-
vanis in C G,H 8, Cards

5696 SHRI BHAILJIBHAI PAR-
MAR. Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether unmarried gisters, bro-
thers and adopted sons/daughters ofa
Government servant who are actually
dependent upon hum are not included
in the C.G.H.S, cards fasued to such
Government gervants; and

(b) if so, the reasons therefor and
the action taken by Government in this
regard?

MILY PLANNING (SHRI A, K. M
ISHAQUE): (a) The names of un~
marriad sisters and brothers are not
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ineluded in C.GHSB. cards issued to
Government servants. Dependent
sdopted sons end daughteis are in-
cluded provided the adoption is legal-
1y valid,

(b) The term ‘Family’ adopted for
the purpose of the C.G.H.S. includes
Government servant's wife or hus-
band. 83 the case may be, children and
siep children and parents who are
mainly dependent on and reside with
the Government servant and it does
not include unmarried sisters and
brothers.

fue€ Cearn vax & gz
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First Blast Furnace of Bokarp Steel
Plant

5698 SHRI RAPDEO SINGH:
Will the Minister of STEEL AND
MINES be pleased to stale:

{a) whether the first blast furnace
of the Bokaro Steel Plant has set
a mew record production—Ileve] of
1109 per cent of its rated capacity
during January,

(b) if so, whetner the said rated
capacity has been under estimated or
the said blas; furnace has achieved
this due to some special reasong or
efforts; and

(c) the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Bir,

(b) and (¢). The rated capacity of
the furnace has not been under esti-
mated. The record output of hot
metal during January , 1975, was
achieved by establishing good ope-
rating regime, planned and syste-
matic preventive maintenance and
by arranging mdequate supply of
raw materials Production February
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and March 1976 was also 110 per
cent and 113 per cent respectively
of the rated capacity,

Grant-in-Ald for consiruction of

Lateral Road Connecting
NH 3] in Asmam

5609. BHRI ROBIN KAKOTI: Wil
the Mmister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have pro-
vided any fund by way of grant-in-
aid either to construct or to mawmntamn
s road nasmed apy ‘Lateral Road’ in
Assam which 18 connected with the
National Highway No 31 from eas-
teryy boundary of West Bengal (Cooch
Behar) to Goalpara and certan
parts in Kanpur District in Assam;

(b} i s0, the amount granted mso
fa:r and the steps taken to ensure that
the amount so far granted wag use-
fully spengy for mmprovement and
mamtenance of the saig Road, and

fc) wohether Government have any
plan to take this road as a National
Highway ag this 15 of very strategic
importancey

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRI-
VEDI'): (a) and (b) The Govern-
ment of India sanctioned from 1864-
6% to 1873-78 grant—in—aid aggre-
gating Re, 82700 lakhs to the Assam
Government towards the cost of
construction of Lateral] Road from
the Sankosh river crossing near West
Bengal border to Aie river crossing
near Byni No grant-m-aig has been
or s being given for the maintenance
of the road as if is a State road and
is, therefore, entirely the responsi-
bility of the State Government. To
ensure that the grant-in-aid was use~
fully spent, the Qovernment of India
laid down standards and specifications
-

APRIL 10, 1975
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and approved demgns and estimnates.
Also, this Ministry’s offioery otwa-
slonslly inspected the works in
progress.

(¢) No final decision about new
additions to be made to the existing
National Highway system under the
Fifth Plan has yet been taken, It is,
therefore, not possible to indicate at
this stage the rosd or rpads which
would be taken over as new National
Highways during thig period.
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5701, SHR] D. D. DESAL
SHR1 PURUSHOTTAM

KAKODKAR:
SHRI RAGHUNANDAN LAL
BHATIA;
SHRI ANADI CHARAN
DASS:
‘Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether the Soviet Union has
M the Indian Government for
Ppory facilitiey for her ships used in

king and recovery of space probe
ahd vehicles;

(d) #f s0, Gevernsrnt's
my

reaction
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(c) whether the Soviet offer to
launch the Indiap satellite is condi-
tional on India’s granting thig facili-
ty?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR] BIPINPAL DAS): (a)
No such request has been received
recently.

(b) Does not arise,
(c) No, Sir.

Income of Calentty Port

5702, SHRI R. N. BARMAN: Will
the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the income of the Cal-
cutta Port has been decreasing steadi-
ly over the past few years;

(b) if so, the income received
during 1970-71, 1972-73 and 1974
and the causes of steady fall; and

(c) the steps Government propose
to take to improve the fimancial posi-
tion of the Port?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR;I H. M. TRI-
VEDI): (a) and (b). The income of
Calcutta Port hag been fluctuating for
the past few years. The incume
during the years 18970-71, 1972-T3 and
1973-74 was Rs. 23.68 crores, Rs, 27.53
crores and Rs. 25.75 crores respec-
tively. The fluctuation jg mainly due
to fall in the traffic handled at the
Port resulting from lack of head-
water supply and consequent inability
of the bigger mize vessels to visit the
port.

(c) the following steps have
been or are being taken to improve
the financial position of the Port:—

(i) Calcutta Port Trust have
adopted and &re adopting a num-
ber of economy measures such as
restrictions on Cresh recruitment,
closing down of uneconomic sec-
tions of activities, disposal by sale
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or biring out of surplus assets,
formulation wvoluntary retirement

scheme end curtailment of expendi-
ture in general.

(ii) The Port Trust are also tak-
ing steps to augment income by
suitable increase in Port Charges.

(iil) As a permanent measure 0
attract more traffic, construction of
Haldia Dock System and of Farraka
Barrage are already in progress.
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of twe Major Bridges
ot Bivers Sankh ang Kael
in Ranchi

5704, SHRI N, E. HORA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether two major bridgey on
rivers Sankh and Kueel in Ranchi and
Singhbhum Districts of Chotanagpur
respectively are intended to be con-
structed;

(b) whether the proposals are two
decades old but have mot been con-
structed due to paucity of fundas, and

(c) whether the TUnion Govern-
ment would like to adopt these pro-
jects in view of thewr infra-siructural
importance for Chotanagpur ang the
neighbouring States of Madhya Pra-
desh and Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR;} H. M, TRI-
VEDI): (a) to (¢). The member is
perhaps having in mind the Sankh
river crossing on the Simdega-
Kurdeg Road in Ranchi District and
the Kael river crossing near Manchar~
pur on the Manoharpur-Undhan-
Anandpur-Banu Road in Singhbhum
Dastrict.

Both these bridges, when construct-
ed, woulq fall on State roads. The
Govirninenl of Bihar are, therefors,
Leodiaily woncerned in the matter.
'Tuaey have however, also not includ-
ed the proposed bridges in their
Fifth Plan proposals for Central loan
assistance Programme under the
Central ajid programme of Siate
roads of inter-state or economic im-
portance,

The draft 5th Plan includes a pro-
vision of Re. 30 crores only for new
schemeg under the Central Aig Pro-
gramme of State Roads of Inter-
state or Economic importance,
Against this, proposals received from
various States amount to Rs. 388
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crores. The Govevimment of India
are not in a position to consider a
good portion of even the demands al-
ready received within a limited pro-
vigion of Rs 30 crores not to spesk
of achemes not suggested by the
States at all for loan assstance.

fuwit & s& 7@ wrete fanfd Wt
gfewd

$706. = wreat Wi : w fadwm
deft oy aw B g W 5 qOwT
fagwi ¥ 4% 7Y wrehy wf@Ea S
war sar gfrard wa weAr ¥ ?

fuiwr sorrera § wqweat (oft fefier
q® Tw) : WEds wEw
Free) ToET, W IR F g
fadw AR 7% § AfaQ & A 7.3 ait

$707, 8HRI DHAMANKAR: Wil
the Minister of STEEL AND MINES

be pleaseg to state:

{a) whether attention of Govern-
ment has been drawn to the news
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report appearing in the Economic
Times dated the 10th March, 1875
regarding Ratnagiri Project not out
of the woods;

(b) it so, the reaction of Govern-
ment to the various observatjons
made therein; and

(c) the steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir. e

(b) and (c). Government's ap-
proval for the setting up of an Alu-
minium project at Ratnagiri was|
accorded in April 1874 So far, Rs 150
lakhs have been spent on preparation
of project report and other preli-
minary items of expenditure. How-
ever,, owing to financial constraints
it has not been possible to draw up
the schedule for the implementation
of the project. This would be done
after funds have been ear-marked for
the project.

Non-Inclusion of Ganga Bridge Pro.
Ject in Central Sector

5708 SHRI BIBHUTI MISHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a2, whether Government's atten-
tion hag been drawn to a report of
“Bearch, Light” publisheq from Patna
dated the 25th February, 1975 under
the caption “Non-inclusion of Ganga
Bridge Project in Central Sector re-
gretted”;

(b) if so, how the entire expendi-
ture of the proposed Hooghly Bridge
is being met by the Centre whereas
the Ganga Bridge at Patna is not
financed by the Centre entirely; and

(c) the reasons for partiality with
Bihar?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR! H. M. TRI-
VEDI): (a) Yes, Sir,

(b) and (¢). The Second Hooghly
Bridge at Calcutta iy included under
the 5th Plan in the programme for
spectal Road/Bnidge works of Na-
tional significance as part of the
Central Sector Roads Programme and
it has been decided that it will be a
fully Centrally-financed project by
provision of 100 per cent loan assws-
tance, As regards Patna Bridge, the
Bihar Government have (ncluded in
their proposals for new additions to
the existing National Highway System
during the 5th Plan a scheme relating
to the declaration of the Patna-
Sonbarsa Road (including Ganga
Bridge at Patna) as a National High-
way as such to be fully financed by
the Government of India. ‘Smce,
however, no decision about new addi-
tiong to the existing N. H. Systerz in
the 5th Five Year Plan has yet been
taken, it 13 not possible to indicate at
this stage the position aboyt the ex-
tent to which any particular road or
roads could expect to come up in the
final selection as a National Highway.
Meanwhile, however, provisions are
being made for the Ganga Bridge at
Patna ag part of the State Plan.

Criticiem of Sikkim's present sei-up
by the Chogyal

5709. SHRI INDRAJIT GUPTA:
Will the Minister of EXTERNAL
AFTAIRS be pleased to state:

(a) whather the Chogyal of Sikkim
has been publicly demanding inter-
national recognition for Sikkim's so-
called ‘independent indemtity’;

(b) whether he hag also criticised
the present set-up in Sikkim as being
undemocratic and unrepresentative of
the popular will; and

(e) it so, Government of India’s
reackion in the mattier?

APRIL 10, 18
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AP
FAIRS (SHRI BIPINPAL DAR): (a)
The Chogyal is reported to have
made certain referentey of this na-
ture, although the status of Sikkim
has been well-defined op the basiz of
past agreements and the Government
of Sikkim Act 1874,

(b) Yes, Sir. At his Press Con~
ference held on March 1, 1975, fin
Kathmandu, he alleged that there was
no fully responsible democratic Gov-
ernment in Sikkim.

(¢) Government of India have been
greatly concerned at such statements
which can only have the effect of
making 1t more difficult for the demo-
cratic Government in Sikkim to
mamntain harmonious relations with
its contitutiona] head.

Censtruction of Subermarekha Bridge
(Orissa)

6710 SHRI ARJUN SETHI:
SHR] SHYAM SUNDER
MOHAPATRA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

<!

{a) what 18 the progresg in the con-
struction of the Subernarekhs bridge
(Orissa) on the National Highway;

(b) the actual amount spent upto-
date; and

(c) whether there have arisen
technical  difficulties recently for
which it is not likely to be completed
in the near future?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIFPING AND
TRANSPORT (SHR! H. M. TRI-
VEDI): (a) No bridge over Suberna~
rekha is under construction on any
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conatruction on a State road connect-
ing Balascre with Xharagpur for
which Central Govevrnment approved
in the 4th Plan a loan of Rs. 74.00
lakhg to be shared by the Govern-
ments of Orissa and West Bengal on
50:50 basis. Fifty-six per cent of
total well sinking has already been
completed and sinking of seven weils
is in progress out of twelve.

(b) Rs. 27.75 lakhs had been spent
upto February 1978.

(¢) Techmical difficully hag  been
reported to have crept in due to diffi-
"woulty In assessing bearing values of
soil at foundation level. However,
according to the latest indications
given by the State Govvernment, non-
completion of the project in the near
future 1s not apprehended on this
account any longer,

Iron ore Deposity in Kerala

5711, SHRIMATI BHARGAVITHAN-
KAPPAN: Will the Minister of STEEL
AND MINES be pleased to refer to the
reply given to Unstarred Question No.
4243 on the 21st March, 1975 regard-
ing minerals deposits in Kerala and
state:

(a) the ammual
ore;

extraction of iron

(h) the
more; and

impediments in extracting

(c) what Government propose to
do ebout ity

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUKHDEV PRASAD); (a) It
has been indicated hy the Indlan
Bureau of Mineg that no production
of iton Ore is reported from Kerala.

(b) and (¢). The fron ore deposits
in the Blaty of Kerela are generally
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small and the dominant mineral is
mangatite. These deposils are being
further explored by the Geological
Survey of India. The quesiion of
their exploitation will be considered,
subject to availability of resources,
after adequate data about these de-
posits in terms of quality., grade,
quantity, amenability to beneficiation,
etc. become available.

Transfer of Bhilsi Stee]l Piant
from HSL to SAIL

5712 SHRI HAR] SINGH: Will the
Minigter of STEEL AND MINES be
plecased to state:

(a) whether there jg proposal to
transfer Bhilai Steel Plant from
HSL to SAIL; and

(b) i s0, thy ressons thecefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir.

(b) Dces not arise,

W § e waed agerd afefadt
Wt v

5713. Wit vqpwew syve ke
oft sifies A0 :

w7 ey 1T gfeae fudvor
gt 7y TR A g oG fie

(%) #v s dareq W H
wreeq g agerar afafaqi &
At v W & o faw Wt @
L g

(&) waT T Hevea wrsitor day
# fafew vd o7 o FrRowats W
AT A A o s wr
LR
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g

Inviting Tenders for Purchase of
Cargoships

5714. SHRI PRIYA RANJAN DAS
MUNSIL: Will the Minister of BHIP-
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PING AND TRANSPORT be pleased
to state:

(a) whether the Minmtry nvited
tenders through a global tender to
purchage Cargo-ships during the years
1971-72, 197273, 1073-74,

(b) how many ships we have pur-
chased and at what rates in these
three consecutive years; ang

(c) the rates given by other coun-
tries and the country from which we
have purchased?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI):
(a) to (c) Ships are acquired by the
Shipping Companies It is not the
normd! practice to invite tenders for
purchase of ships The ghipping com-
panles generally contracted at com-
mercial leve] the concerned ship-
yards for placing orders for construc-
tion of new ships and the concerned
sellers either directly or through
brokers 1n regard to acquisition of
secondhand ships

Yearwise break-up of the ships
acquited, the price and the countries
from which they were acquired are
given below —

No of Total
Year shups cost Countries trom which acquired
ascquired (Re 1n
crores)
(1 ) 3) @
1971-72 . . 13 37°99 'Ihliknd,'GkI’meest Germany | UK |}
6 GDR/West
19T v 7 s wden;sp-inu-pm.-i'.nf: ;mncenwn
K. | Norway | Sweden | West Germany,
191374 e 28 ot U ﬂmmenmwvssm /

GDRFSplmJ'
'ugoslavia/Japan, Hong Kong/India.
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U T § aftTgE Tﬁ'*m
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35,5 ®UT Ty WA wE ¥ o
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Fixation of Wages in Cashew
Factories

5716, SHRI D. B. CHANDRA
GOWDA: Will the Minister of
LABOUR be pleased to state:

(a) the number of cashew factories
in the country, state-wise;

(b) the tota] labour employed by
thig industry; and

(¢} wnether any steps have been
taken regarding their wage fixation
and if so, the outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
As per latest infromation avallable
with the Labour Bureau the number
of working cashewnut factories, State-
wise, registered under the Factories
Act, 1948 and estimated average dally
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employment therein waa a# follows; -

1972 (Provisional)

Uhf::c tory N?';f orf?s“lm

1. Andhra Pradesh 32 898
2. Gujarat . 1 37
3. Karnataka 11 3,715
4. Kerale 266 99,050
§. Muharashira 13 1,171
6. Tamil Nadu 98 33,144

7. Gos, Damdn and

D . . 13 97
Total 431 138,985

{c) The State Governments are the
appropnate Governments under the
Minimum Wages Act, 198 fo review/
revise wages Tor employment in
cashew industry. The wages are to be
reviewed/revised over a period not
axceeding 3 years.

In such States where employment
in this industry is ncluded in the
Schedule tg the Minimum Wages Act,
the prevailing minimum rates of
wages are as underi—

Rs. 2 50 per day.

Andhrs Pradesh

Karnataks Ri. 3 0o per day
{Grader) (exclodm
D.A) '

Kerala . . . Rs. 300 per da
(exchiding DA

Maharashtra Rs. 68 90 per month

Tamil Nada Rs. 225 per day.

-

Entroftuction of Dally Copeessionsl
Tickain by D.T.C.

8717 SHR! PRABODH CHANDRA:

SHRI M. RAM GOPAL
REDDY:
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Will the Minister of SHIPPING
AND TRANSPORT be pleased fo state:

(®) whether DTC hay reintroduced
the monthly concessional tickets; and

{b) it so, the remsoms fov not rein-
iroducing the daily concessionsl
tickets?

THE MINISTER OF BTATE IN THR
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI H. M. TRIVEDI]):
(a) Yes, Sir. All route monthly non-
transferable puss has been reintro-
duced with effect from 1st March, 1978
@Hs 50- per month.

{b) The holiday excursion tickets
were designed to encourage travel on
Sundays ang holidays when the Cor-
poration had some gpare capacity.
The very basms of these tickets had
undergone s change by extending
them to the weck days. On such days,
the buses of the Corporatinn were
under considerable pressure and it
wag felt that there was no justifica-
tion for continuing to issue these
tickets Taking these factors inle con-
sideration, the DTC  Board gid not
consider it advisable to reintroduce
daily excursion tickets

Facitities for t{eaching Hindi la Asian
apd Alrican countries

5718, SHR! B. R SHUXLA:

SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of EXTERNAL
AFFAIRS be plensed o state:

{a) whether the Government of

India have provided any facilty for
teaching Hindi (in Devmagri scripl)
langunge and literature in Asian end
African Countries where 2 aizable
number of pecple of Indian origin are
residing; and

(b) it 20, the nrmeg of those coun-
wies and the tacilities provided?



89 Written Answers CBAITRA 20, 1807 (S8AKA)

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AYFAIRS
(BHRI BIPINPAL DAS): (a) and
(b). Correspondence Course in Hindi,
award of fellowship, payments of sti-
pend and sir-passages, setting up
Hindi libraries, production of Hindi-
foreign languages dictionaries, depu-
tation of Hindi teachers, visits of
Hindi hteratures/journalists/publishers
1o snd from foreign countries, finan-
cial assistance to voluntary organi-
saticng and supply of Hindi bocks/,
charts/art objects/typewriters/lingua-
phone records and other teaching
aids including help and guidance 1n
Hindi curriculum and  examinations
are some of the facilities we generally
provide to all foreign countries. We
are also arranging Hindl lessons and
imparting tratmng for the teaching of
Hindi to foreigners in India.

A ‘Scheme for the propagation of
Hindi abroad’ 18 being rmplemented
and for thiz a provision of Rs. 25 lakhs
has beep made in the Fifth Five Year
Plan, Some of the Asian and African
countries namely Malayasia, Nepal,
8n Lunka, Thailand, Kenya and Mau-
ritius where a sizeable number of
people of Indian origin are remding,
are included in this scheme

Alleged racket in disposal of old and
discarded vehicles

§7198. SHRI NAWAL KISHORE
SHARMA

SHR! SHASHI BHUSHAN

Will the Muister of DEFENCE
be pleased to state

{a) whether Centra]l Bureau of In-
vestigation is probing what is believ-
ed to be a rucket in the Defence
Ministry involving dwsposal of thou-
sands of old and discarded military
vehicles meant for distribution among
ex-gorvicemen;

{b) if so0, the full facts thereof, and

(c) the number, names and desig-
mations of persons held responsible
and the actlon taken against each of
them?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
{b). The CBl have registered two
cases coneccerning alleged malpraclices
in the release of surplus/discarded
mulitary vehicles allotted to ex-ser-
vicemen. These cases relate to the
Central Vehicle Depot, Avadi Madras
and the Central Vehicle Depot, Delhi
Canit., Delhi. Investigation by the CBI
in both the cases 18 still in progress.

(c) The particularg of the persons
held responsible will be known when
the investigation report of the CBI
is recelved Suitable action will be
taken thereafter

Discussions with UK, on Diego Gareia
Insue

5721, SHRI SAROJ MUKHERJEE.
Will the Mumister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India and Britain re-
viewed the recent international deve-
lopments during the lateral talks
teld in New Delhi which concluded
on the 7Tth Marck 1975,

(b} whether the seting up of mili-
tary base by US A in Bntish island,
Diego Garcia, was also taken up in
the discussions as reported by ‘Hindu-
stan Times' dated March 8, 1975; and

{c) if so, what are the reactions of
the Briticsh Government to this very
Important and disturbing 1ssue?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes,
Sir

(b) Yes, Sir. '

{c) It is not only during the bila-
teral talkg that this matter has been
raised with the British Government,
We have repcatedly expressed to the
British Government our deep concern
over the eontinuance and expansion of
faciities at the base at Diego Garcia
under agreements between the British
and U.B CGovernments. The Prilish
Government has taken the view that
the proposed development of the base
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is limited in character and that it
will not aggravale the security threat
to the region,

Contraceptive Pill for men

5722. SHRI H.K.L. BHAGAT: will
the Minister of HEALTH AND FAMI.
LY PLANNING be pleaged to state:

(a) whether the National Institute
of Family Planning hag developed a
contraceptive pull for men and

{(b) if so, when these pills are ex-
pected in the market?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A . K M.
ISHAQUE): (a) No However, the
National Institute of Family Planning
18 downg clinical {ral of a Contracep-
tive Pill for males

(b) The drug 1s still under trial,

Name of Regimenig In Army

5728 SHRI SAMAR GUHA: Wil
the Minister of DEFENCE be pleased
to refer to the reply given to Un-
starred Question No 3259 on the 13th
March, 1975 and state:

(a) whether “the nameg of certain
regiments based on region, casle are,
however being retamned for historical
and traditional reasons”;

(b) if so, the names of the reg-

ments based on (1) region, (1) caste,
(u:) State and on other historical and

traditional reasons;

(c) whether a regiment named
‘Bengali Regiment’ was rased during
the First World War but it was du-
membered due to patriotic activities
of some of the soldiers of the Regi-
ment; wnd
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(d) it so, whether the historical
name of the Benghli Regiment’ will
be revived snd a new regiment form.
ed accordingly?

THE MINISTER OF
élSHR! SWARAN SINGH): {a) Yes,
T,

(b) A statement iz attached,

() An Army Unit called "40th
Bengalis” was rased during the perod
1814—18 It was dis-membered there-
after before 1922, the reasons for this
ale not known,

(d) No, Sir. The policy of the
Government is not to raise gny new
regment after the name of any parti-
cular class, creed, region or State,

Statement

1 Names of regiments
with regions—

associated

{1) Bengal Engmneering Group
(2) Madras Engineer Group
(3) Bombay Engineer Group
(4) Madras Regiment

{5) Rajputany Rifleg

(6) Garhwal Rifles

{7) Kumaon Regiment and
Naga Regmment

() Dogrs Regiment

I Nams of
with castes—

(1) Jat Regimentg

(2) Sikh Regimeny

(8) Gorkha Rifles

(4) Rajput Regimeng

{5) Maratha LI

(6) Sikh LI

(7) Mahar Regiment

—

repiments  assoclated

111, Names of Regiments sssociated
with States—

(1) Punjab Regiment

(2) Assam Regiment

(3) Bihar Regiment

(4) Jammu and Kushmir Rifies
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IV, Names of Regiments being retain-
ed on other historical end traditional
Deasons.

There is no such Regiment, All the
Regiments being retained on histori-
cal and tradional reasons are covered
by I II and III above.

Payment of outsianding blil fer Family
Pianning Publictty by Bihar to Uniom
Government

5724. SHRI RAM SWARUP: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o
state:

(a) whether Union Government
have asked the State Government of
Bihar for payment of an outstanding
il of over Rupees 14 lakhs for
Family Planning Publicity on a re-
presentation from one Firm named
M 3, Cine Publicity Cell, in 1973;

tb) whether the Bihar Government
have cleared off the dues, and

(¢} 1f not, the reasons for delay and
the sieps taken by Unmion Government
&1 expediting payment thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K M.
ISHAQUE): (a) It was reported that
a Wil of Rs. 1,508,272 of M/s. Cine
Publivity Cell was pending with the
Government of Bihar since 1973 on
account of Family Planning Publicitv
said to have been done through the
medium of kiosks. The State Govern.
ment were advised that the Govern-
ment of Indiz had no objection to
pettle the bill, if any, pending with
them, provided the cost could be met
from within the savings of the Family
planning budget allocations (but not
including the allocation wovldeid
specifically for compensation for steri-
lizations).

(b) The BState Government have
since stated that the State Govern-
ment hag at no time entered into any
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contract with the aforesaid publicity
firm for dusplay of publicity through
kiosks and as such the question of any
outstanding bill did not arise,

() This 13 8 matter between the
State Government and the Publicity
firm and 1n view of the posmtion clari-
fied by the State Government, no
further action 13 called for.

Take over of North Trunk Road in
Assam

5'725 SHRI BISWANARAYAN
SHASTRI. Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state,

(a) whether the North Trunk Road
on the North of the Brahamputra in
Assam has been taken over as the
National Highway,

ib) if not, wnen 1t will be takem
over and

{e} whether funds have been placed
at the disposal of Government of
Assam for improvement of that por-
tion of th Road betwen Silapathav
and Sonarighat in Lakhimpur Dist-
riet”

THE MINISTER OF STATE IN TH®
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M TRIVEDI).
(a) and (b) Nu fina! decision about
new additions to be made to the exis-
ting National Highway System dur-
ing the 5th Plan period has yet been
taken It is therefore, not possible to
indicate at this stage which roads
would be taken over as new National
Highways during this period.

(¢).North Trunk road from Amm-
gaon to Jonal is included im the Pro-
gramme of the Border Roads Develop-
ment Board for improvement only.
Small link roads from T’ Junction to
Songarighat (Sonarigaon) and Akajan
to Lekhabali are also in the pro-
gramme of the Board for improvement.
The portion of NT road from Siis
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pathar fo ‘T" Junction and the Link
road from “I" Junction to Bonarighat
{Sonarigaon) are maintained by
BRDB from its funds through ¢the
agency of Assam Public Works De-
partment. At present there are no
improvement works on hand on the
stretch Silapathar to Sonarighat.
Hence the question of allotment of
fundg does not arise,

A sum of Ra. 2.50 lakhs is allotted
annually to the State Public Works
Department for the maintenance of
following stretches of N.T. Road and
‘the link roads:—

N.T. Road Kms,
Moridhal-Sisibargaon 8.84
Sisiburgaon—'T" Junetion 5.68
*T" Junction—Akajan .68
Akajan—Si apathar 18.45

Link Roads:

Akajan to Lekhabali 12.00

“T" Junction—Sonarighat 7.20

Sector-wise details of allotment of
fundg gre not available,
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Bilateral commitationg with UK,
New Delhi

5727. SHRI K, LAKKAPPA:

SHRI S, A, MURUGANAN-
THAM:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether bilateral consultations
were held with U.K. in New Delhi in
the first week of March this year;

(b) the subjects that came up for
discussion; and

(c) the conclusions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): (a) Yes,
Sir.

{b) gnd (c). The two sides discus-
sed matters of mutual interest in the
bilateral and international fields.
Copies of an agreed Press Release
jssued after the talks have been
placed in the Library of Parliament.

Victimisation and unfair labour
practices by Hindustan Levers Lid.

5729, SHRI S. M. BANERJEE; Will
the Minister of LABOUR be pleased to
state;

(a) whether Government are aware
that All India Federation of the Wor-
kers covering the varipus units of
Hindustan Lever Limited has recently
been formed;

(b) whether Governmeni have re-
celved resolutions of the Federation
protesting against vietimisation of the
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key leaders of the workers like R. L.
QGupta, A, K. Sircar, Jawahar Singh
etc.;

(c) whether resolutions about un-
fair labour practice being adopted by
this foreign concern have also been
received by Government;

{(d) whether in this context ap-
pointment of a National Tribunal 1s
under the conslderation of Govern-
ment and if not, the reasons therefor;
and

(e) what steps have been taken by
Government 1n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA)' (a) to (e)
There have been representations
recently by ihe Hindustan Lever Maz-
door Sabha and the recently formed
Federation of Hindustan  Liver
Limited Employees' Unions glleging
unfair labour practiceslvictimisation
by the management of some workers
in the Gaziabad Factory and of S
Shri R. L. Gupta and A. K. Sarkar of
the New Delhi Branch of Hindustan
Lever Limited The matter in both the
cases falls essentially in the State
sphere, and the employees’ represen-
tatives were advised to take up their
grievances in this regard with the
State Industrial Relations Machinery
concerned. Government are not con-
sidering any proposal at present con-
cerning g National Tribunal in this
cage, nor i it eonsidered necessary.

Proposal for establishing an All India
Institate of Indigenous System of
Medicine

5739. SHRI GAJADHAR MAJHIL:

© Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state:

(2) whether Government propose
to establish an All India Institute of
Indigenous System of Medicine; and

(b) if so, the names of the States
ary being selected for this
,
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M
ISHAQUE): (a) Yes.

(b) The question with regard to
the location of the Institute is receiv-
ing the attention of the Government,

Division of Second Schedule of the
Indian Medicines Central Council Act,
1970

5731 PROF. MADHU DANDA-
VATE. Will the Muuster of HEALTH

AND FAMILY PLANNING be pleased
to state-

(a) whether an assurance was given
in the house by the Government on
the 10th December, 1970 to divide the
Second Schedule of the Indian Medi-
cal Councal Act, 1970 into two parts;

(b) 1if so, whether this was follow=
ed by a unanimous resolution of the
Joint meeting of the Central Couneil
of Health and Family Planmng on
the 6th April, 1974 to divide the Sche-
dule in three parts;

(c) i so, whether it is true that no
steps have been taken so far to im-
plement the assurance and the reselu~
tion, and

(d) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K M
ISHAQUE): (a) No. However, in the
course of discussion in the Parliament
on the Indian Medicine Central Coun-
¢il Bill (1870), it was mentioned that
the Sccond Schedule would be
divided under rule-making power
into two parts, namely:—

(1) Institutions recognised under
statute Dy the State or
Centre.
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(2) The rest. It hes not been
found podsible i divide the
Second Schedule under rule-
making powep of the Govern-
‘ment,

(b) A resolution was passed at the
Joing Meeting of the Ceniral Council
of Health and Family Planning on the
8th April, 1974, to divide the Schedule
into three parts,

(¢) and (d). The Central Council of
Tndian Medicine, who were consulted
in the matter, have made certain sug-
gestions, It is propoted to place the
matter before the forthcoming Joint
Meeting of the Central Council of
Health and Family Planning.

Meeting of Commissioners and Project
Officials to review Resettlement Work
in Dandskaranya

5732, SHRI Y. ESWARA REDDY:
Will the Ministey of SUPPLY AND
REHABILITATION be pleased to
state:

(a' whether a meeting of the Com-
missioners and Project Officials from
different States was held in New
Delhi to review the resettlement work
under the Dandakaranya Project; and

(b) if so, the facts thereof and the
outeome thercof?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). A con-
ference of Project Officers and Reha-
bilitation Commiesioners was conven-
ed by the Department of Rehabilita-
tion on 13-3-1975 and 14-3-1975 to
review the progress made in 1974-75
of the rehabilitation schemes
under {implementation in various
States as also the Dandakaranya Pro-
ject; and to consider the programme of
resettlement of migranty from former
Egst Pakistan during 1975-76. The
recommendationg made by the Con-
ference gre under examination and
will pe taken inty considerstion 1in
implamenting future prograsmumes.
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5733. BARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleassy to state;

(a) whether Governmaént commenc-
ed the investigation in Pegard to the
supply of sub-Standard materials to
Durgapur Steel Plant, Coke ovens by
a British firm, during 1088;

(b) whether the same British com-
pany has been awarded the contract
for the construction of the Hal! Bat-
tery of coke oven Battery Ne. 1

(¢) whether the same company is
being awarded another contract and
1s about to sign a Multi Million Rupee
contract with a considerable amount
of foreign exchange for Bokaro Bteel
Plant; and

(d) if so, whether Government pro-
pose to enquire into this company’s
activities i1n India, before awarding
the contract to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
There was no invesiigation in regard
to any alleged supply of sub.standard
material for the Coke ovens of Dur-
gapur Steel Plant by any British
firm,;

(b) No British company has been
awarded any such oontract.

(c) and (d). In view of replies fo
parts (a) and (b), these de not arise.

Building of Submarine by Indis

5734, SHRI R. 5. PANDEY: Will the
Minister of DEFENCE be pleased to
state:

(a) whethar there is a proposl
with the Government to bufld wuabe
marine In the near future;
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(b) it so, whether Mazagon Dock at
Bombay is awaiting green signal from
the Government to go ahead for build.

ing submarine; and

(e) if so;, the main features of the
proposal and Government’s reaction to
Maragon Dock proposal?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) It is
the policy of the Government to pro-
mote the indigenous construction of

various types of warships including
submarines,
(b} and (¢). The Hon'ble Member

would appreciate that it will not be
in the public interest to disclose fur-
ther details,

Employment in Bokaro

5785. SHRY RAMAVATAR SHAS-
TRI- Will the Mimister of STEEL AND
MINES be pleaseq to state:

(8) whether an interview for the
posts of Tec'inical Assisian, (Mechani-
cal' in the HS.CL., Bokarp was held
in itz Calcutta office on the 29th Octo-
ber, 1973

(b) it so, whether the candidates
called for interview were not regis-
tered with the employment exchanges;

(e) if so, the reasons for not calling
the candidates for interview who were
regisiered with the employment ex-
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(f) if so, the reasons therefor and
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Interview for the post of Technical
Assistant (Mechanical) for the Bokaro
Steel Project under Hindustan Steel-
works Construction Limited was held
at Bokaro Steel City from 25th Sep-
tember, 1973 to 30th September, 1873.

(b) No, Sir. All the candidates
called for interview were sponsored
by various Employment Exchanges in
Bihar State.

(c' Doeg not arise.

(d) to {f) A panel of 242 candi-
dates was made after the interview,
out of which appointment letters
were issued to 79 againat available
vacancies. A large panel was neces~
sary as, sometimes, celected candida-
tes do not accept the offers of appoin-
ment The panel was vahd for one
year.

Locations ef Shipyards

5736. SHRI D P JADEJA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state the number
of shipyerds functioning in India with
their locations?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRI-
VEDI): Based on up-to-date infor-
mation from Director General of
Bhipping, a statement. indicating the
number of shipyards, in the Public
Sector and the Private Sector func-
tioning in India is attached (alone-
with their locations).

Statement
Pyblic Sector Shipvards

1. Hintustan Shipyard . Visakhapatram
2. Garden Reach Workshop
Limited ..

U]

3. Maxsgon Dock Limited . Bombay,
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4. Rajabagan Dockyard . Caloutta
5. Goa Shipyard Limited Goa

Private Secior Shipyaris

6. Andrew Yule & Co.
Ltd. Calcutta

7. Alcock Ashdown Co.,
Bombay

LA Bo*nbuy Marine anln-
ecring Works . Bombay
9. Brunton & Co. En-
gincers Lid. Cochin

10. Chowgule spd

Private Ltd, ' Mormugao

11. Exs Beagal anmcer—
ing Works Calcutta

13. Gladstone Lvall & Co.,
Ltd. . ute

13. Hooghly Docking and

Engineering Co. Ltd. Calcutta

14. Port BEngineering Works
Limited. Calcutta

15. Scindia Workshops Ltd. Bombay

16. Shalimar Works Ltd. Calcutta
17. Shlplrin Dock and
Co. Private

.Ltd. Bombay
18. Vishal

Works Pv?ﬂlfl:ued Panaji, Goa
19, River Steam Naviga-

tign Co. Limited Calcurta
20. Modegn  Mechanical

Marine Works Priwe

Limited Bombay

NOTB :-This statement does not include
1.:3’%’ Shtpgud which is stiubeum cou-
! and is expected t completed
during :915-76. Mgt“ this, thereis s

for setting up of two new shipyards
ffth five yoar plan o, tha loc-
‘ltilnl of which are yet to be deciged.
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Rovision Peiiilons undler Mineral
Consension Rules

5787. SHRI P. R. SHENOY: Will
the Minister of STEEL AND MINES
be pleased to state:

{a) the number of Revision Peti.
tions received State-wise by Govern-
ment under Rule 54 of the Mineral
Concessics: Rules, 1860 in 1972, 1873
and 1974

(b) number of such Revision Appli-
cations disposed of or Orders passed
on during the period;

{¢) number of cases pending orders
since 1973, 1974 and 1975; and

(d) the reason for delay in dispos-
ing of these Revision Pefitions and
the action proposed by Government to
dispose of these Revision Petitions
expeditiously?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢). A statement iz lald on the Table
of the House. [Placed in Ltbrary, See
No LT.0403/75]

(c) A gecond statement i{s laid on
the Table of the House. [Placed in
Library. See No. LT-9403/75]

Mnﬂaw&
B 8 L,

5738, BHRI KRISHNA CHANDRA
HALDER: Will the Minister of STERL
AND MINES be pleased to state:

(a) whether atbitrary promotion
has been piven to fis wmployess in
Hindustan Steel Limited, Durgapir;
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(b) the procedure and policy of
glving promotion to employees of
H S8.L. Durgapur;

(¢} whether his Ministry has re.
ceivid any allegation or protest
mgainst this manner in which the pro-
motion has been given; and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(d). The promotion of employees in
the Durgapur Steel Plant under
Hindustan Steel Ltd. is a matter of
day-to-day administration and is en-
tirely within the purview of the Plant/
Company. Government is not directly
concerned with this matter, The Plant
has repeated that no arbitrary pro-
motions have been given. Promotions
are made in accordance with prescri-
bed rules and regulations procedures
and are based on an assessment of the
suitability of the individuals concerned
to perform the duties of the higher
post,

In the non executive categories,
promotions are made on the basis of
senioritv-cum-merit in the case of
non-selection posts, and on the basis
of merit-cum-seniority in the case of
selection posts. In executive catego-
ries, promotiong are generally on the
basls of guitability and merit.

Demands of Al Indiza Employees’
Provident Fung Staff Federation

$739. SHRI VAYALAR RAVI: Will
the Minister of LABOUR be pleased to
state:

{a) whether an eight points charter
demands was submitted to the
mm&am
Federation on the 31st
% 19%; and

t
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(b) if 8o, the reasons for the delay
in taking decision on these demands
and the action Government propose
tntaketouttlethedmnﬁsnfth.
employees?

THE DEPUTY MINISTER IN THE
MINISTERY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund Authorities have reported
as under:—(a) Ves.

(b) These demands relate mostly to
matters already decided after due
consideration. The demand pertaining
to the creation of posts of Farash and
Jamadar in the Regional offices is
under examination,

Constructior of Bailadila Tumnel
5740 SHRI SARJOO PANDEY:
SHRI . E. CHANDRAFPPAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a tunne] consfruction
at Bailadila has run into trouble due
to inflow of large quantity of subter-
ranean water; if s0, the facts thereof;

(b) whether proper geological sur-
vey and study had been made before
the construction of this tunnel began,
it so, by whom and what were the
conclusions:

(c) the loss incurred due to this;
and

(@) whether the delay in comple-
tion of this tunnel would affect the
development of mining Deposit No, §
of Bailadila?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHEDEV PRASAD): (a)
Appearance of Sub-soil water and
bad soil conditions have hampered
the construction of tunnel for Baila-
dila Deposit No. 5 mine, after 203
metres of drilling from the inlet face.
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(b) Detailed drilling on the align.
ment of the tunnel was undertaken
wmmﬁmmmmt
Corporatinh Lid, and subsequent in-
vestigations by the Geological Burvey
of India experts confirmed that the
alignment chosen was the best under
the circuinstances,

{c) and (d). Although no direct
loss has been incurred on this ac-
count, the technological problems
encountered in tunnelling have per-
tly comtributed to the delay in com-
pletion of Bailadila Deposit No §
project, which is now expected to be
ready by 1078

US. threat nf Military Agression
against other Biates

5741, SHRI G Y KRISHNAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Secretary-General
of the World Peace Council has urged
India to take the initintive for meet-
ing ot all the developing countries in
view of the United States Govern-
ment’s open threat of military agres-
sion against other States; and

(b) i s0, the facts thereof and the
reaction of Indian Government therw.
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) The
Government of India have not seen
any statement to this effect

(b) The question does not armse

Treatment of T.B, Patients in Delld

5742 KUMARI KAMALA ERUMA-
RI. Will the Minister of HEALTH
AND FAMILY PLANNING be plea-
sed to stxte:

(b) the number of patients of T.B.
autdzheabwanmhndm
who completed 13 montha irsatinent
after being put on antl.TB treatment
in 1073;

(c) percentage of patients who
could not be by the Area
Health visitory to complete 13 months
treatment; and

(d) whether any action has been
takepn against the area health visitors
for laxity in the fleld work thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M
ISHAQUE): (a) 18,026

(b) 12, 276
(c) 23 4 per cent

(@) No. The patients could not be
retrieved inspite of the best efforts
made by the Health wisitors,

Spreading of Mmiaria In Caleutis

§743. DR. RANEN SEN: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state.

(a) whether the attention of the
Government has been drawn to a
newy fitem published In Calcutta
“Hindustan Standard” dated the 1ith
Mayrch, 1973 that the Centra] Govern-
ment have not supplied 1o the
Calcutta Corporation a single litre of
antimosquito cll this year;

(b) i wo, the reaction of the Gow-
srnment thereon! ‘

(c}*MBumMmh?

Sl i "
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(@) if #0, the steps taken to fight
thalaria in Calcutia end its suburbe?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
TSHAQUE): (a) and (b). The
news item iy not based on facts.
The Calcutta Corporation were sup-
pHed 159.00 K. litres of Malaria Lar-
vicidal Oil during 1874-75. Besides
this, they have been supplied 985 kgs.
of alternative larvicide (paris green)
during 1874.75.

(c¢) Yes, thepe has been increase in
the incidence of malaria 1n Calcutta.

{d) The Calcutta Corporation are
taking action to intensify spray ope-
rations. Efforts are being made to sup-
ply the necessary quantity of the lan.
vicides to the Corporation.

Number of DRV.N. Students in
India

5744. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the
reply given to Starred Question No
51 on the 20th February, 1975 regard-
ing Relations with Hanoi ang state:

{2) the tolsl number of students
uhdergoing training in India;

{b) whether any industrial or
developmant scheme has been or is
beldg vndertaken by India to help
relisbilitation of the war-ravaged
teeritory of the DRV.N.; and
+6) i #y, ¥he facts theresbout?

A}
!
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Six.

(b) and (c), India is providing
agricultura}] and animal husbandry
mssistance to the Democratic Republic
of Vietnam.
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Improvement im 12-Bere Cariridges

5746. DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to
state;

(a) whether Government are aware
1hat the supplies of the new 12-bore
cartridges by the Indian Ordnance
Factory included hang fire cartridges;

(b) whether at the recent National
Shooting Championship at Chandigarh
more than 5 out of 25 such 12-bore
cartridgeg failed to fire; and

(c) the steps taken to improve this
old defect in the Indian cartridges?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (8SHRI
RAM NIWAS MIRDHA): (a) No,
Sir.

(b) The ~hrector General of Ord-
nance Factories has not received any
regor. from the National Rifle As~
sociation of India It is however,
Jearnt that some of the cartridges
suppied to the National Rifle Asso-
ciation masfired.

(¢) The Director General of Ord-
nance Factories has been advised to
obtain a report from the National
Rifle Association and to take neces-
sary corrective Imeasures,

Visit by Chegyal of Sikkim to Nepal

8747, SHRI DINESH CHANDRA
GOSWAMI: Will the Minster of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Chogyal of Sikkitm
made some objectionable remarks In
nis recent visit to Nepal; and

() & a0, the reaction of Govern~
ment of Jndig thereto?

APRIL 10, 16878
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THE DEPUTY MINTSTER IN THE
MINISTEY OF EXTERNAL A¥-
FAIRS (SHRI BIPINPAL DAS):
(a) Yes, Sir. .

(b) The elected Government in
Sikkim have officially drawn the at-
tention of the Government of Indis to
the strong exception taken by them
to some of the Chogyal's remarks,
which are considered to be not in

consonance with hjs constitutionsl
role.

Escape from India of Vice-President of
U.B. Cartel of Westinghouse

5746. SHRI N. K. SANGHI: Wil
the Minister of EXTERNAL AF.
FAIRS be pleased to state:

(a) whether the Vice.President of
U.S. Cartel of Westinghouse hag 28Cap-
ed from India after jumping bail;

(b) whether Government of India
have venfied from the U.S, Embassy
as to whether any passport wag 1ssued
to the gentleman under any other
name or not, after his passport was
impounded by Government; angd

(¢) if a0, the reply recelved from
the U.S. Embassy in this regard?

THE DEPUTY MINISTER IN THRE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS):
(a) Yes, Bir, '

(b) and (c). Government of India
has been informed by the U.S. B
bassy that the UB Consulmte in Frank-
furt issued a new passport to M,
Jan Drobot, Vice-President of ‘West-
inghouse Trading Compeny iy fndia
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after he reached Frankfurt and ap-
plied for a passport. Under US laws,
they are obliged {0 issue such a pass-
port to any American pational who
<an establish his identity as a citizen.

Frivate

§748. SHRI C. K. CHANDRAPPAN
SHRI JHARKHANDE RAIL:

NMDC. right of mining given to
Contractory

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the National Mineral
Development Corporation has given
right of mining of certain deposits to
Private contractors;

(b) if so, the reasong thereof and
the conditions of contract, the name of
1he contractor;

(c) the wage of NM.D.C 1s paymnz
to its various categories of empioyecs
and the wage the contractor is paying
to his employeeg of the same category;

{d) the facilities for housing, medi-
cal and education provided to the em-
ployees by the NM.D.C and by the
contractor; and

{e) the steps Government are tak-
ing to improve the conditions of
workers under thig contractor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a)
to (e). The information is being col-
lected and will be laid on the Table
of the House.

Exirs bewefit; io Doctary for working
ja small towns and viliages

5150, SHRI m% ﬂ-ﬁg
VERMA: Wil the Min
HEALTH AND FAMILY PLANNING
ba plassed 1o state:

(a) whather medica] officers posted
~utside the jurisdiction of the cosmo-

f
1
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politan cities in the country are reluc-
tant to work by some pretence or
other, in view of the lesser facilities
to them or to their families;

(b) whether Government would
consider to give some extra benefits to
such medical officers who prefer to
serve in small towng and villages of
the country; and

(c) if o, the ocutlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K M
ISHAQUE): (a) Yes, generally.

(b) and (c). The Government of
India and some of the State Union
Territory Governments have taken
the following steps for the benefit of
doctors who serve in the rural areas
and small towns:—

(1) Formation of unified cadres
for doctors working in rural
and urban areas.

(i) Provision of a package of in-
centives such as grant of

rural allowance, transport
facilities, free furnished
guarters, protected water

supply, electricity, etc.

(iil) Improvement of physical
facilities of primary health
centres particularly in respect
of bujldings of the Centres
and residential quarters,

(iv) Grant of advance incremen-
ts,

(v) Provision of adequate quan-
tities of medicines in primary
Health Centres.
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Second Hooghly Bridge

5752. SHRI VIJAY PAL SINGH:
Will the Mimister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the recent changes in
the design of the proposed second
Hooghly Bridge, Calcutta have caused
much misunderstanding among the
two partners of the bridge contrac-
tors;

(b) if so, the factg therecf; and

(¢) whether it has been resolved
and what is the progress of the bridge
work?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI HL M. TRL
VEDI): (a) o (¢). The proposed
Second Hooghly Bride !s essentially
a State Project and all matters per-
taiming to planning, programming,
construction, Award of contracte

Froduction of Clgaretis sand M

8752, SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Bidi iy legs of a health
hazard than the cigarette;

{b) whetler Bidi Industry employe
even half a3 million people and this
can be incremsed if its production
increases; and

{¢) since ciparvettey Industry em-
vloys few people and cigarettes are
health hazards, will the Government
consider banning cigarettey manu-
facture, import and sale in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K. M.
ISHAQUE (a) No scientific study has
been made so far in this regard.

(b} According to the figures recei.
ved from the State Governments,
there were 1,564, 639 Bidi Workers,
covered by the Bidi and Cigar
Workers Act, 1986, as on 3ist Janu-
ary, 1973,

(¢) No such proposal is contem-
plated at present. However, with a
view to making the public conacious
of the fact that smoking 15 hazsrdous
to health, it is proposed to introduce

legislation to provide that every
packet of cigarettes shall carry &
warning to the effect that ‘cigareite
smoking Is injurious to health’,

Reproduction of Ariiciex i Fourmals
of udian Counell for Cultwen
Relations

smwsﬁm!mm,
HAN: Winisier vf EXTERNAL
AYTAIRS be pleased to state:
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are reproduced in English, Arabic,
French and Spanish journaly of Indian
Council for Cultural Belations;

(b} if so, the reasons therefor; and

(¢) whether Council’s journaly are
pever publisheq on schedule dales;
if #0, the reasons therefor and action
taken aguinst the defaulting officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Np, Sir,

(b) Does not arise.

{¢) No, Sir, However, the issue of
a journal is sometimes delayed owing
to paper shortage or the failure on
part of the printing presses to meet
the deadline, both of which are beyond
the contro] of the Council,

5766, SHRIMATI PARVATHI
KRISHNAN: Will the Mnster of
LABOUR be pleased to state:

(a) whether workergs of Precision
Bearings India Limited, Baroda are
on strike from 24th December, 1974
and if so, their demands;

(bY whether the demands were
veferred to Labour Commussioner who
proposed compromuse formula, and
if so. the facts thereof;

{¢) whether the management refused
to wapcept the proposal given by the
tﬂhﬂ! Commissioner;

€d) whegher with the cooperation of
the workers, Company has been
maklog nat profit of Ra 45 lakhs; and

{0} It a0, the gteps Government are
n;? ‘o Gake to settle the dispute?

Written Answers g

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!
BALGOVIND VERMA): (a) to (e).
Information ig being collecteq and
will be laid on the Table of the
House.

World Population Conferemsy in
Bucharest

5757. SHRI R. P. DAS; Will the
Minster of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government propose
to examine and review its entire out-
look to the population question and
place it on a scientific background in
the light of the new world experienc-
es;

(b) whether the experignce gather-
ed in the twelve day World Popula-
tion Conference of Bucharest has been
put to practice in the Family Plan-
ning Centres under the direct mana-
gement of this Ministry; and

(¢) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M
ISHAQUE): (a) Official policies and
programmeg are being continuouesly
reviewed in the light of new experi-
ences to adopt them to the changing
situations.

{b) and (¢) The World Population
Conference at Bucharest adopied a
World Plan of Action of which India
was g principal supporter. The main
point of that document underlines the
mweceasily te evolve mational popula-
tion programmes to improve the qua-
lity of Life of the people by msking
them part of the entire socio-econo-
mic development plans

India had galready been following
these principles in respect of her
population programmes, The official
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family plenming programme is basi-
wally 8 welfure measure which toge-
ther with other development plans is
expected to improve the life-situation
of our people, Family Planning Ser-
vices are delivered in an integratéed
package with Health & Nutrition
with gpecia]l emphasis on Mutarnal
and Child Health. It iz also linked
with the national programme of mini-
mum needs.

Programme to Treat the Blind

5758, SHRI P. M, MEHTA: Will the
‘Minister of HEALTH AND FAMILY
PLANNING be pleascd to state.

(a) whether the National Soclety
for the Prevention of Blindness has

Pprepared a programme of surgery to
treat the 50 lakh blind whose sight
tan be restored:

(b) i so, the outlines of the pro-
gramme;

(c) when the same jg likely to be
started; and

(d) the total amount likely tc be
spent?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M.
ISHAQUE): (a) No.

(b) to (d). Do not arise.

Anii-Infian Activities by China from
Nepalese Sofl

§759. SHRI R, V. SWAMINATHAN:
Will the Minister of EXTERNAL
AFFTAIRS be pleased to state:

(a) whethey Government have exe
pressed resentment with the Nepalese
Government for sliowing China to
carry antl-Indisn gctivities on the soft
of Nepal;

APRIL, 10, 1975

Written Answtrs . 120

(b) whether any profest bas beea
lodged with the Nepalese Govein-
ment in this regard;

(c) if go, the veaction of the Nepa~
lese Government; !

(d) whether Ching iz still making
anti-Indian activities from the Nepa=
lese sofl; and

(e) it g0, what steps are being tak-
en by Government to countract such
activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR! BIPINPAL DASB): (a)
and (b) Our Fmbassy in Nepal has
drawn the attention of the Napalese
Government ip the objectionable pro-
paganda against India being carvied
on by the Chinese Embassy in Kath-
mandu and haz urged upon them to
take necessary steps to stop such anti-
Indian activities in a third countiry’s
capital

(c) The Nepalese Government as-
sured us that suitable action would be
taken

(d) From time to time such anti-
Indian publicity materials are still
being put out by the Chinese Embussy
in Kathmandu

(e) Apart from the continuing con-
tact with the Nepalese Government,
the Indian Embassy hag itself taken
suitable stepg to counter act, the Chi-
nese propaganda in Kathmandu.

mumwmmmd

$760. SHRI HARI KISHORE. 8INGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Ministey of
Fijl visited India recently:

(b) if so, the nature of discussions
peld by hn with the Government of
indis; and
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{0} the decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
to (c). The Prime Minister of Fiji the
Right Honourable Ratu Sir Kamisese
Mara visited India from 7 to 3 March
1975, During his briet stay in Delhi,
he had gxchange of views on matters
of mutual interest with the Prime
Minister and the Minister of External
Affairs,

Employment of the forme, Drag
Controller with IDMA

5761. SHRI ISHAQUE SAMBHALIL
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased t0
state: ,

(a) whether the former Drug Con-
troller of India has, after retirement,
taken up an assignment with the In-’

dian Drug Manufacturers’ Associa-
tion;
{b) i so, whether Government's

permission was obtained in terms of
Rule 831.B, C.8R. and the Pension
Rule, if so, the terms and conditions
regulating the employment;

(¢) whether the same officer was
#lso appointed to work on the Hathl
Commitiee set up by the Ministry of
Petrcleum and Chemicals; and

{d) ¥ g0, the considerations which
welghed with Government in permit-
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ting a retired officer to work simul-
taneously both in the private sector
and on a Government Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). Government
are neither aware whether the former
Drug Controller of India has taken up
an assignment with the Indian Drug
Manufacturer's Association nor has
he sought permission therefor,

(¢) and (d). The officer was ap-
pointed as a member of the Hathi
Committee before his retirement. At
the request of the Chairman of the
Committee, he wag allowed to conti-
nue gs a member of the Committee in
his persona]l capacity even after his
superannuation in view of his experi-
ence and association with. the work
of the Committee for eight monthe
prior to his retirement,

Workers Education Centres

5762 SHRI ROBIN KAKOTI. will
the Minister of LABOUR be pleased
to state:

(a) total number of Workers Edu-
cation Centres in the country (State-
wise figure);

(b) total number of workers got
training from these centres during the
last three years;

(c) total amount of expenditure
incurred in running these training
centres for the above periods;

(d) whether any survey or evalua-
tion has been made regarding work-
ing and utility of these centres; and

{e) if so, the features

thereof?

saliemt
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (BHRI BAL.
‘GOVIND VERMA): {a)

Andhra Pradesh . . . 3
Assam | “ . 2
B ihar 3
Gujarat . Ve 2
Harvana . . . . 1
Karaaraka 3
Kerala 2
Madhya Pradesh 3
Maharashtra 4
Orssa .. 1
Punjab , . . ¥
Ruwasthar | . . . T
Tamul Nadu 3
Uttar Pra‘esh 3
West Rengal 4
Umon Territonres :
Delhi . . . . ¥
Total . -_-—;?
{b) 197172 176,877
197273 222,031
1973—74 315,381
Tod _7ua
Re.
{¢} 19m—72 75 04,360
197273 . 75:39,319
1973~ 74 81,68,06
Total 2:32,02,48%

() None during the three years
1971—"4; the National Commission on

thet. Apart from these Workers' Edu.
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cation Review Committee has besn
set up in July, 1974, Iis yeport I
awaited.

(e) It has inter alia been suggested
that there ghould be greater involve-
ment of trade unions, Btate Govern~
ments, unjversities. etc. in the Wor~
kers’ Education Scheme; the produg-
tion of literature should be intensified
and improved; the scheme gheuld be
put on continuing basis and the Cen.
tral Board should be reorganised; it
ehould include a representative of the
Public Sector; the activities of the
Board should be entrusied to the trade
unions and the Chaimman and the
Director of the Board ghould in due
course be 5 nominee of the trade
unions; the desirability of giving the
Scheme a statutory character ghould
be examined; elc ete.

Oil Bearing Structures In  Waters
between India and Bangiadesh

5763. DR H P. SHARMA: Will the
Minister of EXTERNAL AFFAIRS
be pleased tg state:

{a) whether m view of the high
potential of oil bemiing structures in
the waters between [ndia and Bangle-
dedh, Government are expediting
negotiations to determine the mari-
time belt between the two countries;

(b} i 80, how far the settlement Is
within sight;

£¢) the sleps taken in that direction
during the last three months; and

£8) the broad features of the assels-
ment, if any made about the presende
of oll bearing structure in the area
snd the steps faken and contemplatad
for gxploration in the srens?

£
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FAIRS (SBHRI BIPINPAL DAS): (a)
W (c), Negotiations are in progress
between the Governments of India
and Bangladesh on the queshon of
delimutation of the mantime boundary
in the Bay of Bengal During the
last three months, the maritime boun-
dary question hag been discussed,
twice in New Delhi and ohce 1n Dacea,
between the delegations of the two
countries led by their respective For-
eign Secretaries At the last meet-
ing, which was held in New Dellm
from 28th March to 2ng April, 1875 at
the jevel gf Foreign Ministers, both
sides agreed that negotiations had ad-
vanced tp a stage wheie they felt
confident of finding =an expeditious
and mutuallv satisfactory solution

(d) In a portion of the Continental
Shelf off the coasty of West Bengal
and Orissa, veizmic swiveys have
vielded encouraging resulls The
data collected so far 15 bemng proces-
ged to determine vy hether exploratory
driling should he undertaken

Inigation Fucilities for New Migrants
in Shahgur area (MP.) under
Resettiement Project

57¢4 DR, LAXMINARAIN
PANDEYA

SHRI NATHU RAM
AHIRWAR

Will the Mnister of SUPPLY AND
REHABILITATION he pleased to
state’

(a) whether provimon of 1rmgation
{wilities to areas ;n Shahput resettle-
nent project in Betul District of MP
Btate for psrmanent gettlement of the
newv migrants families are under con-
sideration;

{1 whether the new migrants were
to be pebvided 5 acres of irngated
Iand for each family in this resettle-
went; ghd

[
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{e) i so, what are the schemes
under consideration and by what time
do the Government expect the same
to be executed?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R XK.
KHADILKAR) (a) Yes Sir

(b) and (¢} Attention 15 drawn to
the reply given to parts (b), (¢), (d)
and (e) of Unstarred Question No.
4134 answered on 20th March, 975.

It 1s not possible tp indicate precise-
Iy the {ime bv which the irrigation
cchemes under conuderation are hke-
}y to be executed but all efforts are
being made te expedite them as far
as possible

Financial Assistance to Bangladesh

5763 SHRI BIRENDER SINGH
RAC Wil the Mimnster of EXTERNAL
AFFAIRS be be pleased to state

ta) the total fnancial assistance
given by India to Bangladesh so far,

b parhculats of techmcal md
gnen to that couniry, and

(¢) whether Bangladegh has ap-
proached for further aid and if o,
what 1z Government's reaction
thercto®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS). (a)
The total amount of assistance at
Government-to-Government and pon-
Governmental levels (
¢ edits and supplies by voluntary re-
Lief orgamisations) given so far by
Incha to Bangladesh amounts to
Rs 308 crores,

(b} Under the Technical Assistance
Programme for Bangladesh, three
feasibility studies m the fields of
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cement, fertilizérs ang sponge iron
bave been conducted by the Develop-
ment Consultants (P) Lid, Fertilizer
Corporation of India and the Metal
lurgical and Engineering Consulianis
(India) Ltd, Also, training facilities
have becn provided to 110 Bangla-
desh personnel in various Sectors. In
addition, 180 scholarships have been
given to Bangladesh nationalg for stu-
dies in different courses In India.

{c) Yes, Sir. The matter iz being
Jooked into,

Obstruction to Touristy Travelling by
Buses and Specia] Coacheg

5766. SHRI P. G. MAVALANKAR.
Will the Minister of SHIPPING
AND TRANSPORT be pleased 1o state:

{a) whether it 15 a fact that inter-
State tiavel by buses and special
coaches on roads carrying Indian and
foreign fouTists is obstructed by diffe-
rent States charging different taxes
and imposing varioug rules and
controls;

(b} if so, the broad outlines of the
said obstacles;

fe) whether Government propose to
emedy the situation by taking appro-
riate steps with a view to promot-
:~ tourism; and

(d) it so, how and when?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSFORT (SHRI H. M. TRL
VEDI): (a) to (d). The main impedi~
ments to the free inter-State move-
ment of tourist vehicles are the mul-
tiplicity of taxes leviable on these
vehicleg and the procedural require-
ments relating to countersignature of
pemm in respect of these vebicles. A

has been evolved under whi
m and Unien Territory will

y
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issue permits for 100 {ouriksty tuxis
ang 35 tourist contract oarriages for
operation throughoit the oountry
without countersigneture and on the
basis of ‘single-point taxation’, Bubs.
tantive provisions have been included
in Section 63 of the Motor Vehicles
Act, 1939, for grant of all-India per-
mits for such vehicles,

The scheme can, however, be im-
plemented only when all the States
exempt tourist vehicles registered in
the other States from payment of road
tax and passenger tax in their terri-
tories, if taxes in respect of the vehi-
cles have been paid in the ‘home’
State. The Governments of Mahara-
shira, Andhra Pradesh, Gujarat, West
Bengal, Karnataka, Orissa, Manipur
and Tamil Nadu and Union Admns
of Andaman and Nicobar Islands, Goa,
Daman and Diu, Dethi and Chandi-
garh have either exempted or agreed
1o exempt tounist vehicles from pay-
ment of both 10ad tax and passenger
tax. The Governments of Bihar,
Uttar Pradesh, Assam, Rajasthan,
Himachal Pradesh and KXerala and
Union Admns, of Mizoram have agreed
to exempt these vehicles from motor
vehiclez tax only. The question of
granting exemption to tourist vehi.
cles from the two taxeg is under con-
sideration of the Governments of
Jammu and Kashmir, Madhyva Pra-
desh, Haryana, Punjab, Meghalaya
and Tripura with whom the matter is
being pursued,

Extension of Jurisdiction over Sex by
. some Htates

5767, SHEI NITIRAJ  SINGH
CHAUDHARY; Wil the Minister of
EXTERNAL AFFAIRS be plensed o
sate-

(8) whether Govermment's atiention
has been drawn to & PT.L news ftam
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m;ﬁa,homlanﬂoudﬁed!‘ehru-
, 1978 regarding extenmion of
M

over sea Ly some States;
and

(b) if sn, Government's
thereto?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Bir. It was reported that pres-
suteg are growing for unilateral ac-
tion by some States to extend their
national jurisdiction over see and its
resources,

(b} The Third United Nationg Con-
ference on the Law of the Sea is pre-
sently in session in Geneva from
March 17 to May 10, 1975 A number
of imoortant questiong relating io the
law of the ses including the extent of
coastal State jurisdiction are before
{he Conference The Government of
India s participating in ite work and
fe of the view that 5 coastal Siate
should be entitled to have a territorial
sea of 12 miles and an exclusive eco-
nomic zone of 200 miles measured
from the appropriate baseline In the
economic zone, the coasta) State should
have sovereign rights over the living
end non-living resources and exclu-
sive jurisdiction for the protection of
the marine environment and the con-
duct of scientific research The Gav-
ernment of Indfa is also of the view
that the continental shelf of a State 19
the natural prolongation of its land
territory and that the continental
rhelf should extend to the outer edege
of the margin where it mests the
abyssal plains or the ocean flcor.
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(a) whether the sharp rise in prices
of petroleum and petroleum products
have caused rise in bus and taxi fares
all over the country; and

(b} if s0, facts thereabouty

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVEDI):
(a) and (b)., Consequent upon the
increase in the price of pefrol in
November, 1873, the Btate Govern-
ments and Union Administrations
had raised the taxi fares by 30
per cent to 50 per cent As p result
of the further hike in the price of
petrol from 1st March, 1974, the taxi
fares were again increased in Delbl
by about 11 per cent with effect from
6th March 1974. Information in regard
to the further increases, if any, in taxi
fares made or proposed to be made
by the other State Governmenis and
Union Administrations is not awvail-
able.

Ther2 has been only a marginal in-
crease in the price of diesel oil, which
is now increasingly used ag fuel in
buses This increase had not matarial-
ly affected the cost of operation of
buses Some States/Union Territories
have increased the bus fares in their
territories after November, 1973, but
it is dufficult to quantify the extent of
the increass which can be attributable
to the increase in the price of diesel
ofl.

Activities of Foreign Fishing Vessels

5769 SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE
be pleased to state:

(a) whether, as reported by the
Times of India, New Delhi in its issue
dated the 18th January, 1875, there
has been a spurt in the intrusion of
foreign fishing vessels into Indian
territorial waters in the seas around
the Andaman and Nicobar islends
during the last one month;
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[(b) if s0, what are the facta
thereot;

(¢) whether it hap been =alleged
that these foreign fishing vessels in
the name of “fAshing”, are engaged In
other activities; and

{d) if g0, Government’s reaclion

thereto?

THE MINISTER OF DEFENCE
{SHRI SWARAN SINGH) (a) Yes,
Sir,

(b) There have been several ins-
tances of violation of Indian territo-
rial waters around the Andoman and
Nicobar Islands by foreign vossels
mostly engaged m fishing In a few
cases 1t wag noticed that the boats
were found carrying firc arms When-
ever detected the boats are chasd
away and 1n some cases appiehended
The apprehended boats are dealt with
by local Civil Admmstiation All
efforts gre made to prevent intru-
sions 1 owr territorial wate's by de-
ploymg as many palirol vessels a, can
be available fo1 this purposs

(c) No, Sir
{d) Does not arise,

Workers laid off ip Faridabad Factories
due to Power gupply belng switched oft

5771, SHRI INDRAJIT GUPTA Wil
the Mnister of LABOUR be pleasid
to state

{a) whether over 70,000 workes
lald off st Fardabad factories due to
the switched off power supply to them
by Hearyana State Elecinicity Board,

{b) if so, the reasong therefor; and
(¢} how fay this would affect the

small indesiries in terms of money
and produetion?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR mam BAL-
GOVIND VERMA) (a) to (g), Infor
mation 13 being collected’and will be
laid on the Table of the House,

Cost of Super Tankers builé for India
in a North European Country

5772 sHRI RANABAHADUR SINGH.
Will the Mimster of BSHIPPING
AND TRANSPORT be plessed to
state

(a) the total cost of the two super
lankers being buwlt for Indta m a
North European countiy and by when
they shall be delivered,

(b) the salient features of the pay-
ment agieement to the ship bullders,

(c) the exact 1oule that these
tankers shall ply on when delivered,
and

(d) whether most of the world
super tankers have become redundant
due to the slump In demand of crude
due to the increased price?

THE MINISTFR OF STATE IN I'HE
MINISTRY OF SHIPPING AND
TRANSPORT (8HR1 H M. TRI-
VEDI), (a) No super tankey 1s being
built for India in a North European
country

(b) to {d) Do not srmse

Stoppage of Practising Allowance 1o
Docters

5773 SHRI RANABAHADUR SINGH:
Will {he Minister of HEALTH AND
FAMILY PLANNING be pleased 1o
slale

(a) whether mary Stutes are think.
ing of stopping the practice of paying
non-pra¢tising allowancs to  their
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{b) if so, the reaclion of Govern-
ment in this regard; and

. (¢) whether the stoppage of such
allowanceg ghall deprive the backward
regions of such Stateg from getting
the services of experienced doctors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K
M, ISHAQUE): (a) to (c). The infer-
mation js being collected and will he
laid on {he table of the Sabha in due
course,

Special Leprosy Treating Centre for
Lamsarai Village, Sidhi District,
Madhya Pradesh

5774. BHRI RANABAHADUR SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
siate:

(a) whether a gpecial leprosy trear-
ing Centre had been sanchioned tor
the village [.amsara; in Sidhi District
of Madhya Pradesh as far back as in
1973 by the Centre under the Stale
Government proposal;

(b) it so, whether nothing has
came up in the village so far:

' {c) whether this village has an
incidence of lerrosy affecting almost
40 per cent of the residents; and

(d) if 8o, what steps Government
tropose to help this affiicted village?

THE DEPUTY MINISTER IN THE
IMINISTRY OF HEALTH AND FA-
'MILY PLANNING (SHRI A. K M.

}: () smd (b). One Suriey

tion and Treatment Centre has

recéntly Leen sanetioned by the State

‘Government fur Lamsarai village on

Ahe Tth Jemyary, 1675. The Unit is
kexpected to eotae up shortly,
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(c) No, the prevalence rate of lep~
rory in Sidhi  district is about 025
per cent. The real prevalence rate
of the disease In village Lamsaral will
be known only when the S.E.T. Cen-
tre completes survey work in the
village.

(d) Adequate facilities will be yro-
vided by the S.E.T. Centre whan es-
tablished.

Anti-pregnancy Vaccine

5775. DR. H. P. SHARMA:
SHRI VEKARIA:
SHRI D P, JADEJA:

Will the Minisler of HEALTH AND
FAMILY PLANNING be pleased to
state the cxperiments so far made
with anti-pregnancy vaccine develop-
ed by All India Institute of Medical
Seignces and the results thereoft

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M.
1SHAQUE): After successful experi-
ments 1n rats. mice, rabbits, goats and
monkeys, the clinical trial in limited
number of human subjects was start-
ed in March, 1974, The cases have
been followed up for a little more
than one year. The aunti-pregnancy
effect of the vaccine is still present in
the ceses and it was also found that
the anti-pregnancy vaccine gid not
have any adverse effect,

.

Fair treatment to Ayurvedic Sysiem
of Medlcine

5776, SHRI BHOGENDRA JHA: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

{a) whether 48th plenary session of
the Al India Ayurvedic Congress held
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at Aurobindo Ashram, Pandicherry on
3rd, 4th and S5th February, 1978
passed certain resolutions demanding
falr treatment to Ayurvedic system
of medicine; and

(b) if s0, the outlines thereof and
Government's reaction thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) Yes

(b) A copy each of the resolutions
No 2, 3, 4 and 5 is laid on the Table
af the House. [Placed in Library
See No. LT-9404/78]. The matter is
recelving the attention of the Gov-
ernment,

Retrenchment of Indian Teachers In
Nepal

5777 SHRI BHOGENDRA JHA-
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether since the initiation of
s new Educalional Plan in Nepal, a
large number of teachers serving in
various schools and colleges for the
last ten to twelve years gre being
retrenched because of their Indian
origin; and

(b) if so, the facty thereabout and
Government’s reaction thereon?

THE DEPUTY MINISTER IN THE
MINTSTRY OF EXTERNAL AF-
" FAIRS (SHRI BIPINPAL DAR); (a)
S0 far we have received appeal from
three Indian Teachers who have been
retrenched as & result of new Educa-
tion Plen in Nepal.

(b) Our Embassy in Nepal have
discuseed this matter with concerned
Wepalezse authorities. The latest dis-
cunsion tock place on 20th  Mareh,
1875. The Government of Nepal have
#ateq that no discriminetion of sny

APBIL 10, 1978
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kind ig mede against non-citizen tea-
chers who have been wirking in
Nepal for many years pest. This is
alto in keeping with the spirit of the
1950 Indo-Nepal Treaty of Peace and
Wriendship,

Loss due to Industrial Accldenty
5778. SHRI VASANT BATHE: Will

the Minister o2 LABOUR be pleased
to state:

&

(a) whether the country is suffering

colossal Josses as g result of high rate
of industrial accidents;

(b) i so. the figures for major
Industries during the three years; snd

(c) what steps have been taken/
proposed 1o reduce the high rate of
accidents in the selected industries
with high incidence of accidents?

THF DEPUTY MINTSTFR TN THE
MINISTRY OF LABOTIR (SHRI BAL-
GOVIND VERMA)- (a) and (h),
Information pertaining to the total
Toss due to accidents is not available
However, as per Iatest information
available with the Labour Burean the
rumber of fatal and non-fatal injuries
in factories rpeiatered under the Fac-
foriee Act 1848 during the vears 1970
ta 1972 is given below:'—

Triurfes dre to accldent

Year  Fasl  Non-Feml Tt
1 2 3 4
1970 611 2R7.e60 ' ARRYTY

(o of) (21 56) (2361}
1971 (P [ FYR T 23,180
? (o-0%) (26 45%) (26- 50y
1972 (P 647 aBog0 aln17e
o2 ® ro-o‘s) 23 16) {22 21)

[P —

(Py—Provisiona'.
*_Fxchides infrrmarion i reapect of Mandpuv.

xelndes informahion in vespect of Ketala
Mmdem;:. e
NB~Figores in twacket inMowy the fre-

rates cne fikh
quency 8 per mandays
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() The ssfety requirements laid
down in the Factories Act, 1048 and
State Factory Rules framed there-
under arp being enforeced, constantly
reviewed, enlarged and improved up-
an wherever necessary. Safety train-
ing and education is aleo being im-
paried through the Central Labour
Institute, Regional Labouy Institutes
and the National Safely Couneil,

Supply of Zine Drosg by Rourkela
Steel Plant

MOHAPATRA: Will the Minister of
STEEL AND MINES be pleased to
state.

(a) whether there wus an award of
& contract for supply of Zinc Dross to
& party by Rourkela Steel Plant which
did not submit tender; and

{b) if 3o, the amount of the order
mvolved and under what circums-
tancey it was negotiated without tender
from the parly In the usual course?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
{b). Zinc Dross has been solg to iwo
parties at a price of Rs 10,650 per
tonne ex-Calcutta and exclusive of
sales tax. One party took 150 tonnes
and the other 10 tonnes Since the
plant was not successful in disposal
of specific quantitiegs by tender be-
cauge of wide fluctuations in market
price, it decided to gell this product
st a fixed price in the same mainer
in which miscellaneous products and
industrial and melting scrap are sold
offering the material to all parties
willing to lift it at that price,

Employment at Rourkely Steel Plant

5780, SHRY SHYAM  SUNDER
MOHAPATRA: Will the Mimster of
STEEL AND MINES be pleased to
ptate:

{s) whether according to an agree-
ment with the Nbourunion a large
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number of people were recruited to
the Steel Plant at Rourkela and a few
thousands got promotion; and

(b} uf s0, the exact number of both
and the amount of money involved
therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b), The information 1z being collect~
ed and wil] be laid on the Table of
the House,

Accident at Khetrl Copper Complex

5781. SHRI BASHWESHWAR NATH
BHARGAVA, Will the Mmister of
LABOUR be pleased to state,

(a) whether a fatal accident took
place on the 5th January, 1975 in the
Mining area of Khetr: Copper Complex
and whether it was reported to the
Director General of Mineg Safety and
other authonties as per Mines Act,

(b) if not, whether management of
Khetr1 Copper Complex has violated
the provimons of the Mines Act; and

{(c) what action 13 proposed for guch
a serious violation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
EBALGOVIND VERMA): (a) A fatal
accident opcurred on S5th February,
1975 and not on 5th January, 1975 as
stated in the question, in the Kheini
Copper Mine of M/s. Hindustan Cop-~
per Ltd. and this was intimated on
the very date to the Joint Director of
Mines Safety, Ajmer,

(b) mand (c). Question does not
arise,
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Furmive damiageg to Khetri Copper
Compiex

§782. Shri BASHWESHWAR
NATH BHARGAVA: Will the Minis.
ter of STEEL AND MINES be pleas.
ed to state

(a) whether brick Ilining in the
Flagh furnace hss been damaged
neceasita shut down of the Fur-
nace and the Smelter Plant of Khetra
Copper Complex;

(b) whether bemides the above fact,
management of Khetra Copper Com-
plex proposed to shut down the smel-
fer plant ag concentrale was not
available for feeding it at required
capacity; and

{¢) whether Khetri Mine 13 also
under shut down, if so, the period for
the shut down and reasons thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a) and
(b) It 15 not a fact that the Smelter
Plant at Khetr1 has been ghut-down
because of damage to the brick hmng
or non-avaitlabibity of copper concen-
trates, The trial production at the
Smelter aty Khetr: commenced n
November, 1974 and the Plant was
formally inaugurated by the Prime
Minister on S5th February, 1075 Ever
since commissioning, the plant is
working satigfactorily. In fact, dur-~
ing the month of March. 1075, & re-
cord production of 1017 tonnes of
blister copper wep achieved at the
Khetri Smelter compared to 419 ton.
nes in the month of February and 803
tonnes in the month of January, 1975

(¢) No, Sir.

mn. 16, m;
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Rebmbuivemsnt of claisig by G.GHS,
benoficiarien for trestoeent in Vilindh
Pl mmmm New

5788, SHR] MOHINDER ESINGH
GILL; Will the Minister of HEALTH
AND FAMILY PLANNING be
pleased to state:

(a) whether cases of relmbursement
of claimg by C G H.8. beneficiaries
for treatmemt at the Vallabp, Bhai
Pate] Chest Institute, New Delh; are
l;.w:ndi:'lg with the Government {or
ong,

(b) i s0, the 1easong for the delay.
and

(c) the irme which 13 likely to be
taken to finalise the claima?

THE DEPUTY MINISTER IN TUE
MINISIRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K. M.
ISHAQUE) (8) Yes

(b) and (¢) The Vallabh Bha: Patel
Chest Institute, Delhi, was not charg-
ang CGHS beneficiaries for tests,
mvestigations and teatment carher
But from 25th Maich, 1873, the Insti-
tute gtarted chaiging for the cost of
antigens The CGHE  authorities
scught some clarification in Jus re-
gard, which has since been given, The
pending reimbursement claims  are
now bang settled,

Payment tr Patzl Chest Instituie, Now
Delhi for treaiment of CGHS.
beneficiaries

5784, SHR1 MOHINDER SINGH
GILL: Will the Minwter of HEALTH
AND FAMILY PLANNING be pless-
ed to sinte:

) whather the question of draw-
of sohadule of raleg to De

{a
ing up
palg by Government to the Patel
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Chest Institute, New Delhi for treat.
ment of CGHB beneficiaries has been
under ity consideration since long;

(b) if 30, the reasong for the same;

{c) the action Government propose
to take to expedite the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K, M.
ISHAQUE). (a) to (c). The Vallakh
Bhai Patel Chest Institute, Delhi, was
not charging CGHS beneficiaries for
tests, investigations and treatment
earlier. But from 25th March, 1873,
the Institute started charging for the
cosi of antigens, The CGHS authori-
ties sought some clarification mn this
regard, which has sincc been given.
The pending reimburs¢ment claims
are now being settled.

Alloiment of lands to widows of
Gallaniry Award Winnerg

3785. PROF, NARAIN CHAND
PARASHAR: Will the Minmster of
DEFENCE be pleased to statc:

(a) whether Government have en-
sureéd ihat the allotment of land and
other benefils granted to the widows
of martyrs in general and posthumous
Award Wmning martyrs in particular,
who laid down their lives for the
defence of the motherland in the 1971
wir have actually been implemen-
ted;

(b) if s0, the nemes of the widows
of the Gallantry Award Winnerg and
the number of widows of other mar-
tyrs who have been allotteq land
and other benefits during the years
1972, 1978 and 1574 Statc-wise;

{o) whather any complaints regard-
ing e non-talfitment of these benefits
hag Dimg recelved by the Government
from oy Btates; and
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(d) if wo, the nature of the com-
plaints, nlongwith the dates of receipt
of complaintgy and the action taken
by Government on them?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (d) In so far
as Central Government 13 concerned,
the concessions admissible to the
widows of martyrs in gencral and
posthumous Award Winning martyrs
in particular, under Central Gov-
ernment Schemes, have been given
in all cases, Allotment of land in all
these cases 15 actually done by the
State Government under their rules
by officers at the District and lower
levels.

Complaints regarding non-fulfilment
of any of these benefits are duly at-
tended to and wherever they concern
the State Govrnments, the complainta
are passed on to the State Govern-
ment authoritics for suitable action.

Detailed wnformation sought for in
tcgard to the names, the numbers ete.
of the recipients who have been
allotted land and other benefits
under * the State Governments’
schemes is not available; more so is
the case in regard to nature of the
complaints, their dates of receipt,
action taken etc and the time and
labour involved in collection of
these details from the various autho-
rities in the States will not be com-
mensulage with the results likely to
he achieved

Employment given to ex-servicamen
by Directorate of Resettlement

5786, PROF. NARAIN CHAND
PARASHAR; Will the Minister of
DEFENCE be pleased to state:

{a) the number of Ex-servicemen
who have been provideq employment
by the Directorate of Resettlement
during the past three years include
ing the current financial year:

(b) the break-up of the figures,
State~wise; and
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(c) the total mumber of Ex-service-

men ragistered with the Divectorate of
ement ag on the 1lgt January of

the yeary 1973, 1974 and 1075?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI

3. B. PATNAIK):

W Byr3.

(b) A siatement is attached,

(® rJant73  1Jan’7s 1 Jan'ys

492 15784 24157
Statmient
State 1972~ 1973- 1974-
73 74 75

Aﬂn;-hrl Pradesh T 8 29 59
Asam .,  , 10 5 3
Blhar , , a 37 st
Gujarat 33 22 39
Haryans . 229 115 302
Himachal Pradesh s 14 49
Jammu & Kashmir F 1 3
Keralz . 9H 24 337
Madhys Pradesh 9 31 1§
Maharashtra R 846 sR1 438
Manipur —_— - -
Meghalayn . - =
Kamnataks . 90 179 124
Nagaland -— - —
Orissa . 9 7 2
Punib ., | 183 165 151
Rajusthan . 24 57 15
Tumil Nadu , . 10 a1z 14
Tripura ., . - = e
Uttar Pradesh . 158 145 131
West Bengal . 250 153 &
Dethi . . 613 %20 110§
Goa . 2 3 -
Sikem . e 1 - 1

A i

APRIL 10, 178
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LI

e et

Swute o7 TYa- 197,
n M 7

Military 320 669 308

orces

Totdl , . 2923 2959 332

Facilition and Assistance to Gallaniry
Awsrd Whaers

§787. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state;

(a) what are the various facilities
and benefity available to the various
war-time and peace-time Gallantry
Award Winners, as appreciation of
their services by the Centraj and
State Governments ag on the 31st Jan-
uary 1975; and

(b) whether the Central Govern~
ment would ensure uniformity in
such facilities and assistances all over
the country, so that the limited finan-
cial resources of any State do mnot
affect these facilities in his State, as
compared to the better facilities en-
joyed by his comrades in Arms, in
the economically well off States?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) 'The
receipients of gallantry awards of
Vir Chakra and Ashoka Chakra
series are given monetary allowances
by the Central Government at the
following rates:—

Parsm Vir Chakre /- rn:.
Each bar to Param Vir Chakra 40/~ p.m.
Mgaha Vir Chakra 781~ p.m,
Each bar to Maha Vir Chakra 23/~ pum.
Vir Chakra $0/- p.m.
Each but-o:\ﬂr Chakes sof- pan.
Ashoks Chakrs 9o/« pm,
Eacht bar to Ashoka Chakes 38/ 3w
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Rs.
Kirtl Chakra és/-p.m.
Each bar to Kirti Ghekra 20/-p.m.
Shaurya Chekra 40/- p.m.
Each bar to Shaurya Chakra 16/~ p.m.

The allowance jg admissible to the
recipient of the award and on his
death to hiy widow., When the
award is made posthumously to0 a
bachelor, the monetary allowance is
paid to his father or mother. In case
the posthumous awardee 13 a widu-
wer, the allowance js paid to his son
below 18 years or unmarried daughter
as the case may be.

In addition, all receipients of gal-
lantry awardg of Vir Chakra sernies
also get some lump-sum cash rewards
from the States|Unjon Terntories tu
which they belong. After the Inrlo-
Pak Conflict, 1871, some of the State
Governments staried giving cash re-
wards to the recipient of Ashoka
Chakra series of awards, naomely,
Aghoka Chakra, Kirti Chakra and
Shaurya Chakra and awards of Sena,
Nao Sena and Vayu Sena medals and
mentioned in Despatches. A state-
ment at Appendix ‘A’ indicating the
existing scale of cash rewards given
by the varlous State Governments
ete, is placed on the Table of the
House. [Placed in Library. Sce No.
L4-9405/75].

(b) The practice of giving cash ge-
wardg by the State Governmentis has
been in existence ever since the
awards of Vir Chakra series werc
instituted; the quantum of cash re-
ward, however, varied from State to
State. In 1963, efforts were made to
bring about uniformity in the scale of
cash rewards given by varou, State
Governmentg eic, at the maximum
level passible. As 2 matter of facl,
uniformity to the scale of cash reward
was schieved in majority of the cases
as indicatad in the statement at Ap-
pendix ‘B’ laid on the Table of the
House. [Placed in Library. See ivu.
TT.9408/781, Subsequently, after thu
Indo-Pak Conflict, 1071, som: ot the

State Governments again enhanced
their rates unilaterally, as indicated in
the statement at Appendix ‘A’, Since
the cash award, are er-gratia, pay-
ments sanctioned by the State Gov-
ernments out of their own revenues
1t will not be practicable to lay down
any uniform scale of cash rewards to
be adopted by all State Governmenta.

Normalisation of relations with
Pakistan

5788. SHR] P. VENKATASUB-
BAIAH: Will the Minister of EX-
TERNAL AFFAIRS be pleased 1o
state: J

] - nl

{a) the progress 'made so far in the
normalisation of relations with Pakis-
lan; and

(b) the steps takey to restore dip-
lumatic ties and the pesulty achieved?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
The House iy aware that during the
period from September to December,
1874 several agrecmenis were signed
with Pakistan in implementation of
the Simla Agreement on such matters
as postal ang telecommunication links,
shupping, travel and trade. A meet~
Ing on resumption of air links includ-
ing over-flighty held at Islamabad
was inconclusive and the date for a
second meeting on this subject 18 yet
to be fixed. Generally, the space of
normalisation of relations with Pakis-
tan hag slowed down as a result of
Palastan's propaganda campaign and
actions on the issue of Kashmir since
February, 1975. Pakistan Govern-
ment hag been clearly told that while
India strongly feels that the Simla
process should not be impeded and
sincerely desires to continue the talks
on the remaining normalisation mea-
sures, 1t is necessary for Pakistan to
create a proper aimosphere conduotive
for consiructive talks,
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(b) Ip terms of the Sumls Agree-
ment il Is hecesspry and desirable
thet some aubstarice is given to im-
plementation of normalisation mea-
sures before the guestion of resump-
tion of diplomatic relationy Is teken
up.

Measures for Indusirial Peace

5780. SHRI P. VENKATABUB-
BAIAH: Will the Minister of LA-
BOUR be pleaseg to state:

(a) whether the Prime Minister's
call for jndustria} peace to woo fore-
ign investment hag yielded any re-
sults;

(b) if so0, the facts thereof; and

(c) the measures envisaged 1o en-
sure industrml peace in the couniry?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c)
The Prime Minister has not made any
call for Indusirial Peace to woo
foreign investment. The Prime Min-
later has, however, on numetrous
occamons  emphasised the need for
good industrial relations and maxi-
mising production. The Industrial
Relations Machinery both at the centre
and in the States, continues to make
efforts to mirnumise work-stoppages
ang maintain indusirial peace through
informal mediation, concilistion, ad-
judieation or arhutration as necessary
under the existing statutory provi-
gions and voluntary arrangements.

Spindle Machine Stolen from
Rourkels Steel Plant

§790. SHR1 P. VENKATASUE-
BAIAH: Will the Minister of STEEL
AND MINES be plmad to refer to

the reply given to
tion No. 2430 on tht 6th March, 1878
re: thefts at Rourkela Steel Plant

and states

APRIY, 10, 1978

1
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! al
() whether the missing Spihdie was
recoverad from the houss of a  big
Rourkela businessmoen some time ago
other businessman hive
beeni urrested under MISA in this
connection; and

(b) if s0, the action taken tn this
matter?

THE DEPUTY MINISTER IN THBE
MINISTRY OF STERL AND MINES
(8HRI SUKHDEV PRASAD): {(a)
No, Sir.

{b) Does not arise.

Shiting of R.P.F, Office, Assam from
Shillong to Geuhatt

5781 SHR] VAYALAR RAVI: Will
the Minister of LABOUR be pleased
to stale’

(a) whether the Central Board of
Trustees, Employees Provident Fund
had decided to shift the Regional Pro-
vident Fund Office, Assam, fryom Shil-
long to Gauhati on the recommenda-
tion of the Reglonal Committee of
that State; and

(b) if s0, the reasons for (he revised
instructiong to postpone the shitting?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes

(b) In the light of the representa-
tions received, the shifting of the
Office has heen temporarily stayed.

Paymont of Low Wages to Colr
Workers

5782, SHRI VAYALAR RAVI: will
the Minister of LABOUR be pleased
to xtate:

(a)whmcwmta:h:m
of the v low wagey Anhg
m?wmam
Inkhs of colr workery in the country;
and
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(h) it so, what steps Government
propose to take to Improve the work-
ing and living conditiong of these
workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (2) and (b).
Under the Minimum Wages Act, 1948,
Btate Governments are the “appro-
priate Governments" in so far as the
employment in coir indusiry is con-
cerned. Aocording to availeble in-
formgation, the State Gouvernments of
TJamil Nadu and Kerala have added
this  ¢mployment to the Schedule
under the Act and have alsn flxed
minimum rates of wages.

Construction of Fishing Trawlers by
Mazagon Dock Limited

5793 SHRI VAYALAR RAVI Wwi!
the Minmster of DEFENCE bhe pleastd
to state;

() the totay mumber of fishung
trawlerg for which oirderg have been
received by the Mazugon Dock Lid,
Bombay; and

{b) what progress has been made
in the construction of tiiese vessels?

THE MINISTER OF STATE (DE-
FENCE PRODUCTIONY IN THE
MINISTRY OF DEFENCE (SHIU
RAM NIWAS MIRDHA) (a) Maza-
gon Dock Litd, Bombay, hay at
present orders for the construction
of 11 Fishing Trawlers.

(h) Procurement of items of ma-
chinery & equipment ete for 7 Fishing
Trawlers hag aiready been wutiated
and, subject to jorce majeure, the
frat trawler out of these seven g exX-
pecied to be delivered in November
1078 ang thereafter one trawler cvery
three month as per schedule

Detafind specifications, designs and
workihop drawingg for the remaunng
four fishing trawlers, which are to be

constructed as per the deseign of an
Italian Shipyard, bave not yet been
received by Mazagon Dock Ltd. Ac-
tion for the construction of these four
trawlers can be inftiated only after
the deseign, detailed spewfications and
the production & workshop drawings,
eic, for these trawlers are received
by the Company.

Bombay-Nasik Highway and Over-

bridges at Asangaon, Umbarmal
and Padali

5794 SHR] Z. M. KAHANDOLE.

Will the Mnister of SHIPPING
AND TRANSPORT be pleaseq @
slaje.

{a) whether there 15 5 reduction in
the allocation of funds for the Bombay-
Nasmk (Agra Road) Highway during
the current financial year,

(b) it so, the remsons therefor; and

{c) the progress regarding the con-
stiuction of over-bridgeg on  this
Nationa] Highway at Asangaon,
Umbarmal ang Padali which 18 to be
done n cooperation with the Cential
Rallway?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI}, {a) and (b) Presumably lhe
Membe: has in mind the allocation
of funds for National Highway No. 3
in Mahsrashtra for the year 197473,
as funds for 1975-76 have yet to be
allocated  Out of a total sum of
Hs 710 lakhs earmarked for National
Highways in Maharashtra in 1974~
75, the State Government asked for
Rs 19141 lakhs for National High-
way No 3 1n the Stute. Of this, @
sum of Rs, 185.81 lakhs wag found
admissible and the same was allotted.

—
{c) Estimates for thege bridges and
their approaches have aiready been
sanctioned. The construction work
can be started only after the ques-
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tion of wpportionanent of the shares
of the cist of approaches tp be bome
by the Railway and Ministry of Ship-
ping and Transpert, ralsed by the
Railways haé been sorted out, for
which necessary action hag already
been initiated.

Cdvesrge of the Trade Development
Authority ungder CGHS
Scheme

8705. SHRI BHALJIBHAI PAR-
MAR: Wil the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state,

(2) whether Trade Development
Muthority under Ministry of Com-
merce is not covered under CG H 8
whereas the other Undertakings/Auto-
nomoug Bodies in Delhi are the ymem-
bers of this Scheme;

(b) i1 s0, the reasons thereof; and

{c) the criteria taken into conside-
ration for bringing the employees of
Trade Development Authority under
the CGHS, beneficiary scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (EHRI A. K M
ISHAQUE): (a) Yes

(b) Due 1o paucity of funds, and
the fact that there are at present
many aress iy Delhi[New Delhi yct to
be covered by the Scheme where the
Central Government employees 1e-
side, it hes not been possible to ex-
tend CGHS facllitlies to more
Wmtmmmm Bo-

APRiL 10, 109

Wiitten Ansitind -3
Wes. i

(¢) The Trade Development Au~
thority have been included in the
wuiting list maintained of Automom-
ougy Bodies/Seni-Government Organ-
isations desirous of joiding the
C.G.HS. They will bg considersg in
their turn after the Central Govern-
mont employees are covered mder
the Scheme, subject to availability o
funds

Preposals of Madhya Pradesh
Government declaring roads
as Nationsy Highways

5796 SHRI G C DIXIT, Will the
Ministe: of SHIPPING AND TRANS-
PORT be pleased to state

(a) the number ang mames of the
10oads ip respect of which the Madhya
Pruadesh Government have put up s
demand for declaring them ag National
Highways; and

(b) the reaction of Governmeny in
regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRTI H M. TRI-
VEDI): (a) and (b) Presumably the
Member 1s having in mind the routes
proposed by the Madhya Pradesh
Government for inclusion in the
N. K. System under the 3h Plan,
Thase ave indicateqg brlow:
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List of Roady Proposed for Addition to National Highway Systens in Madhya Pradesh

sl mt

Name of Road

(1) Aimer-Kota-Rajgaih-Braors-Bhopal-Obaidu]  lagarj-Xie <} arpat 2d-Betul-Nag puo.

(2) Gwsﬁgljihmsi-(‘?-"mpm«l( hayurahd -Parr 8-Satr s-KRewa- S Wan' an-{ipr-Gert wa-

(3) Alishsbad-Rews-Shahdol-Bilaspur-Raspur-Jagdalpur-Ke rta-Rojsmur dry.

(4) Jabalpur-Mandla-Kawandhs-Araug-Newapara-Behrampur,
{s) Bilsspur-Amhikapuir-Gart.wa- Aurangal.ad-Par s,

(6) Ahmedasbad-Jhain-Dhar-1rdore-Bl cpal-Sager-Domch-Jitalpu-Shal col-2 ot k-

Jashpurnagar-Ranchi.

{7 Varanasi-Pipr-Dhanwar- Ambikspur-Pathalge« r -Rayp 2rpt - Sopreipalh-Pod i prr-Khariars
Berhampur.

(8) Behrampur (on National Thghway s -Karker-Chandrspur—cr to Natcral Highe

waY.7

(9} Imdalp;llr on Naiongl Highwav 43 1o Nuamaebad < Nateorsl Higd way ~ 108 Geedem, ard

Hjdpir

{101  Kinpui-Randa- Mahtba-Clhatarpur- *agar

(1) Jha v O hprarpan-Ratm-Shahdol-Kerba-Sof ela

fr2) Amer Grpor Nemwh M dsour-Ratlom-M! ow - Khandwa-Jalga r,

(13} Jalgeon Buihi pur Klovdwa-Fho e gsbad-Pipans-Narsir ghpur-Jshalpur.

(14) LakMnandon-Pala Kidun-Ugh-Balag! at-Gerela Armns.

Since no finsl decision about nev
additions to be made in the exisling
Natlonal Highwey System duning the
S5th Plan perfod has yet been taken, it
is not possible to indicate at this
stege the position about any rood or
roads In any purticular State, includ-
ng Madhyg Pradesh, which could ex-
pect 1o be taken over ay a National

Highway during the 5th Plan period.
This 15 dependent upon a number of
factors, such as availahility of re-
sources vis-a-vis the extent to which
a road satisfies the criteria laid
down for the declarabion of roads as
Natiano) Mighways, inter-se prionty
of individual schemes on an all India
basis, etc, .
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Allegation igainst management of
Rourkels Btosl Plant

5800, SHRI SHYAM SUNDER MO-

‘management of Rourkela Steel Plant
for giving orders to ITTO India Limn-
ted of Rourkela and whether they are
enquring into ithe allegation?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAY) The attention of the Mimstry
has been drawn to certain allegations
in this regard  'The relevant facts are
being looked into

wawwr fean fireege ot | st
wgrw w gt we

5801. stgew W wuaw :
w7 Aagw e afvagr A&t 7z @R
# v 400 ¥ -
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at ot
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Fr wfr 7% #7

() s Ay & wWYHG g 7

W vt afewgm v § o
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I, A | TR AT GO T FAY
1975 & oWT Faw ¥ oF Few
T O & wnr | g

(@) wgrw & wfoes oo ¥,
qzad, w19 4 7, @Y wAvE g7 4%
fan &t 1+ wfwe ww w1 T
T 30 WY WA

(w) s sy e wror fafewa
8 figar ay aw1# | T WIS FTONT

THAPATRA: Wil the Mmister of
VSTREL AND MINES be pleased tu
E.fmto whethar hig attention has been

# ¥ Us wovw wewT § Aiaen ufiv
% fantz dwr ot wwr @
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Mecting of Oll producing and consum.
ing Commirviey in Paris

5802 BHRI R. N. BARMAN: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased io state:

(a) the name and status of person,
Government of India have sent to re-
present India at the meet of Cil Pro-
ducing and Consuming Nations held
in Par's on the Tth Apeil, 1075;

{b) whether exchange of views was
held between India and France on this
subject before invitation was finally
accepted; and

(c) the names of other countries
with which India exchanged views on
this subject in order to bring a con-
sensus in this meet?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
The names and designation of the
officials selected to represent India
at the Paris meeting are given below.

1. Shri B. K, Sanyal, Secrctary
(ED) Ministry of External Af-
fairs—Leadecr.

2 Shii K. G Vaidya, Economic
Adviser, Department of Economic
Affairs, Ministry of Finance—
Member.

3.Shri A. S. Mehta, Deputy
Secretary, Ministry of Petroleum &
Chemicals—Member.,

4. Shri N K. Singh, Special As-
sistant to Minister of Commerce~
Member.

5. Shri L. Mansingh, Deputy
Secretary, Ministry of External Af-
fairs, Secretary of the Delegation.

6. Shri S. M, Hashmi, Deputy
Permanent Representative, Perma-
nent Mission of India, New York-
Member.

APRIL 10, 1075
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7. Shri K, K. Bhargava, Coungel-
lor, Embassy of Indls, Brissels—
Member,

(b) Yes Sir.

(c) We exchanged views with
veloping countries invited to the
meeting namely, Saudj Arabla, Iran,
Algeria, Venezuela, Zaire and Brazi
beforc the commencement of the
Paris meeting.

i5ds

Deaths on Ahmedabad-Bombay
Natlonal Highway

5804. SHRI P. G. MAVALANKAR:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: .

(a) the number of deaths that have
taken place on the Ahmedabad-Bom-
bay National Highway on gecount of
automobile sccidents from 1st Janu-
ary 1974 to 28th February, 1875;

(b) the broad festurcs thercof; and

(c) the steps taken by Government
to prevent such fatal or eerious road
accidents and the rerults, it any,
achieved?

THE WMINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT <(SHRI H. M.
TRIVEDI): (a) to (c). The required
information is being collected from
the Governments of Maharashira and
Gujarat and will be laid on the Table
of the Sabha as soon as it is re-
reived.

Change in Flow of Waler into Sutle)

5805. SHRI RAM PRAKASH: Wil
the Minister ofs STEFL AND MINES
be pleased to state:

(#) whether any possibility of change
in the flow of water into the river
Sutle] which feeds the Bhakra Com:
plex hag been noted by Government.

{b) if 50, whether the Geologiceal
Suryey of India has conductad sy
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idoystigatiod in thi, vegard; and
v :
' (c) it wo,"the facts thereot?

THE DEPUTY MINISTER IN THE

MINISTRY OF BSTEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Bir,

(b) smd (c). The investigations car-
ried out by Geological Survey of
India in a part of Sutle] Catchment
area in Jamuary-February, 1875 indi-
cated an unususlly heavy snow fall in
that area. A number of avalanches
upsiream of Karcham in the Sutle)
valley have brought down the anow
to lower levels where melting is ex-
pected to be faster during the sum-
mer months, which may result in
increased flow of water into Sutle)
river.

Recognition of Medical College or
North Bengal University

[ ]

5606. SHRI R. N. BARMAN:
Will the Minister of HEALTH AND
::tl'ﬂlﬁmabeplmdto

(2) whether the Medical Council of
Indis has withheld recognition to the
Medical College of the North Bengal
University;

(b) if o, on what groypds this has
been done; ang

(¢) by what time this will be
accorded? s

162
(b) Does not arise.

(o) A medical qualification under
the Indisn Medical Council Act, 1986
ia recognised on the recommendation
of the Medical Council of India. The
Council satisfies itself, about the ade-
quacy of the standard of examdnation
and the facilitiey for training avasila-
ble at an institution before it approves
the institution and makes recommen-
dation to the Central Government for
recognition of the qualification.

2. The Council carried out the jas-
pection of the North Bengal Unjver-
sity Medical College, Rajaram Mohan-
pur, for the purpose, in March 1974
and forwardey a copy of its inspection
report to the institution and the uni-
versity for their observations. TFur-
ther action will be taken as soon as
these observations have been received.

araay AT 8§ weert i ax e
5807. st wwiw: W gweie
i et ag A W g G
fr:
(%) war sraere Aoy foeely F
oF it w=ft & o davew A ofe
o g

(&) waT FTATEATT 0 4T e
# s B F wevr §wr 133 WK
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w1 T 40 Wy 5 A & 9
rEg QT A g x7 fwdl w qe
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Losy to Aluminium Corporation of
India, Oalenita

5808. SHRI R. N. BARMAN: Will
the Minister of STEEL AND MINES
be pleased to atate:

(a) the daily loss being suffered by
the Aluminium Corporation of Indim,
Calcutta due to a lock-out there;

(b) whether any negotiations were
held between the Management and
Labour leaders of the factory: and

(e) if 30, the outcome of these nego-
tiations and if not, the reasone there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (»)
The annual loss of production of
aluminium metal as a result of lock-
out of the Aluminium Corporation of
India is about 8,000 tonnes.

state: |-

(a) whether Afghanistan, India and
Bangladesh are deeply concerned over
the sale of arms to Pakistan by US.A.;

(b) whether any attempt hag heen
made to take a concertad action
against the war like attitude of Pakis-
tan; and

{¢) i so, the broad features of
such ection?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir. All three countries have
expressed concern at the resumption
of supply of arms by USA to
Pakistan

(b) and (c) The adverse eflects
of US arms supplies on Pakistan's
attitude towards normalisation, on
general stability in South Asia as well
as on Pakistan's relations with its
neighbours have been brought to the
attention of the United States Gov-
ernment,

Sale of Sophisticated Planes and
Lethal Weapens by Iran to
Pakistan

5810. BHRI SHANKXRRAO
SAVART:

SHRI RAGHUNANDAN LAL
BHATIA:

BSHRI SHRIKISHAN MODI:

SHR! X, LAKKAPPA:

SHRI D. D. DESAYL

SHRI INDRAJIT GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to siate:

(a) whether Tran heg sold o I8
about to sell gorne sophisticated planes
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and other lethal weapons to Pakistan
anil i s, the facls thersof;

(b) whether India has lodged & pro-
test or propose to protest 0 Iran
against such sale; and

(¢) if not, the reasons therefor,

keeping in view our protest to Ame-
ﬂe.toriunhotm.tol'ﬁism:?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI BIPINPAL DAS): (a)
The QGovernment have seen press
reports that about 50 F-5H aircraft
belonging to Iran and 100 M-48 tanks
tormerly owned by Turkey and now
being overhauled in Iran might be
acquired by Pakistan,

(b) and (c). Government of Indla
have informed governments of the
rouniries concerned thelr views on
acquisition by Pakistan of arms and
sophisticated military equipment. It
is well-known that military equip-
ment of US origin cannot ordinarily
be transferred without the concur-
rence of the U.S. Government,

Foreign Purchase and Indigenocus
Production of Arms by Pakisian

5811. SHRI SHANKERRAOQ
SAVANT:

SHRI BIBHUTI MISHRA:
SHRI P. R. SHENOY:

Will the Minister of DEFENCE be
rleased to state:

(a) the nature and extent of Pak-
Istan’s purchase of srms and from

(b) the nature and extent of the

JIndigenous production of arms by
Pakistan: angd

(¢) the eteps being taken to
tountry’s security?

(ﬁrgswm moﬁr cf
)i (w) to (¢
Goverrmant are wware that USA.,

China, France and some West Asian

henmter. and different types of air-
craft Pakistan is known to be
manufacturing small arms and
various types of ammunition. The
impact of such developments on our
defence prephredness is fully taken
into account while planning our de-
fence measures.

Opening of 5 Bureau in New Delhl by
“New Ching News Agemcy”

5812. SHRI BIRENDER SINGH
RAO: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the statement of
Mr, Hsin Chaolung that New China
News Agency’ intend to open a bureau
in New Delhi; and

(b) it s0, Government's
thereto?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir

(b) Government of India have
not received any such proposal from
the ‘New China News Agency’. As
such the question of reaction does not
arise

Reappraisal of Foreign Policy towards
‘West Asta

5813. SHR] BIRENDER SINGH
RAQ: Will Miister of EXTERNAL
AFFAIRS be be pleaseg to state:

(a) whether there is sny re-think-
ing about the foreign policy of India
due to the emergence of oil rich coun-
tries in Wemt Asia; and

(b) it so, in what respect?



167

THE DEPUTY MINISTER IN THR
MINISTRY - OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Ever -since Ihdependence,
the Government of Indiz have con-
sistently followed a policy of friend-
ship and co-operation with the coun~
tries of West Asia. This policy will
now help in developing further the
economic apd technical co-operation
between India and these countries.
The Government of Indix is taking
every possible step in that direction
in the interest of peace and progress
of the efitire region.

Detuangd of Proportionate Cess Tax by
West Bengal

5814¢. SHRI B. K. DASCHOW-
DHURY: Will the Minister of SHIP-
PING AND TRANSPORT be pleazed
to state whether Government of West
Bengal have demanded more than 11
croreg of rupees as proportionate cess
tax (road tax) realised by the Gov-
ernment of India for using its roads
within the State, particularly in the
Coal belt aress?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): No such proposal hay been
received so far.

Extension of NH. No, 3 from Siliguri
to Darjecling

5815. SHRI B. K. DASCHOW-
DHURY; Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

{a) whether the Ministry has sanc-
tioned the scheme tp exiend the
National Highway No, 31 from Sili-
guri to Darjeeling making that por-
tion of the road as No, 31B: and

(b) if 80, the total amount earmark-
forthaprciectmd:h.

so far and when the
posed construction for extension
the road will start?

E

§
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W%Aumt mmlﬂﬂ

VEDI): (s) No fnal decision about
new additions to be made 40 the ex-
isting National Highway System
during the 5th Plan period has ot
been taken. It f{s, therefore, not
possible to indicate at this stage
which roads would be taken over as
new National Highways during this
period.
(b) Does not arise.

Geologica) Survey of Nerth Bengal

5816. SHRI B. K. DASCHOW-
DHURY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Geological Survey
of India has made any recent study
in the districts of North Bengal, name-
ly Darjeeling, Jalpaiguri and Cooch
Behar and have found substantial
deposite of copper, lead, Quartz and
other minerals;

(b} if s0, the facts thereof;

(c) whether any further study has
been made in the vicinity of Goru-
bathan in the District of Darjeeling
where an earlier study revealed thick
deposits of minerals; and

(d) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). Yes, Sir. As a result of the sur-
veys conducted by the Geological
Survey of India in récent years 1n
Darjceling, Jalpaiguri and Cooch
of West Bengal, 0.89

\
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located in Gorubathan area of
district,

(d) Does not arise,

Poreign Exchange to Irano-Hind
Skipping Company Ltd,

BB17. BMR1 P, GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI:
SURI D. D. DESAI:

WHI the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

{a) whether any foreign exchange
has been sanctioned by the Union
Government to the Irano-Hind Ship-
ping Company Ltd.; and

{b) if g0, an account thereof?

THE MINISTER OF STATE IN THE

THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): (a) and (b). Government
have sanctioned the release of free
foreign exchange equivalent to Ira-
nisn Riyals 230,778,000 in favour of
Shipping Corporation of India to en-
ably them to acquire 8615 shares of
Ye frang Hind Shipping Co. Ltd. at
a paf value of Iranian Riyals 5000
for each share.

Fifth Plan Target of Birth- Rate

5818, SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:
SHRI D, D. DESAT:

Will the Minister of HEALTH AND
wwmmabew to

{a) whether his Ministry ls quite
‘m&mm&ﬁhm
down the birth rute;

(b) if g0, the factors gn whic, this
optimum is based; and

(¢) if not, whether his Ministry con-
sidered Fifth Plan target as unrealis-
tic?

THE DEPUTY MINISTER IN TEE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K. M.
ISHAQUE): (a) and (b). It is too
early to predict whether the target
set on the Fifth Plan will be
achieved or not. However, concerted
efforts are being made, within the
constraints of the available resources
for the intensification of the prog-
ramme to achieve the target already
set to bring down the birth rate to
30 per thousand population by the
end of the Fifth Plan ie. by 1972-
79.

(c) Does not arise.

Visit to India by Presidont of
Afghanistan

8819, SHRI P. GANGADEB:
SHRI ANAD] CHARAN DAS:
SHR! K. M. 'MADHUKAR"
SHRI K. MALLANNA:
SHRI D. D. DESAI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether President of Afghanis-
tan paid a visit to Indie yecently:

(b) whether U.S. decision to lift the
embargo op arms supplies to Pakistan
figured in the talks with him;

(c) whether his talks also covered
the international situation and deve-
lopmentg in the region: and
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(d) It s0, the bropd features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHEI BIPINPAL DAS): (a)
to (c) Yes Siv

(d) These subjects haveg been refer-
red to m the Joint Commumique, co-
pies of which have been placed in
the Parbament Library

Purchasg of Jaguar Alreraft from
Britain

8820 SHRI P GANGADEB,
SHRI ARJUN SETHIL
SHRY ANADI CHARAN DAS

SARDAR SWARAN SINGH
SOKHI:

SHRI INDRAJIT GUPTA

Will the Minister of DEFENCE
b* pleased to state:

{a) whether India had entered into
any deal with the British Alrcraft
Corporstion for the purchase of
Jequay Btrike Aircraft;

(b) i yo, whether the deal has been
bogged down;

(¢) whether British Government
bad refused to give credit on emxy
terme to the Indian Government; and

(d) U se, troad outlines thereot?

Writen. Anwes 173
THE MINISTER OF DEVENCE
(BHRI SWARAN BINGHI: () No,
Sir

(b) Does not psise,

{c) and (d). As no final declsions
have been taken in this matter it will
not be in public interest to give any
details
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Noa- of DTO. Bpms at
Thermm! Power Howse Bus Stand
Badarpur

5822, SHRI AMBESH: Will the
Minigter of BHIPPING AND TRANS-
PORT be pleased to state:

(n) whether the Headmaster, Gov.
ermment Adult Higher Secondary
School, Badarpur and Supdt, Ther-
mal Power House, Badarpur, New
Delhi have several times written to
the Trafic Manager, D.T.C. New Delhi
stating that the D.T.C. buses do not
stay at the stand of the above power
house when they are on way to
Delhi, after 6 pm. and students,
teachers and power house employees
have to waste hours together daily
and face many difficulties; and

(b) if so, the action taken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): (a) and (b). The Thermal
Power House, Badarpur, is served by
route No. 18A operated by private
buses under D.T.C. operation and
Inter-State route No. 42 operated by
DYC from Delhi to Faridabad, Dur-
ing the last three months, no com-
plaint has been received that buses
on either of the sbove routes do not
stop at the above Power House bus
stand, However, during the sald
period, some complaints about non-
stoppage of private buses at other bus
stands on the routes were received.
After verification of the complaints,
penalities were imposed on the owners
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Number of Empioyees in Minisiry of
Shippiag and Trangpewt

5823, SHRI AMBESH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the number of class 1, II, III
ang IV employees in his Ministry|
Department;

(b) the number of Scheduled Caste/
Scheduled Tribe employees out of the
sbove; and

(c) the number of posts, category-
Wise referred for conversion into
general vacancy during the last three
years for want of Scheduled Caste
and Scheduled Tribe candidates?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M, TRIVED]):
(a) to (c). The requisite information
is being collected and will be laid on
the table of the Sabha.

B} for Providing Equal Pay for Equal
Work for Wemen

3824. SHRI M, KATHAMUTHU:

SHRI NAWAL KISHORE
SHARMA:

SHRI VIJAYPAL SINGH:

SHRIMATI PARVATHI
KRISHNAN:

SHRI M. C DAGA:

Wil the Minister of LABOUR be

pleaseg to refer to the reply given

to Unstarred Question No. 1507 cn

tg;l'g;h February, :18'?5 rga::iuxg
providing equal pay

work for women and state when such

a Bill is likely to be introduced n

of the privale buses in thirteen cages. i Parlinment?
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mmmm
OF LABOUR (SHRI
BALGOVIND VERMA); Axtion for
draffing « Bill on the subject has al-
ready been initisted, The Bill will
be introduced as early as possible,

Tampsign to improve functioming of
Hospitals of the Country

§825. SHRI M, S. PURTY:
SHR] BHOGENDRA JHA:

SHRI P 8. MEHTA;

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
siate:

{8) whether Health Minist:y have
launched any campaign to improve
the functioning of the Hogpitals under

it;

(b) whether Government bave re-
cewveg complaints from  patients of
lack of professionalism among a sec-
ticn of the doctors and general decline
in the upkeep of the bospitals, and

{¢) it so, the outlines of the prog-
ramme of Government in this regard®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRL A K M
ISHAQUE): (a) Yes

(b} Yes,

{c) Bo far as Central Goverument
Hospitals sre concerned, the steps
taken are indicated in the Statement
attsched. Heslth being g State gub-
ject, the Slate Governmenils have
been requested to launch a cempaign
tor improvement in the functioning of
the hospitals.

. Statement

Statement Indicating the steps taken
fo improve the working of Central
Government hospitals,

" rne
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Windatyy of i

Planning Mw mm

glwmn m:td other W:
Willingdon

4

mepis in Houpital
Safdarjang Hospital ta:

{a) consider the question of de.
centralisation of the Adminis-
tration Divisions in both the
hospitals in the interest of
better supervision and greater
eficiency;

(b) suggest re-diployment of the
adminisirative gtaf? in differ-
ent wings of the hospitals.

Baged on the main recommenda-
tions of the group the following in-
structiong have been jssued:

1 A Hospital Management Com-
mittee should be formed in Saf-
darfjang Hospital end Wiihingdon
Hospital to discuss and formula-

te major policy decisions

2 Steps should be taken to ensure
proper cleanlinesz angd ssnitation
of General Areas of Hosplials
such ag OPD, Emergency, Casu-
alty Block etc etc

4. As the medicines and other stores
meant Tor use for

ment, it should be snsured that
all other stores equipment re.
main in a common pool and is-
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Health Secretary paid
!urpriae ts to Bafdarjang and Wil-
lingdon Hwtﬂl on the 10th and 15th
March, 1978 respectively, More in-
cognitn visits by the Union Minister
and Deputy Minister of Health and
Family Planning and other Senior
Officialy of the Ministry of Health and
Family Planning are planned.

Noun-Avallabllity of ‘Locula’ in
Q.GH S Dispensaries

5828. SHRI RAM PRAKASH: will
the Minister of HEALTH AND FAMI-
“Y PLARNING be pleased to state:

{(a) whether Locula’ ig not availa-
ble with the C.G.H.S, Dispenasries for
the lust several months; and

{h) if s, the reasong thereof!

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K, M.
ISHAQUE): (a) Yes,

{(b) M|s. East India Pharmaceuti.
cals, Calcutts, whose proprietary pro-
duet “Loculs 20 per cent” is, did not
supply in bulk to the C.G.HS. the re-
quired quantity of this jtem.
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Vasectomy Operationg Per-
‘mgmrmb.h
Hsryana

5830. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of HEALTH
AND FAMILY PLANNING be pless-

o o state

(a) whether Government have
wade any about eighty un-
murried youths of 15 to 20 years of
age who were taken to Kharkhoda
town in Heryana in October. “7:
with the temptation of employmen
but the doctors of Family Planning
Depsrtment forcibly performed vasec-
tomy operation on them; and

1
() #f mo, the facts thevost ang the
athn  taktn by Covernmmt

THE DEPUTY MINISTER IN THL
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SBHRI A K W.
ISHAQUE): (a) Yes.

(b) On enquiry the report was
found to be baseless,

Procurement of Armg and Ammuni.
tions from Indlnn Armey by Chambal
Valiey Dacolts

5830 SHRI MUKHTIAR SINGH
MALIK Will the Minister of DE-

FENCE be pieased to state:

(a) whether the Chambal Valley
dacoits get their arms and ammuni~

tions from the Indian army,

{b) whether most of the armg were
purchased by the dacolts during the
Indo-Pak war of 1971; ang

(c) f 0, the facts thereo! and
the action taken by Government n
this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH); () to
tc). A rigid system of dally accounts
ing of arms and ammunition held by
the units, is followed in the , Army.
Therefore, it would not be normally
possible for undesirable elements to
obtain wespany from Army sources,
However, the Central Buresu of In-
vestigation, in collaboration with the
Madhya Pradesh Polics and the Army
authorities, are investigating into this
maties.
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Mularia Patients in the Caplital

5831, SHR] MUKHTIAR SINGH
MALIK:

SHRI N K. SANGHL

Will #e Miruster of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whethar the National
Eradication Programme
lated to first assess the magnitude of
ibe problem ang keep a regular check
on houseg regarding the incldence of
malaria in the Capital,

Malana

(b) if e0, the facts regarding the
nuinber of patenty afficted fron
mpia e in  the Capital duning the
year 197¢-75; and

(¢} whether there was any short-
&ge of quinine or tabletsy having
quinine -ontents in the Capital during
the aboe period?

THE MNEPUTY MINISTER IN THE
MINISTY OF HEALTH AND FA-
MILY PLANNING!' (SHRIA K M
ISHAQUE)" (a) The National Malaria
Eradication Programme was launch-
ed to eradicate malaria from the
country In so fer as Delhi s con-
cerned, at present particular empha-
sis is being layd on intensive detection
of caseg from houses hospitals and
dispensaries,

{b) 12163 malaria cases were det-
ected during the calendar year 1874

() At present quinine and quinine
préparations sare not being used for
sntl-inalarin purposes There was a

Howwver, there was no shortage of
apti-malarisl drugs with the Anti-
Malaria Orgenization in Delhn

was formu-

Visit to India by Prince Churles of
BEK,

5832. SHRI P. G. MAVALANKAR:

Wil the Minister of EXTERNAL
AFFAIRS be pleased tg state

(a) whether Prince Charles, heir
apparent to the British throne visited
India recently;

(b) if 30, the fact thereof:

fc) whelther Government have ex-
tended ap invitation to the Prince for
makwng an official visit to Indie, and
if so the broad outlines thereof; and

(a) the expected date oy which
such a visit g hkely to take place?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS) (a)
and (b) Yeg Sir Prince Charles
visited New Delhi as guest of the
Government of India for two-days
cn 20th and 21st February, 1975 on
his way to Nepal to attend the Coro-
nation

(c) Yes Sir

(d) It 1s hoped that the wisit may
take place some time in the autumn
of this year

Declaring Navasari Clly of Gajarat a»
Cholera stricken Area

£833 SHRI P. G, MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased fo
state

{a) whether Navasar; City and sur-
rounding regions in South Gujarat
were declared recently ag cholera-
stricken greas;

(b) if go. full facty thereof; and

{c) the sieps being taken to remedy
the aituation®
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THE DEFUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHR! A K. M
ISHAQUE): (a) No. According to
available inforination no incidence of
cholera from the Navasari City of
Gujarat has been reported in the re-
cent past,

(b) and (c¢). Do not arise,

Abolitien of Fost of Froscoutios
Supervisor at Caleatia Pert

5834, SHRI 8. N. SINGH DBO: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the post of Prosetu-
tion Supervisor crested by the Cal-
cutta Port Commissloner under Reso-
lution number 342 of 1060 had been
abolished on the 6th April, 1974;

(b) if s0, the name of the Prose.
cution Supervisor/Supervisors;

(c) whether in 1060 Calcutta Port
Commissioner had submitted in re-
ply to the questionnaire by the Wage
HBoard that ng change in the post of
Prosecution Supervisor was necessary
a3 it way running in a satisfactory
way; and

(d) it g0, the veasons for abalishing
the post?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIFPING AND
TRANSPORT (8HRf H. M. TRI-
VEDI): (a) The post hag been abo-
lished with effect from 1st August,
1074,

(b) The post was neld by one Shri
Sunil Kumar Ghosh from the begin-
ning.

{e) Caleutta Port Trum have re-
ported that this was not so,

(d) For the sake of interchange-
ability the Calcutta Port Trust abo-
lished the post and created 2 post of
Commercial Supervisor on equivalent
| scale of pay in Heu thereof.

Weitten Amrwers s
DPecline in Growp Tensage of Copstad
Shisping :

5838, SHRIB?KM;K Wi} the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) what has been ths decline in
the gross tonnage of coustal shipping
during the last thres yeurs, year-
wise;

(b) the reasong therefor; and

(c) whether India will have ¢{o
wing up coastal shipping altogether i
the present rate of decline persists?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) The operative tonnage on the
coast during the last thre years was
as follows:—

As on GRT (in lakhs)

|

1-1-73 .01
1~1-74 a 20
1-1-7§ 29

It will be noted that there
no decline in the lust three
there has been over the years.

1
i

(b) and (c), Do not arise.

Zero-Growth of Pepslation

5836, SHRI B. V. NAIK: Will the
Minister of HEALTH AND PAMILY
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requirements foy zero growth of
population to be achieved in this
country, other factors being even
over o period of five ysars?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M.
ISHAQUE): The demographic cha-
racleristics such as the age gtructure,
marital status etc of the country's
population is such that even if un-
limited resources were to be available
it will not be possible to achisve zero
population growth within a period of
five years,

Reseniment by various ocountries
againet arms supplies by USA, to
Pakistay

8837 SHRI ARJUN SETHI.
SHRI RAM PRAKASH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of the countries
which have raised therr voice against
the resumption of arms supples by
the United States to Pakistan; and

(b) the reaction of United States
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL A¥F-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). The Governments of Bangla-
desh and Afghanistan have made cri-
toel statements officlally against the
resutuption of US arms supplies to
Pakistan. In severa] other countries
including USSR and Yugoslavia, or-
gang of public opinion have expiessed
condey at the consequences of Ame-
viean armg supply to Pakistan,

Production of Manganese Ore in
Kerals

5838. SHRIMATI BHARGAV1
THANKAPPAN:

Will the Minister of STEEL AND-
MINES be pleased to state the mean-
sures being adopted to increase the
production of manganese ore in the
areas of Kerala where the exploitation
thereof has already been undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): 1t has
been ascertained from the Indisn
Bureau of Mines that there are no
manganese ore mines 1n Kerala State
reporting preduction.

Application of EP.F. Act tg Rubber
Phaststion

5839, SHRIMAT! BHARGAVI
THANKAFPPAN:

Will the Mmmster of LABOUR
ve pleased to state:

(a) whether the Employees® Provi-
dent Fund Act is applicable to rubber
plantations;

(b) if so, whether plantation.
Workers are also getting benefit under
the said Act; and

(c) the total amount from the
workerg gepomted under the mbove
Act in rubber plantationg from 1972-T3.
to-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund authorities have reported as
under: —

{a) and (b) Yes

(c) A sum of Rs 12427 lakhs has
been received as Provident Fund con-
tributions from April, 1972 to Decem-
ber, 1974,
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Siecl Billet Projoist in Kerals

5840, BHRIMATI"BHARGAVI
THANKAPPAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Keraly Industrial De-
velopment Corporation has a proposal
to set up a stee] billet project in the
Btate, and

(b) it so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD): (a)
and {(b) Yes, Sir A Letier of Intent
wag granted to the Keralg State In-
dustnal Development Corporation on
5-2-1975 for setting up an elechic
furnace unit at Alleppey to manufac-
ture 18,000 tonnes of mild and alloy
sleel ingots/hillets per anmum The
project is proposed to be implement-
ed in the joint sector

Alocation of Iroy and Steel to Kerala

5841. SHRIMATI BHARGAVI
THANKAPPAN,

Will the Minister of STBREL AND
MINES be pleased to state

(a) the quantity with value of iron
and steel sllocated from Central sourc.
es to Keralg during 1074-75 as com-
pared to 1973-74;

(b) the guantity with value of iron
ang stes] proposed to be allocated to
Kerala during the current year; and

(c) to what extent it will ensure
easy supply of iron and steel to com-
mon consumers in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINKES
(SHRI SUKHDEV PRASAD): (a)
Whe particulars regarding  quantity

APRIL 10, 1075
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and value of iron and steel supplied
to Kerala durink 1073-74 and 197678
m L]

1973-24 197475

Quantity 46,390 M{Tons 68,199 M/Tons
Approx.

Value Rs. 5,56,68,000/- Rs, 8,86,58,700/~

(b) and {c), Under the present
system of distribution of steel, there
18 no Statewise gllocation. Despatches
are made after taking into account
the availability yn 3 particular perioed,
the end use for which the steel is re-
quired and the competing demands.

At present there 15 adequate avail-
abyhity of most categomes of iron and
steel In view of {his. the consumers
in Kerala, as 1n other parts of the
country, are not likely to face any
pioblem of inadequacy in supply.

Purchase of materials from Maruid
Heavy Velicles Ltd,

5842 SHRI JYOTIRMOY BOSU-
Wil} the Minster of SUPPLY AND

REHABILITATION be pleased to
siate:

(a) whether hs Ministry has pur-
chaged any materials from Maruti
Heavy Vehicles Limited,

(b) i so, the materinls purchasad;

{c) total valug of each material go
purchased;

{d) whether these purchases were
made through contractors,

{e) 1f 80, who a1e those contractors;
and

(1) what were the terms pf variom
contracts?

THE MINISTER OF SUPPLY AND
BEEHABILITATION (SHRI R K
KHADILKAR): (s) No, Sir.

(b) to (1) Does not rise.
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Shoztage of Ferre-mangatiese and
Perro-silicon In Steel Plangg

5843 SHR1 JYOTIRMOY BUSU:
Will the Minister of STEEL AND
MINES be pleased to state:

{8) whether the steel plants in the
country are currently faced with seri-
ous shortage of Ferro-mangancse and
Ferro-silicon;

(b) whethar, as a result of this
shortage, sonie of the steel plant are
hikely to be closed down and some
may have to <tagger produclion; and

{c) i so, the facts thereof and the
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a!
Some shortage of ferio-manganese
and ferro-alicon has been lately ex-
perienced by the Steel Plants

{b) No Sir

(¢) While the insialled capacity of
plants producing ferro-mangawese and
ferro-gilicon i3 much in exceas f the
_internal demand, production has fal-
» len short due to severe power cuts in
several States Government of India
¥fave approeched the concerned Stote
Governments (o improve the supply
of power to the ferro alloy plants As
& result, the position regarding sup-
ply of ferro-silicon hos alredy cased

Ouiflow of foreign exchange and terms

' 8844 SHRY JYOTIRMOY BOSU"
Will the Minister of SHIPPING AND
T be pleased to refer the
Mhply given 1o Unstarred Question No.
1873 on the 27th February, 1075 re-
Mw of ships with

m and state

(a) the main featurey of the terms
of collaboration agreements between
the Public Sector ghipyards and the
foreign collaborators with particular
reference to payment of royalties and
technical fees; and

(b) the total foreign exchange out-
flow on meccount of collaboration to-
date <ince the signing of the agree-
ments?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI):
(a) ang (b) The information is being
collected and will be 1aid on the table
of the House,

Copper produced by Hindustan Cop-
per Corporation

5845 SHRI HAR] SINGH

SHRI PRABODH CHAN.
DRA:

Will the Mimster of STEEL AND
MINES be pleased lo state

{1) whether there are no buyers
Iy copper produceq by Hindustsn
Copper Corporation, and

tb) if so, Government's reaction

thereon?

THE DEPUTY MINISTER I[N THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASADY (a)
No, Sir The copper metal produced
by Hmdustan Copper Limited 13 be-
g sold to Government Departmenfs
and other aclual users

(b) Does not arise

Logs due tg lock-oat jn Cochin
Shipyard

5846. SHR1 HARI SBINGH:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

{a) whether there has been lock-
out in Cochin Shipyard for sometime
in the second week of February, 1075;
and
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(b) if 30, the total loss suffered on
this sccount?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) No, 8Bir. Np lock out was
declared by the Cochin Shipyard Jitd.
However, one of the contractors eng-
aged by the Shipyard for construction
of Docks and Quays had locked out
his establishment at the Shipyard site
for 19 daye, following the sudden
stoppage of Work by his workers on
30-1.75,

(b) There has been no material
loss to Cochin Shipyard Lid. on this
account but the construction pro-
gramme of Docks and Quays has been
adversely affected to some extent,

Research on trachema waccine by Dr.
Rajendra Prasad Institute of Opthaimie
Sciences

5847. SHR] RAGHUNANDAN LAL
BHATIA:

Wil} the Minister of HEALTH AND
FAMILY PLANNIRG be pleased to
state:

(a) whether any research work has
been carried out in the Dr. Rajendra
Prasad Institute of Opthadmic Sciences
on 3 trachoma Vatcine;

(b) whether any trachoma vaccine
has been found In US.; and

{¢) if so, fucts thereof und whether
the same has been effective in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) to (¢). No, but Dr,
Rajendrs Prassd Institute of Opthal-
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Expansion of piellen) Ducliifles In
Govermment Eopplindy of Dalthi

5848, SHRI 5. N. MISRA:
SHRI H. K. L, BHAGAT;

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether indoor medical facili-
ties in the Government hospitals in
Delhi are inadequate and insufficient;

(b) whether it has comg to the
notice of the Government that patients
in seripus condition have to wait for
weeks for odmission in Government
hospitais due to lack of bed facility;
and

(c) if so, what action Government
propose to take to expand the existing
medical facilities including the bad
capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M
ISHAQUE): (a) to (e). Although the
medica] facilites in Delthi are far
better than the rest of the country,
having 4 bed population ratio of 2.5
per 1300 against the national average
of 040 per thousand, there ia always
scope for improvement. About 2300.
beds arc to be added in the Caphtal
in the Fifth Plan period.

Increaze in unemployed porseng

5849. S8HRI S, N. MISRA: Will the
Minister of LABOUR be pleased to
Stale:

(a) whether the number of unem-
played on the lve registers of the
employment exchanges hag been
steadily incressing;

(%) it »o, the number of unempioy-
od both educeted snd uneducsted in
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the various employment exchanges of
ihe countsy on the 3ist March, 1973;
and

(¢} the steps taken by Government
to provide employment to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.-
GOVIND VERMA): (a) The avail-
sble information relates to job-see-
kerg on the live registers of Employ-
ment Exchanges all of whom are not
necessarily unemployed Their num-
ber has been on the increase

(b) the number of job-seckers
(both educated and uneducated) on
the live registers of employment ex-
changes a8 on 3lst March, 1073 was
72.09 lskhs,

{¢) Government have been makig
every effort to provide increasing
numbar of employment opportuniies
to the unemployed through various
scctoral programmes included in the
various Five Year Plans Besides,
Government have also implemented,
during recent years, a number of special
schemes designed to create employ-
ment opportumties for all categories
of job-seekers

During 1971-72, a Crash Scheme for
Rural Employment was mlsted to
provide work for 1000 persons on an
average in rural areas in each district
During the same vyear, a special
centrally sponsored scheme for the
benefit of educated employed persens
was also started, In 1872-73, another
programme, namely Special Emp'oy-
ment Programme for States and Union
Territories was formulated with a
provigion of Rs 27 crores on the
understanding that the Stales would
mobilise gpdditional resources to an
equal extent. Further, in 1973-74, the
Government  formulated  Half-a-
Million Jobw programme with a view
to genersting employment ang seli-
employment opportunities for the edu-
ested unemployed persons.

In the Fifth Plan care has been
Jtaken to undertake employment inten-
sive schemies, 48 rationalised and suit-
ably inVigraied with sectorsl develop-

programings, go that more syy-
md wumiineg work can be
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done in accordance with an overall
strategy.

In 1974-75, an Employment Promo-
tion Programme with a thrust on
s¢lf-employment was taken up, The
mein object of this programme was to
create productive and self-generating
employment with munimum invest-
ment of Government funds on irain-
ing and for geed capital/margin mo-
rey, etc, Under this programme the
requisite technical knowhow tg the
enirepreneurs aspiring to take up
sell-employment ventures and assis-
tance for infrastructure development
such as, industnal estates and consul-
tancy services are also provided, So
far, schemes with a total outlay of
Ra 229 crores having an employment
potential of 142 lakhs have been
sanctioned.

Supply of aereplanes and arms by Arab
ang European countries o Pakisian

5850, SHRI S. N. MISRA: Will the
Minmister of DEFENCE be pieased to
state,

(a) whether Government's atten-
tion has been drawn to the press report
to the effect that some Arab and
European countries have agreed to
supply aeroplanes and other armsg to
Pakistan; ang

(b) it so,
thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Gov-
ernment have seen press reports in
this regard but have no authentic
information to coroborate them

(b) It ig our view that a further
rearming of Pakistan, will retard the
process of mormalisation of relations
between the two countries and also
lead to an arms race in the Sub-
continent. However all such develop-
ments are token into consideration in
planning our defence measures.

Production capsciiy of gteel plants
$851. EHRI 8. N. MISHRA:
SHRI GAJADHAR MAJHI:

Will the Minister of STEEL AND
MINES be pleased to state:

Government's reaction
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(a) what is the full production ca-
pacity of steel plants in the country;

(b) the names of the plants which
are working to their full capacity and
the pames of plantg which are not run-
ning to their full capacity together
with the reasons therefor; and

(c) what steps have been taken by
Government in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The annual installed capacity of the
integrated steel plants in the country
in termg of ingot steel and saleable
sicel is glven below:—

(In thousand tonner

Linstalled capacuy

Plant e ——— e e
Ingot Steel Saleable

- S ... |
Bhila . 2500 1965
Durgarur 1600 1239
Rouskela 1500 1225
TISCO 2000 1500
IIsSCo 1000 oo

.

Only few units of Bokaro Steel
Plant have been commissioned so far.

{b) None of these plants is presently
working to s full installed capacity,
though the production of saleable
steel at TISCO and Bhilai Steel Plant
in 1974-75 was approximately 97.4 per
cent and 86.2 per cent of the installed
capacity respectively. The lower utili-
zation of capacity at the plants during
the last few yearg has been due to a
variety of reasons differing from plant
to plant and often from year to year,
Broadly speaking, the main factors
were: unsatisfactory working of coke
oven batteries; back-log of mainten-
ance/inadequate maintenance leading
to equipment troubles and break-
downs; collapse of the steel roelting
shop roof of Rourkela Steel Plant in
July, 1971, affecting the operation of
the entire gsiteel plant for several
months; inadequate  replacement,
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repairg and maintenatice programmes
in IISCO; disturbed industrial rela-
tions, particularly in the Durgapur
Steel Plant and JISCO end to some
extent in the Rourkela Steel Plant;
power restriclions/failurey and, in
1973-74, severe power cuts/interryp-
tions; inadequate availability of cgoal
and serious dislocation in rafl move-
ment on account of intermittent slow-
down gnd industrial unrest in the
Railways. In 1874-75, the production
at these planty had to be regulated
and kept low during the months,
April-—June, 1974 with a view to
conserving stocks of raw materials,
first on account of the possibility of
the strike by the Railway employees
and then on account of the strike
itself gnd 1tg after-math. Another
factor wmich affected production was
the shortage in the supply of power
from the DV.C for the steel plants
as well ag the coal washeres till about
the middle of August, 1974 There
were also severe restrictiona on the
supply of power from the State Elec-
tricity Bnarg to the Rourkela Steel
Plant In addition, there were diffi-
culties in pegard to the full supply of
coking coal during certain periods,
affecting the rate of coke oven push-
ing

(¢} The shoTi-term and long-term
stepg taken to improve production at
the steel plants are briefly indicated
below:—

(i) Close and constant Uaison is
maintaineg with the Ministry
of Energy, authorities of the
DVC and the State Govern-
ments concerned {0 ensure
maximum supply of power to
the steel plants,  Similar
lisison is maintained with the
Ministry of Railways to ensule
satisfactory movement by rall
of essential inputs gnd finished
goods and with the Depari-
ment of Coal in regard to the
production and supply of cok-
ing coal

(il) In the case of H.8L. Plants,
long-term measures include
the provision of balaheing
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facilities required to correct
existing imbalances in pro-
duction facilities; capital pro-
grammes involving additions,
replacements etc.; improved
maintenance aimeq at better
equipmeny availability and
planned procurement of
spares and refractories and
other essential materials. To
meet coke ghortage, an addi-
tional half-coke oven battery
has been set up at Rourkela
and addrtiona] coke-oven bat-
tery at Bhilai and half-coke
oven patlery at Durgapur are
being get up. Repawrg fo and
rebuilding of olg batteries are
also being underiaken, Con-
certed efforts continue to be
made to improve industrial
relations and to enlist the co-
operation of workerg in maxi-
mising production

(i1i) For TISCO a rehahilitation
programme is under way to
enable the plant to reach its
rated capacity v 1976 It
covers repairs to rebuilding
of coke uven hatleres, repairs
to open hearth furnaces and
converters, improvement of
raw materia) handling faci-
lities, modernisation of rolling
stock etc.

{iv) TISCO has also undertaken a
programme of rebuilding of
their old coke-oven batteries
The old boilers have been
replaced, Their colliery ox-
pansion project is progress-
ing

Benefits of Industrial Disputes Act to
employees of Pharmaceutical and
allied indusiries

5853. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of LABOUR
be pleased tn gate:

(a) whether Government Thave
thken any steps to give job security
by extanding the benefits of Indus-
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tria] Disputes Act by amending Sec-
tions 2(s) of the Act to the Medical
and Sales Representatives Working n
the Pharmaceutical and allied indus-
tries;

(b) whether Government are aware
that the management of those Indus-
tries are depriving the statutory bene.
fits in the form of Bonus and Dearness
Allowances to the field personnel; and

(c) what steps Government have
taken to redress the Genwne Griev-
ances of the above class of workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
The question of giving benefits under
various labour laws to some catego-
ries of Medical and Saleg representa-
tives 1s under active consideration of
Government.

Employment Exchanges

5853 SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of LABOUR
be plensed to state:

ta) the number of employment ex-
changes in the country, State-wise,
with location and with particular re-
ference to District Purulia of West
Bengal

(b)Y the number of persons regis-
tered jn each employment exchange
during the year 1973-74 ang the per-
somg provided with employment
through the employment exchange
during the snme perioed; and

{v) the actions taken by the Minis-
try to ensure employment through the
exchange programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The total
number of Employment Exchanges in
the country as on 31-12-1974 was 481
State-wise distribution of the number
of Employment Fxchangeg and their
locations is contalned in Statements T
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and IT lasid on the Table of the House.
[Maced in Library, See No LT-B406/
751

(b) Available information iz con-
tained in Statements III and IV laid
on the Table of the House. [Placed
in. the Library. See No. LT-9406|75].

(¢) Under the Employment Exchan-
ges (Compulsory Notification of
Vacancies) Act, 1958, all establish-
ments in the public sector gnd non-
agricultural establishmentg employing
25 or 'more workers in the private sec-
tor are obliged to notify their vacan-
cies (with certain exemptions) to the
concerned Employment Exchanges, In
the matter of recruitment, while the
private gector employers are not under
any siatutory obligation to fill vacan-
cies through the Emp'oyment Exchan-
ges, instructiong have been issued to
Pmployment Exchanges to use persu-
asive methods to ensure better utili-
sation of Employment Exchanges by
private employers.

In the casze of public gector, how-
ever, all vacancies (except those filled
through the Union Public Service
Commission etc.) arising under the
Central Government offices|establish-
ments, irrespective of their nature
andjor duration are required to be fil-
led through the Employment Exchan-
geg under instructiong issued by the
Ministry of Home AffairsDepartment
of Personnel. The instructions also
make it incumbent for all quasi-
Government institutions and public
sector yndertakings to fall in line
with Central Government establish-
ments. Similar instructions have also
been issued by most of the State
Governments.

Manufscture of H S, 748 Plane on
Commercial Soale

D. B. CHANDRA
GOWDA: Wil the Minister of
DEFENCE be pleased to state:
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(a) whether Hindustan Afronautics
Linuted han developed a freighter
version of the Avrec H. 8. ™8 at Kan-
pur and decision has also been taken
to manufacture the aircraft on com-
mercial scale; and

(b) if so, whether there is any de-
pendency regarding its production on
foreign raw materials ang components
and if so, the facts thereof?

THE MINISTER OF STATE
(DEFENCE FPRODUCTION) IN THB
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) HAL
have developed a freighter version of
HS-748 aircraft. A decision has been
taken to establish production of mili-
tary freighters at Kanpur,

(b) In the absence of indigenous
availability of aricraft quality raw
materials gs well as some of the pcces-
sories, components and gystem, al] air-
craft produced by HAL contaln a
percentage of imported raw materials
and components Exact percentage of
imported materia’s variegs from air-
craft to alrcraft, In the case of HS-
748 aircraft now under production, the
percentage of importd components is
between 50 to 60 per cent.

Bullding of cargo ships for Shipping
Corperation of India by Garden Reach
Workshop

5856 SHRI PRABODH CHANDRA:
Wil the Minister of DEFENCE be
pleased to state;

(a) whether Garden Reach Work-
shop hag undertaken to build 6 cargo
ships for Bhipping Corporation of
India; and

(b) If so, the percentage of indi-
genoug contents of these vessels?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE {SHRI
RAM NIWAB MIRDHA): (a) Garden
Reach Workshops Lid. hag underiaken
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to build 8 cargo ships of 26000 D.W.T.
capacity esth for the Mogul Lines
Lad, a sister concern of the Shipping
Corporation of India,

(b) It the steel required for the
construction of these vessels is found
indigenously, the overall indigenous
content of these ships js expected to
be of the order of about 80 per cent.
In getual practice, however, sizeable
quantity of the shipbuilding quality
steel required for the construction of
these ships may have to be imported
due to indigenous nonavallability.
These vessels have been designed
indigenously and will be using indig-
enous main propulsion engines. Diesel
generating sets and Deck machinery
ate.

Fall in gold production at Kolar Mines

5856. SHRI PROBODH CHANDRA.:
Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether the Bharat Gold Mine
Workers' Union has urged Govern-
ment to institute an enqury into the
fall in gold production at Kolar Mines:
and

(b) if so, the reaction of Govern-
ment thereon?

(S8HRT SUKHDEV PRASAD): (a)
Bherat Gold Mines Workers’ Union
hag recently made representations in
which they have, inter alia. mentioned
regarding fall in production of gold
at Bharat Gold Mines. It has urged
Government to institute an enquiry
into the working of the undertaking.

(b) On actount of gradual deple-
tion of ore reserves, severe rock
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the Government and the Company.
Various steps have been taken to
arrest the fall, and increase the pro-
duction of other mines.
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Vacation of Encroachments between
India and Nepal

8861, SHRI BIBHUTI MISHRA:
Will the Minister of EXTERNAL
AFFAIRS be pleaseg to state:

(a) whether Government's siten-
tion has been drawn to the ‘Seerch..
light' published from Patna, dated the
25th Pebruary, 1975 under the heading
‘India, Nepal agree {0 vacate encroach-
ments’;
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(b) it so, whether Indis any Nepal
are going to vacate their whole bor-
der encreachments from East to West;
and

(c) whether the encroached lund in
the district of West Champaran, near
about Bhuisalotan, 13 also go'ng to be
left ove: to India, encroached by
Nepal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) Indian and Nepalese officials are
carrying out a joint inspaction of the
boundary, with g view to restoring
and re-electing missing and damaged
boundary pillars on  Indo-Nepal
boundary,

{¢) This issue falls outmide the
terms of reference of the work being
carried o't at present,

Spreag of Leprosy througp Nose

5862. SHRI BIBHUTI MISHRA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state,

(2) whother Government's atiention
is drawn to the ‘Searchight’ publizh-
ed from Patna, dated the 24th Febru-
ary, 1975 page 1 column 4 and 5 re:
leprosy spread through noe;

(b) if a0, how far the theory of the
National Institute of Medical Reseatch
and Dr, J. C Redby =a British Doctor
working in Nepal, that leprosy spread
through nose is currect; and

{c) what steps Indian Government
propose to take to save the people from

leprony?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K M.
ISHAQUE): (a) Yes

(b) The theory about the spread
of leprosy through the nose is correct,

(c) With a view to control the
spread of leprosy, the National Lep-
rosy Control Programme was laun-
ched in 1954-55. Under this National
Programme, early diagnosis ang early
and regular treatment through out-
door and indoor services on ambula-
torv-domicilliary pattern of treatment
by sulphone group of drugs on 3 mass
scale 15 provided. A comprehensive
Scheme for the control of Leprosy at
an estimated cost of Rs. 10.52 crores
haq been included 1n the Fifth Five
Year Plan

Nerd for trained Nurses in the
Country

5864, SHRI K MALLANNA-
SHRI JHARKHANDE RAIL:
SHR1 RAJTEO EINGH:

Will the Mintster of HEALTH AND
FAMILY PLANNING be pleased to
stute

{a} whether Government's attention
hug been diawn t) the press news in
‘Hindustan Times' dated the 2nd
Aarch 1975 that *lwie 15 urgent need
to mcrease the number of traned
nurses m the country;

{by \f sn whetbe, there arg around
3,000 nurses who are unemployed and
these unemployed nurses are concen-
trated mostly m Funjab, Karuataka
and other States;

(¢} whother Indian nurses  are
going abroad every year, and

(d) if &0, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M
ISHAQUE): (a) Yes
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{b) Abaut 2,700 nursés are unemp-
loyed, State-wise position of unemp-
loyment in 1974 waa ag under;—

Guyarst e v 356
West Bengal N . . 6
Karnataks as8
Punsb .. kL
Tamil Nadu . . . 666
Andhra Pradesh 1099
Orisaa | 50
Migoram | 19
Chardigarh 41

ToTat ) 2636
(e) Yes.

(d) Nurses go abroad for
prospects In employment

bettet

Arrest of Alr Foree Officers for selling
Classified Information to a Foreign
Counatry

5866 SHRI K MALLANNA, Will
the Minister of DEFENCE be pleased
to state

(a) whether two Air Force Officers
working in the R ard D wu ¢ of the
Ministry of Defence were arresieq for
sel'ing classified information to a
foreign country;

{b) whether the foreign cvuntry has
been receiving information from the
arrested persons for the past two and
half years, and

(c) it 0, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI SBWARAN SINGH): (a) One
Air ¥orce officer working in the R and
D Wing of the Ministry of Defence
was taken into custody inter alla on
a charge of communicating clessified
information to 5 foreign national,

(b) No Sir. Not to our knowiedge
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{c) In October 1074, information
wad reteived thut a olfl.

for mtimate contsct with roﬂlcn
national. After futther enquiry, Gene-

ral Court Martial proceedings
wnstituted against the Alr Force oﬁw
on four charges, the first two relating
to communication of classified infor-
mation to an unauthorised person, the
third to conduct unbecoming of an
officer of the Indian Air Force and the
fourth to acceptance of the gift of a
botthwe of brandy The trial has con-
cluded and the court hag found hum
not gullty of the first two charges
and guilty of the latter two and has
sentenced him to be cashiered; and
also to rigorous ymprisonment for aix
months The GCM proceedings are
pending confirmation by the Chief of
Aif Staff Meanwhile, the officer has
filed a writ petition in the Dethi High
Coury against hig conviction by the
GCM

Arab Leans to Pakistan for Lethal
Armg

5806 SHRI H K L BHAGAT
Will the Ministey of DEFENCE be
pleased to state

(a)} whethep Pakictan had asked for
Mihtary lnans from Arab countries to
huy gofisticated lethal arms from the
United States not cnly for defence
purposes but to have a sirike ability
ar well,

fb) whether the oltention of Gov-
einment has been drawn to the
reported interview of Pakistan Army
Chicf-in-Staff General Tikks Khan,
1o the ‘Washingtm-Post' a: reported
in the ‘Times of India' dated the 11th
March, 1078 and

(c) the reaction of Government
theretn?

THE WINISTER OF OEFENCE
(8HR] SWARAN  BINGH): (a)



213 Written Answers CHAITRA 20, 1807 (SAKA)

Government have seen press reports
in thig regard but have no authentic
information to corroborste them.

(b) Yes, Bir.

{¢) It iz our view ghat g further re-
arming of Pakistan, either directly or
through third countries will retard
the process of normalisation of rela-
tionp between the two countries and
also lead to an arms race in the sub-
continent However all such develop-
ments are taken into consideration in
planning our defence measures.

Appointment of a Representative from
NUJ v Wage Board

5867. SHRI SAMAR GUHA: will
the Minister of LABOUR be pleased
to state:

(a) whether in reply to questions on
formation of Wage Board as directed
by the Press Council he assured the
House that with regard to the repre-
sentatives on the Wage Board they
will be taken up on merits having re-
gard to all the considerationg which
the members mentioned in Lok
Sabha;

(b) i o, the nature of ithe consi-
derationg made th~re.bout

(¢) the reasorg for nonwaating the
Chairman ani! ths SecTetar . Indian
Federation of Work!ng Jomr: hstg and
denying represenia’lon {, National
Union of Journalists;

(d) whether the Secretary of  the
IFWJ iz alse the owner an? pablisher
of a Tami] dafly named "Makkalkural’;
and

(w) if go. whether he was nominated
either s representative of the em-
ployery or the Working Journalists;
and whether a renresentat:ve from
NUJ will be apnointed on ite Wage
Board for doing equitable justice to
a1l sections of journalists?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA)Y: (a) to (e).
The Mational Umion of Journalists
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(India) sng others having flled a Writ
Petition in the High Court of Delhi
in regard te the nomination of two
petsons representing Working Journa-
lists on the Wage Board, the matter
18 sub-judice.

Appointment of a Commlitee on
Rehabilitation of former East
Pakistan Refugees

5888, SHRI SAMAR GUHA: Wil
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether he has decided to set up
a Committee for dealing with the
problems of rehabilitation of former
East Pakistan refugees;

(b) whether thig information was
communicated by the West Bengal
Government to the press; and

(c) if so, the fucte  thercabout in
regard to objectives, programme func-
tions and composition of the Com-
mittee?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHR] R. K
KHADILKAR), (a) and (¢) The
whole matter iy under active consi-
deration

(b) The required information has
been called for from the Government
of West Bengal and will be laid on
the Table of the Sabha

Grant of Special pay to Computors in
Labour Burean

58690 SHRI VASANT SATHE. Will
the Minister of LABOUR be pleased
to state:

(a) whether the computors in the
Labour Buregu have sought a special
pay of Ra. 20 pm. for special type of
computation work done by them;

(b) if so, the remction of Govern-
ment to the grant of gpecial pay to the
computors and the decision taken in
the matter;

{c) whether special pay is given to
computors working in the Department
of Agriculture and other economie/
statistical organisation of various cen-
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tral Ministries of similar type of com-
putational work; and

(d) if so, why the same i denied
to computors in Labour Bureau?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes, Sir.

(b) The matter is under considera-
tion,

(¢) A system of paying special pay
to comparable categories in some of
the other Government organisations
gseems {v be in vogue.

{(d) Does not grise in view of the
reply to (b) sbove.

Trained Merchant Navy Cadets for
Shipping Tonnage

5870. SHRI VASANT SATHE: Wil
the Mmster of SHIPPING AND
TRANSPORT be pleased to state:

(a} whether there is a proposal to
increase the number of trained mer-
chant navy cadets to meet the man-
power requifemcnt of shipping ton-
nage during the Fifth Five Year Plan;
and

(b) if so, the salient features of the
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPFING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) Yes, Sir.

(b) The salient features of the pro-
posal are:—

(1) The pre-eniry qualifications
for entry to the Training
Ship ‘Rajendra’ is being rais-
ed to Intermediate Sclence
with Physics and Mathematics
ie. (1042  instead of
1041 or Higher Secondary.)
Training period of the Train-
ing Ship ‘Rajendra’ iy being
reduced from two years to
one year, thus increaging the
out-put per annum from 126
radets to 250 cadets; and

APRIL, 10, 1975
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(i) The pre-entry qualifications
for trainees in DMET ig being
raised to that of Degree in
Mechanical or Electrical
Engineering. The training
period in DMET is being re-
duced from four years to one
yebr, thuy increasing the out-
put from 100 cadets to 200
cadets, in the first instance,
per annum and upto 400
cadets in duo course per
annum, jf necessary. These
are grrangements contempla-
ted for the immediate future.

Setting up of Dredging Cerperation

5871. SHRI DHAMANKAR: Will
the Minister of SHIPPING AND
TRANSPORT he pleased to state;

(a) whether there is any proposal
to set up a Dredging Corporation and
if s0, when and where;

(b) what will be the functions of
the Dredging Corporation; and

{¢) how many dredgers are there
at present in the Central Pool gnd how
many more are considered essential
for dredging works at dockyards so
as to do away with the present gystem
of getting the work done on contract
basis by foreign firma?

THE MINISTER OF STATE IN THE
MINISTRY O} SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) A proposal {g get-up &
Dredging Corporation iz st present
under consideration of the QGovern-
ment of India, The location of its
headquarters will be decided when the
proposal materialises,

(b) The functions of the proposed

Dredging Corporation will be ag fol«
lows:— R

(i) To undertake integrated
dredging assignments on
commercial basls,

(ii} To undertake sslvage opetd-
tions including ocean towage,
assistance to  ships in
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distress, removal of wrecks
ang obstructions to navigation,

(1ii) To execute gubmarine and
coastal engineering works,
acquire know-how and
executive projects reguiring
advanceq technology viz., deep
water mineral dredging,
drilling and blasting ocean
bed surface, submarine pipe-
lines etc.

(¢} There are five dredgers, two
tugs, four hopper barges and three
sets of pipelines in the Central Poo] at
present, Orders have been placed for
addltiona] two dredgers, three {ugs
and two survey launches Assessment
of the requirement of pdditional dred-
gers is undertaken from time to time.
It iz presenily being examined whe-
ther the existing five dredgers and two
dredgers on order would be sufficient
to met the capital gredging needs of
major ports during the Fifth Plan
period.
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Ceal Consumption cut down in Bhilal
and Rearkels Btec] Plants

5875 SHRI KX LAKKAPPA: Wil
the Minister of STEEL AND MINES

be pleased o state

{a) whether any economy processes
have recently been sdopleg st Bhilai
and Rourkela Steel Plants to cut down
econsumption of coal; and

APRIL 10, 1076
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(b) if s0, the estimates of sgvings
during the current year &g a remut
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV FRASAD): (a)
Yes Bar As a result of improved ope.
ration practices the rate of consump-
tion of coke (produced from coal)
has come down in both Bhilai and
Rourkela Steel Plant,

(b) The approximate savings from
the lower coke rate are lLikely to be
as under —

Bhim .
Rourkela

Ry 86 lakhs
. Ri g4 lakhs

Forwarding of Applicationg of Sainik
Schools Studenis to various Courses

5876 SHR!1 K LAKKAPPA Wil
the Ministe: of DEFENCE be pleased
to state

fa) the considerations which have
weighed with his Ministry for 1ssuing
mstiuctions recently for not forward-
ing applications of studentg of Saintk
Schouls to various courses ather than
NDA course,

(b) whether such jnstructions are
likely to waste some precicus yeers
of students of these schooly who may
not ultrmately get selected i NDA
course leading to demoralisation; snd

(c) whether Government propose to
revise the instructiong in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B PATNAIK): (a) to (¢) Sainik
Schools are providing public school
type education to less affluent sec~
tions of the Society with the primary
aim of preparing students academi-
cally and physically for enley into
the ND.A and to remove regional
buhalance in the officers cadre of the
Armed Porves, The Scholurship
holders are under obligation to meie
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Armed Forces ax their career, if suo.
Ceastul, to ensure that their aftention
is not distracted in taking N.D.A. exa-
mination whole-heartedly while at
school, it has, therefore, been stipula-
tedly that their applications to other
courses may not be forwarded.

P—

12.00 hrs.
PAPERS LAID ON THE TABLE

GUJARAT NOTIFICATION UNDER
MOTOR VEHICLES TAX ACT, 1958
AND GUJARAT CARRIAGE OF

GOODS TAXATION ACT, 1862

AND STATEMENTS

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): I beg to lay on the Table--

{1} A copy each of the following
Gujarat Notifications {Hindi and
Enghsh versions) under sub-section
(3) of sec ion 13 of the Bombay
Motor Vehicles Tax Act, 1958, reaid
with clause (c) (id) of the Procla-
matlion dated the 8th February,
1974 issued by the President in re-
lation to the State of Gujarat-—

(i) Nutification No GH,G!74 203
MTA/1774/4552-E published in
Guajrat (Government Gazette
dated the 10th October, 1974,

(li) Notification No. GH/G/T4/
220/MTA /1774/45852-E  published
in Gujarat Government Gazette
dated ihe 24th October, 1974.

(1) Notification No GH G 74
221 /MTA /1774/4837.E published mn
in Cujarat Government Gazetle
dated the 24th October, 1874

(iv) Notification No GH/G/74/
2T/MVA/T5T1/2891-E  published
QGujarat Government Gazette dated
the 34 Oclober, 1074

(v) Notifieation No. GHIG'74'

$43{MTAI3081{1827-K published in

Guiarat Governoment Gazette dated
*IM Mpd November, 1974
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(vi) Notification No. GH|G|74|
273/MTA/1714/4552-E  published
in Gujarat Government Gazet
dated the 9th January, 1975,

(2) Three statements (Hindi an
English versions) showing reasons
for delay in laying the above Notifi-
cation,

[Placed tn Library. See No LT.9304/
75]-

(3) A copy each of the following
Notifications (Hindi and Enghsh
vensions) under pub-section (2) of
section 31 of the Gujarat Carriage
of Goods Taxation Act, 1962, read
with clause (¢) (iii) of the Pro-
clamation dated the 9th February,
1874 issued by the President in re-
lation to the State of Gujarat:—

{a) Notification No. GH G 74
204/MTA/1774/4552-E  published
Gujarat Government Gazette

dated the 10th October, 1974

(b) Notification No. GH/G/74/
222/MTA/1774/4837/E publish.
ed m Gujarat Government
Gazette dated the 24th Octo-
ber, 1974

(c) Notification No. GH/G/74/
242/MTA/2061/1927-E  published
Gujarat Government Gazette dated
the 23rg November, 1974,

(d) Notification No. GH.G{74
272/MTA/1774/4552-E  published
in Gujarat Government Gazette
dated the Sth January, 1875,

(4) Three statements (Hindi and
English versions) showing reasons
for delay in laying the above Noti-
fications.

[Placed im Library. See No. LT-8395|
75)

NOTIFICATION UNDER PASSPORTS ACT,
1967

THE DEPUTY MINISTER IN THE
MINISTRY OF EXERNAL AF-
FAIRS (SHRI BIPINPAL DAS): I beg
to Iny on the Table a copy of Notifica-
tion No. GS.R. 51(E) (Hindi and
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English versions) publisheq in Gazette
of India dated the 19th February, 1975
making cerlain amendments to Noti-
fication No. G.S.R, 39B(E) dated the
30th August, 1972, under sub-w.section
(3) of section 24 of the Passports Act
1967, [Placed in Library. See No. LT-
§886/75].

STATEMENTS RE, ACTION TAKEN ON
ASSURANCES ETC.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI B, SHANKARA
NAND): I beg to lay on the Table
the following fiftecn statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by the Mims-
ters during the varwous Sessions of
Lok Sabha.

Fourth Lok Sebha

(i) Statement No. XXXI—Swxth
Session, 1068

(ii) Statement No. XXXIUI—

Twelfth Session, 1970,

Fifth Lok Sabha

(iii) Statement No XXXVI-—
Secund Session, 1971.

(iv) Statement No XXHI~
Third Session 1971,

{v) Statement No. XXVII—

Fourth BSession 1872,

(vi) Statement No. XIX—Fifth
Session, 1972,

(vii) Statement No XVII—Sixth
Session, 1072

(viii) Statement
Beventh Session, 1872

(ix) Statement No. XIV-—Eighth
Bession, 1973.

(x) Statement No,
Sesslon, 1973,

No. XX—

XII—Ninth
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(xi) Statement No. XIfi—Tenth
Session, 1874,

(xii) Statement No. Vi--Eleventh
Session, 1974,

(xiii) Statement No. IV~-Twelfth
Session, 1074,

{(xiv) Btatemeni No, V-—~Twelfth

Session, 1974,

(xv) Statement No. I—-Thirteenth

Session, 1975,

[Placed in Library. See No. LT-8897]
78]

SHRI S. M. BANERJEE (Kanpur):
‘With regard to item No. 4, assurances
given during the various sessions of
the Lok Sabha, I should like {o make
a submission,

MR. SPEAKER: No submissions
can be made when papers are laid.
I have repeatedly told the Members a
numbers of times that such submis-
sions should not be made at this stage,
when they are laid on the Table of
the House, My difficulty 1s that it is
not pernussible now.

SHRI JYOTIRMOY BOSU (Dia-~
mond Harbour): It had been per-
mitted in the past.

MR, SPEAKER: Never,

SHRI JYOTIRMOY BOSU: I skall
produce records.

SHRI 8. M. BANERJEE: 1 had
already requested you. I am not go-
mg to put any question What is
vour guidance? What is the remedy?

MR. SPEAKER: You can bring in
a motion, There 15 the Committee on
Assurances, No submissiong at this
stage.

REVIEW & ANNUAL REPORT OF DHARAT
Aluvmiiun Co, Lo, roR 1973-74 AND
A NormicaTion

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRABAD): 1 beg
to lay on the Table—

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1} of

seclion 619A of the Companjes Act,
1956: —

(1 Review by the Covern-
ment on the working of the
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Bharat Aluminium  Company
Limited, New Delhi, for the year
1078-74,

(ii) Annual Report of the Bha-
rat Aluminium Company Lim
ted, New Delhi, for the year
1978-74 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

g;hud in Library see
8/78)

No. LT—

(2) A copy of Notification No.
G.S.R. 175(E) (Hindi and English
versions) published in Gazette of
India deted the 81st March, 1976
making certain further amend-
ments to Second Scheduled to the
Mines and Minerals (Regulation
and Development) Act, 1857, under
sub-section (1) of section 28 of the
said Act. [Placed in Library. See
No. LT-—9399(|75]

Detailed Demanas for Grants ¢f Min-
istries for 1975-76

The Deputy Muuster in the Minis-
fry of Finance (Shrimati  Sushila
Rohatgi): I beg to luy on the Ta-
ble a copy each of the Detmled De-
mands for Grants (Hindi gnd English
versions) of the following Minjstries
for 1975-76:—

{1} Ministry of Tnance

(2) Ministry ot Industiy
Civil Supplies

(8) Ministry of Informal op and
Broadcasting

(4) Ministry of Labour

(8)Ministry of Law, Ju<'ice and
Company Affairs

(8) Ministry of Steel awi Mines

(7) Ministry of Supply and Re-
habilitation

{8) Department nf Atomic En-
ergy

(9) Department of Space.
24 158

and

FPapers Laid CHAITRA 20, 1887 (SAKA)Shri Morarji Desai's

226
decision to go on fast (CA)

R Placed in Librery see No, LT—9400|
5]

13

ArpRENTICESHIP (AMDT) RuULESs, 1975

UNDER APPRENTICEsS AcT, 1961

THE DEPUTY MINISTER IN THM
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): T beg to lay on
the Table a copy of the Apprentice-
ship (Amendment) Rules, 1875 (Hindi
and English versions) published in
Notification No. GS.R. 364 in Gazette
of Indja dated the 15th March, 1978,

under sub-section (3) of section 387
of the Apprentices Act, 1961. [Ploced
m Library. See No LT-940/75]

—

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF SHmr
Monriryz Desars DECISION TO GO ON
AN INDFFINITE FAST

1202 hrs.
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MR, SPEAKER; Afier all he is there,
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MR, SPEAKER: He was on the
my.

. SHMRI SHYAMNANDAN MISHRA:
'.Ncbodynwhimanywharemm

: '_House at that time,
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REDDY): T am sorry T am late . b.r-.'
two or three minutes, -Even so, my.

coueme.thampubymnssurw.
here.

FAIRS (BHRIK

PROF. MADHU DANDAVATE
(Rajapur): A copy of the mtamenf.
iz not available.

MR. SPEAKER: There is no state-
ment with me. :

SHRI K. BRAHMANANDA = RE-
DDY: Can I make the statement?

SHRI K. S. CHAVDA (Patan):
It should have been circulated ean-
lier. This is a matter of very ser-
fous and urgent nature. The conven-
tion is being violated.

SHRI JYTIRMOY BOBU: Let the
calling attention be postponed till
4 o‘clock. Let the statement be cir-
culated and let us read it before it is
take wup.
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Qo % Forr W0 & A §, ©F WY
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(dawax) ., . ..

oft ooy fet . ow oy
i qeer ot Ay fawa wr aree
uTE ST 7 Hifad o

oft g ol : e wEeT, aat
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oY WAy e § WA ¥
afendt & fir o wrve e 7 Afer
foay oy & At 10-15 frre T
guent ¥ A F AT AT A SO AmA
grar &, 3¥ T AT Bt 9B AT AT
ot Y 12 TOF & @ wm-aw oA
woreh g€ 1 gudr ot o T ot 1w
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SHRI INDRAJIT GUPTA (Alipore)
Before it is taken up, copies of the
statiient should be made available at
loast to those members whose names
Appear here.

- -

SHR{ SHYAMNANDAN MISHRA:
should bw given to all those who
it

decision tg go on fast (CA)

SHRI INDRAJIT GUPTA: 1 do not
rind.

Up till now the minimum conven.
tinn has been that the five mmebers,
whose names appeareq in the lst, gob
advance copy of the statement. I am
worried because once we allow this
procedure, this will become a prece-
dent and in future for the other
Calling Attention Notices the same
thing will happen. Therefore, I the
ink Shri Jyotirmoy Bosu has made a
sensible suggestion for once. It may
be postponed till 4 O’ Clock.

oft wew fgrd ardelt : e
Y, w7 ag S #0 fE oag e
i &, wraes & 97 @ 9 A
gt & frare v Wi 1 wveT
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¥ WA & At vy A E AR W W
T4 1 T AHTR AN & AT WTT A
#t AT s Awy & 1 wnfAg 4 w9
¥ 7g AT =qafy ¥ faar [

SHRI JYOTIRMOY BOSU: At 129
Shri Desai would be examineq by
the doctors. From the latest bulletin
we shall know how much weight he
has lost till today. So, from that
point of view also, it is beter that
we wait till 4 O' Clock.

SHRI SHYAMNANDAN MISHRA:
May I make one submission? The
form in which the Calling Attention
motion has been admitted js of a
restricted nature. Many of ug have
given notices of calling atten
tions and they also relate to
mend for the revocation of
ergency. This forms one of
portant demands of the hon'ble Mem~

33
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decision to go on fask (CA)

[Shri Shyam Nandan Misra]

ber Shri Morarji Desai, as indicated
in his letter to the Prime Minister.
80, it is our hope that the hon, Mim.
ister of Home Affairs will refer also
to the demand for the revocation of
the emergency, and the mover of the
motion, Shr Vajpayee, too would be
allowed to refer to that point, when
he makes his own observations.

SHRI VASANT SATHE (Akola):
Sir, you will recall that yesterday,
on the request of my opposition fri-
ends, I accommodated them by say-
ing that my short notice question
could be postponed, if the Calling
Attention Notice was to be taken up
in this House today. Now, if the
poned till 4 0’ Clock, my short notice
question can be taken up. Why
should I be deprived of my short
notice question?

SHRI P K DEO (Kalanandi):
My submission in tlus regard 18 that
the entire country is exercised over
the health of Shri Morarji Desai. A
raedical hulletin is being issued on
the health of Shri Desai daily. 1
would request the Government that
a copy of the bulletin shoulg be pla-
ced in the librarv so that we can get
the latest inforamtion regurding the
health of Shri Dessi.

ofr wre fagrdy qraTfy - o
A, wYE fory af 2, afedy 2w

qfrardy oY Fraar &€t & qzeagr 20

MR. SPEAKER: Az you know. here
i* no such rule about supply of ade
vance copy of the statement. But we
have been following lhis  practice.
We bhave also followed the practice
that in case, due to some difficulties,
the copy was not supplied in advance,
I would be asking the Minister to
read it out in the House.

SHRI SEZHIYAN (Kumbakonam):
What is the diffieulty? YLet him ex-
plain.

‘SHR]I INDRAJIT GUPTA: Pleade
do not start a new procedure affecting
the rights of Members on all Calling
Attentions
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Shri Morari Desal's  aga
decizion to go on fast (CA) -

SHRI SHAMNANDAN MWSHRA:
We cannot go by the exceptions that
you have allowed in the House.
We have to follow the practice that
we have been following.

MR. SPEAKER: As for the rule,
it is there. As for the practice of
laying it or reading it out, that is
also there. Shri Mishra says that
there can be exceptions in  some
cases, to which I have no objection,
but 1 would like to hear from the
Home Minister what he hag to say,
what time would euvit him.

SHR] K. BRAHMANANDA REDDY:
I have no objection if you are pleased
to take it up at 4 pm.

MR SPEAKER: Let it be § O
Clock.

SOME HON MEMBERS: XNo.

SHRI K S. CHAVDA: Why not
4 O Clock

SHR] P G. MAVALANEKAR
(Aomedabad): Three O’ Clock.

MR SPEAKER: [ very much want
to be here when he makes the siate
ment, but at 4 O' Clock the Soviet
delegation people who armved this
morning aie calling on me, and 1 am
giving tea  Fither fix it at 3 O’ Clock
OF. ...

SOME HON. MEMBERS: Yes.

MR. SPEAKER: Then, who knows
you will finish by 5.30.

SHRI PILOO MODY
Two O Clock

(Godbra):

MR. SPEAKER: Why not
little more generous, Let it
8 p.m.

SOME HON. MEMBERS: No, Sir.

7Y
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233 Correction of
Answer (Stat.)
MR. SPEAKER: The gtatement has
already come, bug it is a bit late
now, I request you to have it at
5 O'Clock, If you do not agree, let
it be at 4 O' Clock. Then I will not
be able to hear you.

SHRI K BRAHMANANDA REDDY:
1 have no objection cven if at 3 p.m.

SHRI P. K. DEO: What happened
to my request about the medical bul-
letin regarding Morarji Bhai’s health?

MR. SPEAKER: That you have
asked in the Calling Attention. That
was decided yesterday, and that is
exactly the same thing which has
come today.

So, it will be taken up at 3 O’ Clock.

1317 hrs.

PUBLIC ACCOUNTs COMMITTEE
Huwoaxp AND FORTY-sIXTH REFORT

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): [ beg to present the
Hundred and forty-sixth Report of
the Public Accounis Committee on
the Report of the Comptroller and
Auditor-General of India for the year
1872-78, Union Government (Defence
Services)—~Paragraphs 6, 8, 9, 12 13
and 19,

—

12, 17} hrs.

STATEMENT RE: CORRECTION OF

ANSWER TO Q No 141 DATED

A7TH FEBRUARY, 1975 RE. DURGA-
PUR STEEL PLANT

THE MINISTER UF STEEL aND
MINES ({SHRI CHANDRAJIT
YADAV): Ag soon ag the verbatim
procesdings of the Lok Sabha for the
2Tth February, 1975 were received in
the Department for ecrutiny, it was
noticed that certain inaccuracieg had
ocourred in the answers given by me
to supplemantary questions relating
to-lok Sabhy stnmd Question No.
16! antwered on the 37th February,

and & Weg n0¢ poaeible to wake this

CHAITRA 20, 1887 (SAKA) Matter under 234

Rule 377

correction statement earlier in view
of the time takepn in checking up the
records amg due fo the intervening
hohdays.

While answering supplementary
questiong to the »bove mentioned
question, 1 had stated in connection
with the responsibility for the poor
maintenance of the coke oven bat-
teries ag follows:—

“One Mr. R. K, Chatterjee was
working there first as  Assistant
General Superintendent and then
as Genersl Supermtendent and
then ag General Manager. We fix-
ed the responsibility on him. He
wa~ demoted. Later on he made
a representation against that but
ultimately he had to leave the
phﬂt”

The sbove statement did not ex-
plain the correct position The posi-
tion is that Government decided that
Shri R. K. Chatterjee who hag func-
tioned as Assistant General Superin-
tendent and then as General Superin-
tendent and was working as General
Manager at the time of submission of
the Pande Committee report. should
bear the fullest share of responsibi-
lity. Accordingly his services were
dispensed with

I had mentioned in answer to ano.
ther supplementary question “Action
iz being taken to complete the re-
buildine of the coke oven battery as
quickly as possible ” The correct posi-
tion is that coke oven battery No 1
hos already been rebuilt  Batteries
Nos 2 and 3 are to ba re-huilt accord-
ing to a phased programme.

—

1220 hrs
MATTER UNDER RULE 377

GOVERNMENT's FAIIURF TO FILL VACAN-
Cres IN THE Hicw COURIS AND SUPREME

Courr
b otwy femd (wiwr) : wemy
. WO, 1@ ¥ AW & FO <A §
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THE MINISTER OF LAW, JUSTICE
AND COMPPANY AFFAIRS (SHRI
H. R. GOKHALE): Mr. Speaker,
8ir, the hon. Member hag raised
one more ptint now, that is, in regard
to what he gaid was the statement
made by the Law Minister of Maka-
rashtra. That was not wentioned
the notice which he had given. Two
pointg had been raised In the notice
which 1 will deal with,

Ore point {3 that there arp growing
arrears and the other ig that the
vacancies are not filleq up and that,
according 10 his cuntention, there has
been, a difference of opinion between
the executive and the judiclery.
Now, i s true that there are about
43 or 44 vacanciese To be precise,
1 think there are 43 va.ancies In the
viriougy High Courts in the country
There are 338 High Court Judges all
over the country These v
are not all continuiny vacancles in
the sense that the same vaneancies
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only ope vacancy which  occurred
some iime in late Janusry. All other
vacancies have been filled up. No
appointment in the Bupreme Cuurt
bey been made except on the advice
of the Chief Justice of Indm and
Govermment have not galg at any time
that that advice 13 not acceptable
to the Government of India, and all
the vacancles in the Supreme Court
have, so far, been filled up on the ad-
vice of the Chief Justice of India, The
vacancy position in the  Supreme
Court, therefore, cannot be said to be
very serious bevquae selecting a judge
takes a little time; we have to pick
up, ag far oy possible, the best avail-
able person from the High Couri
judges or the Chief Justice. of the
High Courtg in the country.

In the High Court, the procedure
is a little longish There, there is the
obligation to ronsult the Chief Justice
of the High Court, the Governor,
which means Governor on the advice
of the Chief Minister, then the Chief
Justice of India and then the Gov-
ernment of India have to advise the
President with regarg to the appaint-
ment to be made. Alwayg the pro-
posals are initiated by the  Chief
Justica of the Hign Court. The Gov-
ermment of India does nng initiate any
in eome cases when pro-
posals are received, the Chief Justice
of India esks for further clarification
ar for further particulars with regard
that partioular person and then we
have to refer it hack to the Governor
the Chief Justice of the High Court
concerned, as the case may be, and
takey a little time. It may have
that, in som, cases, the
Justice of India did not accept
n mmde by the
or the Governor of the

é
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Maitter under 238
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State Governments that, in order to
avold delsy in the appointmeng of
judges in the High Courts, the pro-
posals should be initiated well in
advance before the mctua! vacancies
occurred and 1 had suggested that
the proposaly might be imitiated, if
possibie, six months in advance. 1
repeated thigs request recently 1n
March, In sume .ases the praposals
are delayed. For example, | can
tell the House that, out of the 42
vacancics which are there today, the
Central Government hag received so
far proposuls m respect of only 19
vacaneles We have been requesting
them to 'make racommendationg well
in advance. I fully agree with the
hon Member tha; we must do our
best, all of us concerned should do
our hest, namely, the Thief Justices
of the High Courts, the Chief Minis-
ters, the Governors, the Chief Justice
of India, myself and every one con-
cerned should do uverything possible
to fill up the vacancier as early &5
possible

Bup another difficulty 15 alsp felt
which iy a real difficulty. Usually, &
certain proportion of the appointments
to the High Courts iz made from
Members of the Bar. We are find-
ing it inecreasingly diffieult to attract
the Members of the Bar who are
really worth being +elected ag High
Court judges....

BHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It is a question of
emoluments. .. . .. .

SHRY H. R. GOKHALFE: 1In fact
that is the peint I am driving at.

SHR! MADHU LIMAYE- In the
last four years, you have done noth-

SHRI H R. GOKHALE,

Please
allow me to continue,
As I said, that was the point I

was coming to. The Government of
Indis have now considered the pro-
posaly for improving the conditions
of High Court ag weil as Supreme
Court judges. As much as could be
done without legislation has already
been done. We are deing our best
1o improve the conditions of service.

3
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Therefore, Sir, ag I have said, there
has been no conflict.

With regard o arreas, we &re aB
much concerned ag thg hon. members
are. But while the arrears are there,
it must also be remembereq that the
mstitutions also have considerably
increased Our citizen? have become
rightly more conscioug of their rights
angd they go more to courtg of law.
But the House will be glad to know
that, in recent years, in the last two
or three years, the rate of disposal
by the High Coury judges and the
Supreme Court judges has also in-
gpeased. Even theu the Chief Justices
of the High Courtg and the Chief
Justices of the Supremec Court are
taking all necessary steps to see that
these arrears are cleared.

1 might also mention that after we
took over and we reviewed the whole
situation, the strength of the High
Court Judges in the country hag also
been increased then what it was in
the past and we have also indicated
to the State Govermments that tn a
review of the situation, if a further
jncrease in the strength of the High
Court itself is necessary, the Govern-
ment of India will be willing to con-
sider it very sympathatically.

Now, the arrears cannot be attribut-
ed only to the shortage of Judges.
While that may be one of the reasons,
it cannot be attribuled only to the
shortage of Judges Delay in pro-
cedures and dependence on procedural
laws which are there at present
cause a fot of delay in procedures,
The hon. Member particularly kmows
ag 8 Member of the Joint Select Com-
mittee that proposals for emending
the Civil Procedure Code are before
the Parllament and that the Bill whicn
waz introduced in thir House and has
been referred 1o the Joint Select
Committes was aimed mainly at
cutting down the delays and evsts.
I hope the Joint Solect Committee
will submit itz repmt very soon and
we will be able to pass it next session
which, T think, will considerably belp
% redueing the delsy.

APRIL 10, 1978

Matter under '
Rule 877 i
I would reassurs hon. Members

once again that ih both the maiters

(1) in respect of filling up the vacan-

cies and (2) in respect of d every-

thing possible 1o cui down the delays
we will try to be as vigilant ag pos-
sibly we can.

lﬁmgﬁmﬁwﬁ w’nﬁa,"ci‘
TG FET

I am told that the Prime Minister
hag dwapproved of hig statement.

SHRI H R GOKHALE: Am 1
supposed to deal with statements in
Maharashtra Assembly which are not
part of the notice here?

MR SPEAKER: It ig for him to
deal with But if you want to deal
with 3¢ I have no objection.

SHR} MADHU LIMAYE: Because
of his adverse comments people are
refusing to serve ag Judges.

SHRI H R GOKHALE: That is
not true But I will make g brief
statement so far as facts are conceérn-
ed 1 will not comment on it.

Certain statements were mude and
the Judgeg of the High Court of Bom-
bay have made a reference to uy with
regard to those statements and the
matter ig under the considerstiom of
the Government of India.

SHRI SHYAMNANDAN MISHRA
(Begusaral): May I seek one clarifi-
cation with your king permisson?
The hon Minister secms to be....

MR. SPEAKER. I am sorry thig I8
not proper.

SHR! SHYAMNANDAN MISHRA:

The hon, Minister earlier seemeg to
agree with the view that the Chiet
Justice of 3 High Court should hail
from outside the State In which the
High Court iz located. | want to
know whether he conformy to that
vieyy even now and whether he is
taking any steps in that divection.
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Secondly, he also seemed ip agree
with the view ithat Migh Coury Jud-
ges, on retirement, should not be
provided with lucrative jobs in the
Government.

What is his view in regarg to Loth
these things?

MR SPEAKER: The question was
raised by Mr Madhu Limaye.

SHRI SHYAMNANDAN MISHRA:
Appointment of Judges also includes
appointment of the Chief Justice.

MR. SPEAKER: The point raised
i3 about the delay in appointments.

SHRI SHYAMNANDAN MISHRA:
May be the delay 15 occurring because
people from ouizide are not available.
So, is that also one of the reasons
coming in the way? Let hin answer
thig pont. He had told me when T
had raiseq these poinis in the course
of 5 debate on the Ministry of Law—
®e had told me personally after the
Yebate that he acreed with the view—
that the Chief Justice of a  High
Coury should nail from outside the
State and that '« sudges should not
be pravided with lucielive jobs after
retirement,

MR SPEAKIM:
listeming 1o me.

You aorp not

SHRI SHYAMNANDAYN MISIHRA:
No, Sir
MR. SPEAKER: Under Rule 377

he has raised a point whereag you
are asking about a question of policy.

BHRI SHYAMNANDAN MISHRA:
No policy question It ig right that
the question raised is about the delay
in the appointment o* Judges. But I
wan! to know whether delay  has
taken place also becausc of the fact
that he ig in search of persons outside
the State and these persang are not
svailable to man the High Courts

SHRI H. R. GOKHALE: It has
not oceurred becausp of that fact

——

Matter under 242>
Rule 877
MR. SPEAKER: Noyw I will take
up Item 11—Further discussion and
voting on the Demands for Grants of
the Ministry of Agriculiure and Irri-
gation.

SHRI § M. BANERJEZE (Kanpur):
What nas happeaed to my notice under
Rule 377. It is a more important
matier than the approintment of Jud-

MR SPEAKER. Under 3777 Waoat
a pity! It wag never so before. I
alloweq Members to ask for a runute.
This ia also becoming 5 Calling Atten-
tion. This ig very wrong.

SHRI S M. BANERJEE (Kanpur):
I wanted to raise the question of
workers in Kanpur facing starvation
due to power-cut. So many factories
will be closed. The responsiblity of
the Central Governmen: is there.
They promised power. One lakh peo-
ple are going to die of hunger if fac-
torieg are closed. 1 wrote to you....

MR. SPEAKER:
one only.

1 could permit

SHRI S. M. BANERJEE: You have
selected correctly.

MR. SPEAKER: ] have selected
yours also. Buy it will come in course
of time; not now. I am not allowng
this I allowed one and this was
pending and this came to me earlier

SHRI §. M BANERJEE: What
earlier? Yesterday I gave that, Sir
Yesterday I gave that rotice.

MR SPEAKER. Thi, came to me
still earlier.

I am not allowing

Order please
1 am not calling you

you to go on

SHRI S M BANERJEE: ©On a
pownt of order....
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MR. SPEAKER: No point ¢f grder.’
It is over now.

SHRI S. M. BANERJEE:
sent it before 10 O Clock.

I have

MR. SPEAKER: I am not compel-
led to admit it. I admitted cne.
I am not compelled to admit another.
Every time you get up like this.
Every day you get up like this......

DR. KAILAS (Bombay-Soutl:): He
wants to disobey you, Sir, in  the
name of point of order. H= wanis
to go against your direction.

MR. SPEAKER: I am no: allowing
him. Nothing js going on record.

SHRI S. M. BANERJEE: *

SHR] VASANT SATHE (Akola):
His disparaging remarks  agzinst
supreme court judges and high court
judgeg should be deleted.

MR. SPEAKER: Nothing iz gsing
on recorq unless he is called. I
have not called him. Thers iz no
point of order.

12.38 hrs.

DEMANDS FOR GRANTS, 1575-76--
contd.

MINISTRY OF AGRICULTURE AND [RRIGA-
TION—contd.

MR. SPEAKER: Shri Shankar
Daya] Singh to speak on the Demands
for Grants relaiing to the Ministry
of Agriculture and Irrigation.

There is no point of order.

I have called Shri Shankar
Singh. Next item.

SHRI M. C. DAGA (Pali);: The
time for Agriculture Demands should
be extended. Many Memberg want
to take part in the discussion.

Dayal

APRIL 10, 1975 D.G..
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MR. SPEAKER. The time allotied
to this item, Demands for Grantg of
the Ministry of  Agriculture and
Irrigation is 14 hours. Afier deleting
the time taken, the time thet is now
zvailable ig ¢ hourz and 3 minutes.

SHRI S. M. BANERJEEZ (Kanpur):
T walk out ageinst this. Th:¢ House
cannot be converled into...

MR. SPEAKVE:
the time.

Dor’t waste all

SHRI DINEN 3BHATTACHARYYA
{Serampoce): Wha: will happen to
the workerg who ars  dying?

MR. SPEAKER: Everyiinie [ can-
rot explain why I dig tiig or that.
The time is coming wiien the Speaker
may become & scapegost for every-

thing. I am =ot a2t all prepareg to
listen to you ca this subject. I have
been accommmodating you. If you

will kindly go into the mctions hun-
dred times, I should say, every {ime
vou get up wi'hout permission and
you want a minute or two to make
your submission on them and then you
try to force yourself on the Speaker,
I am not going to allow this. Please
do not do it now. I shall give you
a2 chance next time--not tcday.

SHRI S. M. BANERJEE: Let a
Committee be sapvointed tc go into
all these things.

MR. SPEAKER: So, a stage has
come in the Farliament of this coun-
iry ang they ere trying to make the
Speaker a scapegoat; I should explain
why I did not do thig or why I did
this. I have valled Shri Shankar
Dayal Singh. I have already called
him ang let him speak.

SHRI S. M. BANERJEE.: At least
let the Minister make a statement on
this.

*No¢ recorded.
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MR. SPEAKER: I cannot assure
you. But, I shall give vou a chance.
Not today. Now, Sari Shankar Dayal

Singh is on his lege Let him coun-
tinue.

st wwT TWa fag (=9°7) ¢
qeTe AT, Fa T =30 Tz faw
¥ T= FL @ S 13T I T AT AT
Yy T {AET oW 39 g4
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75 Sfawd fFma &t 79 § aE
A TgAT Rav £ | AR gfqma
AN FY @ F TG FEATE 1 T AR
75 IfAwq AFN AR T HH I oA
T A 3 FifF 73 TRAMTF T 0F7
& it ag & T8y OF framay Y 3afy
g (caFeEA) ¢

MR. SPEAKER: Order please.
Just a minute, Mr. Singh. It ig a
matter that if we vave to go just
by long power and shouting and ail
that, we are bound to expire ten or
fifteen yearg earlier than expecied.
Mr. Banerjee, you are not in good
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health. 1 do rot want you 12 exert
yourself. I should try to accom-
modate you sometime later. Some-

times you go too much beyond the
limits, After all I have certain pre-
ferences. I may tell you that i} can-
not come up now. I shall accom-
modate you later on. But, you g on
insisting and insisting ang you do not
even listen to me2. That is the only
thing. I shal] make you sit in my
Chair and 'make you sit in my office
for 5 week. You will kindly try to
select motiong and then satisfy others.
I am definite that you will be iy the
hospital after a wecek.

SHRI S. M. BANERJEE: 1 was
already in the hospital. 1 will not
trouble ycu for more than five minutes.

MR. SPEAKER: 1
with 500 people. Everybody does
like that. Some do it in my cham-
ber while others do it in ‘his 1Iouse.
I shall dc everything for you. But,
vou wil} kindly sit down.

cannct deal

SHRI S. M. BANERJEE: 1 would
only request you to do one thing.
I never go to the Chamber unless it
is absolutely important. I sincerely
come here at 10 O’ Tlock everyday.

Let the Minister make a statement
at the end.

MR. SPEAKER: Mr. Banerjee, 1
shall send it to the Minister, please
do not ge: excited. I am worried
about your health. Kindly sit down.
Never get excited. There are two or
three Members. They sometimes
get excited. I feel very much em-
barrassed because of your health.
Why do you irritale me? After all,
I am a human-being. I am not made
of wood. T am a human being.

SOME HON. MEMBERS: Sir, we
want the time sallotted for Demands

of the Ministry of Agriculture be
extended.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRs (SHRI K. RAGHU
RAMAIAH): Sir, a number of hon.
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[Shri K. Raghu Ramaiah)

Mombers have been waiting for the
last four days. Today at 3 O' Clock
you have fixed the Calling Attention,
May 1 suggest that tae tine be ex-
tended and the Minister will reply
tomorrow.

MR. SPEAKER, ] must appreciate
. It is 30 well ‘manceuvred. I agree
to that. I know the Minisier wants
to reply tomorrow,

it whwe xuve Fog : wfe & avaw
¥ o F wai &7 wrar M 4 gy friey
frar e xa% avew & oW & qF e
W TR ¥ age ad wfr § oo &
WY gt P o agi Wt g T
Ny s R gy foer
Ry X X®T wwAT WEE | A
w ¥ ur, fiv, feoel), o, W7 ®
¥ A T & waew § At oA o
§, 39 Tww § & woly wgew & W amy
g% Frdar af wo7 wgaT g

& ara¥ qreaw ¥ gaw az¥ famie
¥ 37 fawré awadl ¥ g wEr N
&7 oqw foarr QM Y W@ Al
¥ty avwrr ¥ faarondt ot gz v
A et ¥ ol R w9 § OF gy
*T JEY KA ARATE | AT AAY
WO ¥ Wt fd T g
W foolk saww 10,12 T ¥ W=
weeTT ¥ are frsmofier , o & o
A AAY FOA A 90 T,
wTerh I o faw et & e iy
e am e N rm A et R 1

Trirex & w1 7oy
wr 10 &rw on¥ # afaw fawrt <
fag arft zywew & Wfes fae
¥ wer wfuw sfag ¥ ¥fen farre
o ol o o § gfv—aze ¥ fam Ay
ey orm wff ferera & 1wl & e
‘¥ mpr v e B mhm oW

!
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fiears w1, Juwt qoere & gwwet ¥ fg
qgE N, ¥ & grew ¥ Wl
FTETT § qgw A I aw ¥ are
& sy ¥ e A S i
fordzrr #t Qrorar ety wroere & ferar-
g §, Wrer Ty ot o ¥ e oy
*7 frgera Frar ¥

ag TFY qfegmrg ¥ g 3 awfy
§ o froefy acwrc ad ot Y W
drt & vy fay wr fe & oy wer 3
ATHAT A WY T F ww o e
T8 ¥ B w0TA & A ¥ qu woey
oo | AP N ET A T g
wg wifgew, ww oy fs g /T AT
T F g}, & aygt ans & few oy
WIR 9T & WF | F 7 69 94 aw
1

ferarg & @vaew & ot ot 7 vy
0 & v pon § ey W fe
wrn wiedm frer, g ag owre et
&1, ar gfarom, yave, fgre W sgrosy
& {1, %19 o7 Ty § fe wOo R IW
® Y qHAT w4 AT A g ¥
1 W Y i ol & Wl wdh §—
9 #7 wiwt § 27 ¥ sy wt o, fer
39 F 4] LA g R, ¥ aveT
Flawd & o agy @ qrammg wvark
&, wfer femt 61 a7 & e are
fora §, Farerr P 3 firoer wifieg o

gare qut fagre it oY wk § off qoolt
geatear aw ot § 1 110 e AW
ufiw gy wir § fas s ol 7w ey
frrereY gk ot 1 Fww el WY faeon
wrw fiver tpr &, IuaT W Wt i vtee
St ¥ oy wff forer s 8 1 gufiniy
¥ ay ey nfigg for xa ek & fing
o froped wd §, wrw A ww ¥
fisamit o ey 7w fewar &0



R >4 —etwAry ®mwww W

wedl & graeg ¥ agd €1 A wQ
TEE 1 QAT TG =7 gwar Ay A
FIAE F AL ¥ THOT 70, d7 IgA
qorma A% g & feaet @1 A
#2Y FA A F T F AT F APRA
gr oy fa=m =@ | aER T g w7
T 105 T sfa-—feees fagifea
frar &, wwfw fe=mal &1 g s &
FIT AT AV FTE AT HUF AT TE TG
g

T g § § Hel Aged & A
HETCHT TiEl & 1946 F TF G § FO
I T@AT ARATE | IF FAT &9
i grafor gee 9 | 399 ag 9
feaT T

“seafr gwTE A1 Aifg weTe
Y FAET FTH F A&
FAT HATH & 4IETE G
%9 1 LT FFL ag) =

g A Sara g

“F A T F1OFTRT A oA F
FLRAT FRATE | § 2% fmma £
AT FTq AZT AT, HIL H SOAam g
o framat & ey 20 &7 Sy 2,
g & AT q@l Al |y w3
ST GFFT TEAT 2 W7 HATH &1 HIAA
FFA I T qATH TITET TR, I AV
afe weafer g7 ga =81 3 =T
& Sy gaw gl saT =Ry | weafy
gl fFadl 71 19T "9ie T o9

NI T GEAT FAATTH FAT AZT 5 qAFA

WS 7 ag a7 2 91 1§ gAmar
g i g aoF F 5 o 37 3fee-
For AT ALV )

maAm T T

zq faua #1 ©1F FT § ZT Ageaqor
famat #7 AT g@T 1 A AT

FEATHEA Z 0

F F wetd A %% gEeaql I
§. 39 ° A A OF 7 2, 97 #1 gg@ar
& =.(zo | wivdw =g fAna gy
Y faer<or a1 T #T ¥ gEATE, 99 q
EAAMAGE L E | T T A w70
7z 2 f wihg @@ fm Y saraar
fom sEwl &1 A5 g% 41,39 F gia TGl
g @2 9w H e g wfaw
gt & o 99 & Fawnd fa afg faw
FwmA A TG Fawwwg v oo
T faam &1 sqroar 25 AN, 39 T 9w
& FHATN 6 WX 7 AT & &19 7 7 AT
T T & 9 44 AT 50 AR F A1H
H ST g |

gfa #iTr fa=ad a=mm d T
] (sgﬂma'i‘f‘ga'ﬁo ﬁsﬁé):?nOOO.

ot sien TqT o o Wl WRIRT
FaT @ 2 & 37 7w 70,000 TR
VOZE AT R oare-are F=id 2% E )
AT & 4Z AT AW F ag =/
7 09 w1 faa=aenT zfte § 3
# < a1 7 9B IH 3 AT AR
FOAR A waF fEa oW §
fF T "o W0 F AETHI H waTT
A gE &1 qF gt # fag e
gz faar s anfgw SasT agt fon @
g1 YL [OT fd H TFo Hio MTo &
QF AT REWI F E | A fwwEnad
faedy & T2 ag = aaw wifwar gy
g1 #9 T ar § G &7 frar oy
g1 TG & WX ¥ ag S9T= wAm
g 320 F IRm F 3TAET FE a9 &)
zH fegfa ¥ 9= F1 Tho Yo 7T,
& FTH &l =T FEAT AT(20, F97 79 FT
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[sf whwre ziw firg) wet v Sware wr Gdow B, iy
gfr fowrr & st wrofin ofy g & wr Wy o § f e oy
waaT Sfeey ¥ ow agw an ad ¥ puw ¥ Forrd semw v ap &+
ot § WY wq Y W § wowre W ey & wrgm g ay Feerd wraw of, e are-
TP o g § ) wreh ¥ oY, yuk a¥ forrd ¥ wur o Ayt owir
wpEenTr afeg & waew & qw wTA & T 1 oot Rwr vy e e Yt
st widaa e v wh
gw ¥ wrohiw g gepgm ofog wrar & age for ow R & agaw

wolt s & wavr fear | ww & e ofY
WY wrevgerd g€, 3 F Wk geere
oY 336 ¥ agr e 712 § 1 oWy ¥ ofk-
WTHERET AAFNTHT FRE o Frmtor
o Ty o Wty Tw WD 7 g fawr-
ol WYY oft | & T & ag
g § {99 7 ww AW R
¥ o frfoet 7 & S 9 AqY
fawrfor wrft &

¥ wvr @ § s wre 1fe
gy qfrag & oA s g
wgY, AN AW A v Wk
¥ P AT T %1 39 & Ty A 7
Y woh wifge, A M A s o
Torkt A1 WY TTET AT o Ao 8,
R & wrefig gfy e ofrgz 1
oft ot e stAT AT T e g
oY oror Y T &1 gt v R wvvy
g 19247 1026 W ¥W ¥7 fawim
porar) A MasIER s
q srde & | s ar o
ags war iR O¢ A%ar 8, Afer 1w
e g

ug ft ey 4 wrer @ fie oy ooy
wa b A g adifR s AwRm v §
g wg dr arc wy arw drwr g 2
ug v § fr g gt T qar §, A5,
gorua & were §, gar §, 1§, her
& arrerr g fe fgre & gt o wre
wift Fay wr agt ot 5w AT RY A TR
wenp Wt 8

o Ry ooy, o Defde, ge @ Y
g @2, 61 T Aude *r g
v X g

“form ¥ F 60 T wardy @
e yw osfw arer o gfe &
gfvar % forw o7 Ty AaT ), Iy oy
gwzuRT A T L ERT | WO Wy
dra wmrfi-xfy oYt for wforsafi
oy o sqweqr i ¥ 1 o wive weft
#fy gegrren &) drv gT 9T AT WE,
o ag awr gy o faar genr B
& gwarfrd, e, wda g

1200 hra

W fag arraT T W R N g v
gk ¥w ¥ ot wfafew nfiv g, ow N
ferart ¥ forg arefy ferar onvdY, ot Fiwart
A wrert wr wge & wrd o yfe
ofvfet W gt aol oY W oY Tgt R
azre gt ot & 1 feT oY 75 nfawa
ey s gy o i 8, 9w o oes
FoRe qaier s A ¥ ol §, Wi
I #r o verdr % wfy ghewt #
afr v ardy § 1 ag § wnfte sl o
e | & femr &Y TR § 9
& gy FRRAT AT RAFQ W AR
& o faokr v F wepere ¥ ¥ v ey
4 WAy 74 Wi 8o gor< § vy Rkt
syl ¥ gear aowe apdt walt ar
ofr ¢ v mff of &) iy fis o
1961 ¥ onf Swr 3 WY 15 W Y
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on & wewr & g oy wper e ol
s oy feafty § o 7 smie o it v
S ¥ @ ¥ fird arftor aorgdf v e
ayr e 3w 3 o o ww ¥ fag et
ot 3 fwredory §are fsar § fiew 3w
wt ol g ff v § fie aniror
syt vt s ot §2v g
oY oy, ay & w7, T} ¥, et
¥ fowtgu i v 1w, ¥ W,
2 W, aré wew, X§ aw A wwgd
oot & < 18 & 7 wfgernit s qeat
A Hugd ¥ o v 0 Hww @
oy sy g fr arftor o
RIT ¥ GO & GHEAT AR AT
Rmeram i W e 9w
22 & 3 %1 A7 AT A<y Y, W9 @
¥y gor ot i A A Ay
wrt afsr #3 A% i I A gagd
faifresr b Y S oawm 1 g fe Amd
& wgr we fged v wwqror e

N FaeN af WA
oy § oz e A vw o foor
&7 WX WY ¥ WG @ A A A
WA T @ L IWE AN FE
T e v fir wgm e wrer H Ay
famr st 9% gw g § OF SETE Y
wW Y e o W W & e ®
wrw fie gt )

MR. SPEAKER: It is very interest-
ing that the list of membery before
me is almom double the number of
members present in the House. It
is o very depressing sght f.r the
Chsir to it in an empty Fouse when
sueh important Demands relating to
agriculture, irrigation, etc. are dis-
sussed, when you can give construc-
tive suggestions. But when the zero
+hour is there the House is patked to
the full, Lotk at the lotally mpty
opposition, benches. Bwen on
side, theve are very fow mem bm

CHAITRA 20, 17 (SAKA)

oY R o (WTeT ) wenw
wgvea, we ¥ v wgApl WM ¥ IR
R g et amy &
ST WY e Rar Wi g o

¥® # R aw ¥ wraww o ot
{R W) e ok W &
i Nfrraff waswr s wrardn ¥
g T ® wravwar ¢ froaw € Rt
% R #A ¥ fag wfe ¥ vy amaw
JHeg HUY I« Y Frow gl F
o= fr & am o oy 87 W
T Y TR AT A a+ far
T a5ar 2 fe 5w w1 3 el
¥ oy Wt firar §1 Afsq of g o
W RN I AT AR g
T v Y e agT waw § ) wwr
w3w & X {wgar wgar e o
WTT2 WY AGT W A | Aeq 92w piw
XaM TImagiaei ¥ Ay st
FATEE § S T o v e § o
dat fs sy o7 w2 Tww §, T &
e § awwde § b S ¥ e
word o wwh §, ¥fer guo g
3 fs it o Rw F S0 Fararc
forr o7 & wgelt wifye o v & oy o
W IwwErorqg # 5 4w
oA e e § 1 o fr gy fend
& wrur ey W Forg el apomow &, vk
fawrd o wé et & Rrovady
ot gt ¢ P & s wlt A
wfan frdw afr gwr o @
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fodlfiw fomm st afe 3w & wr
wlawy ferarcad 1 v & oy wer
Wit § o ga% fAw o 29 st g
ey & a7 21y A @ w v
48 1

%A ® worar qfs doaw & g
wr o w1 0 Ay e & we
Wit 7 ¥fFa 9 WA wT T
@ g Al w7 A w0y
&Y€ W 7 RAT ZT AT YA F4A HA
FAF QME W ATANE TEW
i gk wen waw ¥ few A eva
forsrrd 731 9 doqurk amy qv dar
o ¢ 3= w7 vt afwwmfe &
sperarx ferry foed fedr wo &
g N AR OF TTAITT ATET ¥ I
AT MG IdE Ty 7% fawrs
SETATT ¥ AT & 3T A wEq AW
¥ fagrar war AfFT A€ TT Ay
Tweqr 7 fedt gfafedt & <faee
fag e o ooy o wrd ot At g
&b 5w W uw qf7 g gfesrd
¥ faars aral w8 & we™NTL A
TN AT, I qEE FHT 1 I W vy
T W TR JAT FT A ¥
WY # ¥ fagqr M IR R
areY w97 @ % we 3§ WY T

APRIL 10, 1978

I

D.G., 197518 236

et o fear arar ) I W Agewe
yot et wx der fear o § oY el
o o favac W g v wgh €
wg R a0 7 o § ¥ ox fewraw
N § fs gate ag qfa g fawm
¥ o qfr & oyy @ o § W

E

afz gur & fag ¥afig aver o v
Y & W T TH 1 agIEn Ad
I Wy g A frsward § s
¥ 79 A 2@ W & A Wl
W 1 IR QT AT HUAEr w4l
¥ & v & fom wfewifay w
frsra w1q 33 F1 ave gav arfgm wix
A & At §T 34T afgn

X & qarar & qgrd & & wrd
# 3 sET wpw & Avee i
Fgr v 2, lawn - womtg w1 AN
§ @gr AY g% A% A AT9H I @
wT § oA w WA A e oA R,
7% §8 agraT o (a7 adr 21 Ffpa
qETAY AT 7§ FS A ot g & 1 afran
ag v & s 1 g oo 3 i vt
wgm @t Ffe Ang g gef @ ag uw
o % fawd™ faodm a1 weft 31 @
I & o T smaeer gelt wfag,
Y 4 FT {1 AT 9 TH e @
fam & 3 wdy Y qgww fpar A
a1 T @d W g9 R XAATy S
wifgy farw & awt qiw gure fl 2w Wi
W qaTATC W§T 8F )

qat gy Ao #§ sT were
A1 g W ot o 9w ¥ Ak ¥ afrg
fireref §, dfiey wraew e T & fw
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ATz w g Qb
o QU g O & wrw ax wf Wt
¥ q¥ wnf Wi fag § o el Wi

negfint frr aroTe ¥ whT W dWR
§ o o8 ¥ wAty o dar sy
§ 1wt qg v § s ag vy Frart
o figy anoT oY 9w ¥ Sat dara
ot gt &

quos ¥ dhgx ¥ Qv g
FICAT AT Y geer §, oy Ao [ w7
wrr ol & wvere ¥ dar h
s $roe I ¥ Wl w1 At #
w2 & ¥ Wiy oo w1 framt v St
o< ag @ dwre Frwer § 1 femma
N fis OF Wy arfie §, ag it Y
ferpran @ Y arr fo o A ¥
wre A a8 war, Afew o Ay s
F TETT A FF AT AT WwA wr
& & g g fr xw v ema fawn
wrg Wi ¢F At & fasx ger w9
g wifg

wew Wy, R IqEw W
¥ Aq @i gy wen @ F
Ufer wfeargay & Awg 1 [
T w T & ) aravw fewar fog
T wR WAt §, ag I B a7
W, 99 €1 &% § o ot ) Faerr
ate afe A% iy arar § o Foms 30 cad
R ot fif or wor e &1 x@
forg # wrge g v e o 0 @ FoR
qfg g &, wivwr @@ W W W
o W Wy

ot wny oy § fr w1 faerewr
e ¥ Qo wifigy, Tw o srararard
AR W IRy o we o feow g
& v # srmrard o § ok W
Wy dur ward §, wiy wriar W
wreg fady 9 wor e o wree
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frdx + gfy wforr®t & sremy & o W
fogw o § ww & WY gramerard
e §, 100 WA YT 150 4T 200
¥t AT quar § Wit ag ot @99 g%
T e § iy ferm Y T
weTT O 8, aw At faear 0 Y
e ¥ gat gq At ft guw ¥ aft
e § ety oA W
& X § Ta% Az qw @ frear £
¥4 9% a3 wifige 1 afe ¥ ot
FT %t a1 g% oy & o darare gk
wr asdt &

g ¥ IR T oF @ Wi W
g A M N W F WA
g v {1 N d wraw ¥ oedz
fremr 8, 9% { A ¥ T AT
AT FHAT & | S ARG ¥ 1 g & Frer T
W AP HAT AT QT & | g wR-
aAT WY ¥ W9 w7 g g 8,
afe fe Y wrz 3 oy =1 wm B
wfAY & A § fraT s Tigar
g feag o owhe f @, s W
IO agy @ o iR A aw
731 fager gwr E—mgwr iFad AW
g—agr N wrenz Free §, afs o
T HTCAAT & ST faay g Ay IAY
wa-qry WX faaveT msr giv #®
WY ®Y aer are fred sl e
Wl o war A faed o
ra iy § e et off T T ¥
WAV ¥V $I7 I |

Ay o fre aam @R v
RL, Py R A AR @
ity wr w1 § B o aw ST
g &, agt gt sarer faar £ W
¥ R o qeX W dar ad wR
¢ Wi i woe ot dar wd FR
&, e 99 & wrae ot AW @R A
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[ s wqrfree et ]

WY1 Fwrfer R ol ot v i el
wer wewr sy wd ) P o W
wog § I o o ofr wr it ot A
wft &, et e ot §, g Qe
Qv & fwr wic g do oft @
oo, wgt AT & QA ar
W wwA sy sy frden i
T WY T W ¥ wgT

¥ gu: frkza sow wngar - g—ov2
Fewmt WY ot oft gheand o 4 o
8 = o Forerar &, 7w sy
£ Wit 7 M fran —1 aes Pl
ww foar g wfgg ) o framy
g & gare (A% spaeqy @
wifed | & oF o 2y o g wwwm
g—at a¥ e § fm % o wfew
wfrr §, 9 ¥ oft afe ol At fmr
o & GRrAre A Ty Aand §, gET A
get gy s T @dw a9 §)
9 6T W uw & sy s wnfgg
afy S ag ¥ A 7 AT N T
s fogar o ot & e g e 2w oY
Qe T UL A oW N @
R dama ¥ iy fammr ¥ 0w
wTT sqrar § 39 A et A Wwfgd
W ¥ &t ot darare a7 avht § AR
g ¥ a=F N g v\ 9var
¢, 7z fsfo waw wwlt &)

ot vwiter warx fag (o90) :
arte wera wEET, & W s oagy
WIWTT W AT7aT §, W9 X Y6 Ay
wEay fawg o fewcawe s W
@ waex foar ) oy dw——wrwic §
Tl a5 W AZE A TI6 AE—
arer du gfe ey Awd 1 oft wE e
Fog off 3 it w7 fw 75 & 80 iy
Wi feaplt it ael v §) we fad
N o wifes ffy fegi o wifaw
g ws¥ e g a7 P welt § ) ot
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& fiparr srrwc it 8w d o -
arw win ¥ Frrafor st it & fewreae
wvy sar i fiwr wwr aF aw o
oy syafr o oy Y & 1 g gw
w1 faey § fie vy e & 28 ot
¥ wrx oft, wafs g7 wro Jw wiv e
Rord, ¥ o Ao Wiy farry wor
¥ sravawa B, & dar Al we AW €
W & qe wrow ag ¢ fis gr ot Aw
ot ot oo gy awfe o
¥ w7 Frd e v @, qrowTe o fafurw
GrraTaY & e XEhT o O St W

wfgd Q1 ¥y g9 AW wC Ak

aw & ot 7 flt oy T g qrey av
A Fq7RT Y qEX W) TAg ¥ AQ WU
ot & v w9 o 1Y ¥ gar 9%
&1 o Y Aewre X faw-few e &
faw-firs woTe &t Ao w@T wT
TH TR B %77 w7 9771 far, e fee
fHrgm o wmaad o ar §) g
& § 6 a4 ¥ folr aF wew ot
* wravgar § 1 ZAe qIW # afed W
v aft 1 afx sy AfE Sy AW &
e ST % it B QU v far
g Ay feafi st @, ag dar
T e

13.16 hre.
[Mr Sreaxer in the Chair]

ferark Qi o o ay faaed
g &, Pay weaw wffa g oY
wgt § ag T aow goeiT wart
£ doAr wwErr A WO KT
T W T N o & fag durr
ot v dhr a¢ fany o
ot fear oy o ) Wt it
9T &Y Wy weere wrr we ot §,
wfer oy frar€ S o e sy
wft fear v oy &, forerrr fiesty e
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w1 & domrd et § oy a7 et
w0 gy § st R w3 oor W
wiw foeorr we gt e 80 & wrger
¥ fo v o¢ fems s fear o
o o fram 1 ¥ AW TIT SR
g swre A s ¥ eqmaifor wr
PR e g, Wy A mway W
T o WY FT A ¥, o % Ry & Foreper
qfardy wix wifew wgmar womT
W7 T F ASTH R T HIW | Hfew
W ¥ a1y Arg fafww Ry # o af
o8 g s dY & I & f e
90 ®UA ST NG AT g | vaw
ww & o fawmre § e 3o fet
& g W wAt s g3 w7 A
Wit faadft gl wrwwar @ oW A
g & ¥ A FEY A & o W
wh

Sar K7 ot s
or sy A AW ¥ AR 3 9w
g—am & & g N v §,
N IR T g R, wE
o fage & vy e @, T e
o o T &1 A o A @
oAt &1 W ¥ qagd ety
o u R wae A, fow g
wafq woert § g w9, a%
0¥ 1047-48 W ¥, IPT TOTE
s A & fao fagre aoere W
foray w1 ? oW oo o #§ sy 9T
fir woww v Fewrk ot #
% & D § fe 3w & wmifaa
e ¥ A | fod aw ®Y sreaean
8, 3@ wrwawear ¥ g g e }
ARG R Nww T
wTe oy ofy wermy v, W fie areafawar

fr Tt o @Y H wfaw ow @

&w@wﬁiﬁmt
v 44 ¥ e ey Jor &
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o §Y wwar 8 | ¥few T WAT grow
+ff §t o, 10 79 a@ i gy
# ag wr faar mar ol fow A g
% G A AT Wiy 97 ¥ g Ay
AT WA AIFETT R 54 § Ay
A e faerT TR AT ATER
aQ, 7F 7 fra fear fs g0 Qo
® oy g wen wifgg faw X
fagre & W, e gEEwgy,
TR R TATE & AR o dY o ¥ Tiem-
R AR FJfen 29w & Qi Aqw
T A A R A ak
TZ o 3T WA AT s ARy faw Y
WY wrveTr (O s R am dm &
W SEl & WAEET W oW gl
T AET | AT ¥ AT wne
9 ot Fa Tt g R aw ¥ wgewR
g frarf 2 R} ¥, ¥ S ¥ faxmm
¢ fr @ @ 917 o &7 WY o A
) 7 T AR T Forw & ww &Y wdt W)
g fer av @

qrlt & AT wow AT N qragwE
gt &1 falt ot W & Srw g qT
N e g1 g Iy 10, 15
e ¥ oY B @ @ T A s
wr ¥ frrac ey @ wE @ g
T 39 A wAet i wRER R
W ¥t rrRcd g aw fw 8o
et T A A & W e
wit ix GAT ot g § N IT A
% frg Ivqer wfr g @ afoma
o, @ T I A Ay wpde
TR g @y awre §f ¥X E )
g wed iy ww ¥ farg g oo
3 ooy W W wifed Wi I F wed
o q2r &< & fieqrt W Sfew aaw
< wIm wifgs 1

freq sw  wiZWAT W wAr
b Rk o oo W e
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[sh nidex syove fay)
¥ gt wgt g v ol @ wwr
frorw o Rafly Wit wow & o fiearif
%Y forw wwar ek & Porg ot wifigy
wrsn e A%, B off freer e
gt T o ot Ay Wy ar )
frer gra dor W g el wram
&t m & foar w8, dfew Iw &
NwEE N X ¥ g wn Igeey

wofe Ay feel & | 9w o W g
wgy aar = fin ey snfre o &
vy W Al & o v v ge aft
graem g fagrt # agn 7 faafy
7 § fam wv w9 v wfar
wr Y s wY Jarft aed g @
o ggt ax fr 99 51 9 R,
favelt & v ford g7 &1 Wi
Wiz ¥ gy Freaft sty vy & A Ay
sTereTd ¥ ot o o Yo e
wifgd fom fer o & go # wofry
wripht @ sv graE ¥ wfw et
e §

Wk ax wft gae ¥ fag
| wera § s wsaly g f'm
e A faei 3wl wT e wow
g b Whew ufewfot & wey
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W vy & Wy e ool g
R wowrow o W W gO el
WTT ST O WA WY qO W W o
&R W gy ow $ar wo afd B ke
ot srmwear o g0 Qb &, wfew
age o g7 Fw whY 1 ag v o
wwrr ot § WX giwr wgr war § s
agt &, Y9 W afeat agat §, g A
WX qTwre W sy R wfyg + gt
arar § fis qowre Wk g w3 A1
frd age & ey afeae ¥ w &,
1 s #Y ArC wawr sqrr &R )

SHR] BANAMAILI BABU (Sambal-
pur): Growth rate in agriculture in
always a slow process. The condi-
tions necessary for a Mgher rate of
growth are, among other things a good
agrarian sgructure, irrigation and a
scientific management of water and
soil which are wantling in our
couniry. However, the progress we
have mede in agriculture so far as,
compared to some developed countries
of the world where the break-
through came after long 50 years
even with their distinct advanlages,
over this country. is noteworthy, We
are Jucky to have achicved a signi-
ficant measure of progress within &
short time, Ny

At the same time, I would like to
draw the attention of the Government
which is also referred to in the Eco-
nomic Survey. We have no reason
to be compacent in {his regard that
we have achieved a rate of growth as
high ag 6.1 per cent on whesrt crop.
Then how is it that the growth 1 rice
1 still languishing at 2.5 per cent
There are various reasons for this
shortfall which, 1 hope, the Miniater
will take into conaideration for =
higher rate of growth in rice.

Secondly, the gowing unemploy.
ment in the rural area is a matter of
serious concern and the Government
should give a bigher priority to tatkle
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this probem. The dimension of this
problem can be lmagined when 70
per cent of the total work force of
the country is locatsd in the rural
aress. Their number was 132 mil-
liong in 1081 swelling upto 100
millions in 1076 and which will ulti-
mately come to 218 milllons in 1u8l.
I heve not come across in the report
of the ministry any concrete steps
the Government propose to take in
this regard. The few projects that
we have undertaken, I do not think,
even touch the fringe of the problem,
The crash scheme of rural employ-
ment, if continued, could have met
this problem to some extent.

Next ig about drought and the con-
tinuing famine conditions in the
country. It is common knowledge
that drought and near-famine condi-
tion are occurring in large parts of
the country and it has sharply
brought into focus the need for
greater irrigation. It is the wvery
pocket which makey heavy demands
on procured food. I would wish
that there should be a larger alloca-
tion in the matter of rrigation. An-

relief operations. 1 wish this could
have been gainfully employed on
frrigation. State of Orissa murrors the
paradox in this regard. There is
plenty of natural resources but the
State’s financial resource are very
much limited and the state is not able
to make any progress due to this
constraint. The State has made
veral requests tg the Centre to come
its alg in regard to irrigation so
the State may not be left to the
of the monsoons. In the Work-
Group iteelf, the Central Gov-

Eg?&!
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State regarding minor and ground
water Irrigation

Now 1 come to the dry farming
technique. It would take a long
time to provide irrigation facilities to
rainfall area. To-day quantum of
irrigation is hardly for 30 million hec-
tares when the net sowpn area ix 139
mullion hectares. It will take a Jong
time to cope with the demand even
upto 40 per cent or 50 per cent Dry
farmmg techniques which are being
deveoped should be expedited and
should be extended to all the rain-fed
areas and thig should not be kept
restricted to a few pockets or dis-
tricis when a large part of the coun-
try 13 experiencing famine condition

1 would like to say a word about
the cropping pattern. The cropping
pattern that prevails in the cauntry
present will not carry ug forward.
To-doy the farmer takes ony tn such
crop as is needed by him and his fa-
muly which is both uneconomical and
unproductive 1 would expect that
there should be such a cropping pat-
tern or such crops should be grown
which suity the nature of the soil as
alsy the enviranment of the area.
This will not only benefit the farmer
financially but would also increase
the agricultural production in the
country. Government should see that
CTOpPs &re grown according to a pro-
duction plan fixed for each area or
region.

I would like to draw the attention
of the Minister to the present low
procurement prioe, The criticism
directed aguinst fixing the higher
price of foodgrains particularly rice
iy misconceived. Most of the critici-
isma are mis-informed. It has to rca-
lised that unless you give an incen-
tive price to the farmer, neither he
will have the temptation nor the ca-
pacity to raise the crop. The Agri-
cultural Prices Commission hag fixed
the rate of paddy at 74. The reasons
advanced by the Commisejon in the
report sre totaly erronecus and
unconvincing, because the rate per
quintal of paddy cultivation expenses
calculated therein is not correct. The
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{Shri Banamall Babu.) oYC we o It & age sare feen
T e e s et vty wg wft  fx X wnefiret wnht off
mwwmﬁhmmuw W o & wrer Wit o g gyr Y
Agricultural Prices it qv quw sy Wt Wff TC yrow

Commission, that the furmer should
hﬁunocmpla;:tﬂhmam- gwr Wiaw fr el @t oft, Ao
able return? Have we sought to con- w & ane f o Wt e § e gt
trol the profits on industrial goods wrad 2.5 qTEE ¥ M ¥ oy

duous and more expensive ang more

It is also wrong to suggest that the
profit goes only to the big farmers.
A gmall farmer even holding 2 acres
of lang stands to benefit from the
procurement price as he has o sell
some of hig stocks for other mneoces-
sities of life He has alsc to go in

ks

it

gffg
;

give up the of acquiring peddy
through the levy from the producers
Whatever it is, 1 would suggeet that
Government should give utmost con-
sideration to fixing a higher price for
paddy. The money that iz spent on
relief operations every year and the
cost of import of foodstuffy should not
be forgotten by government and they
should not grudge giving to the far-
mers & higher price.

TN WP, °g I ¥ g% gwia
w § s wrer v iy g dfer
aw & sy gyvawal off o,
ferg Qur gt & s ¥ g s
walt Wh*mih
o 2o ¥ gy frrfrelf A e dw
firarit & wrdfy e Y, oficaw fey

Fyy W awdragh, W
ufas w1 &t & A, s &
e wr AT WY | THAE R 1.8
gfrem &t srardt g ww wT R
o W # sl Y @6 o

%

i

a,!p
344
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£ ofre sk wfiew il ), R v wd
farst o faeft § Wi o frma o &
wfaw @} ¢ 1 7w Wy T fear § Fe
sy O e Y W, 21,84
forlt afeancad foer § ow IRaT &
forg, oY x# fpurit w) 9@ & g forey
&1 wrdft & fepxre W W@ frrr WY
wfee firelt &1 ot X ¥ & WA
uw =t qur & Y wor § v baw
QF ® wiw @ o 9 wrel @
et ¥, wO¥ ¥ 7w F R femr
§ @ wrd difwday afo <F oY
¥ ow ¥ any #§ el ft s
oiff 8t wwar « wrw wE feart Y ogw
oyt &% § e 37 O o ot Al
T & wrd ar FY riarey 5 and
iy § 4 v §, 97 ¥ ng
whier oft § o & SRTowr o w7 R
£, % agt e 57 § i we @ o
sy RN gew ¥ R
wré firdw 7@ § o & Rt g fis
w2 fewmil & are o 737 ¥ A ol
oy, I A@feda ™ N W
el ol | wAMA v wwA-
yrearn § shrgriom wgd g fe
Arxar ¥ vty B 92 Wi @ feure
¥ featfcht dur g€ ¢, or o2 pwiyw-
forz § W frafct §, w v Q. @
W W oF sriArgawa &ar W
wifgy Wfs o frart B ik oK
Wyt f ey w2

wopl ¥ o wE W A
wwe wrw fag 3 v v wgd ®
g wow § 1 fawdg 97 @ g
ot § ¥en & dwch § s 0 wfEeT
§ @ifie & o % wry w0t §, ol F e
wolt § ot oy wfei ¥ v Rt §,
w R g i oo ¥@ &
AW WY gw g W1 iy W ol
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Pt & o 3 w7 ¥ v Aoy O
wht % v wrar qogd fredy § )\
wg TaToraTE § 7 war x@ ot vt qedfirdy
R 1 we Aray Ard & fie s oft der-
AT Wi g ATy W Ay ATy
ag fou & fag ? flt © war A
R feft MY aw g9 T A, ww v ¥
waTIATZ AEf WT EHAT 1 U TSR
faddacy & W afena@dlr &
ot weg Y, A ff vowT ¥ @
wgt afgeTq T FTT | T ¥ dre
v af o fagra mq G wifgg
™ @ ¥ s @ §rv wifgg
i o & e wifgg fe s
ot T waaTg | sfgeet W TuAe
Svmdfaqao w1 qa fen
wifge

gfarrat B urvx arfchy &
P R S A agr § f wpir g
fir 7g wre wrw & Wi g 1 Ao e
ey TR @R A FwWT
T 2 2 7 @ gl N farra g
wy Fare Y @ WY & | AWz Oy e
¥ s & g feierd s iy
g ot ¥ 1 o wah v § IReY A g
g v e AfaRcewit i
7 §t piifeer vl §, 7 aafee v
T oy ek wxA At e T e
o ¥ @t § o v arifrmm S e i
ol 0 ey WY W F | @F At
faarr mrafrar §)ue N qET-Sy
fevrr § 39% wowmew # fisclt oy
W i § @ Al e ot @
wr wrr wfg@ t w} @ feat &
ara e wig B2 fewAt Sraw
fufaw fawra ot it & wafaa §
T & wew ¥ SY@fedwr v gw age
wreers § Wt woe wrwifedmr ady



a7 DG, Wis-mn

,  lamR alawt wA]
on @ 0 g et § I
TRHZ T 3w AfY ) 9 aror gy
T & ? fearm By s diw fan &
& ot ot forenwr, qeft fover § A
wre wft ferd, wre famrelt & @Y Wt
it firrery & 1 ek o wF &t ¥
qw fetd werfirr gk 1 g7t
1972 ¥ wamgz g€ & w7 37 da A
1974 % fet & | 37 otz & 3219
g warat Fe 36,000 Y ¥ T4k wF
¥ rfiew wgt Swirefes sedzgmw &
o forar, o 2 ¥ 29,000 @1 fwwry
¥ oix T et TR ol @
® v iy wT TWd | oUW wTTY W

wfeey 7y X R A W IR X A

fory o /YT T ST A I AT )
W efeamer ofe g @t & wde
g w1 frg, % et & e
o g @Y T @2 fraat @ o
QIR ST AAT ET W W ETR N
wg -firy &t ¥ g agy ) w @
¥ fory g wifge W wrewr
w7 fearr W & =1 #w

wx & uod da s gaew ¥,

verngw =g ST WY SWN
w1 el evfealt v

MR DEPUTY-SPEAKER: Sir, I
speak in Hindi. You are a generous

pemson. Kindly give me some more

BERIMUKTI SAVITRI BHYAM:
am makin)f & request through you.

APRIL 10, 1075
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MR, DEPUTY-SPREAKER: Anyway
you tuke two more minutes. Women
want to have the cake ang eat it tao?

sfvt rfiesft waw : s gy e
e fis fufow fieamit % wveitFeve
§ o oy & o g g e & wanfowe
writ ¥ g ar el & v wrw iy

w3 gt wifin ¥ fawa ¥ gm woor
wigh § 1 2w @ oy adrr ot &
forr & qreft & ferwrd & wrws Ivew
w31 IR IS ey & fag
¥t wrfirr o ofte T A wE
Qs gEwfew wwimw 1 o gl
™R #2, wq T 0§ iy
TRd Iy g &
w7 g, wox d@ € aw owol
B! awy fae deed fot & fore
# w1 Fere wRw & dvd o 3
wg ot g Forer & 1 gt o wre ) e
v &2¢ wigw few § 1 aréy dfafedy
oyt Mot R Afier R -
e ¥ W gw g § ) wg 7 wh @
rarq f et w zwdw wit gy Ko
Ty faareft ofr el ff § o B A
firqr § o fawrr ®) iy ot § o 20
whm e gt W el g
W AT gu ¥ Wk wgt § 1w
w a7w o sure afY fear v g
Fra it of 9} ) 3w o€ fenr o w47 1
Qo g8 wa ot oy ot ey e B
o Ox we § o e ww o @
way § W€ Sl ot ot g § o
* ff ol wpforad ahar ot of § oix
w oy gt fair vy yrk =iy & by
o @ § 1y Ay fewyr gur fomr
§ 1 flt i wrer @ vawr eRew
wff oty war £ O e B oyt
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Sfufordror ot & 1 ot oot & Few
wekifen dm gt 4, ot oot & gO
wrezw wga ff feow of § 1 ady wer
Tem & fr gl sgAed, @t
wifeae forrey agd § Sr 3} ¢
s famay wgd g X § ot fom
wI7of ¥ § 48T vV F oyad F 3w oAy
o AR ATRAT E

wx & WA F A W ¥O wwAr
wight g1 Ao gl W £
st g0 ¥ 9y Wit wrroRe
wimfrg § & sgit g s =™
g gfeaw dvcfim § v o @),
qieder g1, wrwrA faerar @), wgt
a7 o, IF A2 CTOdNg wigEr onA
WHEd | § waArA Av@ET § 4
s g 1 xgr & 97 TR F1OAEHO
& SEOTWA & W fra AT IE
gz g g 1w wydIw W
REa A razqugdeaa § ag OF-
qF ured wErdm § 1 EYT N W@
farelt Wt vw & qAIT, ¥ v §
s e, S wowr 1 AW
w dram ® qF we g g
¥ arlt QF @F wTede wr oo
t ¢ o o & aw @l TE
ot wedt ¥ oredr foew R, weE
ey & wwwewr wft & wart ¥
® W o Ay arar § o Ay v L
qurdfer ¢, cwwt Bt G feore
Wt 1 wte fedie & aw

ol G frw gz & dego
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dre & @y waww wf off | Ayt |
wifim woe B sw A s W o Wl
frar g fm AR agrqr §
& arpft g s v fearitie Y agr
o gt wfgd | 77 wrer e,
a1 foaq qamg @ A ¢ § e
ey wré fgwrw femrm wfr @
qrd T AT 9 W AW qT
$ @ fom @Y, e, feordde
o gft wry Gl = o W I T
=zg3,7 g o= fagw

SHRI D K PANDA (Bhanja-
nagar) Mr Deputy Speaker, wir, I
could not remst my tempiation tu
speak because yesterday while giving
reply the hon Minister Shri Shinde,
expressed his happiness over the per-
formance of his Ministry in the mat-
ter of production and distribution

Now, 1 will beyin w.th Orissa Due
to drought there i3 a most serious
devastating type of farmune which s
already looming large and there are
reports sbout eeling out of children
in Kalanand: district A discussion
on thiy subject has taken place in the
Assembly In spite of these facls
having been discussed m the Assemb-
1y now we find here there 13 men-
tion -iake for example, Onssa—that
there s some drought but the mtua-
tion is not so alarmung These ex-
pressions have been made by the hom,
Minister Therefore, ] want to give
an answer and I demand ceriain
thing to be done.

Firsty in the brochure itself that

ty
of adequate Quantities of rice and
whest from Central pool or
solutely we cannot gave the people.”
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No doubt, wheat has increased
from 10,000 tonnes to 28,000 tonnes
but as for rice the situtaion will have
to be largely managed by increasing
the supply of wheat against rice
through the public distribution =sys-
tem. Sir, last year 214 lakh tonnes
of rice were procureq whereas this
year till March, 1975 only 33,000
tonnes have been procured. Govern-
ment has ajso said there iz no further
chance to procure more. Therefore,
from this point of view 1 want to
draw the attention of the hon Mm-
ister to thie grim reality about
famine conditions and the appre-
hended starvation demths in Orissa.
What I. demand is that imme-
diately from the Central pool
rice ghould be rushed in the desired
quantity to Orissa. Without that we
cannot save the people there. Sir,
even the price of ‘Ray’ which iz the
cheapest staple food in this area, has
gBone up to Rs 250 per kilo. This
rise in price is unprecedented in the
history.

Now, with regard to irrigatiom, I
have to mention one powint. In Oriasa,
all the power projects have betp fi-
nanced by the State Government and
the State Government hag been
spending money on them. From these
power projects, all the centrally
sponsored big industries like the
Rourkela stecl plant, are taking
power. What 1 happening in other
places? This 18 well known, Take
for example Farakka in Weset Bengal
and other power projects in Maba-
rashira and other places We find
that there are &0 many centraily
sponsored projecis and for these pro-
jects, the Central Government is
giving financial assistance Rather,
they are exclusively centrally apon-
soped projects. Whepeas, the power
projects in Orissa are fimanced by the
State Government. This 18 a heavy
burden on the State Government,

8ir, now Rs. 756 crores have been
provided as the Plan outlay for jrri-

mangd is that
crores shoud be allotted in slead of

Rs. 75 crores for these irrigation pro-
jects Or else, the twenty lakh acres
of lands which are waste lands should
be developed These are waste lands
as per Goverument statistics. These
are Government waste lands, out of
which Government themselves claim
that they have distmbuted only
1,50000 acres. Therefore, for deve-
lopment for these lands, Government
should come forward and allot funds.

My last point is this On a rough
calculation, 1f these twenty; Iakh
acres of waste lands can be devclup-
ed, if per acre Rs. 500 s the income
and in regard to all those places
which have already been spotted out,
if the Centre can come forward amd
allot some money, we can at least
make Rs. 100 crores and to that ex-
tent we can develop Therefore, I
demand that the Government should
make a break through from their
capitalistic production system eond
they should break the feudal and
semi feudal hold and influence over
the rural sector Monopoly owner-
ship of lands should be done away
with, absentee landlordism should be
completely and totally abolished and
non-legalised share crapping should
also be abolished, Unless this is
done, the reactionary forces like the
BLD will take advantuge of the sttus-
tion. Therefore, the marketable
surpius has to be taken over
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semi fpudal hold on the rural sector
should be completely broken.

o g% R W (TR ¢
SueIe wErer, qw A wifew OF
fiogm gfw o s & 1 ofw
W AW § aowr vl wew ¥ e i
Mm@ ¥ e e,
JUT A W wrew sfr g #
Lt § LR

% fagre & 4t ¥ v wgAr
gt 1971 ¥ uur ¥ gl ey A
o€, $dfazw ooe sy fe Sed W
W fagre " wwrm w frr
30 fope ot Wy areT W w feor
wyl fs wg 1952 & oY

1974 ¥ ¥S THA TWH W
forew & ww welt ofr fw Wit aff
¥, fed fafrer & aoa & ot
TX ¥ oY g Wi 3 ¥ e g9 An
T Y gant wEr & 2wy w1 fr few
a7y ¥ v fagr favgn oF W
R G I R

wEw 6 anr § fe 397 o - e
waleliza At o § Aow I Ay
gowy wit ¥ foelr ot ag s Ay A
t yw dwr H agt Femr s I 120
witw ¥ wy qX g1, q@ W @ET
war ek £ 4

o o 7 wwefigy W 19 W
Y aghaver o1 1 W v & W

vy Wt we ot PR @ w W

DG, 1975-718 278

3, 4 ure ¥ ford swdt o ¥ 33 wmm )
® agt & TOF w1 st o wr
¥ fe agt agw afeat § 1 ol sy
afcat & i 1074 ¥ oy ow Y oy
w7 ) w Y oy wwodr
g, w umE i vl § @ et
Wk ¥ g § fe oy 5o U §
v ad | wawd
T view warr ww K WK 120 A
®Y oy & 7€ Sudt feadr fy ged
et ¥, gl i ol & v @
Wy ary o ¥, g aw o A

% pfe aalt ¥, o A # o Ay
™ wrd §, gar A o §, 9 4y
aitg w&r fis WY 1971 & a
W T W2 wiww sw e,
ot Iad ferraed oY, ot 77 gty
¥ ot ¥xuag fag oY g Soded
faar fawpr & &, ag @237 W@ %,
giae Hqm w51 f& IgR
g afa g sy sfew ¥ ¢ 1+ sfw
I = Ew wgw  wg Ww &
# 3% v wem fs g Y fw
W 707 Tve W fowe gt
¢ v &, v & w9 3Oy
T H? famr Wz gm
Fad § gog AR afe ff @ A
foqg @ A *Ri ¥ o fraree
& war, 100 ¥ &7 Y AW [
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[ a9ar vgm dew]
w1 Tt v Hywagdayg
e g R ey § 7w -
fewdwe w7 wyy Qv g 7wy
& ¥ ot a@ w% 24, 24 e ¥ @7
¢ G o oy g 8, -
wy i & wuw Ay & word
T AEAT 1 qgt 1970 ¥ 640
wfew fosifier stow aoi g Wi
1974 ¥ 1800 fusfifrzr ¥ wfuw
wef g€ 1+ Wi e fs fpmog W
oIy & & g o wog & fewl
ufes xefagroe gk @ 1 &g A
wit i & wlr § 1 fegwrew
¥ e O $RRQ ow ¥ W
& Fors® oo e wmw fardeer s
R agaT 12, 13 AW ¥ W AR
I ¥, & o awr ¥, s wra
fis $wd =1 ¥9 vratw feqr wid )
oS ured g a8 FAET fe s
wgra ¥w &, forak a0 @ g §
Wt p oy g A
fwad o Ao & fak ¥ ol 1973
Fuem R e 0¥ R fe
1974 ¥ 13 ¥ 7k I g0 ww A
a1 & wawwr § fs 1975-76
% ¥ dod go ot s WY W ar,
waife & wgr ol afr & o £
zéaw Wt el afy @ o § Afew
gehf Mwww ) wre ol
wfer & s QT @, o W &
W ww aff @ e

1400 hrs.

qufy #xly § og v &
% ot v fear war §, dfew
wry o srwqwan § e dwn o
witwr ¥ @ T e
weur sy wrdt ot ag g g,
wpr goh avem @, ¥ @
ot o o gl ¥
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alo
W 1 & wmewe daw it oie
vt ¥ ¥ e ¥ wpr e
& aoere a7 corret ot v W
wR fR

wfad woe ¥ 1972 ¥ dwr wew
W e sy ¥ @en ¥
wrfa fear 1 oft d=ronw fag wond
FTawi sy ?

doifers ad fom %Y

I quM AR WA ¢ I
wgren, wfiwe ampw & vy w1 e foree
¥ forrdy amm §, 3@ o v Wy e ¥
wafeny §

MR. DEPUTY-SPERAKER: I sill
have 35 members from your perty.

BHRI YAMUNA PRASAD MAN.
DAL; Please count how many are

MR, DEPUTY-.BPEAKER: Shri
Sainl, Shrl Raju, Shrl Shivnath Hingh
and s0 many others are here.
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ag® & A ¥ qF wgR ¥ A
qifs e fert wia d o Afew
o %Y 7Y g0 § R wE e A,
M i wg wgd X ww D e gy
it ¢ fe AL am 0 10 TFE

wir g 1+ g dwfer & s &
ORI g TR
o w1 fwar § fe Iwer aw R
WA EwmE 1 WMIoR
war wqr ¢ B “wrire” ofaer &
g o arg froam & &

fawk
Nt arwE  a §

wx wd wrd fagre & Tguiew wie
wewt &7 e faed arar o7 1w
ifrafor griacdew & o &R
g o oy ok Ewdw
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e ¥ mwehge (dwdr) farr @
2 siww ¥ wrto o We Frw AW
1.8 fironfiex qew vk oy arsfr
1 1. ¢ fawiiefiee ow e & Toax
g g | Tk e ¥ fed R
fogy w1 s fay way | W geret
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o Forerr, e @ a1t & yo Y oo
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Wyt | WEawsTH A ¥
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TF BT A1 I X O g e g
% afisd feragasmea g
wafad ag areeas § fs urce €0 wte
! qaay fer o Wi Iwer W
T N ¥ qATAT AW TEN
ny & SR &7 AT ST EAT € )
AR 5 Wy & SR BT 7 T
& T qowre 3% o g9 wO ot
|

ot frwae Tag (A97) o=@
sim, i Wik fard o @
ageay faeg & fs 37 & o9 gavew
q¢ farare waz wf) fodr ar wwa € o
e foc WY & /@7 ¥ 2 A od
frder w0

g M aget T 105 WY wfa-
g @ E 8 ) s RO
®rre fr o Froemg a¢ a0 A &, Ay
Ty X uEA & Ty oy e % Oaw
¥ ot a7 O 2, e & g W X
% fielt @ wow & A o oy § W
a § felt Tow wTHTC A wAW F
whl ) wHElfs fram ¥
org O wRE AT« wg W
e o gofsy A v AT g 1wl
farrlt ot *F & T TEW W
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[y fremmwr fivg )

o 3 ¥ e wovr A @ wen
& fie woore oW ¥ i wgw oy ¥
#fer oo fgmrr & _aw frewy o e
o T wedt §, wfew g W Jw W
A WAL | O & FATY 9%
qg o ¥ wyr wew § O wy feamit
wy o wfeerd o ward & Ford sl
off s amr §

& &w v g e vk o v
®E A IR AT qTF T FE
o ufrerd 105 Ty afafrew @
feere & a7 ¥ o & v framd,
Mg M Yar v a®, A & cow
v wrer O & fag & g
HTH TORIT SOBN & wEA 7T I
g

wgr arw ¢ Fr aft feem
105 €17 ¥ wfaw w1 g0 @, @
AT B 1 R e
5t e w0
TN aw ;T 8, TH A
#0% ¥ vy w fodiege fer oy
fraras & q faaar Wt g s,
I8 & 47 @ a7 W@y av S qra,
oI AT qIAAT, 4T ¥ IW AT JEY
oy ¥, fow *1 g ol wwr WA
t e w7 m, W soeiT W
i a7 &m0

XA e gy aver § fe
1951-52 ¥ Tardy $w ¥ Y durare
52 %3y 2 & wrg gre Y, &% 1971
728 W EWNT g4 A AV § q7,
w108 ST I Yy W H pm
avifeeze 1 awr dvrar §, dfew wur ¥
fisarr ot Wy e § ;T W
wiY fsay wr wwm § e goere st oo &
agfad folt ) Wfier fc arer farly
e oY §, 3 ¥ e 3wy feww
105 W% wir-freezw oY dw sTuek
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afeare o) frer v Ty § P oy e
firegyer atrggfionr & 4 wor oo ol wy
AT e R ooy wew
Tiear § fie 912 fisamal & wgelt o o wrg
& ewroy v v § ey v v | i gt
WAy o ey ¥
Y Ay fiarlf & wgal =ff w37 o
T O Er W A | Afew G2 fearay
Y afcemar vt § 7 wror dw & g ow
oY AT WY Srywe diferT wrpr v wng
w7 & T & o S ¥ wiew fr
¥ gty o § Jow g 3y feamr
wgavd § 1 Afer Ny hfer aHv oo
¥ so-go v T R EF A & qw
wiferr & wrdt opftr ofr off & 1 ey
a8 wg ¥ fis for & ar dhifaer oY
Mg A Yt rfr g v d e
g T 6 A TH T TR w3 |
g wrw famwgw s gt AT oy
oY ¥ Ore fegr o g o7 ey
TEY AT WY, 9% OFE qreT WY @y
&Y s =g firedt A Sear @ o
qFT AT WY g § e | gatg
fraT ¥ xa T ¥ q37 ¥ o A
¥ agz Y T woeT WYt el
TR %Y JwAT e

o T Y A = T Wy
ar @ § I ah Fevdrae wfig
T qTRI {1 41 ST aonTT Y W
o ¥ WY 3, ag v wrar e wfig
fsfrmT s sy aurdt WY
firrzr ¥ fgam & &g st 2w foer o
9 ¥ % frqur & s g fed,
wri gver 98 ¥ darar v ot qw
grm o ¥ § qrw ¥ wfwerd Gl
WY & qeadw gy ¥y awy § fe @ o
aficar war § Afew & ood v o wm-
w18 ¥ e Sy ewar § s ww ¥
wR 5~7 wfrer dg wr dw v §, we
@ &1 ot e wd g Swre ¥
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o § 1 gt et ¥ oft avay §, W
it § 1wl o oy g Y o QI
W fawa & faa % fs o wff s
ayer & e af e % wrs o avly o
Fawrt wolt awdt & 3w & #rr o
105 8¢ ¥ § ( ot *n gar dagw
g ot 5 dar v, W e ot dar
o} v ey &y owy o S s
&, Afew 90 & ax Wt $w W dor F QR
# Feara oY wrazr § ) gafore & frdew
won wgm e aft ofy fegfy ot &Y
oAy e A w7 A9 o 9Ty aren
gt arar T & 1 €@ AT W WW
fafrer snfag

FfrwewT e S §, TEH 0w
s 43 gu §, o Afy, a® wed 7,
T §, arg g oy § Afew o &
w3 ¥7 791 g 5 W & arerfara
w1, frart &t arefawar o sk
arerdr At § 1 oty arerfae o
oy gy A 105 T A vy Wil
¥ & 1 o7 Y arx W gFA A
Arfag Foraar ©F &5 & Tt = firean
gisTrAIwASA I ST 0
Far W A WY AT Ag A 2 w7
feam g s s ? on
¥® weT a4t ¥, sov ¥, wewwre ¥, I
w19 ST O & Wi ot - fawg & vaw
ai s ot i SH ¥ A I Ay
S ATATC T § A WY T 105
wy ety § 1 wfeg & -
T W v § B wafty qoete g
7¢ ST ¥, 105 QW N g gy
% §, %9 N g W)

gl wrw ¥ Frlew wom W
frerr o €% 2w o O v 1 A
oy IR & fag WY sara BT anfgg
ax wft Rt mar &+ W Y T AW
WX § o el wowre wpelr & Fegw

& oY fommt ot frar § 1 afiem grt
# Wik o gfe Qv mff Faw ¥ o
wt formr @Y ¢ 100 TvEE e S
Y W § 37 6 W7 qoeT it @
w2 § Afer @ gofe Wt fewal
® gra o A qgw T 0 wre
I 70 ST wraTdy & ¢ W wiwy
frarddt fe ¥ &0% Wt g & iz
fear AT e Y@y E M S @
#rv qeaz & wias fra WY a0 &7
oW 7 faw g § TR Fmey @
DA AN IP AN W
ST WY 9TY K 54T AT W0EY o

AT @R A 9@ oY wwr 7,
W wrwr o wgr d 5 v F amI ¥
g 3w wrew frd Ay 7 1 Afew o R
& femra %7 og 97 /v 5 w3 feey
¥ #% gmA ¥ wewi 7 e g 2
T AT I T FT B F7 frar
&7 e ¥ Sif7 efEw, 1 § qav-
e ) A ) T www Pl
% Aifa &), o ag FRA TET FA
o fenfer ¥ 7Y @ 1 Py Formr & oot
g ¥ # R A A WA AT @
R 1 T T A RO A TS Y QAN
& 8 gy oft o qewy Wy
ey &1

o arAAg qEET A v R ¥ fr
¥ ¥ 700 WUT H wAw gwrar §,
500 $T ¥ ¥ & WATAT § | 4y TAX
W eI Y ) W AT gAY Agt N2
fram 1 gr ww A xa & fag
orive fowm fear &) ¥T onw & dee
ET X 2. 90 ATW T W7 NS W. W {
uf AT ¥ 8. 12 W & W O QT
wh g ¥ 25 NI WA N
e § Ty 4 1 AT 3w & o oY
™ Y § e verr R falt
<t § wg Wt 36 ¥ o § olte Regwer
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wafdy oy o ¥ writ & aver o off }

# 1 Fareor gardy wrerew $3FeRt § e wet wrwens & Forer v e et & oot
O 54-55 ¢ ¥ TOW W WX wTE W Y ) gl Wl @oeTe vl
&7 w7 a7y § 1 wy fesfiy gardr § o fin worgr § Wi gl T woeTd o wg

i T f el wragawar § Wi
500 wO¥ T g% w4 w3 fam
fadell ¥ @ oA & fag 1 ol g
frrsAwmupgRsganr v
are fears ¥ e &% T@A ®
ey g9 & W f fwa w7 A
w1 ) ag Wy wT @ argfeew WY
AT R T AN R Y O
frrm tw serRmE @ , agEaw
# ara oy §, ag gt & T §o
frary ®) &% wius & ofew feadt

Tifgy 1

Tl oA g ® ol frazw v
TR | 9T ¥ WA R AR q A A
s g1y wrE § P e e ®Y -
3 #ifwg | g7 ad § v fer
7 B T 3T 1T & A I 0T W O w
g o) I, va F, FA AT, ag S
o 77 Q@ 3 ¥ew o ¥ Fw
Tra=dt & 5 9% w0 SFY T w0
a7 99 | feary wadt 3vBT & 3w Y
w8 I T THN X1 I AL T W
gt § fy areg o, @ 1w, A wry
aw Iw v qur 9@ faear ) oAy
T AR IWT JT T €A ¥ AT W
ag v w6 wf § s e sped W A
ooy Mg | ATFTT R F I
ST & | 9T AW WAILIED T AT
w ) fear argar aw ww QT W
wrud 3y grg Tegfew e aft & g
&Y FFe W i aw a A a2
wF | YT WY W Y B -
azy fag

vt § fe gw dw & foerg § ayarr
Rt W & 1 fi fie e o ey
e {7 ol QF e ety 8 gt
fowr # ot #r arverwar § 9w oy
firerer wfigg Wt o farrd aver ol §
wg Iust guly vy ¥ ) A gury oo
"oeTd W qArtm & W Ay TS
¥ 1 guferg & Frde e fiv wre srht-
T ¥ wAvhe ATeq AT an W
iy gwfy wifer difag ) wafn
TR ¥ gre § agEr | Iws fag
g W} A FAQ, w0,
¥ & awrg e ag wAw goerT ¥
e ¥ e wfgw ) o awag A
& goeT< & grq § 447 gy, wrdy-
TPAT ¥ ez A G Aw @ anl
®T FFTET T & e | o are
WNIHNET § WIH IR 15-20 sfaww
arft Wt g7 gferrew T STaT @ )
wr q@? @@ e &, T iy § A
B B T & 77 sy Fav wifwy fis
art w1 wigs ¥ ufaw swEpr e
g% forg Afamm &1 amas w0 aifgg
foray &fia TopT TR FOHIG A
4t g @ 7 SR gu el W

qgam U §H 1

A W Ty T¥ W wETTR-
forsx & fiag frdew s g ) g
TR F LT AYe & ¥ gy aw
Y o arE off | 3w Ty 3w ¥ T
wrfror s & o g af o fis
GRIYR AW GTYIT, TATHY X ® oFy
= %1 A wax wrg wr fashr ot et
sfere fardor o g oY Fedgwigore
ww Wi qrae fede, @ wen (e
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w4, ot & fewrw § g ap }
R | figer sre Fam T o feafiy
w1 §? gurd wYE ot wowTT, W FORIT
& Wy T wroeTe &Y, ¥ ¥ Fag Fafga
i ¥ H R e g wg w0
frod ox wrw ¥ @ @y durHat
o7 e ol @ qrar @ A A A A
faaedttr N I@aw RO
W YA v AT A Y
& qroi ar 7Y, g xw0 aw ¥

Wit ey agwifon o e § ) dfen
oft & Trgw # wyx P w1 &
g & sredY o 9 fear £y fomrfy
wgwifon W Taad U & evg @
gt & 1 e T mgwfen $r g A g
feay 1 g e § fos riaf & wex< Ao
qifer awgfeqr &3 | for & s
WA T 7y ¥ wrove e Sanfeq
¥ s T fad ot faer & Temrem
wramfer wamfer ¥ ardy fad
WO Tt ey 7w aw A Y o
a5 fre it afy w7 wdd
¥ A T AT A IHITT TR W FT-
q¥fen @rarddra O wAgT A w5 @
ax o5 e ¥ feendi & w7 w1 faa-
T Wl 5vE A A $ QT )

W W oaarar ¥ fafaed 3
WYX WOWY HTR (AT R, w? Aveferedt
AMapweer s fen g v %
st ¥ g o Wi s &
farr & 3% o Fawrq ®1 & FTET T
§ e oy ot wga fy s F P
Wi fadty e fer o wifgg WK
I & geyaite ot wrht wfen o

off wedy ow & (o) -
o o, # e e Rk it A
Rber wr ek W ¥ g e g
P W o fagre &, we & Feard
294 LB-q0
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g # e T g, A s agr ved
W # g, sraren, wadfr 9w,
R i AFwfrr vl g far &
AT ® GEF T wery § ) 38 A
& s ag waw 1 w1y g w9F |, Ay
MR grrr afm ¥ e 7 §
39 AN F AN F0 IT ¥ Ao Ay
aft & f ot frame &1 O w1 Aoy
®ar 37 X 3, guA X ¥ W7 A A
farafy 3% O %7 1w A3 & 9 WA
2, T framer & wge oK [y ¥ ot
N, A} FT &1 A Wregee g,
@3 qr I @ MY @ faam
worre F sraficrn faertt oif g
Fare gvgz & w5 </ *Y snaferwan
& o€ §, ¥ ot A O AR A
g 3 1+ wre Frrard forrr o Y F —
A Tafe 7 gy 27 e
g ¥ fEarf it 21 194777 w7
ury @ f(3Y 28 #rat &, a7 ff qrwr
g¥ a4 AT AT AW ¥, FAT 27
afam Ffa o qfs v o i @
waf 1y xfq srafae & v AA @
qg 1 @ 1 wafaer & wfgg ..

SHRI DINEN BHATTACHARYYA
(Surampore): In Onssa, it 15 only 15
per cent

W eE uwgn wmaAw kfe
Q¥ Wt WART 9T g dw 7 8
q3qz ® # 7v gfaar famdy R, e
afg gw A ATTHT QT ¥ N 7@ 27
gfxar & 1 27 w1t & Ham 27 wfrwer
wt Y 35T 2% 7 wF 6 o X age
aorll T g—Tg W afr amr g

gafrg & s & s ome o
ZrgR-ATIve WAt Tard fe @t wre
&% 2% 3w W A vt # Fefar g
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W o wewa & ol 9T gt
At G W Ty € FIT ;A OR
qeft WY W Tt & AN F ot W
{&h 7 fodh 709 & wwt qiR 4%
@A | T I AEM G AT §
I wUgd W7 ZgT ATIOF MK ¥
|9 T A 96 |

Y quTT Wt W Avp @
T A & P agr el § 1 ady
A wart A gt o vy § feww
28 urel & W T sy W wF
W gt a% @, agt Ay At g &,
FE T ¥ gaay ¥ e v
W RN 1@ arg I fag
T I X TSR T A
T AT A, T TR & W Wy
aw wr wifed 1 sfir 9 9w e feemr
w1 fareary 7 & fe ag 3Q qfw
A% TF ¥Z T T4 T qGHW ) Wt
! qfiv ¥ derne A §f § wir @
ot & davare arit ) 3wk R o
o weerg e §—80 9f wo s o
o< findT &7 &, s0 whowa o
| WS & B & frt § L o ad
arevfyeay ¥ fawre g fgd

Tz ¥ ATRY A g W A% ATEeN—
ke afi 1 v £ 1 & ot ooy 2w
o M W & oft aw
® qu1, TER T fe 1980 A
S T A T P, Wi v frare
gelr g ol o % we f fw e
o ft mfar A % e R
wrew fndv ay £ 4 s dmfaey
%1 xard &y wEmr gy frod
wT & g avd du fl, arg D Az
o ¥ were gfor wife # fegfrdar it
Wer g7 24 T 90 gz 74 &
ay sfw-wife far Quodt «ff
g 4 1971 ¥ Wi Dy qral
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# warare gur s, ol wwr ¥ Wi
sttt 3%, Fmelt qror o wre wint & s
T | G g wyg v fix et awg
w9 §, el fedrd & Fower
7E TEY | T TATH T AT FTHTC WY
AT i o

WA IR E  fragy am@ &
v Ay ag ¥ W ooy gt e
B au et & orw ot @t &, e
TR fenm St v s o wmy g
R oy e AR g Ay
ofgw 7 afiamwren Wy Iedm
5T @R & awedo g——wrw A% w¥
T ¥ e Fo WYe GATT To Fe Wle
ared W Y A | on A ¥ Wt o
e aAEm AT aA R ar
&1 74 & 1 39 ST AT I9hW s
R ¥ Pl fomr wvorw a7 & 3 A ey
g AN ™S =S
et woged AT M ®
g ST Af X1 grore wA Am Y
g T A a1 ¥em awTT i)
A1 g9 w® G (Aeq7 o ga@wT A
¥ A 9T AR T A AT Wi A
fom fe & & o, FqITE W,
farat & fu, 37 & ary AswC Aoy
W FgEleo o Wi W
»7 0 | gvr Frad e d@eft e e
frwx o {1 ooy Har war §- v
# e fe €1o we HYE Aifr quy
AT T TS W ST T LT
Tt g1 ary DAt s ol andr f
wHTY wOq A s §

@ g )y ¥ e dor o Iw
§1 8w ¥ Wy qrayt F gy
fF 51 ¥Qm T X TP HT 108 QX
&tk & wmw W AT
§ T v i W &
AT agw ot wft ¥, fer
WS W PaT 1 ey W ol e

e
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¥ Wt e wif gur 1 st &
& a7 e @At & er
@ war g, g e 8@
wrEt g1 At g+ few o oY ST
Gur & & ware fiyely & 1 wOwrT wAY
gt o v A F—wi ¥
gmt stmFr agn § - oW
wied aft § A1 fema a0 FYY
aw + wfetza &1 ww e B 7
JIN TG FowT AT wT @ AT I OW
fippar frr o7 v @ 7 aw A O
£ §—wrr gurh wget qww amfy
w7 & I ar AN gvEra 4@
wGE § IAEY AvsATE At ¥Y T
ar 7, A g frad 7% ares 1 e
FOU TEAT | HIN ATE 9ET @
UTAAT FW IR R AITA AL FIA)
¥fer feam N1 gt re-fyad
wr &y v gr gy sy A of, I W
wE AT A 3--19 9 weftear
{ drwr wfegd

MAMRIFFTEAFS
AT B TR A w3 a9 ey
sgr R W dErr W P fam R
wag ¥ 9 W R @ FEay
8 i ¥ P e T 9oy §—
¥www3; sfroa it § 1 v, W,
BET, 4T ¥ FrP—TA7 T AT FTH FT
aw oy ster & WY Aw W O arr
€1 &few oy are sy gwr 7 amerd
T 9 a0 ¥ dvw v fay oy
& 3w w1 s e e @ faq
wifret &t oger &1 v wik arvaTh
W Y e F, W TIEY gAr A
7 el o, 79 v e w3 T fear mr

. & AR v vary ¥ srvew o v
@ ed ¥ W e & & W sy
Wt et wr firar et w™ W TR
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qC firty & fad s orar 8, o
wew oft §, xo fd gt e e amvar@
¥ Tt ¥ ofr e e

et A o FrmTr S el
1 s -t W g g
I F N TEE i §—1W w7 AT
7 w7 % Nfem  w&f afr  fHarn
o Fe Fed Ao # o 7w vy
A1 — N /e & A o fae
o & gow A g ryaw w g
ot faerg wfsfa ot mer &Y &, ve
wfgfedt %t weet fovrn qid s §
&, wre a9 B 300 ¥,
200 7T 8T gWT &, I AE AT
B T w1 wu fom q qEa §, AN
frarr wrey ara 8, e ar 7 o dter
wPT § Wi W W avre aft & QO
&7 {ar svAw & 1 AT WY FW W AT
W |

™A R o AR ¥ e
%1 A% pvr PR Frew w1 farwR s
war gy g ¥ P oaem R
1973-724 W wox AT H R off
e fagmsa st Y Y qw
' g, AT fordr & 8, 3w e
ot e
W AT et ¢ e dq@Et
PR e %7 A @O w03, e
ot f 70~71 % 3w, 7172
ToTT S 7273 9T TETAT-—a77 Fraw
T Is W ey Frartwr &t Ew
¥ rgrgwr § 1 g 9w fafred ¥ faw
o% § SR g Awt o, g
g WRiw oW W F amd e W
weE WEITT ® WA 9 ¥4 AWeT
wrimax & b, dfew T ¥ @
vy fiv o w0y o e it Y R
arar v §fs o wife W %
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[ofr gt T eft]
THA 2FaA g o 8, W W A
& fag eardy frdrndr oy @, wa aw fe
IR T T § AW

WA fear & fs sd o
o o & Ao Y ww Al ¥ 59w
TC IR BT 9T 30 NI e
TEX FT FHIAT T FOT § 1 A g =T
t ag ¥ 9vuw 7 7.9 faw FYTRRT
B & form oy aog & Wi v =w
W1 ow dm greg Wk IR
Wt f&?ﬂtﬁtw@:mgwﬁa‘
WHR T ar @ 2 awd 0T FT
Y19 AT AT G W WS A
o R @iy 9T amar firar v
o & frg & Fror 20, 25, A AT
w1 qwa O Twr § 1 60, 65 AW
%o I9 fom o TFTHT W I WA

w=r ¥ & g fades s s v
aré weor o e g ar fee
FIATITE T8 431 T «F7 4T T

SHRI P V G RAJU (Visakha~-
patnam): Sir. agriculture and frriga-
tion go together 5o, 1 may be per-
mutted to say a few words first on
irrigation and then on agriculture. 1
supbose you are aware that the third
city of India, Madras, has not got even
drinking water, leave alone bathing

APRIL 10, 1975
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water. 1 am tolg that one can have o,
full bath noly twice a week I am
meptivning this because I leel we
should provide water on a priority
basiy to Madras, How could we get
water 1o Madras” As far as Andhra
Pradesh 1s concerned, as far as I am
concened, all the water of Andhra
Pradesh can go to Madras But, in
this matter, I would hke to make a
little criticism of my friends in Tamil
Nadu In 1939 the then Government
of Madras spent Rs 1 crore for having
a survey of & project in Godavard
known as Rampadsagar project It
was estimated at that time that the
development of the Rampadsagar
project would cost Rs 120 crores at
the 1939 price ievel But 1t was
shelved We sie given two teasons
for 1t One 1c that the then Govern-
ment of Hydeiabad objected o .t
because they would not get any benme-
fit out of that protect The ther
reason 1§ that the Tungabadia Pro-
ject. in which Ballury of Madra, and
Raichur of Hyderabad would b:nefit
and Nagarjunasagar in Krishna river
wou'd be develuped so that pait of
Hydorabad State and Madras St1fé
could benefit I am not caying that
1t should not have been donc 1
would say that whatever the sy-tem
hasg been, why not think of develop-
ing Rampadsagar now

For this, what should be done® I
would hke to say that the projeet
should be treated as an inter-State
project between Madras and Andhra
Pradesh Thig can solve many issues;
this can solve the problem of Cau-
very water. As a matter of fact, 1
do not want to go into the dispute
between the States of Karnataka,
Kerala and Madras But, as far ws I
am aware, the Karnataka and Kerala
States gay that Cauvery water should
not be fully given to Madras. Then
there is Mettur Dam which was built
in 1928, it I remember the date
correctly. There was an agreement
for sharing the Cauvery water. This
agresment is now over., Withowt
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3_%::; Mito the legal guestion, I would
say thet if Rama Pgd Sagar is deve-
loped, its water can be linkeq to
Nugarjunasagar Dam and Nagarjuna-
sagar Dam’g water can be
taken to Madras city and south wide.
In this way, there will he a canal of
40 miles from Madras ciy Thure-
fore, thig canal cap be hnked to
Madras aty, and beyond that, wate
can be taken to Metiur DProgect, m
whith c¢ase, the whole of Tamil Nadu
and Andhra Pradesh wil] becume rice
growmg bowl in India within tet
years from the date nf the decision of
taking up of the project.

Now I would hike to mention about
the American Ambassador, Mr.
Moymh n, When he went back to
America, he said, ‘the whole of India
could practically feed the whole of
Asia, as far as paddy production is
concerned

I suppose my fiiends are awere
that 1n Phuippinegs a new type o ric:
has been grown It 1s called “mdet
rices. The midget rice can nave thres
crops per vear, that is, une crop after
every four months Therefor:, if the
Rama Pad Sagar Pioject is developed
and if we have an nter-State River
Project Bcheme, the whole of Tamul
Nadu can become really u 1c, feed-
ing bowl not only for Andh.a Pradesh
but for the whole of India

Mr. Karunanidhi talks gbout auto-
mony for the State. 1 think he should
taiks about, i# I may state, autonomy
for starvation Mr. Rajmirar 15 the
author of the Autonomv Report”

MR. OEPUTY-SPEAKER: Why do
you gefer to that gentleman? It will
raise an unnecessary coatrowir:y

SHR] P. V. G. RAJU; His name has
been aflixed to the report.

MR, OEPUTY-SPEAKER: Why do
you go inte all that—autonomy for
huageér. 1 agree. But you can do
that wi hout reference to the gentle-
man.

BHRI P. V., G. RAJU: I am sorty,
Sir, T fee] T have made my print.
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But, apart from everything, this water
shoyld become an All India issue. 1f
1 remember, the Prime Mimister has
alsp said that the Constitutjon should
be sp amended that river water jssue
should become an All India issue.
Already, there 15 the Narmtda River
wate; 1ssue  Without going into the
basis of this dispute, 1 would like to
say  that Narmda River Project
shoulg be developed.

When we discussed the Damodar
Valler Project, a booklet supplied by
the Government of India said, “The
DVP trled to beécome like TVA' It
1s one of the best projects in America
Ag . matter of fact, TVA has been so
deeloped that less than 2-4 per cent
of the Mississippf River's water
which 18 one of the biggest rivers in
Amerwa gneg nto the Atlantic
Océan, In the same way, we should
have an ambition that not more than
5 per cent of the river waters of our
countrv should go ts the sea This
sort of attitude should be there.
Tuerefore, 1n conclusion, I wouid say
that f Rama Pad Sagar 1s taken up.
it should be joint project hetwecn the
Government of Tamil Nadu and the
Government of Andhra Pradesh
Karnataka and Kerala also should
give their approval. if not monetary
assistance. In this way, the wnole of
Tam:l Nadu pilug Madras city can
be saved from the famine of water, I
would not hke to say that within 5
or 10 years time Madras city which
15 the tourth metropolitan city in the
whole of India will not have =noush
water for its population to sustain
tsell Therefore, Godavar; river
should be developed as a national
project

With these words, I conclude.

T O oy () . wEy
SR WERA, ¥ fowm & weEr
T3 fred o foor & off e ww i @,
Tq yagrardiw ¥ d weqa A af
wie Wt wgew ¥ W S aer Wi
# W wew ¥ aga @ O wew A o
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¥ fog wifie, 3% o e @ 1 xw
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T e
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ag & fr 30 # fafar &< & fag wr
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w1 fansy i gw o oy @ Oy
§, O femm Wt g qra 0 &
wr ¥ wrae & fe 6 srearr QX
qrer 39 %7 war fan, faw & feary
WA gH T A a1t 9% 7A@
AT AFAA AR I AR

= ooER F a4 & yfa garam
WY g ¥ ARAT FVATE

SHRI ARJUN SETHI (Bhadrak):
Mr Deputy-Speaker, Sir, the recent
World Food Conferemce, 1n which
our country was a participant has
clearly underlined the 'message that
every nation will have to  depend
primarily on iself for ity fuod needs
unless 1t is rich ecnough to compete
and purchase food under the ruth-
less market mechanism now operat-
ing in the international graip trade

While mternational factors have
undoubtedly aggravated the situation,
at home there 1= considerable evidence
to suggest that our agriculture seems
to have lost its muimentum or growth
which it exhibited in the last Sixties
‘The index of agricultural production
Teached g record level of 131.6 'mul-
lion tonnes n 1973-74, which was
only marginally higher than' the
previous peak level of 131 4 million
tonnes resched in 1970-71. The fact
that the population of the country
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had since indreased by deven 'pey
cent underscores the Imbalance bt-
ween avallabilty and requirements
as & result of the sluggishness in
agricultural outpuf.

In the Economic Survey for 1974-
78, on page 3. para B, it iz #i4

‘However, it would be a mistalie
to regard the continued sluggishnége
of agricultural output as being
due wholly to the aqprration of
such random factors as weather
conditions ”

During the Fourth Plan period, the
overall rate of growth of agricultural
production was only 2 B per cent per
annum In a number of crops, the
growth of outpur has fallen short of
the growtih of population leading to
a dechne mn per capita consumption
of essential goods In spite of the
phenomenal efforts that have bheen
made during thiz perind 1n imparting
a scientific temper to our agriculture,
we have not rcached the target to
provide enough food to our popula-
tion,

Fortunately, the outlock for the
forthroming rah:i crop u more pro-
mising. The weather condition has
been, on the whole, satisfactory  Still
it would be premature to asstene that
the food economy i3 on the threshold
of a new era of recovery and growth.
In fact, there iy no room for compla-
cency in This matter  Although the
Green Revolution hag helped uy  fo
achitve a measure of self-sufficiency
in foodgrains, we are still seriously
short ot even low levels of nutrition
and in the consumption of cilseeds,
pulses, animal proteins, natura] fib-
res, timber, and 3 host of ofher com-
modities which owe thelr origin to
soil  Thesy gaps are bound to in-
crease with the growth of popula-
tion end with rising expectationy of
a better life.
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restored to good ghealh and that
wch piece of land is managed in such
» manner that it vigldy the best that
it is capable of, be it in the form of
crops Or tree, or grasses

In faet, Dr M S Swaminathan,
Director-General of ICAR, has tated
in an article contributeg to the De-
cember 1874 jusue of Yojana

“A social infra-structure at the
village level, which 1 tonducive to
the spread of modern farm techno-
logy on the one hand and to the
strengthening of the ecological in-
frastructure essential for sustained
agricultural advance on the other,
j§ a must if we are to convert lar-
gets into achievements”

In this context 1 woulg like to
quote a few sentences from a booklet
intitled ‘4 Charter for th> [ 1nd
written by Mr B B Vohra Chur-
man Central Ground Water Board
and new Additional Secretary 1o e
Government of India  He sajys 1n
the first sentente of his book ‘A
Charter for the Land’

“It is pasmng ctrange that 25
vears after indepit dence we <hould
still be without a pohey, for  tre
management of our land and soul
resources, let alone the organira-
tions needed to gve effect to at'

He further say»-

“It 15 not &% if nothing what =o-
evir 13 being done in this field
But, whatever little 13 being done
is bewny done n 8 fragmentary,
plecemeal and inefficient  manner
ang without the sense of direction
and priorities which can emerge
only from a comprehensie ‘iew
of the total situation”

What is more interesting 1» when
be mys

"Ay for ¢ wmanagement aspects
sre ctoncerned, our biggest activity
consisty of ‘sol] conservation’ pro-
graomes on which we have spent
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wmround Rs 300 crores gince the
beginning of the planning era 20
years ago and on whuch great hopes
are being pinneg in the context of
our meea tu create  massive rTural

employment  opportumties of a
productive nature ’

He says

*The bulk of this programme as
we shal| presently see, 1s being im-
plemented 1n 3 financially wasteful,
technically defective and admmist-
ratively uncocrdmated manner by
two different agencies—the State
Yorest and Agriculturai Depart-
ments—who are so to say not even

un &1 adin ttmg  with  each
other’

MR DEPUTY-SPEAKER You
have taken 10 minutes Please con-
clude

SHR] ARJUN SETHI
lot to «ay
row

I have a
Let ri» conciude tomor-

MR DEPUTY-SPEAKER No mo
You please contlude now You has
already taken wour ration, of *ime
Pleace cunclude

SHRI ARJUN SETH1 In this can-
fext T urge upon the Governmert
that 1ts pohicy of (o1l conservation and
land management should be go onen‘-
ed thay we main 1in ang rmprove the
fertiity of our so1l so that mnre pro-
duetion can he achieved within  a
certain period

Reguar g irngatior T wouly only
like to point out two things

MR DEFPUTY-SPEAKER You
conclude now

SHRI ARJUN SETHI Within one
minute I am concluding

Whatever project, we undertake
should be completed ang targets se
for thewr completion so that withir
n % or 10 vears these proyects yreld
resu'ts Government must providz
sufficient financey for the projects aiso
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and all thy major river projects mum
be trented ap Centre’y

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE-—contd.

SITUATION ARISING OUT OF SHRI MORARII

Dusass Decisionr 10 00 ON AN IN-
DEFNITE FABT

ot wrrw Fagrdt wradat : (vnfivae)
& afverswdia avw . gea & Fror feww
o WY I srefy oY wr s R g Wk
sk v § fi o W T A O
wrve &

“rag ¥ N TR wOR B
win ¥ T¥r qfafeea w17 a%
oW WA & o Arooh e
tfnﬂzﬂm feafa’

MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMA-
NANDA REDDY): Government deep.
1y regret that Shri Morarjii Desay has
been on an indefinite fast from Mon-

.......

SHRI SHYAMNANDAN MISHRA
(Begusaraj): (Mr Deputy Speaker,
Sir, may I rise on & point of order?

{Interruptions)

SHRI SHYAMNANDAN MISHRA"
Please hear my point of order

SHRI K. BRAHMANANDA REDDY:
With your permmssion 1 want to add
some words..

{Interruptions)

K. L. BHAGAT (East
us

RI
heur what the Minis-

-1t H,
Deihi): Lt
tor o Y.

£
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SHRI SHYAMNANDAN .
My humble submission 1y thet i
any hom. member tebles a
Attention Motion, he does so
view to inviting the attention

t to a particulsr
and eliciting the Government’y views
thereon. He does not do %0 to elicit
the personal, private or esoteric yiews

]

India and the Home Minister of India
must gpeak on behalf of the Govern-
ment of India  So, the whole state-
ment iy completely irrelevant.

MR DEPUTY SPEAKER. You
have made thy point

SHR] SHYAMNANDAN MISHRA
My point of order ig that this gtate-
ment of te hon Home Minisaer is
not in respanse to the calling attention
motion It seema to us that it ia in
response to some private views made
by a purticular member That ig not
a statement whith t¢his House can
entertain and, therefore, I would ask
y:: to rule thig stalement out of
oraer.

oft wy fomd (Frw) : TeTew
w¥reg, e gury sl W qwr omfY §
M ¥R gt Twf sy v Red
P (mywem)

PROFP MADHU DANDAVATE
(Rajspur}: Does it mean that th:
Prime Minister ls happy with the
persons who are mot interssted in....

{Interruptions)

MR. DEPUTY SPEAKER: Xindly
sit down. Order please.
(Interrupiions) ’
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MR, DEPUTY-SPEAKER:  Mr.
Mighra has made a point of order.
But w3 I understood, the Minister was
on the point of reading he had said
that he was going to add some more..
{Interruprions) I have not finighed
even what I am going to say, you
get so excited! (Interruptions)

AN HON. MEMEER: Here i; that
staternent.

MR, DEPUTY-SPEAKER: [ am
on my legs. Kindly listen to me first.
{Interruptions) Kindly sit down.

I know and I have the statement of
the Minster before me and 1 also
know that he had owrculated it be-
cause ;t was the members’ desire that
it should be circulated. But that does
not mean that the Minister cannot add
something more into it.

SHRI SHYAMNANDAN
That is not the point.

MISHRA:

MR. DEPUTY-SPEAKER: Order
please. What [ wat going to say is...
(Interruptions)

Mr. Mishra, that is a pount. You
only want to be on your legs and I
should sit nke a stone.

Mr. Mishra has made tre peint I
have heard the Mumister saying that
he wantsg o say something more In
all fairness we should listen to him,
heur what he |ag got to sy .And
when, I shall come beck to you. Re-
gerding point of order, vou have made
the poin:

SHI! X BRAHMANANDA REDDY:
Thank you, Sir. 1 am speaking for
myself and with your permission,
Sir, 1T wanted to add: In fact we are,
the Government are, profoundly sad
(Interruptions) the Government are
protoundly sad...

EHR! SHYAMNANDAN MISHRA:
Row he hag includeg Govermmenrt also
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SHRI K. BRAHMANANDA REDDY:

I have said, with your permiesion, 1
wanted to add the words--In fact, the

SHRI H. K. L. BHAGAT:
you are satisfied!

SHRI K. BRAHMANANDA REDDY;
...profoundly sad that an elder lea-
der, experienced administrator and
ong of the few survivors...

ot wew fagrd) wrwdelt : G771 3577
AT | Wrk § 1 (agwwnw)

oft gon W wowry (yiaT) .
qarA A A w7 TAr@ s ad g
a?

Now

MR. DEPUTY SPEAKER: I am
not concerned with that.
SHRI H. K. L. BHAGAT: He is

making unnecessarv point of order.

MR. DEPUTY SPEAKER: | eaid,
I am not concerned.

SHRI H. K. L. BHAGAT: I wke
strong objection. Thig ig totally
wrong. How can they interrupt the
Home Minister like this?

oty food : werw wgww, &
T g g fw < ¥ ot o witwdz
femr 2, w7 FUIR WAl A T Sv
s & femrd 7 (wqueiv) W wu
Wt aft qqafa dwT gaw R
wrx sur Wl awk wf § Wi whfad
TR uwwy sfea 3@ gwz fipay @
(vawwar)

MR. DEPUTY SPEAKER: All of
vou may kindly sit down. Mr. Mishra
has accepted it. What 1 am saying
15, I cannot hear all of you if you go
on talking at the seme time! If you
have point of order, I am prepared
to hear, not wubmissions, not anything
else, only the point of ordes.

SHRI S A. SHAMIM (Srinagar):
I have & point of order to make.
¥ oz are erit g R e W W grae

¥ o wra e Wi et s @y fie wiife

.

/



311 Measures tc remove
cconomic & social Injustices
to women (Res.)

[Shri Indrajit Gupta]

public recognition to that girl whose
news came out in the papers, a poor
harijan girl of Gonda district in Uttar
Pradesh, by name Radhika, who, on
her marriage day, when she found
that the bridegroom party had arriv-
ed, and the bridegroom’s father, who
had earlier said that he woulg not
ask for dowry, asked for dowry, at
the last moment started demanding
dowry, this girl Radhika is reported
to have come out of the house and
driven away the bridegroom’s narty
saying that if they demand dowry,
there is going to be no marriage. I
think it is well worth while for the
Government to try to find out the
facts of this case. Somszhody should
be sent down to the remote place
somewhere in Gonda district of UP.
to find out who is this girl.

SHRI SHIVAJI RAO DESHMUKH

(Parbhani): Where is the bride-
groom’s: party?
SHRI INDRAJIT GUPTA: The

bridegroom’s party might have gone
back' to Maharashtra. I think ¢hat
this girl, Radhika, can be declared to
be a sort of a heroine of the Women’s
International Year. This shouid be
found out.

What about the amendments to the
Dowry - Prohibition Act? There is
another discussion which is likely to
come up in the form of Half-an-Hour
Discussion Iater this evening. The
Government hag got plenty of oppor-
tunities to clarfy and tell us their
thinking on” the subject whether they
are prepared to make the demanding
of the dowry was a consideration for
the marriage as a cognizable offence
or not with more stringent penality
both in terms of fine and imprison-
ment. In our opinion, this should be
made much more strict.

Government itself has admitted in
this House that the State Govern-
ments who are supposed to administer
this Act, do not care even to enforce
the existing law. Some figures were
given the other day. Uptil 21-12-1974
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it was claimed that from all over the
country, only thirtyeight cases of the
so called violation of the existing
Dowry Prohibition Act had been
reported. There is also a recent
example. We read about it. I think
that many Members here are aware
of the fact that young boys and girls
of the Bohra community had come on
deputation to Delhi also and met many

. Members of Parliament and Ministerg

about a year ago, who, in their com-
munity, are subjected to all sorts of
social oppression in the sense that
they are not even given permission
to marry by their religious head. In
the Bohra community, he is known
as the Syedna‘®whose traditional per-
mission known as “Raza” has® to be
taken. Unless Syedna gives Raza, no
couple can carry in the Bohra com-
munity. There hag been a big move-
ment going on for social reforms.
These young boys and girls, recently
in Udaipur, Rajasthan, about 105
couples, defied this oppression of their
custom or rule or whatever you may
like to call it. Hundreds of couples
combined together and conducted a
sort of mass marriage. So, the people
are fighting in their own way. My
point is: what is Government going
to do?

Then I come  to the question of
working women. After all, I think,
if the women are not permitted fo
work to earn for themselves, then
they will remain in a position of sub-
jection to men. If they are dependent
on men and if they are not able to
be self-reliant, then there is no hope
of getting equal rights for them.

In our country, in 1961, 27 per cent
of the total working force were women
and now it has gone down to 18 per
cent. This is including tihe agricul-
tural, agrarian and the industrial and
domestic sectors. The trend is that
the number of women instead of in-
creasing ig going down. There are
only about a million or so who can
be called educated women who have
got the benefits of education. Out
of one million, roughly fifty per cent
of them are primary school teachers;
15 per cent of them . are clerks and

'%
4
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typists, 15 per cent of them are
secondary teachers, 7 per cent or so
are nurses while 10 per cent and the
rest are doctors, lawyers, college
teachers, artists. ministers, admini-
strators and so on. These are all
together no more than 10 lakhs in our
country. The remaining about 95
per cent of women’s conditions are
the worst—80 per cent of them work
as agricultural labourers, 15 per cent
work in some factories in plantations
in unorganised industries—sweated
industries—ang in domestic houses as
servants. This is the vast silent com-
munity of women whose voice is not
heard and who are not in a position
to organise themselves to be arti-
culate enough to express their grie-
vances. It is to this section of wemen,
I suggest, that the Government and
the society in general should pay
special attention in this International
Women Year. What are we going
to do for them?

Sir, now the Labour Minister is
here. He knows that even the old
ILO convention of equal pay for
equal work is not observed in our
country. This is one of the very
old conventions of I.L.O. and it has
also been ratified by the Government
of India as member State of IL.O.
But only the other day it had been
admitted that even in those industries
‘which come under Minimum Wages
Legislation like stone breaking, stone
crushing, agriculture, plantations,
building construction, cashew, etc.
even here women are paid less than
men even though they are doing the
~same work. This is not a surprise
because in a capitalist system it is

:  the law of maximum profits which

operates. Therefore, these women
belonging perhaps to the lower castes

>"j who can supply good cheap labour

 to these industries are being ex-

owners with the

I think this year in June the sixty-

~ pighth international conference of
ILO is going to be held in Geneva
‘where they have inscribed even on

)
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the agenda the question of equal

opportunities and - treatment for
working women. So, I would Ilike
to know from the Labour Minister
what the Indian delegation attend-
ing this Conference mare going to
report about the conditions of work-
ing women in India. I was glad to
hear the other day that at long last
the Government is thinking of
bringing @ Bill to enforce this prin-
ciple of equal pay for equal work.
We know that by itself is not
enough. Wherever these women are
not organised—even in the case of
big organised industries—and when-
ever the question of giving additionl

benefits in the form of maternity
benefits or creches etc. has been
raised the employers have taken

advantage to drive those women out
of employment. This has happened
in cotton textile industry, jute in-
dustry and also mines. Several
hundreds and thousands of women
used to work in these industries
but now the statistics show that
practically their employment has been
reduced to zero. Thirty thousand
women used to work in jute mills:
Now they have been completely
driven out In the mines also—
except one or two occupations on the
surface—they have not heen Kkept
any longer.

I would end by saying since we
are pledged—in words at Ileast—io:
advancing the country in the direc-
tion of fuller democracy and socia-
lism, which we talk about day in
and day out, it would be well also
to study the condifions of women in
the socialist countries, how they
have been able to attain a gtatus of
real and complete equality with men
in everything and how they are not
bothered by this problem of being
economically dependent on men and
their having to be subject to them

in some way or the other. Many"
friends, I ~“believe, have visited
socialist countries @and seen it for

themselves and they know very well
that in the matter of employment, in
the matter of careers, in the matter
of education, of administration, of
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State care of children and State
care of working mothers, there is
something which the socialist coun-
tries have really got to be proud
about what they have done for their
women because thé maker of the
first socialist revolution V.I. Lenin
said that socialism can never be
complete if half the society, 50 per
cent of the society, which consists
of- women, are nof brought on a par
with men i conditions of equality
and that unless this~is done, there
can never be a proper socialist
society. See, Sir, where are we in
our country?

16.00 hrs.

Finally, I would end by wmaking
:a few suggestions. These are not my
suggestions. These are part of some
of the concrete measures which
have been suggested in the pro-
gramme of the Indian Committee
for the International Women's year,
I think many of these can be taken

up in this year itself if the Govern-.

ment is serious about it. I have
already mentioned the need for
legislative amendmeénts to make
taking of dowry a cognisable nffence.
That is not enough by itself. A
campaign should Be initiated for social
boycott of marriages in which dowry
has been given or accepted as a con-
sideration for marriage. Let the
Members of Parliament at least take
the resolve during this year that in
their own purtiftular areas, they will
~rganise at least social bocyott of one
marriage where dowry has been given
or taken as a consideration for
marriage. Let us start something.
fhen. Sir, they have proposed free
legal aid and homes for women who
are in distress due to cruelty and ill-
treatment by their husbands. They
have no place to’ go. Where are they
_supposed to go?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ATFAIRS,
.DEPARTMENT OF PERSONNEL
,AND ADMINISTRATIVE REFOMS
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AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): You have no experience.

SHRI INDRAJIT GUPTA: Have
you?

They have proposed that at least
in each major ¢ty there should be
at least one home set up this year
where women who are in distress due
to ill-treatment by their husbands can
go and take shelter if necessary and
also get free legal aid. I do not think
this is a thing involving crores and
crores of rupees. But, it would meet,
I think, a very urgent requirement.
Fourthly, -6&tter” maternity facilities
in the countryside so that childrea at
least are able to survive. At least
one trained midwife in every village.
How many deaths are there of
children due to lack of these most
elementary facilities? They have
also suggested more health centres,
naturally, in the villages for children
and at least one primary and two sub-
sidiary health centres in each block.
For women agricultural workers, they
have suggested some seasonal creche
system where they can have their
children looked after while they go
and work in the fields. They have
proposed that each State should have
at least two vocational training
centres for women. There is gome
provision in the programme which the
Minister was referring to for wvoca-
tional training, but. nothing is spelt
out. It is impossible to say from that
what is the extent of this programme,
to how many people they will cater
and what are the types of vocational
training going to be given and so on.
Here, we are trying to concretise the
demand more in the sense that each
State would have the target that at
least two vocafional tfaining centres
should be set up “during this year.
Then, there should be no restricticn
on employment of married wemen,
Still, we find these things. In Cal-
cutta, the other day, I found an ex-
treme example, not of employment,
but, where a school, quite an old
and well established school expelled
a girl of that school because she got
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“Elections to the Gwarat Assemb-
ly will be held ag sqoa ag the
delimitation of constituencics s
finalised and eletoral roll; op the
bagis of the new constituencies pre-
pared.”
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“This s not the first year of
drought; it is fourth year continuing
in my constituency; not only that,
but also it in the Tth in the last 8
yem.“
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SHRI K. BRAHMANANDA REDDY:
Sir, Mr, Vajpayee has read out to us
some portions from the Doctor's bul-
letin, We are all very sorry, Sir, and
Wwe express our deep sorrow that his
condition has weakened. Now, at the
same tume, Sir, it would be in our
wisdom if we take stark realities into
consideration. It is not 5 Quesiion of
trymng to put off the elections be-
cause, as you have just now gaid,
there was an adverse vote against the
Congrees in some by-clections, 1 am
very sorry that the House hag mok
fully appreciated the situation,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B, P.
MAURYA): Not the House but the
Opposition,

SHRI K BRAHMANANDA REDDY:
The Opposition—and even there, may
be not all of them—has not fully ap-
preciated the gravity of the situation.

AN HON. MEMBER: Which situa-
tion?

SHRI K. BRAHMANANDA REDDY:
Drought situation,

SHRI JYOTIRMOY BOSU: On ®»
point of order. Sir. 1 am quoting
from Shri Jagjivan Ram's reply in
the House yn 18th November, 1974:

“There have been widespread
raing in Gujaret especially in gow-
ing areas. This has not only given
a new sense of confidence %0 the
farmers but it has also reduced the
burden on the Government”,

This Government never gpesks the
truth, In self-inierest you have Wid**
here.
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MR, DEPUTY-SPEAKYR: There is
no point of arder,

SHRI JYODTIRMOY BOSU: They
are telling unmixed untruth all the
time,

MR DEPUTY SPEAKER.: It is mot
a point of order. I have allowed him
t0 go on record because I saw ths
Minister pausing and I thought he had
yielded to him. -

SHRI JYOTIRMOY BOSU: I want
to know whether Mr. Jagjivan Ram
is telling a®* or Mr. Brahmananda
Reddy is telling a**. Here is the Lok
Sabha debates; from which I have
quoted You are telling a **. What
did your senior colleague say only 4
menths ago?

DR. KAILAS (Bombay South): He
says “You are telling a **”. Is it par-
lismentary?

MR. DEPUTY-SPEAKER: If this
particular word has gone on record, 1
think it is unfortunate. It should not
form part of the record.

SHRI
right.
untruth

JYOTIRMOY BOSU: Al
You are speaking unmixed

SHRI K. BRAHMANANDA REDDY:
I am not in the same habit ag may be
common or usual with Mr Jyotirmoy
Bosu of spesking *°.

SHRI JYOTIRMOY BOSU: I want
to know whether he is telling untruth
or Mr, Jagjivan Ram was telling un-
truth,

MR. DEPUTY-SPEAKIR: I will do
my best, but I think the Minister also
do his best not to get himself
entangled with too many people. You
are replying to Mr. Vajpayee, not to
Mr. Jyotirmoy Bosu,

SHRI SHYAMNANDAN MISHRA:
May 1 reinfotce the point of order?

to go on fast (CA)

So {ar as the House is concerned, you
have to help it out of the predicament
in which it bad been placed. Here is
an authoritative statement of the
Food Minister of the Government of
India so far as the month of Novem-
ber, 1874 is concerned, Now the
House is entitled to know as to why
the elections were not held in Novem-
ber or December when the food situa-
tion was that good as was made out
by the Food Minister, Whom are we
to believe now?

MR DEPUTY-SPEAKER: I am
ccncerned with the order of the
House. The order is that Mr. Vaj-
payee has called the attention of the
Minister., He has made certain sub-
missions and the Minister is replying
to Mr. Vajpayee. We know that the
practice, the convention, is that only
those whose names have come up in
the ballot can speak and nothing else
goes on record. That has always been
the practice. 1

SHRI PILOO MODY:
was on record

Everything

MR. DEPUTY.SPEAKER: I have
not expunged anything. 1 am trying
to explain the order. That has been
the practice But here certain things
which Shri Jyotirmoy Bosu has sad
haye gone on record. I have not rul-
ed 1t out for the simple reason that
when Shri Jyotirmoy Bosu got up and
interruapted I <aw the Minister pau<ing
and listeming to him and it 15 within
the parliamentary practice that when
any Member yields, the other Member
has the right. That is why it has
gone on record. But this cannot be a
subject of discussion and Shri Jyotir-
moy Bosu by virtue of that or Shri
Shyamnandan Mishra by virtue of
that are not entitled to have a reply
from the Minister, (Interruptions)
Order, please. T am concerned with
order. You can make whatever you
want to make out of that. It is upto

r

1

"Expunged as ordered by the Chair.
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[Mr. Deputy-Speakiir)
you. (Interruptions) No ruling on this.
The Minister can contlnue, (Interrup-
tions). I am not alluwing anybody.

SHRI K. BRAHMANANDA REDDY:
I suppose, Mr. Vap:,ee himsalf has
nol disputed the fact that Gujarat is
under severe drought conditions What
he saud was that in this big country
there are bound to be droughts here
and there. (Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Jyoturmoy Bosu 1s speaking without
my permission and. therefore, what-
ever he says from this point onwards
will not go on record.

SHRI K BRAHMANANDA REDDY:
(Interruptions) But my friends on the
oppgsite mde should reahize the very
serious condition in Gujarat; and it
has been sald even last month during
the extension of the proclamation..l
hove gone inlo all details what relsef
works have been undertaken, how
many people are involved wmn the re-
lief works and how many people have
gone ocutside, probably outside the
State also and.. (Interruptions)
Therefore, Sir, as you may know,
during the current month, wiz Apnl,
more than roughly 10 lakhs of people
are engaged in relief operations over
extensive greas It 18 not only (Inter-
ruptions) Lel me finish In the next
month, in the month of May, this
number of 10 lakhs will rise to over
13 lakhs and may go up to even 15
akhs,

SHR] ATAL BIHAR] VAJPAYEE:
Mr. Homea Minister, in to-day’'s papers,
the number given is 7 lakhs 63 thou-
sand Now you have inflated it to 10
lakhs ([nterruptions)

SHRI X. BRAHMANANDA REDDY:
You must also realize, in addition you
meay slse realize that there is a lot of
scarcity of drinking water and seve-
ral (Imterruptions) tankers are being
used to carry drinking water to vil-
lages. In addition, you may also be
sware that more than 2 to 3 lakhs of
catile have gone out, been taken out
by persona to different areas in Gaja-
et wherevey thay could get some
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fodder. (Interruptions) 1
would submit for the mm‘tim
of the hon. Members opposite, that
they must keep the actusl aitustion
in their minds. Now, Sir, a point has
been made about Mr, Sarin, It is
unfortunate. Mr, Vajpayce, without
probably,~I do not know if he has
seen gnd heard the T.V. but I can
prove it. ..

SHRI SHYAMNANDAN MISHRA:
It has been reporied in the papers.

SHRI K. BRAHMANANDA REDDY
Whatever is reported, I can. with
your permussion Sir, read also the
trunacript of the T V interview of
Mr, Sarin Mr, Sarin hig never sard
that the electioms can he held or can-
not be beld ‘Ine question that was
pPul to him was—

Now the Question, Sir—-

‘Mr Dutt: Now there has been
this question of elections to the
Gujarat Assembly, you, as an Ad-
ministrator who is actively engaged
in work there, what would you say
would be the resources in man-
power and transport that will be
needed for holding electiona?”

This 13 the question.

SHRI SHYAMNANDAN MISHRA:
Leading question put Fven so
(Interruptions)

SHRI K BRAHMANANDA REDDY:
“Mr. Sarin® For p general election
you need about 1,300 personnel for a
period of two months. You need
over one lakh for the polls, The re-
quirement for the police, of course,
18 for only four or five days But, as
you see, you will have about 19,000
polling stations. In each station there
will have to be one presiding officer
and four other people, and there will
have to be some reserves for them.
So, the number involved is wery
large. But one of the other things
which will also be g drain on our re-
sources is vehicles. ANl the jesps,
trucks and other things will get buay
with the election arrangemants.”
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*Mr. Dutt: Does the number that
vou mentioned include the police, the
home guards and other personnel?

Mr, Sarin‘. No. The police is in
wddition. The numbers I have men-
tioned are the people who will be
directly and wholly involved in the
election work.” _

This is the interview. Therefore, if
the hon., Member, either mistakenly
or oltherwise. ..

SHRI SHYAMNANDAN MISHRA:
The whole quesiion is whether a pub-
lic gervant should seek to answer
such leading questions. It may be
that the question was motivated But
a public servant should have refused
to answer such questions.

You can import police force from
ouiside. You have been sending CRP
gnd BSF for assisting the local police.

SHRI K. BRAHMANANDA REDDY:
I would not like to go wnto the detaus.
So far as the elections to the taluka
panchayats and district panchayats
are concerned, 1I' was explained at
the Consultative Committee meeung
to all members, including the opposi-
tion, what time is needed, what efforts
have been made even during the pre-
vious years by the administration it-
self to clear up so that the electicns
could be held in proper time Severa]
steps have been taken and it was felt
that to go through the elections, the
processes of those elections for waluka
panchayats und district panchayats
would take more than five ‘o six
months. It wus explained convincingly
to some hon, Members of the opposi-
t1on who are in the Consultative Com-
mittep and, therefore, T need not go
through the process of explaining the
position, a0 far as taluka and district
panchayat elections are concerned.
Shri Vajpayee saiq “What
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[ SHRI PILOO MODY: Why dox't
you plead with the Prime Minister?
Does she see you?

SHRI K. BRAHMANANDA REDDY:
The point is that Shri Morarji is on
fast. Therefore, the pleading should
he with him, if you really put that
two or three months do not matter.
in fact, duning the discussions in this
House, Shri Morar)i himself has said
that May and June are going to be
tne most difficult months, worst
months, so far as drought, drinking
water ete. are concerned.

1 would request hon. Members to
kindly remember that it is not a
question of un willingness of this side
or that aide, it is not a question of
somebody feeling happy over some-
body's fast, much less over Shri
Morarji's fast Nobodv is happy If
two or three months do not matter,
certainly it can be worked out,

SHRI JYOTIRMOY BOSU:
wanted it before May.

We

SHRI K. BRAHMANANDA REDDY:
Shri Bosu may want many other
things, bur we may not be able to ob-
hge hum. I, therefore, feel that it
should be the effort of all, particular-
ly of the oppomtion leaders to speak
to Shr; Morarji, prevail on him, and
make him appreciate the difficult
situation, what the conditions are go-
ing to be in May and June. There-
fore, if he is prevailed upon to consi-
der that matter, certainly it would be
very good for you, for me and for the
entire country.

16.00 hrs.

SHRI PILOO MODY: If you bold
elections, it will be bad only for you.

SHRI K. BRAHMANANDA REDDY:
Not at all. If you want me to tell
you, it is not a question of the Cong-
ress Party getting afraid of any elec-
tions. Certainly not. The question
before us is dought. . (Interrup-
tions)
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MR. DEPUTY-SPEAKER: It i» not

my direction. it is my advice, But if

he does not take i, 1 will net atand
in the way,

SHRI JYOTIRMOY BOSU: Trivan-
drum elections.

SHRI K. BRAHMANANDA REDDY;
Am 1 to reply?

MR. DEPUTY-SPEAKER: 1 gave
you my advice,

SHRI K. BRAHMANANDA REDDY:
That will uot go on record! (Inferrup-
tions) Unfortunately, the Govern«
ment which 1s responsible for the
welfare of the people has to take that
into consideration, i.e, what we have
ty do to the people of the State It
js not a question of elections The
question is that the people in the State
in many areas are semi-starved, we
will have to see that they are looked
after, their condition 1s improved.
Therefore, I would submit that my
friends in the Opposition may take a
larger view of the situation in
Gujarat.

SHRI P. M. MEHTA (Bhavnagar):
Shri Morarji Desai is on a fast unto
death since Tth April, 1975, FHe has
undertaken this fast on two vital
issues of national importance and na-
tional concern. They are removal of
the state of emergency in the country
and the Government of India's blatant
refusal to hold the elections to the
State Assembly before May, 1975. Shri
Desai hag made this very clear in his
letter gddressed to the Prime Minisier
cn 1st April, 1975. In that letter he
bas stated:

“The nation is witnessing a gra-
dual breskdown of Parliamentary
instiugion by unwarranted conti-
nuance of a state of pmergency on
ong hand and the Government
India’s bistant refusal to hold
elections of State Assemblies, rm

*
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Hementary comstituencies. Panchu-
yuts and Municipal Corporations on
the other hand”

Concluding the communication, he
says:

“I am unable to remain g help-
less onlooker of these events of de-
nial of basic rights of the people
and cannot suppress my conscience
by a mere expression of protest,
After days of agonising thought, [
have now decided to go on an in-
deflnite fast from 7th April, 1975 at
my residence in Delhi for restoring
the people’s rights of electing their
representatives before the ond of
May, 1975 and removal of the state
of emergency in the country and
thus s‘opping the accelerating pro-
cess of negetion of democracy.”

These are the two issues of vital im-
portance and of national concern for
which Shri Morarji Bhai has under-
tuken this indefinite fast. I want to
warn this Government, do not try to
over-simplify the fast of Shyi Morary
Bhay and do not try to treat thig fast
as an act of an individual.

I may tell you, Mr. Home Minister,
that this js the supreme expression
of the democratic opinion of this
country and this is the feeling of the
people of Gujarat, and the determi-
nation of the people of Gujarat is
symbolised by this fast. Therefore,
do not try to over-simplify this fast
as if it is a question of two months;
this is much deeper and much more
meaningful.

Sir, what are the facts of the case?
Sir, you are aware and the House
will recall that the Sise of Gujarat
came under President's Rule on #th
February, 1974. After gn upheaval ¥
Gujerat, gtudents set up & Nav Nire
man Samit] to get rid of the
snd inefficient the then Ministry
the Ruling Party and to build a
Gujarat. They had not lsunched
agitation for the President’s Rute.
the movemant was launchie®nto:

d

g2st
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mw Gujsrst and the people whole-

The House will recall that Shri
Morarji Desai went to undertake an
indefinite fast to help the people to
canclude this struggle guccessiully
againsi an arrogant and repulsive
Government at the Centre—this
Union Government. The movement
wag not launched for the continuance
of the President's proclamation but it
was launched 1o get competent, hon-
cft and clean Government for Guja-
ret. Therefore, the demand was jafe-
ed and ultimately they got it.

MR, DEPUTY-SPEAKER:
you put the questions.

Now,

SHRI P. M MEHTA: 1 will cerlam~-
ly put questions. I will take two
minutes more. While calling the ai-
tention of the Minister today .hrough
thig motion, we are voicing the feel-
ings of the people of Gujarat and the
supreme expression that is symbo-
lised by Mr Morarjibhar’s fast.

This drought has not come over-
night. The Government has never
given any indication before that due
to drought, they could pousipone the
election. On the contrary, rarious
Ministers have given solemn assuran-
ces from time to time to this House
that Government are not against hold-
ing earlier elections and elections
will be held after the Delimitation
Commission completes its work and
electoral rolls are prepared This
was the consistent stand of the Gov-
ernment,

Sir, with your permission, I want
to guote this assurance that was
given, ...

MR, DEPUTY.SPEAKER: The
background is too long. Mr, Vajpayee
gsw a very jong background.

!:.Hlu SHYAMNANDAN MISHRA:

questions siso implicit.
umer ef) lﬂmsidi'!'l-‘v? .?lk' were ond
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MR. DEPUTY-SPEAKER, He
should formulate the questions.

SHRI P. M. MEHTA: On 24th June,
1974, the Union Minister of Home
Affairs. Mr, Uma Shanksr Dikshit,
addressing the Parliamentary Copsul~
tative Committee on Gujarat Legisla~
tion assured Gujarat M.Ps. that there
Was no move on the part of the Gov-
ernment to postpone elections to the
Gujarat Assembly. He said that the
work on delimiting the Assembly com-
stituencies wag in progress and, as
soon as it was over, the elections
would be held. He did not think that
delimitation work will delay matters.
He said, in any case, the elections
eould not be held during the monsoon
-~he meant the monsoon of that year,
1874 'This is what was told to Guya-
rat MPs in the Consultative Com-
mittee by the Home Minister, Mr.
Uma Shankar Dikshit,

On 23rd July, 1974, replying to the
debate on the Demands for Grants, on
Gujarat Budget, for the yvear 1974.75,
Mr. Ganesh. the Minister of State
o; Finance tolg the Lok Sabha that
eleclions to the Gujarat Stae Assem-
bly would be held as soon as the deli-
mitation of constituencies was finalis-
ed and the electoral rolls on the basis
of new constituencies prepared, This
is what was told by Mr. Ganesh

Then, in reply to my own Starred
Question No, 238 dated August §, 1974,
the Minister of Law, Justice and Com-
pany Affairs, Mr. H R. Gokhale, stat-
ed like this.

The Question was:

“{a) whether the Election Com-
mission has stated that it will not
be possible to hold elections in
Gujarat this year;

(b) it so, reasons thereof; and

(c) when these elections are like
to be held?”
a & ~dT a0

- v ek
* "
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The reply was:
“{a) No, Sir,

(b) Does not arise

{c) Freeh delimitation of constitu-
encies on the basis of 1971 Census
and the preparation and revizion of
electoral rolls thereafter with ref-
erence to the newly delimited con-
stitwencies are the twe basic re-
quirements which have to be fulfill-
ed before General Elections gre held
in Gujarat to constitute a new
Legislative Assembly. The work
of delimitation of constituencios in
Gujarat has already commenced
and is still in progress. Afler its
completion, the electoral rplls will
be revised and the question of hold-
ing election will then be consi-

dered.”

MR. DEPUTY-SPEAKER: Now, put
your question.

SHRI P. M. MEHTA: After quoting
two more documents.

On 7th September, 1974, during the
coirse of the debate on the extension
of the President’s Rule in Gujarat,
the hon. Member, Shri Bibhuti Mushra
imtervened and said:

“In England, the elections are held
immediately. How much time are
you taking here?”

Shri Ram Niwas Mirdha replied;

“Thisg was exactly what 1 was
trying to explain. This wag mainly
because of delimitation and 1 have
tried to bring out the reasons for
the delay in delimitation. All 1 can
gay is that the moment the delimi-
tation is over, the electora] rolla
will be revised according to the
new constituencies and then we
would be ready for holding the elec~
tions.”

MR. DEPUTY-SPEAKER: 1 think,
you have given enough background.

SHRI P. M. MEHTA: They have
not glven the Teason of “drought een-

ditions” a8 & ground for the post-
ponamens of elections This is »

AVRIL 18, 105 Shei Moverji Diessly
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In the gtatement, it is said:

“Government are of she view
that it would not be appropriate to.
divert the snergies of the State Ad-
ministration gt various levels and
the people of Gujarst from the Qifi-
cult but paramount task of reliaf
operations.”

With your permission, I may inform
the House that the Association of the
employees of the State Government
of Gurarat have declared that they
would deal with both the things, that
is with the drought-relief work and
with the election work., I congratu-
late the employees of Gujarat for ris-
ing to the occasion against this unde-
mocratic and dictatorial tendency of
the Unmion Government. .,

Mr, DEPUTY.SPEAKER: Put the
questions now. You have taken en-
ough time

SHRI P. M MEHTA: They brought
one bureaucrat on g television sereen..

MR DEPUTY-SPEAKER: That has
been dwelt upon already,

SHRI P. M. MEHTA: What Mr.
Morar}i Bhai has stated, T would like
to quote from his speech.. .

MR. DEPUTY-SPEAKER: You are
ouly quoting, Mr. Mehta, You are
not putting your questions.

SHRI P. M. MEHTA: Shri Morarjl
Bhai has stated this during the course
of the debate on 27th Februeary, 1975;
I am quoting what he has said about
the drought conditions:

“However capable the administra-
tors may be—I have absolutely no
quarrel about their capacity—they
cannot have the Imagination and
they cannot have the urge to see
the sufferings of the people and the
cattle as the representatives of th
pegple could see It. Thinge wilk

became so tecribie in the coming

(3
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specially in the months of
and June. The people will
like flies. If it comes to that
they say that the President's
will coniinue, then the people
of Gujarat cannot bear to gee this
at all, It is rather better to die
heroically

apeEy 3

MR DEPUTY-SPEAKER. It has
been quoted by Mr Vajpayee

SHRI P M MEHTA *~ to die
hercically in fighting the Govern-
men® than to die of starvation for
this kind of injustice inflicted by
Govirnment on the people of
Gu rat”

Now " put my questions I would
request the hon Minuster through
you to iute down my queslions

Is 1t not a fact that the Minister of
Law, Shn H R Gokhale, the Minis-
ter of H me Affairs and the then Min-
ister of Finance Shri K R Ganesh,
had ass red the House more than ei-
ght morths back that, soon after the
dehmita on of the constituencies and
preparal on of the electoral rolls
which, secording to them were the
two bas ¢ requirements, the elections
to the Gujarat Assemblv would be
held?” 1, it not a fact that to thus
end, Relurning Officers had been ap-
pointed and their appomntments gaz-
etted® s it not a fact that in the
year 17%7, the election to the Bihar
Asgsembly had been held in the mdst
of the unprecedented  State-wide
drought and famine” Is it not a
fact that the Election Commussion had
already et the stage and claimed
that they were ready to hold the ele-
ctions to the Gujarat Assembly if the
Government decided on 1t” And 18
it not 5 fact that Shri Moraryn Bhai
had mentioned all these facts to the
Prime Minister when he met her re-
cently before undertaking the fast and
the Prime Minister had no satistactory
answer to give®

MR. DEPUTY-SPEAKER: You can
Answer only these guestions.
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SHRI K. BRAHMANANDA  RE-
DDY: We are not—at any rate, on
tus mde—treating the fast of Shri
Moraril Desal as some ach of an indi-
vidual which can be ignored. All
human lives are precious and a hun-
dred times more precious is the life
of Shr1 Morarji Bhai. Now, I do not
want and I cannot just now at the
spur of the moment say what happen~
ed in Bihar 1in 1967, whether. ..

SHRI SHYAMNANDAN MISHRA:
Why?

SHRI K BRAHMANANDA RE.
DDY. But I can tell you this.

SHRI P K DEO- The same Gov-
ernment 1s continuing,

SHRI SHYAMNANDAN MISHRA
[s 1t the answer” Was he not born
In 1967 Was he not politically
active 1n 1967 *

SHRI K BRAHMANANDA REDDY
1t 1s true that during the discussion of
Shr: Morar;n Desa: with the Prime
Minster, I also happened to be pre-
sent and one thing he said was about
the bye-election in Kerala caused by
the death of Shm Krnishna Menon

AN HON MEMBER There 18 no
famine

SHRI KX BRAHMANANDA RE-
DDY 1 am speaking from memory
In fact, the State Government geems
to have on the suggestion of the
Election Comms=ion, suggested the
date~, etc

SHRI JYOTIRMOY BOSU Wren®

SHRI K BRAHMANANDA RE-
DDY After they were accepted, due
to somebody's instigation which I do
not know the State Government em-
ployees threatened a State-wide st
rike and 1in fact the strike also took
place later Therefore, at that time ,

AN HON MEMBER That 1s all over
now

SHR1I K. BRAHMANANDA RE-
DDY* We are not in the pacture As
it the Central Government is not
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in the picture. But the State Gow-
ernment seems to have requesteq the
Election Commission that in view of
this the election should be postponed
and the Election Commission seems
to have taken a decision....

AN HON. MEMBER: What about
Delhi? There is no State Government
involved here.

SHRI K. BRAHMANANDA RE-
DDY: I do not know abgut Delhi.

(Interruptions)

SHRI SHYAMNANDAN MISHRA:
What about Pondicherry?

SHRI JYOTIRMOY BOSU: Is it
because there are high tides” in the
sea that you have postponed Kerala
bye-election?

SHRI K. BRAHMANANDA RE-
DDY: Pondicherry you may not be
aware of, because it is a tiny territory.

SHRI SHYAMNANDAN MISHRA:
Tiny?

SHRI K. BRAHMANANDA RE-
DDY: You may not be aware and I
may tell you for information that
Pondicherry area especially — not the
entire Union Territory of Pcndich-
erry, that is, not Karaikal, not Mahe
and not Yanam—but Pondicherry
proper is in the worst conditions of
drought. . ..

SOME HON. MEMBERS: Oh! (In-
terruptions)

SHRI K. BRAHMANANDA RE-
DDY: I can understand my friend

coming from Assam laughing, but I
cannot understand Mr. Era Sezhiyan
who is living next door...

SHRI SEZHIYAN: May I put a
question, Sir?

MR. DEPUTY SPEAKER: Please
sit down. I have given my friendly
advice to the Minister more than
once that he can avoid troubles for
himb . mee ..

LArIviie 1Y, 10169
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SHRI JYOTIRMOY BOSU: He
does not want to.

MR. DEPUTY-SPEAKER: He can
avoid trouble for himself..

SHRI JYOTIRMOY BOSU: Why do
you call it a trouble?

MR. DEPUTY-SPEAKER:
please. And also he can save
some trouble...

Order,
me

PROF MADHU DANDAVATE: 1
have reminded him about that.

MR. DEPUTY-SPEAKER: ...if
he abides by the limits of the call-
at:ention and directs himself only to
the person who has asked. But if he
takes notice—he himself suo moto
referred to Mr Sezhiyan who said
nothing, so on and so forth—how
can I stop them?

SHRI SHYAMNANDAN MISHRA:
Now, you allow the hon'ble Member
Mr Sezhiyan.

MR. DEPUTY-SPEAKER: ] won't
I haye a responsibility to the House.
Order please. I have the responsibil-
ity to the House. Order please.
That is what I say.

(Interruptions)

Now we are discussing the question
of elections in Gujarat. Why should
we go far out of the way and spend
too much time as to what happened

in Pondicherry, and what happened
at Bihar.
This is quite all right. Order

please.

It is quite all right for the Mem-
bers of the Opposition to needle you,
to try to trip you, try to beguile you.
They try to do so with me so many
times and it is my duty to steer clear
of all this whirlpool and these traps.

(Interruptions).

We have spent a lot of time on this
We do not want to be rigid about
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time. It is a very emotional ques-
tion, not only emotional but also hu~
man. It is to some extent politically
explosive. I do not want to be rigid
about time. Mr., P. Mehta gave a
very long background and since he
came from Gujarat, I have allowed
that. Towards the end he had put
cretain specific questions and he had
also asked the Minister to note down
those questions. I thought if the
Minister gives direct replies to the
questions, I will close this and go to
the next man. If he has not noted
down the questions, I have noted
them down and I can ask these on
behalf of all.

SHRI K. BRAHMANANDA  RE-
DDY: I thank you for your sugges-
tion. Because Shri Mehta had raised
the question of Shri Morarji Bhai’s
views with the Prime Minister and I
had to answer that question; be-
cause he had raised those points with
the Prime Minister then, that is why
I replied regarding Kerala or Pondi-
cherry.

My friend was quoting some assu-
rances give either by my predecessor
or some other Minister,

(Interruptions)

SHRI P. M. MEHTA: I will read
out—

“Is it not a fact that Shri Morar-
ji Desai has mentioned all these
facts to the Prime Minister when
he me her recently before under-
taking a fast and Prime Minister
had no satisfactory answer to it?”

SHRI K. BRAHMANANDA RE-
DDY: Whatever you may quote. I
have said what the Prime Minister
has said also during the interview on
the questions put by Shri Morariji
Desai.

So far as the assurances are con-
cerned, the actua]l] wording is not

with ‘me just now. But whatever as--

decision to go on fast (CA)
surances are supposed to be assuran-
ces that have been given are, natur-
ally, subject to the actual conditions
prevailing there and subject to our
capacity to induct all kinds of people
in the election work. I have submit~
ted as to what is the amount and
number of people that are needed,

what dislocation of work there will
be.

Now about the non-officials also, a -
lot of non-officials are associated with
the relief operations both at the
State level, at the taluka level, at the
district level.

SHRI P, M. MEHTA: I had said
that the Returning Officers were
appointed and gazetted. Is it not a
fact? Please give an answer to this.

MR. DEPUTY SPEAKER: He does
not want to answer.

SHRI SHRAMNANDAN MISHRA:
Why, Sir?

The rules are quite clear on the
subject. The question put to the
Minister will have to be replied.
You read the rule,

MR. DEPUTY SPEAKER: I cannot
compel him. You can try.....

(Interruptions)

SHRI P. M. MEHTA: My another

important question is that the Min-
ister. .

MR. DEPUTY SPEAKER: He had
already referred to that.

SHRI P. M. MEHTA: He had given
a firm assurance to the House ‘that
as soon as de-limitation work is over,
Government would hold the elections.

SHRI SHYAMNANDAN MISHRA:
Is it your pleasure to take a view
that if the Minister does not want to
answer a Call Attention Motion, he
can do so? This is something which
does not depend upon the pleasure of
the Minister to answer or not to ans-
wer, to make a statement or not to
make a statement in respect of Call
Attention Motion.o . - R
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SHRI JYOTIRMOY BOSU: [ rise
on & point of order.

MR, DEPUTY SPEAKER: No po-
int of order. Please sit down. Well,
it is mot as if the Minister has not
replied.

SHRI SHYAMNANDAN MISHRA:
it 1s & specific question.

MR, DEPUTY SPEAKER: As I said,
it ig not as if the Minister has not
replied. He has replied in his own
way, whatever it is. I think it is
not the duty of the Chair to compel
him to answer in a particular way.
It 1s for you to draw your conclusjons.

SHRI S M. BANERJEE (Nanpur):
The question can be replied to by the
Deputy Minister,

MR. DEPUTR SPEAKER: See, how
he i trying to trip him, just what I
said a little while ago!

SHRI SHYAMNANDAN MISHRA*
Will you lndly put the question to
him-—whether he wants to g@ive ans-
wer to that or not? Have you put
that question to him, whether he
wants to answer or not? It must go

on record

MR, DEPUTY SPEAKER The ques-
tion has gone on record. If he does
not get up to answer 1t means that
he does not want to answer.

SHRI K. BRAHMANANDA  RE-
DDY: 1 did not reply because I have
not got specific information when
the officers were appointed or when
the appointments were gazetted. If
you want that information....

SHRI ATAL BIHARI VAJPAYEE:
He has given that information in the
Committee. That was held on the
4th. This was the meeting of the
Consultative Committee of Members
of Parliament. The information was
given by the Government. May I

read it out?

MR, DEPUTY SPEAKER: This
Hause has evolved a number of pro-
cedures, & number of rules, a num-

ikt 4 m
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ber of Directions from the Spesker
and it is in response to the develop-
ments in the House that these things
are there. Although this particular
Direction may not be wholly related to
the Call Attention, in Call Aftentjon
Questions are asked, therefore, by
analogy, may I draw the attention of
the hon, Minister—I am drawing the
Munister’s attention it is up to him to
act—that there is a Direction {ike
this?

‘Answer to questions in the House
shall be complete and as far as
possible each part thereof shall be
answered separately.

And then it casts a duty on the Chair
which 1 don't want to perform.

‘If on his attention being drawn
to an answer, the Speaker ig satis-
fied that it does not fulfil this con~
dition he may direct the Minister
to give, ...’

PROF. MADHU DANDAVATE: Not
advice but direct..

MR. DEPUTY SPEAKER: This
question 1s put. A specific question
1s put I can only request the Min-
ister that he may try to satisty the
members on his, but if he does not
have the figure, certainly I cannot
compel him.

SHRI K. S CHAVDA (Patan): The
names are published in the gazette,
I have got this 1n my home, not here

SHRI K. BRAHMANANDA RE-
DDY- I will bring it and supply.

MR. DEPUTY SPEAKER: He docrs
not have the inforation now. He
will bring 1t to the House. He will
do it Order please. Shri B. V. Naik.

SHRI B. V. NAIK (Kanara): I
think the Calling Attention Motion
has a very limited objective and that
is to call the aitention of the Mine
iser of Home Affairs to thit indefl.
nite fast demanding early poll in Guj~
arat. In the iree soclety in which we
live, it is not within our powers, it
is not even within the powers of this
suguat House, to give a direction or



345 Shri Morarji Desa’s CHAITRA 20, 1897 (SAKA) Shri Morarji Desai’s 346

decision to go on fest (CA)

to make an order, or compel Shri
Morarji Desai, to give up his fast.

It is absolutely within the four
corners of the limits of his personal
liberty. But, I think, the only thing
we can do is that our Minister has to
tell us his reactions to the present
impasse. There have been a conside-
rable amount of writings. It would
help us, the politicians and the people
at large also, a bit if we know what
the people at large are thinking.

Here is a person whom I do not
know, Shri B. C. Gujarathi, who is
writing in to-day’s Times of India—I
assert to the extent within our limita-
tions, whether he is a  Congressman
or whether he is a B.P.C.C. President
or somehody of our party, we are
given 'to understand by the hon. Mem-
ber Shri Arvind Patel coming from
Rajkot that Shri Gujarathi has no-
thing to do with our party and he is
not an active politician-—said:

“I would request Mr. Morarji
Desai not to fast for untimely elec-
tions at all. Things are much better
now than they could have been
under the so-called popuiar gove
ernment”

{(Interruptions).

=t /Y faad
froaee & |y ?
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SHRI B. V. NAIK: They go on tel-
ling day in and day out that we gare
second class members. I do apprecia-
te the way with which Shri Bosu gets
ups and tells us, (Interruptions).

Zar FEZGE & AW hAAr FGT
58 B W 1 g 9w § B o gan

eI W UNFT W | T ATH AT
s, fee fada oo #1
(Interruptions)

Please do not interrupt me.

MR. DEPUTY-SPEAKER:
pay attention to them.

Don’t

decision to go on fast {CA)

SHRI B. ' V. NAIK: Mr. Deputy-
Speaker, Sir, I want to draw your
attention to the fact that they should
appreciate that the Congress Party. . .

MR. DEPUTY-SPEAKER: You are
again proveking them.

SHRI V. B. NAIK: The Ceongress
Party is treating it as a national issue.
It was not necessary for me to give a
call attention if I am not concerned
with Mr. Morarji Desai. I am con-
cerned with Mr. Desai, an hon. Mem-
ber and my colleague. If anybody else
goes on fast here I am concerned with
it. (Interruptions).

iere ig another publication in the
correspondent’s column. I would say
that a nice cartoonist and genius of
Mr. R. K. Laxman would net have
given this cartoon. Shri R. K
Laxman’s carioon will illustrate this
point. It was only Mary Antoinette
who gaid ‘give them cake when they
were o soed of hread’. Now we are
teliing « them elections when they
necd drought relief operations. (In-
terruptions) 1 am now asking in the
form of pointed questions within a
few minutes. By chance or coincidence
and things like that, only two days
ago, I wrote, as usual, to the corres-
pondent of the Patrict, a letter 1.,?1
regard to this point as a CitiZEI} of this
country which, even the Indian Ex-
press has published. Goenka bas al-
ready published it—not this letter bug
the other lefter. To put it on record., 1
say that caption was not unreverential
but that is within the editorial rights_.
Such a non-violent compulsion of Shri
Morarji Desai, I still believe, is g non-
violent compulsion on a society, Gov-
ernment and the State and, to that
extent, it amounts to violence.

Therefore, I would like to pose 2
question. Hag the hon. Home Minister
seen on page No. 69 of our revere.nd’.
Mr. Desai's ‘The Story of my Life’,
Volume II? I quote:

“T¢ is my belief that a fast unto
death should not be undertaken in
order to get something from some-
body or to pressurise somebody te
take some definite action.”



- 4 =

347 Bhei Morarit Desgi's

decision 1o go on fast (CA)
SHRI SHYAMNANDAN MISHRA:
Fast is not for himseif,

SHRI B. V. NAIK: Bir, I could guote
chapter and verse put the more I will
.quote the more distressedq my friends
on the other gide will become, I
further quote:

“As I have mentioned, the police
had to fire in order to stop violent
actions and restore peace when the
agitation for Maha Gujarat started
in Ahmedatad .

I cannot consider people resortmg
to violent actions of this kind as
martyrs as it 1s against the tradi-
tiong and principles of democracy
that anybody should ¢ry to get any-
thing by violent actions"

SHRI S, M. BANERJEE Sir, 1 rise
on a point of order Arcording to the
rule if anything is quoted the Member
can be asked to lay 1t on the Table
What is the use of reading the whole
thingy

AN AON MEMBER: That is the
only book which 1s available in the
country.

SHR!I B Vv NAIK' 1 woulg Iike to
agk the hon, Minister—with due defer-
ente to the reverand leader—whether:

(1) It shall be the pleasure of this
House, if possible under his guidance
ag in the case of other precedents, to
sdopt a unanimous motion urging upon
our reverand colleague to gbstain from
his indefinite fast because we ara all
concerned about that I suppose the
Opposition would hky to be silent on
this.

Sir, T would also state here a couple
of facts relating to Gujarat which is
under President’'s rule. Sir, seven
districts out of {7 districty are under
severe drought conditions both North
districts, Saurashtra, etc My Triends
from Gujarat have been urging me to
press it. (Interruptions)
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Becondly, Bir, whether it is 5 fact or
not that, particularly in areas lke
Jumnagar, a @strict convener of
political party has threatensd
case Mr. Morirji Deshi is not
ted to have elections the life of th
legislators left there will be
ed. He js Mr, Thacker. I would like
the hon. Home Minister to tell th
House whether this gort of intimida-~
tion is going on. ‘

MR. DEPUTY-SPEAKER: Mr. Naik,
have you finished? (Interruptions)
Order please.

i

2|

b

)

SHRI B. V. NAIK: (c) Sir, is this
point of elections and the fast of Shri
Morarjt Desal, as communicated to
the Home Ministry, completely outside
the limits of negotiations? Has it been
made by Shri Morarp Desai non-
negotiable” Tf not, whether the deors
are kept open? Since, Sir, the dis-
solution of th» Gujarat Assembly was
on the basis of a fagt and now fresh
elections are being sought on the basis
of a fast, will the Government come
forward with g comprehensive remedy
for this gituation so that fast does not
become a political tool m our country?

SHRI K BRAHMANANDA REDDY:
Sir, it is true thal my attention wasg
drawn to a passage in Morar)i Bhai's
autoblography. But, I do not want to
go further into the matter According
to him, he is against fasts for pres-
surising anvbody or to take any kind
of definite action What |s the second
gquestion, Mr Naik®

of wy fosrd : W Wew,
R e wre s ¥ |

MR, DEPUTY-SPEAKER: I will
come to you. (Interruptions) Now,
Order please, 1 think in all that very
emotional gubmission that Mr. Nafk
made. . .

SHRI B V. NAIK: They provoked
me

MR. DEPUTV.SPEAKER: You xre
not to plame, I am not blaming you.
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{ thiak you had put only one, the most
effective question, towards the end of
your submission. This 13 what the
Home Myuster wants to know. The
question is, whether Mr. Morarii Desai
had gaven the impression or the under-
standing that the question of hig fast,
withdrawal of the fast, giving up of
the fast question of adjustment of
election dates and all that, have now
become unnegotiable,

ot wy fomd : IomSOw wSiew,
o qR g A %, AT A
oty wrEr ¥\ A W@ v g—
o AAF AT .

W o ALE  gH AR
w7 wfed |

ot vy fowd : aFF @t
IR ATIF AL WOAT  AFTEH T
WG T AT TS R A ATEN R
o ofr AT TR Y I 9wWa w6
o & I waeqr R #O°

SHRI K. BRAHMANANDA REDDY:
Bir, during the interview with the
Prime Minister—you must have seen
the letters, Shri Morarj: Bhat's reply
to the Prime Minister and subsequent
letter—] gained the impression that
he was adamant about the date of the
elections before end of May,

[ oft witwwe fowr | gaveae)
AW FYRT, AW WA T A @
Ty s Y §, oot /@ Pow AR &
TN woer wwerey ey a7 ot @ OX
s B oy W g wwf ot @ f
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wTe w ok ofr Fafirere otk ofr T
AT 1} O A% gy SEr Ay ot ¥
feararray ST =nfg 1« wren § e s
welY oft wror  freelt ¥ afY § , gAY
oqqT  aFTsy framar A 67 safed
MR W % A @ e
&are femr @+ A @Er aEd
A1 & AWy ¥ 97 geAT AT 6 grey
qT G747 &7 T W TR T § Ay
faur 1

¥ gmeww wevea, a@  may
qrm g MR 4 5 6 ANF AN -
& WY g §, A A SqIET 99 gy
wiT, fr qp fadnlt oW & &m oA
FT THTH ATCEAW T AW G fEac o
FBTT W7 GrfaesT w1 mEe 4 vy
R & el ot & qoT fr war
g & W e e et & e
'@ ET T MR A W W Y
fear e Y ¢ 7

o weT w8 wgy wiaw )

oY wAzaT frey : A73 GEY F vIT
fr ag7 afor = oW T &
gfasre it ot oy oY wfesw frarf
@ E? g afz A M A wTAT WA
g 1947 ¥ 97 wovvor syo ot
fafas ey wer #faare 3 farsl
WA W T WY 97 &5 & Wi
w7 WEAa 46 wEd, e W s
qr WU RAT AT WTHIT OAWT FT
sifgsy o7 fgar w1 Afew S
@ & @y wgm 5wl WY werf
HMFTRAIKTAART IR

ot Tgy vE T FE /T 91
W frw @@ & fal v geae s
¢ T ¢ 9% arw wAeay § fyoag
e & ar o o
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ot wwwe fiew : W o wied
w fody #¥ ofr & wad SR(F qer
STAT A A gt N R ow A
ey, afariyz & et S ¥
TATA, M qA™T qr Fqfafraw we-
I & AT N AT 9T TR
gre-wre feafs &1 s 74 Y
HOT Y T & e v A
HE AT { a0 TEWN AT EVER
A% § a7 77 w5 Qv A
gqar o\ wr £ frafy 2 faa
& ax ¥ wrET $AAL AT FITAr
#fewa @ aafs @75 @ sdaQ
IT AT W AT A0 W T qq
AFATAT v 4 Foewy o¥dr o AFT
#wFz qer gty &1 a7 F 3 €
gursray g Ak AR ) W
g w9 ¥ A7 fa=ie feor & oar W
T g ?

vy 7 A Arzriim feafy
qrET AT I AT i qr wet & fr
¥ qv afarre AT v \Aar [ ETTT 4T
e § faodt o0 F fawas qf
s | woEAe 7 owe # wmifae
Fopsar ver w1 WSl WA WEAT W ¥
fir@d ¥ FT WY 4T I A IA W
A Ay fear ar

MR DEPUTY-SPEAKER What
relevance has 1t got?

st wAwee faw : Hfer qp W
sft ygmr Ay ST sam A o &
I W wACT AT )

$HRI H. K L. BHAGAT, Is t with.
in the scope of the discusion?

MR DEPUTY-SPEAKER: It is not
welevant,

-
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Shei Moratfi Destle  asu
decision to go on fast {(TA) s
SHRI H. K, I BHAGAT: I raise en

a pomt of order. This is not within

the gcope of the call mttenmtion notice.

SHRI SHYAMNANDAN MISHRA:
There are iwo things In fact, T had
drawn the attention of the hon BHome
Minister in the morung to this very
fact We wanted thgt he should have
referred to that issue also In this
letter also there 13 reference to
that

st yeee feoy © war wEY oY WY
oA wEIN D a g wmw
& @7 ATRY 9T FV AT T ATAT
g

SHRI §# K L. BHAGAT I have
raised a poiit of order It 19 totally
irrelevant <nd outside the scope of
the call atlention motion

MR DEPUI'Y-SPEAKER What-
ever the Mimister might have or might
not have 1eferreqd to in the morning
1g a different question

SHRI SHYAMNANDAN MISHRA:
It was with the permisnion of the
Chair

MR, DEPUTY-SPEAKER I am eon-
cerned with the subject of the call
attention The gubject of the call
attention 15 “the gitustion arising out
of Shr1 Morar)1 Desai's decision to go
on an indefinite fast demanding an
early poll in Guirat” Any olher mat-
ter hecomes irrelevant,

SHRI SHYAMNANDAN MISHRA:
The point that was made in the mor-
ning was thet many of us who had
given notices of the calling Atten~
tion motion had also included this
emergency. But it may be because of

oversight that issue was left out.

ow, therefore the Chair should have

‘bu: more charitable as it Is 8t Pre-
aenf
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o wiwee e : svere ofr o
wt e & wt F o fwwy § ag ot
W a¥ we g wwr §

SHRI H. X L. BHAGAT: Even this
lattér had already beem read out, Hir,

democracy.

i ¥ T & e W @ W
X & @ £ ag & Friga s
E!

MR. DEPUTY-SPEBAKER: You pul
the question now. -

ft wivee fast : s wduw ¥
W e & §IY 4 SwSerem
feufy #t vy v o W § 1 W
Yy a¢ wed vt g€ § o g w0
¥ wf wre vy § 6 & g8 sy W
weirarer iy 2ot Y Ty & fad Al
werr | Wik ww W wfe fiesr
W« foeelter w7 Fors fear fie wg feeht
& qrek ¥ forlr Tw Wy vRwTe A w
e v o o vy ¥R ¥ fie ag Wy
Sy el g W
Ty oy § fie o AR R e T
wrorre glewrs 8 ww § @ @
wredt g & e wor § ) 27 W
X o i by § e ow woere ¥ fed
;WY wwromy ghere wr e -

dacision to go on fast (CA)
it ¥ four § 1 it ww dwearetr
Reafir & ok 3 siroe o wik & wwr
wow %,

ot TWe ¥ gwe warer : warer ey
o qomr owff § we ¥ M ¥ g
fifere aff § ox w1 gy qo

oft Wy formd : ay IeTew e,
TR I sy g ¢!

off slvwe  faw : srog o wit
¥ Ao & Ownw X ey oy e
vy @ ww AT &t stk §
ferlt & v fover oy W Wi ag
AT T # 1 gk wl wnew, foer
Holte welt wwi wf a3 1Y, wr
wg wg 707 wrgw § forr &Y oo e
¥ fgre vt e T & Y § o
WA? WX TaX q@ F O™ IT 0
e W ¥ 7 dfer quow A
write qrdf & oY ¥ g e wore wler
|IEA EHT AT ¥ €T AT A 10 W
ot wdelt & e ¥ @ fRad )
wt aft wlm wgw § Rt v,
SHRI NATWARLAL PATEL (Meh-
sana): If he is speaking cent percent
lies, we can tolerate, but he 1s speak-

ing les one per cent more than &
hundred per cent.
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[ whwe fre]

wit wim, afer waar & sfafidfiedt
T wRa ) Ay (weei)
W e 8wl a1 el e
8 XA, QEFT AIX WT Fy AAT
oo |

Frox am qywa & feenfoal &
W wrEYeE e agk W g oY
fresit t Y &, ST o af wfa-
fafaer oy $T qr Wt Y, g w w7
s gk ) Wt gu wfaffiat
N gewrr e gk W W e F Ay
gt Y wAar O N e Frat oY -
a1 ¥ wf®, ce M N Pln ¥
fryacax e st @ &)

17 hes.

gaf wrr § T s oM
w51 A X v W ¥ fad oy
@i fmce s famaw @2
o & a7 W fE e fer it ¥ fam o
feig st o fona ¥, sfaam
* grT 83 § WyAne ¥ 7y fAan ger
& fr sore QuAAT w99 WY, @ o
ww & fag ¥ wfarae w1 799 T4y
vy § W gAY wTER @ fa
g & WA ¥ fog @ o@d ) vy
sorcrr wY et & Fg Pgaar amar an
g ¥ X9 A A T faepe O arang
¥ TR T W W ATITeng & T
9T oW ¥ Wi, aw qeew & feet wia-
wTd Bt TEIET w8, % SR
dfer ¥y gat w quedy wu ¥ ol
D! ke AR o Yy
fosurd wRE 1w W N wrens
fewfir gt wrr oy oy § e on & e
RN wENT, e it wed g gt
Fm W & fag v aIMNg A WY
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ddilon. .ty 80 ow fitat SO
awesr & sfeenloitowt prrie o2F ¢
Fuwr mredt wepd ey Wk wx
frdfiaat wr gwwr & fg e o
e w0 gk ax ot frowd odt
wr et e e ¥ farangt WY v
t fe % wwer gwr W o wre, e
W W vy g1 W vy ¥
e, woe & Wl &t 7 v
T AR vy & forg qew gew 8@
wWrRwr fadndt o T st wea
8 fe v & o o o ), Y T wER
fr gz St aorar R § o

B qr @ T W wgwe wary
T | TF w7 o q@ § fr qoron
FAm AT AT R ) o ¥
WA 3y WY oA & o §t
WYz 3 w1 wiwro gy faay a1 froet
e g ¢ fe st e wa A oaw
raA § T wTeT w1 AWy @
& fod 1 Taror ARl 4, A '
g faodt oo wY a7 & &€ Ml
¥ o @1 5 3y & waetT o fawifow
wrft Qg W1T I & % A7 9T O
¥ wraa w7 wAfw w99y o 99
T ww At dqT 9T & ¥ o R
AR a2 @ ¥ fr Tl
WA Y wafy ;g ¥ fag T
famifer st wwr A T 1 qw
@y g P ¥ T v
¥ agi 9T UsIofy WA 67 wRfg W
AT HI W [ATF WY AT WA
ars g ¥ wAY gk & 1 vafag o
wgT ug § i ¥y oT = garw g
wifgy s Qo wer et wifeg

o o & ow oy S wgar
& ot e gy O wrdor i ¥ oy oy
¥ W sdedt ¥ wy Prad wgw
o1 wwrsy § 1 Wy W o e @
fr 1968 ¥ g Ao quadr ¥ ot ¥ qu
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o Y e o wt o W oA
Soft wgter X yo swveay fefws
ot fir wore w25 & 50 Srhvwe wez
€ wref & ot 3w sy WY edied W
W Wifer @ ot w75 sl
sH ard argh, N I wwre Nfer
aw wifwr 53 | ow S T 3
Qe swre oy ara wd §a & aTHTC
J g g o qrow ¥ e
xore] % gar &, fwor dn chachrdy
am fa & o frawr gATET seeTer
fifgx @x &1 7g =T A w7 Fyw w5
yaew 1 (emgEwe). ...

ot ny fo® W BfgT I W
Wr ¢ 1% 9 9w 55a ¥ 5 gwre
afr g W ww g & o afaa g
av g% faeamd @ 7% & ave &

W e fw aw A & wa-
AT T TP UF QRAZTENAE ST,
fog # g7 qgelt I AT o
1 A fEa & 1 @ 3 39 ured
e ¢ 1 g% wiwt §  Fir foolte awd
4836 WE gu ¥ | 3T FY 9 fee
A wifgy, 27w T oww 1 omir
Fraydt St § A FY A IT &7 JWAT
¥ 0 R v 5 10 e & I
g FH T e g ¥ 1 Afrr e &
ot frrar & g ag v #3399 7,65,531
HAFARTI AT AT RXARITR
waATT H o g gur &, IWH wE &
¥ ¥ foar gwr £ 7,65,531 1 § 7§y
woRar foe v & 10 @, 7 Ww
Fewrgm e o R gwr A E
% ¥ afory wwoew W@ g & wgw
fr g fafre< arge wowr afve A
T |

X0 oy § e oY e
% vy ¥ ay wrarg fe 330 23 W0
<« o gur 1 3w v § fs @
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o & gor o frod mw qoroe @
95 WT vy Wk ZNT 4T | W ¥ FTT
wacrs feafy s s of § 0

Cud i nd TR O LR
*7 Q% warg & FA0ar wgan g oy
g 8 gy ¢ AR T w
Jax § .

“There have been widespread rain
in Gujarat especially 1 sowing
areas. This hag not only give a
new sense of confldence to the far-
mers but it has also reduced the
burden o the Government.”

ag Aq AT w7 AT § 4 A WA
ot & Ay a8 TFeT AT § av Y
T § W7 W AT § Y e A
AT AT TATT § [T A AHH A
fafrsidifeco sgr o mr g ? @i
& v o o wmER W ET A
SET WY, §F B AT A, & IR

g fr ogox W T & emr
¥ A a7 o o @ ¥ owam
TR Nt A FB A Fgw WAT

* & e W W aew @ g
™ it w o &7 W FF AR
¥ a1 T wT qoAfow ST
§ zuwwrl w3 @ § gewrd gofay
% I A A0 A qghka w7 A7
T o ? wrc Agiar &
sgw fe woh e & R
AT ATHTC [EF & q. O awe o
T o ¢ At AETF, UF FIAF
arfey €Y avg powsy W oW Wl }
WR xw w1 Wy WA & fag g7 96w
&g
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'r.eub:,mum;:mumt:: PROF. MADHU DANDAVATE:

SHRI JYOTIRMOY BOSU: How
many d8cIaTER as famine srea and
how MEBY %3 dFought-affected area?

SHRI K. BRAHMANANDA REDDY:
Ag I was saying. ..

SHR] JYOTTRMOY BOSU: Sir, on
a point of order.

MR, D.m-m: No point

3

SHRI JYOTIRMOY BOSU: How

AT fiewame? | W wutw gy oo ¢
wry ?
MR DEPUTY-SPBAKER: The ques-

tion is whether any area hag been
declared a famine area

SHRI P. M, MEHTA: You are spen-
ding YEE ‘mohey of the people and
misleading the country.

SHRI SEZHIYAN (Kumbakonam):
Here is an advertisement by the
DAVP.

MR. DEPUTY-SPEAKER: The
Members hsve drawn  attention to
this publication i the Hindustan
Times of today. *

SHRI PILOO
other paper,

SHRI MADHU LIMAYE: Except
Moftherland Tor your information

MR. DEPUTY-SPEAKER: ta my
hands ¢RI iz Hindustun Times of
today. It hes been put out by the
DAVP.

MODY: And every
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MR, DEPUTY-SFEAKER: Now,
wil) the Minigter kinflly listen? This
is an advertisement or statement put
up by DAVP, What is DAVP perhaps
you can clarify, Let him say, Here
it iz written in bold heading on page
8 of the Hindustan Times. It reads as
follows;

‘WHILE HUNGER AND FAMINR
STALK THE LAND IN GUJA-
RAT,..”

I this DAVP is a governmental
organisation or anything, I do not
know, you are to clarify it,

SHRI RAM DHAN (Lalganj): It is
& Government of India’s Department.
DAVP means Directorate of Audio
Visual Publicity. It is a Department
of the Ministry of Information and
Broadcasting.

(Interruptions)

MR. DEPUTY-SPEAKER: If this is
a governmental organisation and if it
has used the word “famine™ here, then
the Member can legitimately ask a
question: whether any part of Guja-
rat has been affected by famine, (In-
terruptions).

SHRI MADHU LIMAYE: Whether
thizs has been declared as a famine
area, That iz the question, (Interrup.
tions). You say yes or no.

PROF. MADHU DANDAVATE:
They have created this famine to meet
Mr. Morarji Desai’s fast,

SHRI K. BRAHMANANDA REDDY:
My be so. What is the great point
that you have made? (Interruptions)

PROF. MADHU DANDAVATE: The
great point is thet in order to avoid
slection, they have deliberately declar.
ed that there is 4 famine. This is what
they are saying. There is mo reply.

(Interruptions)

MR, DEPUTY-SPEAKER: Kindly
it down,
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PROF. MADHU DANDAVATE:
_While giving central assistance, they
do no admit that there is a famine,
(Interruptions)

MR, DEPUTY-SPEAKER: I had
purposely done If bBecause Members
had raised this and I had tried to
summarise this question and I had put
it to the Minister whether DAVP is a
governmental or semi-governmental
organisation.  That is one question
which I want him to reply. And
secondly, if it is a governmental
organisation and it has used the word
“famine"”, then the queslion is legiti-
mately asked by the Members whether
any part of Gujarat has now been
declared as a famine area.

ot wy fomdt : ¥ wg R
sraefrr A Mg e F faw #
Tt @ § 5F W AT Wi A }
f e & ot 75 wfawe & wwr
was 7T §, SAE! U9 W 9T
fla ¥ wifwa af sy § 7 Every
time this question his been evaded.
(Interruptions)

MR. DEPUTY-SPEAKER: Order
please,

SHRI K. BRAHMANANDA REDDY:
It may be that DAVP may mean Direc-
torate of Audio Visual Publicity; may
be so. I have already submitied that
it it has used the word “famine”, I
will have to find out why it has used
the word “famine.”...(Interruprions)

Pleese bear with me. "

SHRI P, K, DEO: The cat is out of
the bag.

SHRI B. V. NAIK: Is it a Gazette
Notification? It is not a Gazette Noii-
fication,

~

SHRI K. BRAHMANANDA RE-
DDY: The Word “famine™ i3 not
being used. It is drought, servere
drought and things liky that are being

.
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[Shri K. Brahmananda Reddy)

used, It does not mean that under
scarcity "Cbnditions, very serious
drought conditiops, conditions relat-
ing to the old usage of the word, the
word “famine” will not anse,

ot wy fomd : @ o ¥ 7g W
war § {5 wwre fve w7 gy wra A
et ey #Y gy st o

Wyat qrga war o § | 99 vy
oy Wi X € ) W W IW aw
£ W ¥ ey g ar, AR oF,

g, [RwE WEE A % ¥ 1 T
qUAY & A & ) giae @7 wwT ¥
w fiear mar &1

PROF, MADHU DANDAVATE: I
can produce the record of the proce-
ethings of the Lok Shabha I have de-
manded that more Central assistance
should be given to Gujarat and Mah-
arashtra I was told, according to the
accepted comnotation, that there 18 no
farmine in Gujarat and Maharashtra
and, therefore, Central assistance can-
not be given. Today, they are saying
like this (Interruptions)

SHRI SHYAMNANDAN MISHRA:
You have very kindly put two ques-
tiong to the hon Minister

MR, DEPUTY SPEAKER: And he
has answered to that

SHRI SHYAMNANRDAN MISHRA:
No, Sir Our difffculty remains.
There 13 = “famine” code There is
a particular concept of famine The
Government has not demolished the
“tamine” code, It has not erased the
econcept of famine. If the Government
does not choose to use that word,
fhat does not mean that the ward
“famine” hat gone out of existence
One Department of the Government
has used the word “fumine”, It has a
definite connotation, The ‘word

Wiwm definite commit.
ment on of the Government,
HM M vomply

APRIL 20, 1975

5 Morerf
awesfnuci'i "

with the implications of “famine”,
that ig 5 matter of gieak coboern to
us,

o) whwwe frw @ IwsE WPk,
IR HATE qOT — QF A QN CRAT w7
g o7 IJEeT A sAw wEr
foar | o refr ol ¥ ar famwy
Al o IR W ¥ EEy wEae
o 913 7R | W g W A0 § oy
IR T e s W E D uw
AT W W R faqr wg o

SBHRI H K L BHAGAT May ¥
make a submission® (Interruptions)
I have a right to make a submission.

MR, DEPUTY SPEAKER Mr.
Bhagat wants to make a submission.
He says, he has a right of making a
submussion I am pot denying that to
him. I am explaiming the procedure,
It is not a question of anybody making
a submission But 1 course of certain
questions and answers, certamn things
are said Although our procedure is
that only those whose names have
come wup in the ballot and are prnin-
ted 1n the Order paper can ask ques-
tions, it does not mean that the sub-
ject under questions and anawers is
the property only of those who ask
the questions It is the property of the
House Naturally, the House will re-
sct As I have sald many times, this
House cannot be run by any hard and
fast rule.

On a question like this that is =0
emotional, that is so explosive, that
is so humane, the Minister himself
has reacted like any other human
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SHRI B, X, L BHAGAT: My res-
pectiul submiasion is this, Even our

Minister says that there are serious
conditions of drought there, We are
considering a serious maiter. But my
learned friends on that side are in-
dulging in jugglery of expressions.
The fact of the matter is that there
are serious conditions of drought
predent in Gujarat, whether you call
it in a legal terminology as famine,
whether the DAVP advertisement
calls it as famine or whether the
Minister calls it as serious conditions
of drought. I ask you, Sir, in the lght
of the call attention which relates to
the fast by Shri Morarji Desai, whet-
her they go to the basic root of the
matter or not. In substance, there
are serjous conditions of drought
They are only indulging in jugglery
of expressions and they do not seem
to be serious about the fast itself

MR, DEPUTY-SPEAKER:
Mr. Janeshwar Mishra was saying
was that he had put & number of
other questiong also. It the Minister
hag the answers to these questions,
he may please give them, so that
can go on to the next Member,

SHRI E.
REDDY:
cerned.

What

BRAEMANANDA
So far as Mr. Sarin is con-

Mo iy : TR T 77 &
WU AT W, Wi W AT

SHRI K BRAHMANANDA
REDDY: Regarding Mr. Serin, I
bhave glresdy submitted. So far ay
this jssue is concerned...

ot wy forlt : QUi w1 waTw
fheit 1
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SHRI K. BRAHMANANDA
REDDY, 1 do not know from where
he has brought....

AN HON, MEMBER: It is in Mr,
Morarj: Desai's letter. .

SHRI XK, BRAHMANANDA RED-
DY: I will have to enquire. I cannot
answer this offhand.

st s ot og SO T
w1 J2T §,3g g2 § s geerrT v
oft AT Wt & g e w1
FaF A A Y

PROF. MADHU DANDAVATE:
This is a letter sent by Mr Morani
Desai in connection with his fast.
(Interruptions)

SHRI K. BRAHMANANDA RED-
DY: Did Mr. Morarjii Dessai refer to
any death?

SHRI JANBSHWAR MISHRA: He
has referred to Emergency.

SHRI K. BRAHMANANDA RED-
DY: Emergency is a difterent matter.

I certainly agree with my friend,
Mr. H. K. L. Bhagat.

The point is that the spirit
which Mr. Vajpayee opened the de-
bate or discussion, the way in which
he said how seriously all of us would
have to consider it, has all relapsed
into a mere exercise in futility or
on certaln unimportant matters. Bo
far as Emergency is concerned. ....
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India rules have been increasingly
used to dea] with anti-social elements
like hoarders, smugglers and black-

|

It may also be recalled that in the
anti-smuggling drive which was lau-
nched in Beptember 1974 we resorted
to the Emergency provisions under
Article 350 of the Constitution to

by courts in the preventive detention
of sumugglers and foreign exchange
racketeers, Excepting this restriction
which concerns smugglers and forelgn
exchange racketeers only, Govern-
ment have not used the Emergency
powers to deny our citizens their
right to go to court on any issue ...

SHRI MADHU LIMAYE: Point of
order, Sir. What is be reading from?
It should be laid on the Table,

SHRI XK. BRAHMANANDA RED-
DY: I am reading on the question of
fmergency.

1 would like to again sssure hon

ot ew Segett wealey », JaveT
wgvee, g ot warr f ofY dger stigw
¥ four w1 1

SHR] K. 8, CHAVDA: Not » word
he has changed.

MR. DEPUTY SPEAKER: 1t is only
relating to the Gujarat poll.

1 have pointed it out....

AN HON MEMBER: Howsoever,
you have sllowed the Leaders of the
Oppasition to arise it,

MR. DEPUTY SPEAKER: And I
congratulate thiem. This iy the parlia-
mentary practice, They have succea.
ded and when the Minister himself
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PROF MADHU DANDAVATE: Hse
comes from Gujarat,

MR. DEPUTY SFERAKER: May be.
Jut he can take somie other opport.
aumity. Mr. Patel, plense co-operate in
my maintaining order and not conver-
ting into & dabate.

SHRI H M. PATEL: The hon Mem-
ber over there said that it is a jug-
Flery of words. ....

MR, DEPUTY SPEAKER: No,
pleage,

SHRI K, 8. CHAVDA- You have
allowed Mr Bhagat Please allow one
Member from here to make his sub-
mission,

SHRI MADHURYY¥A HALDAR
(MATHURAFUR): It is Decause
Delhi controls Gujarat.

SHRI VAYALAR RAVI (CHIRA-
YINKIL): The remark made by the
‘hon, Deputy Speaker iz unfortunaie.
He said that the Minister is not Spon-

taneous and he only read somebody’s
text.

MR, DEPUTY SPEAKER: I am
afraig Mr Ravi has completly misun-
derstood. I said that the statement
made by the Minister is a prepared
text, It is not a spontaneous thing
‘which comes in the course of a dis-
<ussion in the NWouse,

SHRI ATAL BIHARI VAJPAYEE:
“‘What jz wrong about it?

MR, DEPUTY SPEAKER What is
‘What is wrong about it*

SHRI VAYALAR RAVI: DEPUTY
‘Speaker has said, had this speech been

wpontanecus something more would
have come.

MR. DEPUTY SPEAKER: What
dig 1 say?

AN HON. MEMBER: This is what
Thappens to the Congress the mo-
et they sit on the treasury benches

MR, DEPUTY SPRAKER: This is
. vomlorbutate. T do not undestand, what

, decision to go on fast (CA)

did T say? 1 do not understand any-
thing Order please.

SHRI P. G, MAVALANKAR: Mr.
Deputy Speaker, we have calleg the
attention of this Government to the
serious situation arising out of Shm
Morarjibhai’'s fast unto death beczuse
we expect rightly and legitimately
that the Government will give clear
cut and effective rephies to a volume
of questions that are involved in this
serious crisis 'We will not be satisfled
if the Minister gives evasive answers
and evasive state ments as he has
chosen to do this afternoon. While
making the statement he was not sure
whether he was speaking for himself
or for the Government. After all,
everybody who is sitting on the trea-
sury benches, represents the whole
Government, When he speaks, he
speaks on benhalf of the entire Go-
vernment. But the Home Minister
waf§ in two minds—whether he
would express his own sorrow
or the sorrow of the Govern-
ment. T have a pity for such a Go-
vernment that even in matteras of ex-
treme sorrow and human sufferings,
they cannot spesk unanimously. And
sir, this is the position even after he
gels a three hours recess. The stu-
dents who are not bright, if they get
one hour extra. they would read some-

AIAH): I am on a point of order.
Sir, the statement made by my
friend is very uncharitable
the Home Minister got up, as the
puty Speaker rightly observed he
shout to add the words by
ernment also’ and Because of
terruptions and paoints of order,
could not do so. Therefore, it is
correct to say that you or anybod
eise forced him to come with an
endment,

4
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Shri Morarfi Depol's

fore he started s speech, he asked
me, can I add the words I said, cer-
tamnly you can with the permssion of
the Chair,

MR, DEPUTY SPEAKER Let us
not go into all thatt We had already
gone to that I think what the Min-
ister said is substantively correet.

(Interruptions)

SHRI SHYAMNANDAN MISHRA
Now that the Mimuster has felt that
he has been shamed into submission,
he has taken this stand.

(Interruptions)

oft wew fagr® vy . FeTe
7Y, WAC 12 X T TRIST ET
& I 7 g7 /AT &F frmr W
W W g H 9T, T IH W
a¥Az 1Y ol fra w2

SHRI P G MAVALANEAR 1If he
wanted to say ‘we’ \nstead of ‘I', why
did he not say ‘we’* 1 gave thig ill-
ustration to show that the statement
which the Mimster has chosen to
give in response to our Calling Atte
ention Motion 1s far from satisfact-
ory, indeed, 1t is evasive, and it says
nothing It 13, of course completely
m tune with the meantahty and the
processes of irresponsibility on  the
part of the Government towards the
demand for immediate policy in Gu;-
arat which we have been voicing for
the last several months Therefore,
we are not at all satisfied with this
statement in reply to this Call Atten-
tion Motion I will ulso say this.
There is & sight erron-if not a mis-
take—in the text of the motion Un.
fortunately, the wording in this mo-
tiom is: “A serious sifustion has arlsen
out of Shri Morsrjl Desai’s decision

APRIL
decwsion to g0 op fast (CA)
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time 12 running out very

fore our eyes The fast is
a decision, already it iz a fact
Hon Minister has, therefore, to be
very very attentive and he has to see
that 1mmediate proposals are brought
about to solve this vexed problem
which they themselves have created.
Government are 1n a dilemma It s

g

which the Government have created
for themselves They are not hold-
ing early elections in Gujarat, and
this 15 a deliberate mischievous, politi-
cally motivated postponment of the
pol], resulting into the demual of peo~
ples’s right of having a democratic
Government It is their wellestah.
lished right People m Gujarat tol-
erate even for a moment an immuoral,
corrupt and useless Government The
Constitution has given the people of
this country the right to dislodge =
Government from power It i35 not

continuation of President’s rule which
people want, it 18 not Mr Sarin’s ad-
vice in Baroda or over television in
Delhi which people want The Pre.
sident’s rule is not to be a permanant
measure for all time to coma They
cannot fool the people of the country
as they did in 1871-72 and aguin in
1972 The people are not in & mood
to be fooled now Thir iz 1975, not
1971 My point is this The esoniae
tion of this crisis has taken place be~
couse of the lask of crellibility in the
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else on the third day and a different
onée on the fourth day. She says one
thing and means quite another', This
escalation of crisiz hag come about be-
eause of this distrust in her. I don't
think this would have come about if
ghe had chosen to consult her more
senjor colleagues an not just a few
close associates, Had she done so, 1
don't think then she would be as
dogged, as rgig and as unflexible as
she is now Now, I would hike to ask
a few peruinent questions

Morarji Bhai's ordeal of fast unto
death has created an unparallelled
situation. It 1s his distrust of Gov-
ernment's motives which had com-
pelled him to take this extreme step.
1 would like to ask the Government
whether this distrust of the Govern-
ment 15 not widely shared by a large
number of people not only in Gu-
arat but all over the country

SHRI PILOO MODY: and the whole
world .

SHRI ¥ G MAVALANKAR' Yes,
as nghtly said by Mr. Piloo Mody,
by the whole wurld There 1s this
great distrust because of the Govern-
ment's bamic stand. If you see the
Minjster's statement you will see how
evasive the reply 1s. He says that
‘the process would in fact be set m
motion after the monsoon m Septem-
ber'. This is just like what the Bri-
tishers said that they wall offer inde-
pendence after the second world-war
ended, Tle says this process will be
set in motion after the monsoon 10

September.

But then, from September it would
till November. And, then, if
you hold elections, almost all would
the next vesr”. That it dishonesty.
and ## & g trap which Mr, Morarii
Desal is unable—rightly so—to gulp

decision to go on fast «CA)

MR, DEPUTY-SPEAKER: Next
question,

SHRI P, G MAVALANKAR:
Therefore, my point is that thiy deli-
berate postponement of the poll is a
calculated political move for narrow
party ends. Can Government really
deny this? I ask him 3 further ques-
tion—supplementary to the second
question. Is there drought or scarcity
in South Gujarat? Even according to
this wreached, mahcious, malofide
advertisernent that has appeared in
some of today’s national papers, it
does not mention that South Gujarat
is affected by drought or scarcity.
Why don’t you then have, Mr. Home
Minister, a bye-election in Broach
Constituency in South Gujarat which
was until recently, to be more accu-
rate, until last year, held by my es-
teemed frenq late Shri Rana” He
wasz one of your esteemed colleugues
on the government benches There
1s no bye-election in Broach. There
18 no bye-election in Trivandrum
either The other day, the Minister
replied in Parbament during the ques-
tion hour that there were a good
many number of bye-elections pend-
ing in various states in our country.
Are we to understand from this Gov-
ernment that wherever there are no
bye-elecions taking place, it is be-
cause there are condititiong of srarcity
and drought and conditions of hunger
—capital gnd bold letter ‘HUNGER’
and famine—again in the capital and
bold letter ‘FAMINE'? 1 pity the
advertisment  writer Probably, he
was playing wi.h the words in order
to do some alliteration He thought
that the fast by Mr. Desal could be
put into an alliteration so that instead
of a fast of one leader, the famine in
other parts of the country appears as
more important! But is is foolish to-
play with the alliteration. Therefore,
my paint is. What gbout this bye-
election?
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-week of Felruary or latest by early
Msrch, 1978. Sir, 1 have this infor-
mation from a definite and reliable
authority. Were it not a fact, I would
not have gaid it on the floor of the
House, and the fact is that the Guja-
rat Governor and the Gujarat Admi-
nistration were entirely ready and,
indeed, willing to have the poll in the
middle of Pebruary or in the last week
of February or jn early March. I
want to ask the Home Minister: Why
was it not done? Further I want to
#sk the Home Minister whether the
delimitation processes were complet-
red by the end of December 1074. If
80, whether it was not a fact that the
Election Commissmioner also salg that
Irom their side there was no obstacle
and there wag no difficulty. Now,
when the delirmtation process was
completed and when the Election Com.
mission had said that they were ready
for election, why 1s it that you did
not hold electons in February or
March? Further, 1 ask a very point-
ed guestion. Was the Gujarat Adma
nistration at that time involved in
scarcity and rehef operations as al-
legedly or apparently, according to
the report, it is involved today in the
matter of relie?! and scarcity works”
‘Were they doing relief work and
scarcity operations in February or
March 19757 This is my next ques-
tion My pont is that the Prime
Minister and her close associates were

of a tendency which is the result of
increasing euthoritarianism. This
shows the Prime Minister's arrogance
and her government's arrogance, and
it i this that hag denied the people
their rights. If people’s rights are
»denled, then where do they stand?
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fast is good or bad, whether
lieve in it or not, the fact
fast is there now, The guestion
of goodness or badness of an
nite fast; it is before us We
debate whether a fast is good or
there. That time is over. That is
1 starfed by saying that time is of
essence.

I

E%ig

Therefore, whether a fast as a moral
weapon or as & political technigue is
right or proper is not the
can understand there can be homest
differences of opinion gbout this matter
among people in Parhament and out-
side—Dbut the question i1s—ijf & man of
the standing and stature of Shri
Morarjibhat has had to resort to this
extreme, and final step what does it
conevy? 1t only conveys that the
chmate hag grown in this country
wherein people fee] cornered and
suppressed and where political op~
popents feel and experience that they
are being punigped Apart from the
fact of the fast, the question is one of
sound principles, and best practices of
democratic Govermment, These basic
thinge are involved in this issue.

]

Sir, I want to read from Shri Moran.
31 Desai’s letter to the Prime Minister
of 1st April:

on the one had and the
of India's blatamt refusal to Thold
elections of State assemblies, pariia~

-
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than what bureaucracy can do.

Government’s sudden realization
that we In Gujarat are in a grip of
terrible drought is a wonderful ex-
cuse, The Home Minister in one of

a slip of the tongue.

decision to o on fast (CA)

allotted gome funds to Gujearat for
ftamine and relier work, go that Guja-
rat may have lesser distress. But, Sir.
I want to ask thig question. Iz it a
fact that Directorate of Advertising
have brought huge gpace in the news-
papers? How many newspapers, have
been given these advertisementz and
for how long, and for what cost, and
what is the tota) estimated budget al-
ready approved and whether this was
part of the Budget sanctioned by this
House on thig particular question? Sir,
I want to ask further. The Gujarat
Congress Ministers of Parliament and
an ex.Member of Parliament, Shri
Jaisukhlal Hathi, issued a ‘joint state-
ment, saying that the fast was wrong
etc. Now, ig it a fact that the Gujarat
Congress Membery of Parliament is-
sued this statement not spontaneous-
ly, but that they were called by the
Minister of Parliamentary Affairg and

question, ig it a fact that ultimately,
even after the Congress President,
Mi. Boroosh removed certain ocom-
mag and added a few gemi-colons, that
the draft statement finally went to the
Prime Minister, for her approval? is
1t a fact that 1t 1s orly after her ap-
proval and OK, that the Gujarat Con-
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ot have say faith in Now, Sir, T have heard with. ..,

rthejr tredibllity? I want to agk fur-
tther...,

MR. DEPUTY-SPEAKER: Order
'now, Please conclude,

SHRI P, G. MAVALANKAR: I am
-coming to a close. I want to ask fur-
ther whether it is » fact that Mr. 1. K,

tGujral, the Minister of Information
and Broadessting, who is not in
charge, actbording to my knowledge,
who 13 not put 1n charge of the prob-
lemg in Gugarat, called within 43 hours
two meetings of Gujarat Congress
‘MPs with & view to doing this media
publicity? Finally,

MR, DEPUTY-SPEAKER: I have
allowed you enough time, hecause
you come from Gujarat. Now, please
conclude.

SHHI P G MAVALANKAR. My
point is that, radio, telewision, pres:
media and all the other things were
used by the Government of Indwa at
8 time when Shrn Morarji Desai start-
ed his fast here in the capital, Sir, 1
am concluding My appeal is this
Are Government fully conscious of
the hugh stakes involved? Have they
made up their ming once and for all?
Do they want to stand on false pres-
tige, on weak grounds and on uarea-
listic platforms® God forbid, but |if
the fast ends in the natural way,
meaning that Shr Desai may pass
away, ] shudder to think of the conse-
quences! The law and order situation
+of the land, particularly in Gujarat
will deteriorate very rapidly There-
fore, 1 want to ask him, have Govern.
ment made up their mind? Have Gov-
ernment alerted the Army? If they
"have not done this, I appeal in all
. and humility to him, to Shri
Jagiivan Ram, Minister of Food and
Agriculture and the Prime Mnister,
let them act with statesmanship,
“broad-mindedness and Imagination
und let them not stand for marrow
-political ends,

BRI SHYAMNANDAN MISHRA:
« - TRPL m-r-.

SHRI K, BRAHMANANDA REDDY:
Yes. Upfortunately it takes away the
seriousness of the call stiention mo-
tion. I am very sarry. The hon
Members opposite may be templed to
waste their vocabulary if they want;
they are going to some other areas
which néed not be gone into on apecial
occasiong when you consider apecial
resolutions, It is by your own action
that you ere deflating the geriousness
of the situation . (Interruptions).
I am not sorry That 15 g different
matter (Interruptiong).

W whsye fr g HYOT oft wrE o
S ¥ wvf &ff § gfew ¥ moft /R
o &

SHRI K BRAHMANANDA REDDY:
I should bike to submit; in the first
instunce I wish to repudiate strongly
the insminuation that 14 again and again
being referred to that there is any
difference between my feeling and
the feelings of the Government
of India I only wanted to express
my personal sorrow

SHRI SHYAMNANDAN MISHRA:
Why?

SHRI X. BRAHMANANDA REDDY:
Why not* I have g right; I gm not
only a Member of the Government

but alsoc a Member of & House ..... ‘

(Interruptions)

ot ai < frw : wre Pl oma®
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SHRI K. BRAHMANANDA REDDY:
1 Zeel only sorry; 1 feel distressed. I
wish {o tell Mr. Mavalankar that the
President's rule is not an unending
afteir. In fact the Prime Minister
herself in her letter to Shri Morarji-
thai had said that the election process
would start in September.... (Inter-
vuptions). If you still want to have
an impression of indefiniteness or
wvagueness, I would soy that it is per-
Yectly clear from that, that the elec-
tion process would start in September
-according to the .etter of the Prime
Minister ang therefore....

SHRI PILOO MODY: When will it
end?

SHRI K. BRAHMANANDA REDDY:
1 have also (Interruptionsy  The
word shame also ig losing its value,
My submisson 1s that there is no poli-
tical motivation here It 13 with res-
pect to a duty of the Government in
wonnection with meeting a difficult
situation..,.

SHR] SHYAMNANDAN MISHRA:
Duty of the Government {o violate the
Constitution 1n letter and spirit? What
have you been doing all the time?

SHRI K. BRAHMANANDA REDDY:
My friend heg said: there is the arro-
gance of Government, there are dou-
ble standards. I want to tell him
Plainly: there is no arrogance at all;
‘We are the humblest of people....(In-
Rerruptions), We are the servents of
the pecple.. .. (Interruptions).

¢ detision to go on fast (CA»

SHRI SHYAMNANDAN MISHRA:
May I interrupt him? You see the
way he is replying. We want to kmow
whether they wilf hold the elections
in Mry., That is the only question.

(Interruptions)

Some hom. Members at this stage left
the House

SHRI ATAL BIHARI VAJPAYEE:
He does not reply to the question:
whether there will be elections in May
or not.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): But you have
already started going out,

SHRI ATAL BIHARI VAJPAYEE:
1 am holding the fort. Will there be
elections in May or not” Wiil he
allow Mr. Desa; to die?

{Interruptions)

SHRI K BRAHMANANDA REDDY:
We do not want to contribute either
directly or indirectly to any cata-
strophe happening but I do not know
vwrliether you are considering it on the

same lines....

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
Ag a protest against the unsatisfactory
repliegs given by the Home Minister,
we walk out.

Shri Vajpayee and some other hoa.
Members then left the House.



383 Shri Morarii Desel's
decision o go on fast (CA)
1805 W,

RE BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARILIAMENTARY
AFFAIRS (SHRI X, RAGHU RAM-
AJAH): Sir, regarding the Demands
for Grants in respect of Ministry of
Agriculture, this morning we repre-
sented to the hon. Speaker that the
time allotted was not enough and
there fore he was good encugh to say
that we may continue the discussion till
8 O'clock thiy evening and that the
Minister may reply tomorrow. In the
normal course, & Call Attention Mo+
tion takes one hour, but, it has taken
three hours today. That means, we
have spent two hours extra.

APRIL 10,
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Now, 1 sugpest Tor your consiiera=
tion snd the consideration of the
House that the tims for the debats b
extended by three hours, two baurs
which we have spent in this snd otle
hour for the Minister,

MR, DEPUTY-SPEAKER: Is thst
the pleasure of the House?

HON, MEMBERS: Yes.

1897 hre,

The Lok Sabhg then adjourned Hil
Eleven of the Clock on Frilday, Aprit
11, 1975|Chaitra 21, 1887 (Seka).





